[3488]
HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

THURSDAY, THE FIFTH DAY OF FEBRUARY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH

AND
THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT APPEAL Nos: 1066, 1054, 1067, 1068, 1069, 1070, 1071 '1072.

1073, 1074, 1075, 1076, 1077, 1078, 1079, 1080, 1086 and 1470 of

2025

WRIT APPEAL NO: 1066 OF 2025

Writ Appeal under clause 15 of the Letters Patent preferred against the order |

" dated 09/09/2025 passed in W P No 11439 of 2025 on the file of the High Court.

Between:

AND

Telangana Public Service Commission, Represented by its Secretary, M.J.
Road, Nampally, Hyderabad, Telangana State

..APPELLANT

Paramesh Matta, S/o Pandu Matta, Aged 33 years, Occ. Business R/o
H.No.2-86, Nandanam Village, Bhonglr Mandal, Yadadri Bhongir District

K Parsharamulu, S/o Kistaiah, Aged 37 years, Occ. Government Service, R/o
H.No.4-67, Shiva Nagar, Siddipet 502372.

Kota Nagarjuna, S/o Kota Laxmaiah, Aged 34 Years, Occ. Government
Service, R/o H No 4-192, Anjanapally Vlllage Thnpuraram Mandal, Nalgonda
District 508207. :

Anil Cheripally, S/o Venkatesham, Aged 30 Years, Occ. Government Servnce
R/o H No 2-8, Ganesh Nagar, Ghattuppal Nalgonda 508253

Teddu Prem, S/o Balaksishan, Aged 34 years, Occ Government Servuce R/o
H No 2-138, Bandahngapoor Metpalli, Jagitial 505325. '

Pothani Divyabharathi, , S/o Ganesh, Aged 33 Years, Occ Government
Service, R/o H No 5-23 ltikyal, Jagitial 505460.

Kethavath Srikanth, S/o Jamla, Aged 29 years, Occ Government Servnce R/o
H No 5-87 Pallethanda ArkapaHy Madgul, Rangareddy 509327

Kethavath Suguna, , S/o Jemla, Aged 33 Years, Occ Ayush Medical Officer,
R/o H No 5-87, Pallethanda, Arkapally, Madgul, Rangareddy 509327
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9. Gurram Prudhvi Raj, S/o Lakshamaiah, -Aged 32 years, Occ Government
Service, R/o H No 4-9-776/AR/8 Road No, Anjali Residency, Hayatnagar,
Rangareddy District 501505.

10.Bichhala Veerababu, S/o Guravaiah, Aged 32 years, Occ Government
Service, R/o 5-212, Bethavole, Chilukur, Suryapet District 508204.

11.P Kiran Kumar, S/o Late P Narsing Rao, Aged 42 years, Occ Government
Service, R/o H No 1-5-877/1, Plot No 66, Om Sri Sainagar Colony, Old Alwal

500010

12.Bhukya Jail Singh, S/o Balu, Aged 35 years, Occ Government Service, R/o
Thummala Thanda, Gaigollapalli, Kusumanchi, Khammam 507161,

13.Lakkireddy Shivateja, S/o Sanjeeva Reddy, Aged 33 years, Occ Government
Service, R/o H No 23-6-75/104, Srirama Hills Road No 4, Kamakshi
Residency, Hanmakonda 506009

14.Vallupu Pradeep, S/o Rangaiah, Aged 33 years, Occ Government Service,
R/o H No 2-30, Bandalemoor, Rangareddy 501508.

15. Amarsing Mudavath, S/o Hankya, Aged 38 years, Occ Government Service,
R/o H No 4-33, Chinta Chettu Thanda, Molkacherla, Adavidevulapalli,
Miryalguda Nalgonda 508207.

16.Sabbani Shiva Krishna, S/o Venkatesham, Aged 27 years, Occ Government
Service, R/o H No 2-2, Potlapally, Husnabad, Siddipet 505467.

17.Kiran Kumar Kare, S/o Janaiah, Aged 39 years, Occ Government Service,
R/o H No 1-47 Thanedharpally, Thipparthy, Nalgonda508001

18.Pulijala Srinaiah, S/o Venkataiah, Aged 34 years, Occ Government Service,
R/o H No 1-108, Devunipadakal, Talakondapally, Rangareddy 509408.

19.Pasula Swamy, S/o Poshaiah, Aged 38 years, Occ Government Service, R/o
H No 3-45/2, Nerella, Thangallapally, Rajann Sircilla District 505405

20.Nayeka Magaraju, S/o Muneppa, Aged 34 years, Occ Government Service,
R/o Housing board colony, Near Hanuman Temple, Siddipet 502103.

21.The State of Telangana, Represented by its Chief Secretary, General
Administration Department, Secretariat Buildings, Secretariat, Saifabad,
Hyderabad

22.Bommu Pujitha Reddy, D/o Sammi Reddy, R/0.Ho.No.4-7-31/4/301, Friends
Residency, Street No.4-A, Bapuji Nagar, Nacharam, Uppal, Medchel
Malkajgiri District : :

(Respondent No.22 herein was impleaded vide order d 07.07.2025 in IA
No.2 of 2025 in WP No 11439 of 2025

23.SHIV RAJ PABBA, S/o Venu Gopal Pabba, Aged 27 years, Occ.
Unemployed, R/o. Flat no 305, D- Block, Nivriti homes, B.K. Enclave,
Miyapur, Telangana- 500090

24 AKKENAPALLY RANJEETH Reddy, S/o Akkenapally Venkat Reddy, Aged 27
years, Occ. Unemployed, R/o. Plot no B- 320, Papi Reddy Nagar,
Jagathgirigutta, Telangana- 500037

25.AYYAPAREDDYGARI VAMSHI Krishna, S/o A Venkata Reddy, Aged 24
years, Occ. Inspector of Income Tax, R/o. M.1.G-157, APHB Colony, Adoni
kurnool, Andhra Pradesh- 518302
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26.YEARADLA NIKITHA, D/o Y Sudhakar Reddy, Aged 28 years, Occ.
Unemployed, R/o. House no. 11-6-125/304, Balaiah Nivas, Cherukuthota
Colony, Hyderabad- 500035

27.KUDIKALA BHAVYA, D/o Kudikala Venkateshwarlu, Aged 23 years, Occ.
Unemployed, R/o. House no. 16-3-779/1, Warangal, Telangana- 500035

28.POLIMERA SUDARSHAN Reddy, S/o Polimera Nageshwara Rao, Aged 32
years, Occ . Unemployed, R/o. House no.1-34, Lingasamudram, Nellore,
Andhra Pradesh- 523114

29.MANDLA PAVAN Kumar, S/O Mandla Venkatswamy, Aged 26 years, Occ.
ggggéqloyed, R/o. House no.19-2/24c, Kothakota, Wanaparthy, Telangana-

30.DANAM NAVEEN, S/O Danam Sammaiah, Aged 26 years, Occ.
gnemgloyed, R/o. House no. 1-46, kondapur, Ghanpur ( Mulugu) Telangana-

31.BUSIREDDY SHANTAN KUMAR Reddy, S/o Busireddy Ravindra Reddy,
Aged 27 years, Occ. Unemployed, R/o. Flat no 202, SVS Nivas, Road no.5,
Kamalnagar, Chaitanyapuri, Hyderabad, Telangana- 500060.

32.DONTHIREDDY ROHILA, D/o Donthireddy Shyam Sunder, Aged 27years,
Occ. Unemployed, R/o. Flat no.3, Sree Suryakaa Apartment, Gandhinagar,
Hyderabad, Telangana- 50080

33.PAILLA MAHESH Reddy, S/o Pailla Vittal Reddy, Aged 28 years, Occ. Sub
Inspector of Police, R/o. KSS Residency, Room no - 202, New hafeezpet,
Kondapur, Hyderabad, Telangana- 500049

34.VELDI GOPIKRISHNA, S/o Veldi Nageshwar Rao, Aged 27 years, Occ. Asst.
Motor Vehicle Inspector, R/o. 1-151, Gunturpally, Chityal, Jayashankar
Bhupalapally, Telangana- 506356.

35.KISHAN PATEL, S/o Yugandhar Patel, Aged 25 years, Occ. Jr. Assistant
(Commercial Tax Dept.,), R/o. 2-12-190, Sai Ganesh Colony, Opp. KU 2nd
Gate, Vidyaranyapuri, Hanamkonda, Telangana- 506009

36.RAVIRALA YASHASWINI, S/o Ravirala Veerendra Kumar, Aged 25 years,
Occ. Unemployed, R/o H. No. 20-24, Gandhi Nagar, Devarakonda,
Nalgonada, Telangana- 508248.

37.POORELLI NAGA SHIVAN! Reddy, W/o Poorelli Aravind Reddy, Aged 28
{ears, Occ. Government Employee, R/o. Plot no. 60, Sainagar Colony,
ukatpally, Telangana- 500071.

38.S RAGHAVENDER Reddy, S/o S Bal Reddy, Aged 33 years, Ooc Embloyed,
R/o .H. No. 17-69/4, Srinagar Colony, Nagarkurnool, Telangana 509209.

39.KANAPARTHI SUKEERTHI, S/o Koteswara Rao Kanaparthi, Aged 29 years,
Occ. Unemployed, R/o Flat No 302, Sri Lakshmi Chakra Residency,
Gandhinagar, Hyderabad, Telangana- 500080.

40.MUDDAGONI KALYAN GOUD, S/o Muddagoni Krishna Goud, Aged 25
years, Occ. Jr. Assistant ( Badangpet Muncipal Corporation ), R/o. H. No. 6-
24/257, Green Homes Colony, Nadargul, Rangareddy, Telangana- 501510.

41.RAMAVATH LAKSHMI PRASANNA, S/o Prasad Naik, Aged 29 years, Occ.
Unemployed, R/o. Plot no.119, Vanasthalipuram, RangaReddy, Telangana-

500070.




42.VELOOR MANI NIVEDITHA, S/o V.N.MANI, Aged 25 years, Occ.
Unemployed, R/o. H. No. 1-7-4, Kamala Towers, Kamalanagar, ECIL,
Hyderabad, Telangana- 500062

43.CHINTA RAHUL, S/o Chinta Raju, Aged 27 years, Occ. Unemployed, R/o
H.No.5-45, Beside ZPHS, Tallada, Khammam, Telangana- 507167.

44 GOMASA JACINTH JOEL, Slo G.J. DANIEL, Aged 29 vyears, Occ.
Unemployed, R/o. H. No. 5-11-51/706, Priyadarshini Nagar, Nirmal
Telangana- 504106.

45.P.VYSHNAVI, S/o P. Raghu Babu, Aged 25 years, Occ. Employed, R/o. H.
No. 10-13-32, Laxmipuram, Warangal, Telangana- 506001.

46. SANDANA NIKHIL KUMAR, Sandana Nikhil Kumar, S/o Sandana Narsaiah,
Aged 27 years, Occ. Unemployed. R/o H.No. 4-6-137/E/1 8, Sai Nagar East,
Allwyn colony Phase 1, Kukatpally, Medchal-Malkajgiri- 500072.

47.AKHIL PAPINENI, S/o Papineni Srinivasa Rao, Aged 28 years, Occ.
Employad, R/o H. No. 5-21/A, Thutikuntla, Bonakal, Khammam, Telangana-
507208.

48.NAYABU SOUMYA SREE, S/o N Ramesh, Aged 28years, Occ. Unemployed,
R/o. H. No. 2-1-48/6, Venkateshwara Colony, Uppal, Telangana- 500039.

49. BURAGADDA NISHANTH, S/o B. Rambabu, Aged 26 years, Occ.
Unemployed, R/o H. No. 31-3-1750, SVS homes opposite, Jawahar Colony,
Hasanparthy, Telangana 506370.

50. VARKALA VEDAVATHI, S/o Varkala Vijay Kumar, Aged 30 years, Occ.
Unemployed, R/o. Flat no 203, Sai imperial apartment, Tarnaka, Hyderabad,
Telangana- 500017. :

51.SURNA ADARSH GOUD, S/o S Ramulu goud, Aged 27 years, Occ. Jr.
Assistant (Commercial Tax), R/o. H.No. 5-4-111/7/1, Malakunta, near care
hospitals, Nampally, Telangana— 500001.

52. GAJARE SANGEETHA, D/o Gajare Prakash, Aged 26 years, Occ.
Unemployed, R/o H. No. 8-4-370/69, Rajnagar, Borabonda, Telangana-
500018.

53.SIRIKONDA VENKATA SHIVANAND, S/o Srikonda Krishna, Aged 27 years,
Occ. Unemployed, R/o. C9, KTTP Colony, Chelpur, Bhupalpally, Telangana-
506168.

94. GOUROLIA NIKHILA, D/o Gourolla Bhoom Reddy, Aged 29 years, Occ.
Town planning and Building overseer, R/o H.No.4-61, Gupta, Aloor,
Nizamabad- 503213.

55.KALUVALA UTTEJ, S/o K Ananad Kumar, Aged 32 years, Occ. Unemployed,
R/o H.No.2-1-45, Flat 302, Indrakuteer, Nallakunta, Hyderabad, Telangana-
503213.

56. KOPPAKA AVINASH, S/o K Srinivas Rao, Aged 29 years, Occ. Unemployed,
R/o Flat no. 502, Sun Rays Platinum Residency, Nehru Nagar, Khammam.,
Telangana- 507001.

57.BOJANAPALLI LAVANYA, D/o B Somi Reddy, Aged 26 years, Occ.
Unemployed, R/o H.No.28-147/4, Maruthinagar, near Gandhinagar, Medchal
District, Telangana- 500081.
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58.BATfIL| YAVVAN, S/o B Latchayya, Aged 32 years, Occ. Unemployed, R/o
Flat no - 203, 1-1-716, Landmark Sudarshan Residency, street 9,

Gandhinagar- 500080.

59.DR YELLU DINESH Reddy, S/o Laxma Reddy, Aged 32 years, Occ. Doctor
(senior Resident), R/o. Flat no-402, Balaji Homes, Adarsh Nagar, Opp. New
Bus stand, Siddipet- 502103.

(Respondent No.23 to 59 herein was impleaded vide order dated
07.07.2025 in 1A No.5 of 2025 in WP No 11439 of 2025)

60.Boinpally Pranay Sai, S/o. Vishnuvardhan. Aged 26 Years, Occ. Govt
Employee. R/o. H.No. 10-9, Sriram nagar Colony, Toopran, Medak - 502334.

61.B. Raviteja, S/o, B. Ramaiah Aged 28 Years, Occ. Unemployed R/o.House
No 12-74, S.C. Colony, Kosgi, Gundumal, 509337.

62.P.M. Nishanth, S/o Prasad P. M. C. M. Aged 35 Years, Occ. Government
Employee, R/o. Aura B104, Rajapushpa Atria, Kokapet, 500035. -

63.Dadi Venkata Ramana, S/o Dadi Srinivasa Rao, Aged 29 Years, Occ.
Government Employee, R/o Plot No 75, Brundavan Colony, Nalgonda,

508001.

64.S. Krutika, D/o S. Beerappa, Aged 27 Years, Occ. Government Employee,
R/o House No 10-151, New Venkateshwara Colony, Jillelaguda, Rangareddy,

500097.

65.Nannuri Manoj Kumar Reddy, S/o Venkatram Reddy, Aged 26 Years, Occ.
Unemployed, R/o 2-1/A, Gudapur, Munugode, Nalgonda, 508244,

66.MedamStavya, D/o M. Venkanna, Aged 25 Years, Occ. Unemployed, R/o
House No 1-101, Madhavaram, Munagala, Suryapet, 508233.

67.Rahit Netha Thoutam, S/o Surender.T. Aged 25 Years, Occ. Unemployed,
R/o. House no.9-19, Beside MRO office, Kamalapur, Hanumakonda, 505102.

68.Vinjamuri Sriram Praneeth, S/o V.V.P.A K Murthy, Aged 28 Years, Occu.’
Unemployed, R/o Flat 202, Pragathi Castle, Block B, Pragathi Nagar,

Hyderabad, 500090.

69. Surya Teja Martha, S/oRajender, Aged 28 Years, Occ. Unemployed, R/o 6-7-
20/1, Brahmanawada, Hanamkonda, Chowrastha, 506001. '

70.K. Sravan Kumar, S/o K Yadagiri, Aged 27 years, Occ. Unemployed, R/o. 9-1-
13and14, Hasmathpet, Old Bowenpally, Secunderabad

71.Kappe Pooja Yadav, D/o Anjaiah, Aged 27 Years, Occ. Government
Employee, R/o. Plot No 68, Street No 5, AdarshaGemacs Colony,

Sangareddy - 502295.

72.Bongu Madhav, S/o Mogili, Aged 31 Years, Occ. Government Employee, R/o.
2-263, SatyaSai Colony, Vidhyaranyapuri, Hanamkonda - 506009.

73.Sailesh Puna, S/o Ravinder Puna, Aged 26 Years, Occ. Unemployed, R/o.
House No 1-9-3/D/A/2, Vasavinagar Colony, Medak, 502110

74.Pinjari Latheefa Asha, D/o Pinjari Dadasalam, Aged. 31 Years, Oce.
Unemployed, R/o. 11.No. 21-2-67/1/A, Markandeya Colony. Godavarikhani,

Peddapalli-505209.
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75.A. Nitheesh, S/o A Veresh, Aged 30 years,. Occ. Government Employee, R/o.
11-29-19 4/1, Flat 204, L.K. Towers, Bank Colony-2, Warangal, 506002.

76.Kothuri  Praneeth, S/o. Laxmaiah, Aged 30 Years. Oce. Government
Emplovee, R/o. H.No. 306, Sri Sainath Arcade, New V.T. Colony, Nalgonda-
508001.

77.Bathula Shiva Kumar, S/o Ravinder B., Aged 27 Years, Occ. Government
Employee, R/o. House No. 2-35, Rajanna Sircilla, Ellanthakunta,
Kandikatkoor, 505401.

78.Pendyala Chandrakiran, S/o. Bheesma, Aged 34 Years, Occ. Private Service,
R/o. 13-6-434/C/102/1, Maruthi Nagar, Mehadipatnarn, Hyderabad, 500008.

79.Karremolla Sampath Reddy, S/o Srinivas Reddy, Aged 25 Years, Occ.
Government Employee, R/o. 1-96/4, Wanalpahod, Bhainsa, Nirmal, 504109.

80.AllalaVishnuvardhan, S/o. Laxma Reddy, Aged 26 Years, Occ. Unemployed,
R/o. H.No. 2-69, Venugumatla, Gollapalii, Jagtial-505532.

81.Kothapalli Kushil Vamshi, S/o Shivakumar K., Age. 24 vyears, Occ.
Unemployed, R/o. House no. 2-72A1, Kakaravailvil, Khammam, 507161

82.Minde Raviteja, S/o Raju, Aged 25,0cc. Govt Employee, R/o. 4-115/B1,
Raghavendra Nagar, Siddipet-502103.

83.Busa Uday Kiran, S/o Busa Murali, Aged 26 Years, Occ. Government
Employez, R/o House No 3-6-13, Umanagar, Medchal, 501401

84.Mattebham Padma Priya, D/o Mattebham Manga Raju, Aged 27 Years, Occ.
Government Employee, R/o House No 13-9-2, FI, Teja Enclave, Panduranga
Nagar, Kukatpally, Hyderabad, 500018.

85.ErragariPrabath Reddy, S/o. Erragari Shashendar Reddy, Aged 26 Years,
Occ. Government Employee, R/o Flat 301, Venkata Sai Apartment,
Mayurinagar, Miyapur, Hyderabad, 500049.

86.Maddineni Murali, S/o.Maddineni Laxminarayana, Aged 32 Years, Occ.
Government Employee, R/o. 8-4-164, Venugopal Nagar -2, Kahnapuram
Haveli, Khammam - 507002.

87.Thogata Mohankumar Pranathi, D/o. Mohankumar, Aged 30 years. Occ.
Unemployad . R/o. 1-10-18, F.N0.203, 3rd Floor, Lakshmi Sri Park View
Apartments, Ashoknagar, Hyderabad, 500020.

88.Lavudya Srikantli, S/o. Soma, Aged 28 Years. Occ. Government Employee,
R/o. H.No3-104, Poolnayik Thanda, Husnabad, Siddipet - 505466.

89.Mavuri. N. V. S. L. Hanisha, D/o. M. S. N. Murthy, Aged 28 Years, Occ.
Unemployed, R/o Plot 49, Royal Palms, Balaji Layout, Gajulararnaram,
MedchalMalkajgiri, 5000355.

90.Aditya R, SAS. FR. Ashok, Aged 34 Years, Oce. Govt. Employee R/o House
no. 2-1-28€, Street 13, Old Nalla Route, Hyderabad, 500044.

91.M. Girish, S/o, Surya Rao. Aged. 34 Years. Occ. Government Employee R/o.
H.No. 2-22-161/19. Surya Lakshrni Nilayam. Madhavi Nagar Society,
Bhagyanagar Colony K.P.H.B. Hyderabad - 500072.

92.Narige Swamy, S/o. Chandraiah, Aged 33 Years, Occ. Unemployed, R/o.
H.No. 1-39, Gangapur, Guuralagondi, ChinnakodurSiddipet - 502276
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93.K. Varshitha, S/o K. Narendar'Reddy, Aged 27 Years, Occ. Govt. Employee,
R/o. Plot No 7, Road No 4, Hastinapuram East, Hyderabad, 500070.

94.Chaturvedula Sai Srikanth, S/o Chaturvedula Ganesh Prasad, Aged 30 Years,
Occ. Government Employee, R/o House No 2-7-1242, Vijayapal Colony,
Subedari, Hanamkonda, 506370.

95. Moharir Sahithi, D/o. Venkataramana, Aged 26 Years, Occ. Unemployed, R/o.
H.no.12-124, Tilak Nagar, Kalwakurthy, Nagarkurnool - 509324.

96.M. Bhargav, S/o Ram Narsaiah, Aged 32,0cc. Govt Service, R/o. 4-107/1
Himmathnagar, Veenavanka, Karimnagar, Telangana, 505502.

97.P. Pratibha Shekar, D/o P.R.Shekar, Aged 26 Years, Occ. Government
Employee, R/o. House No. 1-23-331, Plot No 43, Rbi Colony, Bhudevi Nagar,
Lothukunta, Secunderabad, 500015.

98.Salveru Saicharan, S/o. Satyanarayana, Aged 30 Years, Occ. Government
Employee, R/o. H.No. 11-3-362/9/B, Srinivasnagar,  Panjagutta,
Secunderabad - 500020.

99.Kanukuntla Aravind Reddy, S/o. Ravinder Reddy Aged 24 Years, Occ.
Unemployed, R/o. H No, 6-8/4, Main Road, Asifabad, K.B. Asifabad - 504293.

100. Jeripothula Anjaneyulu, Slo. Butchaiah Aged 29 vyears. Occ.
Unemployed R/o. 1-36/2, Choudampally, Narkatpally, Nalgonda - 508114.

101. Muddadani Sri Ram Reddy, S/o M Srinivasa, Aged 27 years, Occ.
Unemployed, R/o H.No 5-5-163/8/A/B/1 Krishna Nagar, NTPC,
Ramagundam, Peddapalli District, Telangana 505215.

102. V. Arun Chandra, S/o V. Venkateshwar Rao, Aged 35 years, Occ.
Unemployed, R/o. 8-2-101/6/1 Dr. V.V.Rao Hospital, Shivaji Nagar, Siddipet-
502103.

103. Dommati Praveen Kumar, S/oRavinder, Aged 25 vyears, Occ.
Government Employee, R/o House No D-520, Mandamarri, Mancherial

504231.

104. Madupathi Tejaswi, D/o. Sangaiah, Aged 28 Years, Occ. Government
Employee, R/o. Plot No.79, Road No.8, BSR Colony, Beeramguda,
Hyderabad - 502319.

105. AynalaSahiti_ Reddy, 1/0 A Janga Reddy, Aged 28 years, Oce.
Unemployed, R/o Flat No 302, CRK Lifestyle 2, Rd No 1, Durga Bhavani
Nagar, Champapet, 500059.

106. Konduri Ravalee, D/o K. Rajender Nath, Aged 30 years Occ. Private
Service R/o villa 24, Janapriya silver crest villas, Kapra, Sanikpuri, 500062.

107. ChitlaAkshita Reddy, D/o Ch. Rajender Reddy Aged 29 Years, Occ.
Unemployed. R/o Flat No 703, Block 15, Hill Ridge Springs, 13b Road,
Gachibowli, Hyderabad, 500032.

108. Chiranjeevi V., S/o. Kashanna, Aged 36. Occ. Private Service, R/o.
H.No. 6-3-609/161, Anandnagar Colony, Khairatabad, Hyderabad, 500004.
109. Kumar, S/o. Ramalingam, Aged 42 Years. Occ. Junior Assistant, R/o

Plot No 66, Vinayat Nagar, Hayath Nagar, Rangareddy, 501505.




110. Kasanagotfu Satya Pranav, S/o K.Someshwar Rao, Aged 26 Years,
Occ. Government Employee, R/o House No 7d/105, Road No 4,
Satyanarayana Puram Colony, Medipally, MedchalMalkajgiri, 500098.

111. Palle Siri Vennela, S/o. Palle Shankar, Occ. Aged 22 Years, Occu.
Unemployed, R/o. 1-6-141/9/2/8, Sri Vidhyanagar, Road No. 3, Suryapet,
508213.

112. Vanga Vishnuvardhan, S/o. Chandrasekhar, Aged 29 Years. Occ.
Unemployed R/o. H.no. 2-72/5, Thippapoor, RajannaSircilla - 505302

113. Boya Ujwala, S/o. Padmanabham Aged 25 Years. Occ. Unemployed,
R/o. H.no 18-434/A. Tirumala Colony, Shadnagar, Rangareddy - 5092186,
114. PotharlaSai Srinivas Yadav, S/o Potharla Raju Yadav, Aged 29 Years,

Occ. Government Employee R/o House No 18-8-444/1/101/A/B,
Raghavendra Swamy Nagar, Uppuguda, Hyderabad, 500053.

115. K. Abhinav Sreeven Reddy, S/o K. Sudarshan Reddy, Aged 25 Years.
Occ. Govt. Employee R/o Plot 744, Flat 2, Sneha Residency, Mayurinagar,
Miyapur 500049

116. Chiti Saicharan, S/o Chiti Mohan Rao, Aged 29 Years, Occ.
Government Employee R/o House No 1-5-794/2, Vbr Colony, Road No 4, Oid
Alwal, Hyderabad, 500010.

117. Lakshamalla Tejaswi, D/o L. Srinivas, Aged 30 Years, Occ.
Government Employee R/o House No 5-169/A, Krishna nagar, Munagala,
Suryapet, 508233.

118. Asa Manish, S/o. Asa Kistaiah, Aged 28 Years, Occ. Government
Employee, R/o House No 14-127/3b, Marutinagar, Siddipet, 502103.

119. Mudavath Vinod Kumar, S/o. Shankar Aged 32 Years, Occ.
Unemployed, R/o. H.No. 2-178, Peddagattu, PA Palli, Nalgonda - 508266

120. Vanga Akshay Kumar Reddy, S/o V. Janardhan, Aged 26 Years, Occ.
Unemployed, R/o House No 4-6-137/22/B, Sainagar, Allwyn Colony,
Kukatpally, Hyderabad, 500072.

121. Pathi Sandeep Kumar, S/o Venkatadri, Aged 24 Years, Oce.
Unemployed, R/o 6-58 Malipura, Tirumalagiri, Suryapet 508223,

122. Haripriya Duggireddy, S/oNarayana Reddy D, Aged 31 Years, Occ.
Government Employee, R/o. Bharath Nagar Colony, Near Water Tank,
Moosapet, Hyderabad.

123. Y. Rajyalakshmi, D/o Y. Mallikarjuna Rao, Aged 25 Years. Oce.
Unemployed R/o House No. 12-209, Sri Sai Nagar Colony, Meerpet, 500097.

124. Shagufthalffath, D/o Mohd Munawaruddin, Aged 29 Years, Oce. Gowt.
Employee, R/o House No 7-1-97/8B, Ferozguda, Hyderabad, 500011

125. Gopisetti Susmitha, S/o G. Venkateswarlu, Aged 28, Occ. Govt
Service, R/o 2-34 Tallada, Khammam, Telangana, 507167.

126. PramodSai T., S/o. Rarnachandra Rao T. (Late Aged 33 Years, Occ.
Unemployed, R/o Thatisubanagudam (Village), Moddulagudem (P.O.),
Dammapeta Mandal, Badradri Kothagudem, 507306.

127. Sangalajeswanth Raj, S/o. Ravi, Aged 25 Years, Occ. Unemployed,
R/o. H.no. 2-69, K C Colony, Hasanparthi, Warangal, 506015.
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128. .Shiva Shankara Vara Prasad T, S/o Narisimhuiu T, Aged 24 Years,
Occ. Unemployed. R/o. Flat No-301, JBR Residency, Near Reddy's Chicken
Center, Moosapet, Hyderabad, 500018.

129. Alli Keerthana, D/o. Peddiraju, Aged 26 years, OCC. Unemployed, R/o.
H.no.1-149, Boyaguda, Anumula, Nalgonda - 508202.

130. Bandal Ramesh Abhinav Chander, S/o Subash B.R,, Aged 27 Years,
Occ. Government Employee, R/o. 6-2-120, Subash Nagar, Nizamabad
503002.

131. Allepu Mounika, D/o Allepu Sammaiah, Aged 24 Years, Occ.

Unemployed, R/o. 1-75/A Mallampalle, Mulugu 506349.
132. Bhukya Deepthim, D/o. Bhukya Harisingh, Aged 33 Years, Occ.

Unemployed, R/o. H.No. 6-1-KA0010, CPI Party Office Road, Bank Colony,

Mahabubabad - 506101.
133. Bajoji Srilekha, D/o Bajofi Srinivas, Aged 30 Years, Occ. Government
Employee R/o House No 12-10-92/5/1, Bharath Nagar Colony, Moosapet,

Hyderabad, 500018.

134. Chattu Bhavani, S/o Achaiah, Aged 28 Years. Occ. Government
Employee R/o. House No. 1-113, Voice Singevaram, Ananthagiri Mandal,
Suryapet District - 508206.

135. Enugu Manoj Reddy, S/o E. Ravinder, Aged 28 Years, Occ.
Government Employee R/o 5-68/2 Govindraope Mulugu, Telangana, 506347,

136. Lakavath Divya Sree, D/o. LakavathPandya, Aged 32 Years, Occ.
Unemployed R/o. H.No .3-665/MIG, Road No.27, Opp. New water tank,
HUDA Mayuri Colony, Miyapur-500049.

137. Mudavath Hanumanthu, S/o M. Hankya, Aged 28 YearsrnOce.
Government Employee, R/o House No 4-33, Chinthachettu Thanda,
Molkacheria, Nalgonda, 508207.

138. Rohita S, S/o Sekhar Babu S. E., Aged 38 Years, Oce. Unemployed,
R/o. House No. 17-1-383/V/1, Vyshalnagar Phase 1, Champapet, Hyderabad.
500079.

139. Veke Srinivas, S/o. Nageshwar, Aged 30 Years, Occ. Unemployed,
R/o. H.No. 7-59/a, Vidyanagar Colony, Ichoda, Adilabad, 504 307.

140. Bikkumalla Pravalika, D/o B. Balraj, Aged 27 Years, Occ. Unemployed,
R/o House No 6-53/1, Srinivasa Colony, Mahabubnagar, 509001.

141. Perapaka Deepak, S/o Veﬁkateswarlu, Aged 33 Years, Occ.
Government Employee R/o House No. 6-49/A kothalalapuram, Konijerla,
Khammam - 507165.

142. Eslavath Sri Ram Harsha, S/o E Hanurnanthu, Aged 23 Years, Occ.
Unemployed R/o Hari harapurarn Colony, Vanasthalipuram, 500070.

143. D. A. Christina Evengileen, D/o D. Anand, Aged 35 Years, Occ.
Government Employee, R/o House No 18-486/9/1, MallikarjunaNagar,
Malkajgiri, 500047 .

144, Gangavathi Pavan Kalyan, S/o G. Lakshman, Aged 23 Years, Occ.
Unemployed R/o Peddakistapuramgaria, Mahabubanagar 507210.
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145. Solipuram Shashi Kumar Reddy, S/o Malla reddy, Aged 25 Years OCC
unemployed R/o. 3-3, Modiyupunta Atmakur, Yadadri-Bhongiri-508111.
146. Maddiboina Phani Gopal, S/o Maddiboina Venugopal, Aged 27 Years,

Oce. Unemployed, R/o 13-1-4 72, Anasuya Nilayam, Manghalat 500006.

147. Tatapudi Jacob Abhishek, S/o Vijayanand, Aged 26 Years, Occ.
Unemployed, R/oPrapathiNagar, Kukatpally, 500090.

148. M. Balakrishna, S/o M. Shekar, Aged 24 Years, Occ. Unemployed, R/o
House No 11-11-12, Road No 1, Telephone Colony, Kothapet, Hyderabad,
50003¢.

149. Bejavadalingarao, S/o B. Ramachandraih, Aged 32 Years, Occ.
Government Employee, R/o House No 3-15-19, Venkataramana Colony,
Mallapur, Medchal Malkajgiri, 500076.

150. Ch. Vasundara, D/o CH.Satyanarayana, Aged 30 Years, Occ.
Unemployed, R/o 8-1-59/1 Shalipet, 500008.

151. Muthyala Rajashekhar, S/o M. Mallaiah, Aged 25 Years, Occ.
Unemployed, R/o House No 8-23, Sirsinagandla, Kondapaka, Siddipet,
502372.

152. Ayesha Anjum, ,D/o KhajaZakiuddin, Aged 40 Years, Occ.
Unemployed, R/o House No 10-4-771/82/C/5, Flat No 302, TaheraManzil,
Green Street, Ahmed Nagar, Masab Tank, 500028

153. Varthya Mahesh Nayak, S/o V. Panthya, Aged 24 Years, Occ.
Government Employee, R/o 1-8-1/A1277/16, Baghlingampally, Hyderabad
500044.

154. Patildyothsna, D/o. Mallaiah, Age. 26 Years. Occ. Private Service, R/o.
H.no, 2-106/1, Girnoor, Adilabad - 504307.

155. Akshay Kumar Kola, S/o Srinivas K. Aged 30 Years, Occ. Private
Service, R/o. House No. 4-11-8112, Road No 1, Tirumala Housing Colony,
Hayat Nagar, Rangareddy, 501505.

156. SamaSathwika, D/oSamaJayaram, Aged 25 Years, Occ. Government
Employee. R/o. Plot 45, Road No 2, Sushma Sainagar, Vanasthalipuram,
Hyderabad, 500070.

157. VislavathSwarnalatha, D/o. Chandra Naik, Aged 26 Years, Occ.
Government Employee, R/o. Kollur, Nawabpet, Mahabubnagar 509202

1568. Kornpalli Samuel Benedict Israel Paul, S/o. Ravi Kishore Babu, Aged
29 years, Occ. Unemployed, R/o. H.No. 27-16/22/4/42, Siddartha Nagar,
safilguda, RK Puram - 500056

159. Yasam Lavanya, D/o Y. Pocham, Aged 33 years, Occ. Unemployed
R/o. Flat 302, GV Cast PanchsheelEnclave, Sainikpuri - 500094.

160. M.D ThaheraBehum, D/o M.D Saleem, Aged 30 Years, Occ.
Government Employee, R/o H.No. 6-24/2 Kalladi, Aloor, Nizamabad, 503213.

161. M. Benny Joseph, S/lo M. Raj Kumar, Aged 31 Years, Occ.
Government Employee, R/o Plot No. 69 Abhyudaya Nagar Colony,
Bandlaguda Junction, Kalimandir, Ranga Reddy, 500086.



11

162. Chittem Swarnalatha, ,'*D/o ChittemNagaish, Aged 40 years. Occ.
Private Service R/o HIG-613 Flat 402, Sarojini Devi Nilayam, IV phase
K.P.H.B colony, Hyderabad - 500072.

163. D Sandeep Kumar, S/o D Sarveshwar Rao, Aged 33 years, Occ. Govt,
Employee, R/o 5-62, Old Yerraboinapally, Khammam
164. B Bharath Chandra, , S/o Govindu, Aged 26 Years, Occ. Unemployed,

R/o H.No 18-1-17/7 SRN Colony, Bhadrachalam -507111

(Respondent No.60 to 164 herein was impleaded vide order dated
07.07.2025 in 1A No.8 of 2025 in WP No 11439 of 2025)

165. Sai Prathyush Reddy, Aaged 27 years, S/o Sri PVR Reddy. occ.
Unemployed, R/o Flat no 202, House no. 4-49, Sri Sailaja Sharma suites.
Vikas Nagar, Dilshuknagar, Hyderabad 500060

166. Saitheja  Pull, S/o Kishan Kumar Pub, Aged 31 vyears, occ.
Unemployed, R/o House no. 5-11-90/1, Naimnagar, Hanmakonda, Warangal
506009 '

167. K.Lakshmi Deepika, D/o K.Krishna, Aged 29 years, occ. Unemployed,
R/o Plot 78-79, Venkateswara Nagar, Dr AS Rao Nagar, ECIL, Medchal-
Malkajgiri District- 500062

168. K Anusha, D/o K Yadava Reddy Aged 35 years, Occ. government
employee, R/o House No 3-11-228, Road no 03, Sri Shankar colony, LB
Nagar, Hyderabad 500074 ,

169. Seelam Megha, D/o Seelam Raghuveer, Aged 26 years, occ.
Unemployed, R/o House no. 32-4-77 Anandnagar colony, Bheemaram
170. Banavath Vanaja, aged 25 years, D/o Banavath Dhasharath Naik, Occ.

government employee. R/o House no. 2-449, Lingapoor, Dandepally,
Mancherial 504206

171. Gandra Naveen Reddy, aged 28 years. S/o Gandra Mallikarjuna
Reddy. occ. Unemployed. R/o House no. 10-6-183/15/7, Reparthu nagar, By
Pass Road, Khammam 5007002.

172. Mekala Surya Prakash Reddy, aged 30 years. S/o Mekala Vasantha
Reddy occ. Unemployed. R/o House no. 1-55, Erladinne village, Wanaparthy
509131.

173. Barira Fareed, . aged 29 years. dfo Shaik Fareed Uddin. occ.
Unemployed R/o House no. 8-3-229/E/63/A, Venkatagiri, Yousafguda,
Hyderabad 500045

174. Ellandula Rakesh, aged 26 years. S/o Eflandula Narsaiah. occ.
governor employee. R/o Bandanpadi, 3-84, Raiparthy, Warangal 506314
175. Palakurthy Sandeep, . aged 28 years. S/o Palakurthy Kashaiah. occ.

government employee. R/o House no. 9-3-235, Srinagar Colony, Karimnagar
505001.

176. Bootla Shravan, aged 27 years. Slo Bootla Govardhan. ace.
Unemployed R/o House no. 9-5-109, Sapthagiri colony, Karimnagar 50511
177. Mohammad Vilayath Ali, . aged 26 years. S/o Mohammad Mahaboob

Ali, Occc. unemployed, R/o House no. 1-47, Punnel, Innvole, Hanumakonda
506310
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178.  Shaik Naziya Begam, . aged 25 years. dlo Shaik Zameer. occ.
Unemployed. R/o House no. B-1061, NGO's colony, Vanasthalipuram,
Rangareddy 500070

179. Dainampelly Praveen, . aged 26 years. S/o Dainampelly Sammaiah.
occ. Unemployed. R/o House no. 12-143, Akulavari, Ghanpur, Eturunagaram,
Mulugu 506165

180. 5.Veena, aged 27 years. d/o S. Srinivas. occ. government employee,
R/o. Heuse no. 1-4-112, Cwil line, Kurvageri, Narayanpet 509210

181. Dongari Prathibha, aged 28 years. Dlo Dongari Raju. ace.
Unemployed. R/o House no. 4-22/3, Arpapally, Sarangapur, Jagitial :

182. Banoth Narendar, .aged 30 years. s/o Banoth Bhima. occ. government
employee. R/o House no. 3-119/4, Plot no.131, Road no 6, ISCT colony,
Boduppal, Medchal-Malkajgiri 500092

183. Agumamidi Akhil Reddy, aged 29 vyears. S/lo Agumamidi
Satyanarayana Reddy. occ. Unemployed. R/o House no 9-5-275/A/1 ,
Markandeya Nagar, Ramnagar, Karimnagar 505001

184. Durisheyty Vijay Kumar, aged 29 vyears. S/o Durisheety
Sathyanarayana. occ . government employee. R/o House no. 4-1-159, MO
Road, Korutla, Jagital 505326

185. Thota Sony, aged 27 years. D/o Thota Damodar. Occ. government
employee. R/o House no. 3-5-100, Tailors street, Hanmakonda 500601

186. Kadavath Rojabai, aged 31 years. D/o Sabavat Jitender. occ.
government employee. R/o House no. 3-10-337/2, Opposite Radio Station,
Nyatkal Road, Nizamabad 503001

187. Mchammed Ahmed Pasha, aged 31 years. S/o Mohammed Yakoob
Psha. "occ. government employee. R/o House no 1-1, Oorugonda,
Hanumakonda 506342

188. Jatoth Vijay Kumar, aged 32 years. S/o Jatoth Balaji. occ.
Unerr;%loyed. R/o House no. 6-2-25, Daknathanda Maripeda, Mahabubabad
5063

189. Pathlavath Rajesh, aged 27 years. S/o Pathlavath Balram. occ.
government employee R/o. House no. 3-17, Mollonigadda Thanda,
Bheemaram, Farooqnagar, RangaReddy 500916

190. Vinod Reddy Ettam, aged 29 years. Slo Jagath Reddy. occ.
government employee, R/o Plot no 115, Road NO-9A, Santoshi Mata Colony
Hasthinapuram-North, Hyderabad 500079

191. Dwikuntla Venkatesh, aged 27 years. S/o Dwikuntla Venkatesh. occ.
govem1ment employee. R/o House no. 3-4-644, Indira Nagar, Hanamkonda
50600

192. Pochampalli Divya, aged 25 years. Dlo Pochampalli Ashok. occ.
government employee. R/o House no. 2-20, Nampally, Vemulawabada,
Rajanna Siricilla 505302

193. Neha Purohit, aged 32 years. D/o Rajeev Purohit. Occ. government
employee. R/o flat no. 303, Balaji apartments, Arora colony, Banjara hills,
Hyderabad-500034.
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194. 'Koyyda Uday Kumar, aged 30 years. S/o Koyyda Prabhakar. oce.
government employee. Rio House no. 7-27, Raghunathpally, Jangaon 506244

195. Sai Pavan Vavilala, aged 26 years. S/o Vavilala Thirupathi. occ.
Unemployed. R/o 5-57, Pillonipalli, Bhupalappally 506169

196. Bandari Anvesh, aged 32 years. Sfo Bandari Indraiah. occ.
Unemployed. R/o House no. 32-2-9, Palrepula, Hanmakonda 506009

197. Sapavath Dasharath, .aged 25 years. S/o Sapavath Swamy. occ.
Unemployed. R/o House no. 4-19, Polepally, Bandameethi Thanda, Nalgonda

198. Varikoti Laxman Anand, aged 34 years. s/o Varikoti Mahendar. oce.

private employee. R/o House no. 2-8-309, NGO's colony, Hanamkonda
506370

199. Potharaju Pavan, aged 27 years. S/o Potharaju Ramesh Babu. occ.
government employee. R/o 13-229, Ambedkar Nagar, Hasanparthy,
Hanamkonda 506371

200. Menaka Poudel, aged 28 years. S/o Mohan Kumar Poudel. occ.
government employee. R/o House no. 1-57/511, A-Block, Sri Ram Nagar
Colony, Kothaguda 50084

201. Baindla Venkatesh, aged 28 years. s/o Baindla Narayana .occ.
Government employee. R/o House no. 3-3-29/1, Dubbak, Siddipet 501208

202. Gali Rahul, aged. 25 years. S/o Gali Ravi Kumar. occ. government
employee. R/o House no. 40-6-112, SC colony, Mammor, Khila Warangal,
Warangal District-506166

203. Donupala Kiran, aged 30 years. S/o Donupala Gangadhar. occ.
Unemployed. R/o House no. 2-69, Savel, Mendora, Nizamabad 503219

204. Jangam Jyothi Shirisha, aged 27 years. D/o Jangam Puli. occ.
government employee R/o House no. 4-53, Mittapall, Thallada, Khammam

507167.

205. Madari Anand Kumar, aged 37 years. S/o Anand Madari. occ.
government employee. R/o House no. 7-94, Uplorr village, Kammarpally
Mandal, Nizamabad 503308.

206. Advaitha Vanaparthy, aged 36 years. D/o Vanaparthy Sadanand.
occ.Government employee. R/o House no. 2-7-193/2, Excise colony,
Subedari, Hanmakonda 506001

207. Gaddala Arundhar Rao, aged 29 years. s/o Gaddala Amruthaiah. occ.
Unemployed. R/o House no. 1-2-248/3/A, opposite Government hospital,
Beside Pradeep Cricket Academy, Jangaon 506167

208. Yarabolu Deepika, aged. 26 year. D/o Yarabolu Surendar Reddy. occ
Unemployed. R/o House no. 3-195/1, High School Road, Madhapuram (V)
Mudigonda(Mandal), Khammam 507170

209. Thallapally Rakshita, aged 28 years. occ. Unemployed. R/o House no
3-309, Gandhinagar, Bheemabevarapally, Hanumakonda 505497

210. Avirenola Venkat Ramana, aged 24 years. occ. Ward officer,
government employee. R/o House no. 18-365, Shantinagar, Miryalaguda,
Nalgonda 508207
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211, Ganta Chamani, B.D.S. aged 29 years. Dlo Ganta Bhoomaiah.occ.
Unemployed. R/o House no. 2-44/1, Seetharampur, Karimnagar 505001.

(Respondent No.165 to 211 herein was impleaded vide order dated
07.07.2025 in IA No.9 of 2025 in WP No 11439 of 2025)

212, Anusha Boppana, aged 32 years. D/o Sri B Chandrasekhara Rao. occ.
Unemployed. Wo 601, Anjanadri Residency, Gokul Plots, Kukatpally,
Hyderabad, 500072

213. Ashok Tejavath, aged 28 years. Sfo Lakshaman Tejavath. Oce.
unemployed. R/o Dubba Thanda, Kondrapole post., Damarcharla mandal,
Nalgonda district, 508355

214. Bandi Amarender, aged 32 years. S/O Bandi Ashok. Occ. government
employee. R/o H NO. 12-281, Saraswathi Nagar, Mavala, Adilabad, 504001

215. Mamilla Omkar Yadav, aged 25 years. S/o M Shankarappa. Oce.
Uggrqployed, R/O Flat no 101, Rajeshwari HUDA, Serilingampally, Telangana
500019

216. Patha Vishnunandan, aged 26 years, S/o Patha Ramesh Occ.
Government employee. H.No.2-47. Near Hanuman Temple, Dandepally
504206

217. Bugga Pallavi, aged 27 years. D/o Sri Parandhama. occ. unemployed.
R/o plot no-21, road no-04, Abhyudaya Nagar, Vanastali Puram, Hyderabad

218. Pujari Sravani, aged 25 years. D/o Pujari Lingam. Occ. Government
employee, H.No.11-13-29/1, Prabhakar Reddy Nagar, Near Sanath Nagar
Railway station, Zinkalwada. 500018

219, D Shivaiji, aged 32 years. S/o D Pandarinath. Occ. Self employed. R/o
Flat no -402, Sri Venkat Ramanz Niiayam, Kavadiguda, Hyderabad 500080

220. Mandala Sumanth, aged 29 years. S/o M Murali. Occ. Government
Employee. H.No. 1-1 13/38, Road number 2, Thimmapur, Mancherial -504209

221. Ullelgala Sridhar., aged 28 years. S/o Hanumaiah. Occ. government
em&gyee. R/o H.No. 2-81, village Katkur, Akkannpet mandal, Siddipet district,
- 505466

222. Borra Sai Chandorkar, aged 25 years. S/o Borra Rambabu. Oce.
govemment employee. H.N0.9-2-96, Shanti Nagar, Badrachalam, Badradri
Kothagudem District, 507111. :

(Respondent No.212 to 222 herein was impleaded vide order dated
07.07.2025 in IA No.10 of 2025 in WP No 11439 of 2025) '

.-RESPONDENTS

IA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
suspend the operation of the order dated 09.09.2025 in W.P. No. 11439 of 2025
and batch pending disposal of the main Writ Appeal.
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Counsel for the Appellant: SRI A. SUDARSHAN REDDY, ADVOCATE GENERAL
& SRI S.NIRANJAN REDDY, Sr. COUNSEL, REP.
SRI P.S.RAJASEKHAR, SC FOR TGPSC

Counsel for the Respondent No.1 to 5, 7 to 20 & 22: Ms. B.RACHNA REDDY, Sr.
COUNSEL, REP. SRI MOHD BASEER RIYAZ

Counsel for the Respoﬁdent No.6: SRI ABHISHEK SAGAR

Counsel for the Respondent No.21: THE ADVOCATE GENERAL

Counsel for the Respondent No.23 to 59: SRI P.AMARENDER

Counsel for the Respondent No.60, 61, 63, 64, 67 to 71, 74 to 79, 81, 82, 84, 86
to 125, 127 to 133, 135 to 137, 140 to 158 and 160 to 164:

SRI D.PRAKASH REDDY,
Sr. COUNSEL, REP. SRI SRIRAM POLALI

Counsel for the Respondent No.62, 65, 66, 72, 73, 80, 85, 126 & 138:
SRI Dr. S.MURALIDHAR, Sr. COUNSEL, REP. SRI ADITYA VYAS

Counsel for the Respondent No.83, 134 & 159:
SRI P.VISHNUVARDHANA REDDY, REP. SRI C.JANARDHAN

Counsel for the Respondent No.165 to 222: SRI Dr. K.LAKSHMI NARASIMHA

WRIT APPEAL NO: 1054 OF 2025

Writ Appeal under clause 15 of the Letters Patent Preferred Against the Order
Dated 09/09/2025, in W.P.No0.16653 of 2025 on the file of the High Court.

Between:

Mrs. Shagufta Firdouse, M.Sc. Physical Science. B Ed Mathematics Physics,
Aged 29 years, D/o Sri Syed habeeb ur Raheman, W/o Sri Shaik Parwez,
Occ. School Assistant (Physical Science) at GHS BK Guda, Sanathnagar. R/o
H No 40-437/11, 1st Floor, Gopal Nagar Colony, Hyderabad 500-040.

...APPELLANT

AND
1. The State of Telangana, Represented by its Chief Secretary, General
Administration Department, Secretariat Buildings, Secretariat, Saifabad,
Hyderabad.

2. The Telangana State Public Service Commission, Rep. by its Secretary,
Nampally, Hyderabad.

3. Chinthalapati Upender, S/o Latchaiah, Aged 33 Years, Occ Student, R/o H No
255/1, SC Colony, Etoor, Thirumalagiri Mandal, Nalgonda, T S 508 279.
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4. Gooti Srinivasa Rao, S/o Apparao, Aged 44 Years, Occ Gowt. Teacher, R/o
H.No. 42, APN Puram, Cheruvu, Madharam, Nelakondapalli Mandal,
Khammam District, T S, 507169.

5. Alli Renuka, D/o Alli Narasaiah, Aged 36 Years, Occ. Govt. Teacher, R/o.
H.No. 5110/1, Peddathanda, Khammam Rural, Khammam, T S, 507 003.

6. Cheppala Ratnakar, S/o Cheppala Ganganarsaiah, Aged 32 Years, Occ.
Police Constable, R/o. H.No. 38/4 Bandalingapur, Metpalli, Jagtial District, T
S, 505 325.

7. Ramuls Kodem, S/o Shankaraiah, Aged 43 Years, Occ. Student, R/o. H.No.
249, Dundrapalle, Boinpalle, Karimnagar, T S, 505 524.

...RESPONDENTS

IA NO: 3 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
stay the operation of the order and judgement passed in WP 16653/2025 and
batch, dated 9/9/25, pending disposal of the writ petition.

Counsel for the Appellant: SRI Dr. K.LAKSHMI NARASIMHA
Counsel for the Respondent No.1: GP FOR GENERAL ADMINISTRATION
Counsel for the Respondent No.2: SRI A.SUDARSHAN REDDY,
ADVOCATE GENERAL &
SRI S.NIRANJAN REDDY, Sr. COUNSEL,
REP. SRI P.S.RAJASEKHAR, SC FOR TGPSC

Counsel for the Respondent No.6: SRI SHADAN FARASAT, Sr. COUNSEL,
ASSISTED by SRI KAUSTUBH CHATURVEDI REP. SRI ABHISHEK SAGAR

WRIT APPEAI. NO: 1067 OF 2025

Writ Appeal under clause 15 of the Letters Patent preferred against the order
dated 09/09/2025 in W.P.No.10927 of 2025 on the file of the High Court.

Between:

Telangana Public Service Commission, Represented by its Secretary, M.J.
Road, Nampally, Hyderabad, Telangana State.

...APPELLANT

AND

1. Kandlakunta Srujan Mourya, S/o Kandlakunta Murali Mohan Aged about 30
years, Occ Student R/o Fiat No 513 D No 19698/1 to 4 Naiks Prudvi Golden
Towers O U Road Vidyanagar Hyderabad 500 044
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2. The Siéte of Telangana, Rep. by its The Principai Secretary, Higher
Education Department, Secretariat, Hyderabad. '

3. The Telangana Public Service Commission, Rep. by its Chairman, Prathibha
Bhavan, M.J Rd, Patel Nagar, Ghosha Mahal North, Nampally, Hyderabad,

Telangana 500001.
(Respondent no.3 is not necessary party)

..RESPONDENTS.

IA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
suspend the operation of the order dated 09.09.2025 in W.P. No.10927 of 2025

pending disposal of writ appeal.

Counsel for the Appellant: SRI A.SUDARSHAN REDDY,
‘ ADVOCATE GENERAL &
SRI S.NIRANJAN REDDY, Sr. COUNSEL,
REP. SRI P.S.RAJASEKHAR, SC FOR TGPSC

Counsel for the Respondent No.1: SRI ARAVINDU MATURI

Counsel for the Respondent No.2: THE ADVOCATE GENERAL

WRIT APPEAL NO: 1068 OF 2025

Writ Appeal under clause 15 of the Letters Patent Preferred Against Order
Dated 09/09/2025 in WP.No0.9444 of 2025 on the file of the High Court.

Between:

Telangana Public Service Commission, Represented by its Secretary, M.J.
Road, Nampally, Hyderabad, Telangana State.

...APPELLANT

AND

1. K Hanmi Reddy, S/o Sri Ramchandra Reddy Aged about 34 Years Occ
Unemployed R/o HNo 125 Veerapalli Village Koilkonda Mandal

Mahabubnagar District

2. A Chandra Sekhar, S/o Sri K Ramulu, Aged about 34 Years Occ Public
Service Deputy Tahasildar R/o HNo 1101 Dasarlapalli Village Uppunuthala
Mandal Nagarkurnool District

3. The State of Telangana, Represented by Chief Secretary General
Administration Department Secretariat Buildings Secretariat Hyderabad.

...RESPONDENTS
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IA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
suspend the operation of the order dated 09/09/2025 in W.P. No0.9444 of 2025

pending disposal of writ appeal.

Counsel for the Appellant: SRI A.SUDARSHAN REDDY,
ADVOCATE GENERAL &
SRI S.NIRANJAN REDDY, Sr. COUNSEL,
REP. SRI P.S.RAJASEKHAR, SC FOR TGPSC
Counsel for the Respondent No.1 & 2: SRI RAMULU.B

Counsel for the Respondent No.3: THE ADVOCATE GENERAL

WRIT APPEAL NO: 1069 OF 2025

Writ Appeal under clause 15 of the Letters Patent Filed Against the order
Dated 09/09/2025 in writ petition No.9965 of 2025 on the file of the High Court.

Between:

Telangana Public Service Commission, Represented by its Secretary, M.J.
Road, Nampally, Hyderabad, Telangana State

...APPELLANT

AND

1. Bommera Sravan Kumar, S/o Bommera Veeraswami Aged about 31 years,
R/o H.No- 5-7, Perikaid, Rayiparthy, Warangal, Telangana - 506314

2. The Chairman, Telangana Public Service Commission (TGPSC), Nampally,
Hyderabad.

(Respondent no.2 is not necessary party)

...RESPONDENTS

IA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
suspend the operation of the order dated 09/09/2025 in W.P. No.9965 of 2025

pending disposal of writ appeal.

Counsel for the Appellant: SRI A.SUDARSHAN REDDY,
ADVOCATE GENERAL &
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SRI S.NIRANJAN REDDY, Sr. COUNSEL,
REP. SRI P.S.RAJASEKHAR, SC FOR TGPSC

Counsel for the Respondent No.1: SRI SHREYAS REDDY YALAGIRI

WRIT APPEAL NO: 1070 OF 2025

Writ Appeal under clause 15 of the Letters Patent preferred against the Oder
dated 09/09/2025 in W.P.No. 9413 of 2025 on the file of the High Court.

Between:

Telangana Public Service Commission, Represented by its Secretary, M.J.
Road, Nampally, Hyderabad, Telangana State.

...APPELLANT

AND

1. Sale Prithvi, S/o Sale Ranga Rao, aged about 30 years, Occ Student, R/o Plot
No.54, Sai Nagar, East Allwyn Colony, Kukatpally, Hyderabad-500072.

2. The State of Telangana, Rep by its Principal Secretary, Higher Education,
Department, Secretariat, Hyderabad.

3. The Telangana Public Service Commission, Rep by its Chairman, Pratibha
Bhavan, M.G.Road, Patel Nagar, Gosha Mahal, Nampally, Hyderabad.
(Respondent no.3 is not necessary party)

...RESPONDENTS

IA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
suspend the operation of the order dated 09.09.2025 in W.P. No.9413 of 2025

pending disposal of writ appeal.

Counsel for the Appellant: SRI A.SUDARSHAN REDDY,
' ADVOCATE GENERAL &
SRI S.NIRANJAN REDDY, Sr. COUNSEL,
REP. SRI P.S.RAJASEKHAR, SC FOR TGPSC

Counsel for the Respondent No.1: Ms. NISHA TIWARI, REP.
SRI ABHISHEK SAGAR

Counsel for the Respondent No.2: THE ADVOCATE GENERAL
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WRIT APPEAL NO: 1071 OF 2025

Writ Aopeal under clause 15 of the Letters Patent preferred against the order
dated 09.09.2025 in W.P.No0.12338 of 2025, on the file of the High Court.

Between:

Telangana Public Service Commission, Represented by its Secretary, M.J.
Road, Nampally, Hyderabad, Telangana State

...APPELLANT

AND

A E Fntzie Niraja, D/o A Emmanuel Benjamin aged about 43 years, Occ.
Unemployee, R/o 19252/10/G/1, Near Y S R Park, Ramnagar, Hyderabad.

...RESPONDENT

IA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
suspend the operation of the order dated 09.09.2025 in W.P. No.12338 of 2025

pending disposal of writ appeal.

Counsel for the Appellant: SRI A.SUDARSHAN REDDY,
ADVOCATE GENERAL &
SRI S.NIRANJAN REDDY, Sr. COUNSEL,
REP. SRI P.S.RAJASEKHAR, SC FOR TGPSC

Counsel for the Respondent: SRI D.RAMAKRISHNA

WRIT APPEAL NO: 1072 OF 2025

Writ Appeal under clause 15 of the Letters Patent Preferred Against the Order
Dated 09/09/2025, in W.P. No. 9032 of 2025 on the file of the High Court.

Between:

Telangana Public Service Commission, Represented by its Secretary, M.J.
Road, Nampally, Hyderabad, Telangana State.

...APPELLANTS

AND

1. Dharma Vennela, D/o D Vittal Reddy, Aged 41 Yrs, Occ. Excise
Sublnspector, R/o H No 12-79, Main Road, Kolanpaka, Alair, Yadadri Bhongir
District- 508 101.
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2. Padakahti Rajashekar, S/o P Babu, Aged 34 Yrs., Occ. S{;Jdent, R/o H No 2-
56, Damarched Village and PO Basheerabad Mandal, Vikarabad District- 501

143.

3. Yennaram Chandra Shekar Reddy, S/o Y Durga Reddy, Aged 36 Yrs., Occ
Student, R/o Flat No 3, H No 4-46/ 13/B, Raja Reddy Apartment, Sri Sai
Nagar Colony, R C Puram, Patancheru, Telangana- 502 032.

4. Jadi Shankar Varma, S/o J Mallaiah, Aged 37 yrs., Occ. Student, R/o H No 2-
47, Dubbapally, Jaipur, Adilabad District- 504 216.

5. Nalabolu Gayatri, D/o N Sudheer Reddy, Aged 29 Yrs., Occ. Student, R/o H
No 7-98, Opp. Library, Amangal Village, Mahabubnagar District- 509 321.

6. Grandhi Srikanth, S/o G Venkateshwarlu, Aged 35 Yrs., Occ. Student, R/o
Plot No 72, Jahnavi Town Ship, Pillala Marri (Rural) Suryapet District 508 213.

7. P Akhileshwar Reddy, S/o P Narshima Reddy, Aged 31 Yrs., Occ. Student,
R/o H No 8-7-177/49/118/202, Swarnadhama Nagar, Old Bowenpally,
Secunderabad- 500 011.

8. Thodishetty Pranay, S/o T Parameshwar, Aged 31 yrs., Occ. Student, R/o H
No 5-11-51/8G/34/2, Priyadarshini Nagar, Nirmal, Adilabad District- 504 106.

9. Nukala Nikitha, D/o N Saidi Reddy, Aged 31 Yrs., Occ. Student, R/ o E-1504,
Aparna Sereni Park, Masid Banda, Kondapur, Hyderabad -500 084.

10.P Hasitha, D/fo P Satyanarayana, Aged 32 Yrs., Occ. Student, R/o H No 3-6-
V/398, Plot No 398, Vivekanada Nagar Colony, Kukatpally, Hyderabad- 500
072.

11. Amireddy Venkata Bharat Reddy, S/o A \/ Srinivas Reddy, Aged 29 Yrs., Occ.
Student, R/o H No 8-7-177/115, Swarnadhama Nagar, Old Bowenpally,
Secunderabad- 500 011.

12.Dara Raviteja, S/o D Sambasiva Rao, Aged 35 yrs., Occ. Student, R/o H No
3-61, Mzin Road, Kistaram, Sathupally, Khammam District- 507 303.

13.Koppula Udaya Bhanu, D/o K Ram Reddy, Aged 33 Yrs., Occ Student, R/o
Flat No 202, Venkata Sai Nivas, Madhava Hills, Kondapur, Hyderabad -500
084.

14.State of Telangana, Rep. by its Chief Secretary, General Administration
Department, Hyderabad.

15.The Telangana Public Service Commission, Rep. by its Chairman, Pratibha
Bhavan, M J Road, Patel Nagar, Ghosha Mahal, North Nampally, Hyderabad
500001.

(Respondent no.15 is not necessary party)

...RESPONDENTS

IA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to




22

suspend the operation of the order dated 09.09.2025 in W.P.No.9032 of 2025,

pending disposal of the writ petition.

Counsel for the Appellant: SRI A.SUDARSHAN REDDY,
ADVOCATE GENERAL &
SRI S.NIRANJAN REDDY, Sr. COUNSEL,
REP. SRI P.S.RAJASEKHAR, SC FOR TGPSC
Counsel for the Respondent No.1 to 13: Ms. CHENNABOINA SHRAVANI

Counsel for the Respondent No.14: ADVOCATE GENERAL

WRIT APPEAL NO: 1073 OF 2025

Writ Apoeal under clause 15 of the Letters Patent Preferred against Order
Dated 09/09/2025 in WP_No.8658 of 2025 on the file of the High Court.

Between:

Telangana Public Service Commission, Represented by its Secretary, M.J.
Road, Nampally, Hyderabad, Telangana State.

...APPELLANT

AND

1. S.Naresh, S/o. S V Ramana, Aged about 36 years, Hall Ticket No.
240927102, Occ. GROUP-1 Aspirant, R/o. H.No. 11-11-199/1, Bangarayya
Nagar, Bi Pass Road, Khammam, Khammam District, Telangana-507002.

2. Kanduru Amruth, S/o. Lakshman, Aged about 31 years, Hall Ticket No.
240944078, Occ. GROUP-1 R/o. H.No.4-25/1, Kubeer, Nirmal Kistrict,
Telangana-504103.

3. Mathangi Joseph Serene, S/o. M Syam Sudhakar, Aged about 32 years, Hall
Ticket No. 240917375, Occ. GROUP-1 Aspirant, R/o. H.No. 5-2-248/E/3,
Sriam Nagar, Khammam, Khammam District, T.G-507001.

4. Koppula Udaya Bhanu, D/o. K Ram Reddy, Aged about 32 years, Hall Ticket
No. 2409”9755, Occ. GROUP-1 Aspirant, R/o. Flat No.202, Venkata Sai
Nivas, Plot No.118, Beside Arbor International School, Madhava Hills,
Kondapur, Ranga Reddy District, T.G.-500084.

5. K Anusha, D/o. K. Venkataiah, Aged about 26 years, Hall Ticket No.
240909231, Occ. GROUP-1 Aspirant, R/o. 3-78, SC Colony, Charms Road,
Gundlapochampally, Medchal, Medchal Malkajgiri District, T.G.-500100.

6. Anil Saanagonda, S/o. Venkataiah, Aged about 37 Yrs, Hall Ticket
N0.240935697, Occ. GROUP-1 Aspirant, R/o. H.No. 4-32, Mallapur,
Thimmapur, Telangana-505469.

7. Muda Prashanth Vardhan, S/o. M Ramchandar, Aged about 31 Yrs, Hall
Ticket N0.240945343, Occ. GROUP-1 Aspirant, R/o. H.No. 2-2-24. Mangalpet,
Narayankhed Mandal, Sangareddy District- T.G.-502286.
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8. B. K Raghavendra Rao, S/o. K.Venkat Rao, Aged about 37 Yrs, Hall Ticket
No. 240925046, Occ. GROUP-1 Aspirant, R/o H. No. Plot No. 42, Abhyudaya
Nagar Colony, Machanapally Enclave, Rajendra Nagar, Ranga Reddy District,
T.G.-500086

9. Mannalliker Malleshwari, D/o. M. Nijalingappa, Aged about 30 Yrs, Hall Ticket
No. 240901247, Occ. GROUP-1 Aspirant, R/o. H.No. 5-1-32/2/B, Sainagar
Colony, Sanga Reddy, Telangana-502001.

10.Kanchana Priyanka, D/o. Kanchana Sanjeev Kumar, Aged about 29 Yrs, Hall
Ticket No. 240919758, Occ. GROUP-1 Aspirant, R/o. H.No. 1-5-448. Surya
Nagar Colony, Old Alwal, Secunderabad-500010.

11.Ramavath Mohan, S/o. R Lal Singh, Aged about 44 Yrs, Hall Ticket No.
240913550, Occ Group-1 Aspirant, R/o. H.No.5-70, Chennampally
Road Lingal PO village and Mandal, Nagar Kumool District, Telangana-
509401

12.S. Nagaraju, S/o. Veeraiah, Aged about 38 Yrs, Hall Ticket No. 240930228,
Occ. GROUP-1 Aspirant, R/o. Gattu Singaram, Addagundur, Yadadri
Bhuvanagiri District, Telangana-508277

13.Kethavath Srikanth, S/o. K Jamla, Aged about 29 Yrs, Hall Ticket No.
240946122, Occ. GROUP-1 Aspirant, R/o. H.No. 5-87. Pallethanda,
Arkapally, Madgul, Ranga Reddy District, Telangana-509327

14.Gugulothu Tara Sn, D/o. Gugulothu Sreenath, Aged about 23 Yrs, Hall Ticket
No. 240919506, Occ. GROUP-1 Aspirant, R/o. H.No. 1-7-71/14/303, Sri Sai
Residency, Maheshwari Nagar Colony, Sathi Tiffins, Habsiguda, Hyderabad
District, Telangana -500007

15. Akkaldevi Aravind, S/o. Akkaladevi Mallikarjun, Aged about 26 Yrs, Hall Ticket
No. 240933290, Occ. GROUP-1 Aspirant, Rfo. H.No. 3-6-132, Shanthinagar,
Rajanna Sirciilla, Telangana.-505301.

16.Mora Geethanjali, D/o. Mora Ravikanth, Aged about 29 Yrs, Hall Ticket No.
240918630, Occ. GROUP-1, R/o. H.No. 3-71/3/3, Keesara, Medchal
Malkajgin District, T.G-501301.

17.Danne Raja Shekar, S/o. Darine Venkateswarlu, Aged about 32 Yrs, Hall
Ticket No. 240902452, Occ GROUP-1 Aspirant, R/o. H.N0.2-20. Kuruma
Bazar, Rajapuram Village, Annapureddypally Mandal, Bhadradri Kothagudem
District-507316

18.Devsoth Anitha, D/o. Devsoth,Désharath, Aged about 35 Yrs, Hall Ticket No.
240918465, Occ. GROUP-1 Aspirant, R/o. H.No. 10-26/AA, Santosh Nagar
Colony, Malkapur X Road, Kondapur, Sanga Reddy District, T.G.-502295.

19.Kiran Kumar Kare, S/o. Kanaiah, Aged about 38 Yrs, Hall Ticket No.
240927587, Occ. GROUP-1 Aspirant, R/o. H.No. 1-47, Thanedharpally
Village, Thipparthy Mandal, nalgonda District, T.G. 508001.

20.Karre Sathish, S/o. Janaiah,Aged about 35 Yrs, Hall Ticket No. 240920197,
Occ. GROUP-1 Aspirant, R/o. H.No. 1-47, Thanedharpally, Nalgonda District,
T.G.-508001.

21.Jarupula Ranga, S/o. Karupula Bheema, Aged about 28 Yrs, Hall Ticket
No0.240915571, Occ. GROUP-1 Aspirant, R/o. H.No. 3-150, Gpathanda
Village, Mothey Mandal, Suryapet District, T.G.
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22.Kadavath Ravi, S/o. Kadavath Pullu, Aged about 27 Yrs, Hall Ticket No.
240927659, Occ. GROUP-1 Aspirant. Rio. H.No. 4-12/A, Thatiguda. Pembi
Khanaour, Nirmal, T.G.

23.Ramavath Anand Naik, D/o.Ramavath Valya Naik, Aged about 29 Yrs, Hall
Ticket No. 240916329, R/o. H.No. 1-33/2/6, First Floor, Teachers Colony,
Shadnagar, Ranga Reddy District, T.G.

24.The State of Telangana, Rep. by its The Principal Secretary, Higher
Education Department, Secretariat, Hyderabad.

25.The Telangana Public Service Commission, Rep. by its Chairman, Prathibha
Bhavan, M.J Rd, Pate! Nagar, Ghosha Mahal North, Nampally, Hyderabad,
Telangzna 500001.

(Respondent no.25 is not necessary party)

...RESPONDENTS

IA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
suspend the operation of the order dated 09.09.2025 in W.P. No.8658 of 2025

pending disposal of writ appeal.

Counsel for the AppeHant: SRI A.SUDARSHAN REDDY,
ADVOCATE GENERAL &
SRI S.NIRANJAN REDDY, Sr. COUNSEL,
REP. SRI P.S.RAJASEKHAR, SC FOR TGPSC
Counsel for the Respondent No.1 to 23: SRI ANIRUDH SADHU

Counsel for the Appellant No.24: THE ADVOCATE GENERAL

WRIT APPEAL. NO: 1074 OF 2025

Writ Appeal under clause 15 of the Letters Patent preferred against the order
dated.09/09/2025 in W P No.16653 of 2025 on the file of the High Court.

Between:

Telangana Public Service Commission,, Represented by its Secretary, M.J.
Road, Nampally, Hyderabad, Telangana State.

...APPELLANT

AND

1. Chinthalapati Upender, S/o Latchaiah, Aged 33 Years Occ Student R/o H No
255/1 SC Colony Etoor Thirumalagiri Mandal Nalgonda T S 508 279.
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2. Gooti Srinivasa Rao, S/o Apparao Aged 44 Years Occ Gowvt Teacher R/o H
No 42 APN Puram Cheruvu Madharam Nelakondapalli Mandal Khammam
District T S 507169

3. Alli Renuka, D/o Alli Narasaiah Aged 36 Years Occ Govt Teacher R/o H No
5110/1 Peddathanda Khammam Rural Khammam T S 507 003.

4. Cheppala Ratnakar, S/o Cheppala Ganganarsaiah Aged 32 Years Occ Police
Constable R/o H No 38/4 Bandalingapur Metpalli Jagtial District TS 505 325.

5. Ramulu Kodem, S/o Shankaraiah Aged 43 Years Occ Student R/o H No 249
Dundrapalle Boinpalle Karimnagar TS 505 524.

6. The State of Telangana, Represented by its Chief Secretary General
Administration Department Secretariat Buildings Secretariat  Saifabad
Hyderabad

...RESPONDENTS

IA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
suspend the operation of the order dated 09.09.2025 in W.P. No.16653 of 2025

pending disposal of writ appeal.

Counsel for the Appellant: SRI A.SUDARSHAN REDDY,
ADVOCATE GENERAL &
SRI S.NIRANJAN REDDY, Sr. COUNSEL,
REP. SRI P.S.RAJASEKHAR, SC FOR TGPSC

Counsel for the Respondent No.1 to 5: SRI J.PRABHAKAR, Sr. COUNSEL,
REP. SRI GUMMALLA BHASKER REDDY

Counsel for the Respondent No.6: THE ADVOCATE GENERAL

WRIT APPEAL NO: 1075 OF 2025

Wirit Appeal under clause 15 of the Letters Patent Preferred against Order
Dated 09/09/2025 in WP.No.10531 of 2025 on the file of the High Court.

Between:

Telangana Public Service Commission, Represented by its Secretary, M.J.
Road, Nampally, Hyderabad, Telangana State.

...APPELLANT/RESPONDENT No.2

AND

1. V.Pavan, S/o V.Rama Chandra Sharma, Aged about 47 Years, Occ. Service,
R/o. H No. 5-97, Manganoor, Nagar Kurnool -509203 HT. 240930219




...RESPONDENT/WRIT PETITIONER

2. The State of Telangana, Represented by its Chief Secretary, General
Administration Department, Secretariat Buildings, Secretariat,” Saifabad,
Hyderabad.

...RESPONDENTS

IA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
suspend the operation of the order dated 09/09/2025 in W.P. No.10531 of 2025

pending disposal of writ appeal.

Counsel for the Appellant: SRI A. SUDARSHAN REDDY,
ADVOCATE GENERAL &
SRI S.NIRANJAN REDDY, Sr. COUNSEL,
REP. SRI P.S.RAJASEKHAR, SC FOR TGPSC

Counsel for the Respondent No.1: SRI K.SAI TEJA, REP.
SRIT.R.V.S.S.S.V.PRASAD

Counsel for the Respondent No.2: THE ADVOCATE GENERAL

WRIT APPEAL NO: 1076 OF 2025

Writ Appeal under clause 15 of the Letters Patent Preferred against Order
Dated 09/09/2025 in WP.No.18556 of 2025 on the file of the High Court. |

Between:

Telangana Public Service Commission, Represented by its Secretary, M.J.
Road, Nampally, Hyderabad, Telangana State.

...APPELLANT

AND

1. Guguloth Suresh, S/o Seetharam Aged about 27 Years Occ unemployee, R/o
H No 314488 Durga Colony Hanmakonda Warangal Urban 506001

2. Vemula Anush, S/o Vemula Samuel John Aged about 40 Years Occ
Employee R/o H No 12884 Rakasipet Village Beside main Road Bodhan
Municipality Bodhan Nizamabad Telangana State503185.

3. Banoth Naveen Kumar, S/o Banoth Venkati Aged about 31 Years Occ
Employee R/o H No 3036/1 LachyaThanda Gallacherla Warangal Telangana
State506381.
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4. Palavancha Rohit Kumar, S/o P Ramaiah Age 31 years Occ Employee Plot
no 67 Y S R Nagar Almasguda Saroornagar Rangareddy District Telangana

State.

5. The State of Telangana, Represented by Chief Secretary General
Administration Department Secretariat Buildings Secretariat Hyderabad.

...RESPONDENTS

IA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
suspend the operation of the order dated 09.09.2025 in W.P. No.18556 of 2025

pending disposal of writ appeal.

Counsel for the Appellant: SRI A SUDARSHAN REDDY,
ADVOCATE GENERAL &
SRI S.NIRANJAN REDDY, Sr. COUNSEL,
REP. SRI P.S.RAJASEKHAR, SC FOR TGPSC

Counsel for the Respondent No.1, 3 & 4: SRI K.S.MURTHY, Sr. COUNSEL, REP.
SRI S.RAMA MOHAN RAO

Counsel for the Respondent No.2: SRI B.ADINARAYANA RAO, Sr. COUNSEL,
REP. SRI MADAS BHARATH CHANDRA

Counsel for the Respondent No.5: THE ADVOCATE GENERAL

WRIT APPEAL NO: 1077 OF 2025

Writ Appeal under clause 15 of the Letters Patent preferred against the Order
Dated 09-09-2025 in W.P.No 12206 of 2025 on the file of the High Court.

Between:

Telangana Public Service Commission, Represented by its Secretary, M.J.
Road, Nampally, Hyderabad, Telangana State

...APPELLANT

AND
1. Eshwara Prasad Kandula, S/o K Maisaiah, Aged about 40 years, Occ: ITO in
Income Tax Department, R/o H No. 551, Wangapally, Yadagirigutta, Yadadri
Bhuvangiri District 508 286

2. Survi Bowan Goud, S/o Survi Yadagiri Goud, Aged about 28 years, Occ
Unemployed, R/o H No 864, Vikas Nagar Colony, Nagaram, Keesara Mandal,
Medchal - Malkajgiri District - 500 083
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3. T Felix, S/o T Samson, Aged about 32 years, Occ Unemployed, R/o. ;-I vNo.
1238, Beside Area Hospital, Jangaon 506 167

4. Boinpally Pranay Sai, S/o. Vishnuvardhan. Aged 26 Years, Occ Govt
Employee. R/o H.No. 10-9, Sriram nagar Colony, Toopran, Medak - 502334..

5. B. Raviteja, S/o, B. Ramaiah Aged 28 Years, Occ Unemployed R/oHouse No
12-74, S.C. Colony, Kosgi, Gundumal, 509337.

6. P.M. Nishanth, S/o Prasad P. M. C. M. Aged 35 Years, Occ Government
Employee, R/o Aura B104, Rajapushpa Atria, Kokapet, 500035.

7. Dadi Venkata Ramana, S/o Dadi Srinivasa Rao, Aged 29 Years, Occ
Goverr11ment Employee, R/o Plot No 75, Brundavan Colony, Nalgonda,
50800

8. S. Krutika, D/o S. Beerappa, Aged 27 Years, Occ Government Employee, R/o
House No 10-151, New Venkateshwara Colony, Jillelaguda, Rangareddy,
500097.

9. Nannuri Manoj Kumar Reddy, S/o Venkatram Reddy, Aged 26 Years, Occ
Unemployed, R/o 2-1/A, Gudapur, Munugode, Nalgonda, 508244. :

10.MedamSitavya, D/o M. Venkanna, Aged 25 Years, Occ Unemployed, R/o
House No 1-101, Madhavaram, Munagala, Suryapet, 508233.

11.Rohit Netha Thoutam, S/o Surender.T. Aged 25 Years, Occ Unemployed, R/o
House no9-19, Beside MRO office, Kamalapur, Hanumakonda, 505102.

12.Vinjamuri Sriram Praneeth, S/o V.V.P.AK Murthy, Aged 28 Years, Occu
Unemployed, R/o Flat 202, Pragathi Castle, Block B, Pragathi Nagar,
Hyderabad, 500090.

13.Surya Teja Martha, S/oRajender, Aged 28 Years, Occ Unemployed, R/o 6-7-
20/1, Brahmanawada, Hanamkonda, Chowrastha, 506001,

14.K. Sravan Kumar, S/o K Yadagiri, Aged 27 years, Occ Unemployed, R/o 9-1-
13 and14, Hasmathpet, Old Bowenpally, Secunderabad

15.Kappe Pooja Yadav, D/o Anjaiah, Aged 27 Years, Occ Government
Employee. R/o Plot No 68, Street No 5, AdarshaGemacs Colony, Sangareddy
- 502295 _

16.Bongu Madhav, S/o Mogili, Aged 31 Years, Occ Government Employee, R/o
2-263, SatyaSai Colony, Vidhyaranyapuri, Hanamkonda - 506009.

17.Sailesh Puna, S/o Ravinder Puna, Aged 26 Years, Occ Unemployed R/o
House No 1-9-3/D/A/2, Vasavinagar Colony, Medak, 502110

18.Pinjari Latheefa Asha, D/o Pinjari Dadasalam, Aged 31 Years, Oce
Unemployed, R/o. 11.No. 21-2-67/1/A, Markandeya Colony. Godavarikhani,
Peddapalli-505209.

19.A. Nitheesl, S/o A Veresh, Aged 30 years, Occ Government Employee, R/o
11-29-19 4/1, Flat 204, L. K. Towers Bank Colony-2, Warangal, 506002.

20. Kothuri Praneeth, S/o. Laxmaiah,Aged 30 Years Oce Government Employee,
R/o H.No. 306, Sri Sainath Arcade, New V.T. Colony, Nalgonda-508001

21.Bathula Shiva Kumar, S/o Ravinder B. Aged 27 Years, Occ Government
Employee, R/o House No 2-35, Rajanna Sircilla, Ellanthakunta, Kandikatkoor,
505401.
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22.Pendyala Chandrakiran, S/o. Bheesma, Aged 34 Years, Occ Private Service,
R/o. 13-6-434/C/102/1, Maruthi Nagar, Mehadipatnam, Hyderabad, 500008.

23.Karremolla Sampath Reddy, S/o Srinivas Reddy, Aged 25 Years, Occ
Government Employee, R/o 1-96/4, Wanalpahod, Bhainsa, Nirmal, 504109.

24 AllalaVishnuvardhan, S/o. Laxma Reddy, Aged 26 Years, Occ Unemployed,
R/o H.No. 2-69, Venugumatla, Gollapalli, Jagtial-505532.

25.Kothapalli Kushil Vamshi, S/o. Shivakumar K., Age 24 vyears, Occ
Unemployed, R/o House no 2-72A1, Kakaravailvil, Khammam, 507161.

26.Minde Raviteja, S/o Raju, Aged 25,0cc Govt Employee, R/o 4-115/B1,
Raghavendra Nagar, Siddipet-502103.

27.Busa Uday Kiran, S/o Busa Murali, Aged 26 Years, Occ Government
Employee, R/o House No 3-6-13, Umanagar, Medchal, 501401

28.Mattebham Padma Priya, D/o Mattebham Manga Raju, Aged 27 Years, Occ
Government Employee, R/o House No 13-9-2, FI, Teja Enclave, Panduranga
Nagar, Kukatpally, Hyderabad, 500018.

29.ErragariPrabath Reddy, S/o Erragari Shashendar Reddy, Aged 26 Years, Occ
Government Employee, R/o Flat 301, Venkata Sai Apartment, Mayurinagar,
Miyapur, Hyderabad, 500049.

30.MaddineniMurali, S/o Maddineni Laxminarayana, Aged 32 Years, Occ
Government Employee, R/o 8-4-164, Venugopal Nagar -2, Kahnapuram
Haveli, Khammam - 507002. .

31.Thogata Mohankumar Pranathi, D/o. Mohankumar, Aged 30. years Occ
Unemployed R/o. 1-10-18, F.N0.203, 3rd Floor, Lakshmi Sri Park View
Apartments, Ashoknagar, Hyderabad, 500020

32.Lavudya Srikanth, S/o. Soma, Aged 28 Years Occ Government Employee, R/o
H.No3-104, Poolnayik Thanda, Husnabad, Siddipet - 505466.

33.Mavuri. N. V. S. L. Hanisha, D/o M. S. N. Murthy, Aged 28 Years, Occ
Unemployed, R/o Plot 49, Royal Palms, Balaji Layout, Gajularamaram,
MedchalMalkajgiri, 500055.

34.Aditya R. SAS FR. Ashok, Aged 34 Years, Oce Gouwt. Employee R/o House
no 2-1-286, Street 13, Old Nalla Route, Hyderabad, 500044

35.M. Girish, S/o, Surya Rao Aged 34 Years Occ Government Employee R/o.
H.No. 2-22-161/19. Surya Lakshmi Nilayam. Madhavi Nagar Society,
Bhagyanagar Colony K.P.H.B. Hyderabad - 500072.

36.Narige Swamy, S/o. Chandraiah, Aged 33 Years, Occ Unemployed, R/o.
H.No. 1-39, Gangapur, Guuralagondi, Chinnakodur Siddipet - 502276

37.K. Varshitha, S/o K. Narendar Reddy, Aged 27 Years, Occ Gowt. Employee,
R/o Plot No 7, Road No 4, Hastinapuram East, Hyderabad, 500070.

38.Chaturvedula Sai Srikanth, S/o Chaturvedula Ganesh Prasad, Aged 30 Years,
Occ Government Employee, R/o House No 2-7-1242, Vijayapal Colony,
Subedari, Hanamkonda, 506370.

39.Moharir Sahithi, D/o. Venkataramana, Aged 26 Years, Occ Unemployed, R/o
H.no.12-124, Tilak Nagar, Kalwakurthy, Nagarkurnool - 509324
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40.M. Bhargav, S/o Ram Narsaiah, Aged 32,060 Govt Service, R/o 4-107/1
Himmathnagar, Veenavanka, Karimnagar, Telangana, 505502.

41.P. Pratibha Shekar, D/o P.R.Shekar, Aged 26 Years, Occ Government
Emplcyee, R/o House No 1-23-331, Plot No 43, Rbi Colony, Bhudevi Nagar,
Lothukunta, Secunderabad, 500015.

42.Salveru Saicharan, S/o. Satyanarayana, Aged 30 Years, Occ Government
Employee, R/o H.No. 11-3-362/9/B, Srinivasnagar, Panjagutta, Secunderabad
- 500020.

43.Kanukuntla Aravind Reddy, S/o. Ravinder Reddy Aged 24 Years, Occ
Unemployed, R/o. H No, 6-8/4, Main Road, Asifabad. K.B. Asifabad - 504293.

44. Jeripothula Anjaneyulu, S/o. Butchaiah Aged 29 years Occ Unemployed R/o.
1-36/2, Choudampally, Narkatpally, Nalgonda - 508114.

45.Muddadani Sri_ Ram Reddy, S/o M Srinivasa, Aged 27 years, Occ
Unemployed, R/o H.No " 5-5-163/8/A/B/1  Krishna Nagar, NTPC,
Ramagundam, Peddapalli District, Telangana 505215.

46.V. Arun Chandra, S/o V. Venkateshwar Rao, Aged 35 years, Occ
Unempioyed, R/o 8-2-101/6/1 Dr. V.V.Rao Hospital, Shivaji Nagar, Siddipet-
502103.

47.Dommati Praveen Kumar, S/o Ravinder, Aged 25 years, Occ Government
Employee, R/o House No D-520, Mandamarri, Mancherial 504231

48.Madupathi Tejaswi, , D/o. Sangaiah, Aged 28 Years, Occ Government
Employee, R/o. Plot No.79, Road No.8, BSR Colony, Beeramguda,
Hyderabad - 502319.

49. AynalaSahiti Reddy, 1/0 A Janga Reddy, Aged 28 years, Oce Unemployed,
R/o Flat No 302, CRK Lifestyle 2, Rd No 1, Durga Bhavani Nagar,
Champapet, 500059.

50.Konduri Ravalee, D/o K. Rajender Nath, Aged 30 years Occ Private Service
R/o villa 24, Janapriya silver crest villas, Kapra, Sanikpuri, 500062.

51.ChitlaAkshita Reddy, D/o Ch. Rajender Reddy Aged 29 Years, Occ
Unemployed. R/o Flat No 703, Block 15, Hill Ridge Springs, 13b Road,
Gachibowli, Hyderabad, 500032.

52.Chiranjeevi V, S/o. Kashanna, Aged 36 Occ Private Service, R/o H.No. 6-3-
609/161, Anandnagar Colony, Khairatabad, Hyderabad, 500004.

93.Kumar, S/o. Ramalingam, Aged 42 Years Occ Junior Assistant, R/o Plot No .
66, Vinayat Nagar, Hayath Nagar, Rangareddy, 501505. ‘

54.Kasanagottu Satya Pranav, S/o K.Someshwar Rao, Aged 26 Years, Occ
Government Employee, R/o House No 7d/105, Road No 4, Satyanarayana
Puram Colony, Medipally, Medchal Malkajgiri, 500098.

55.Palle Siri Vennela, S/o Palle Shankar, Occ Aged 22 Years, Occu
Unemployed, R/o 1-6-141/9/2/8, Sri Vidhyanagar, Road No. 3, Suryapet,
508213.

56.Vanga Vishnuvardhan, S/o. Chandrasekhar, Aged 29 Years Occ Unemployed
Rfo. H.no. 2-72/5, Thippapoor, RajannaSircilla - 505302.

57.BoyaUjwala, S/o. Padmanabham Aged 25 Years Occ. Unemployed, R/o H.no
18-434/A. Tirumala Colony, Shadnagar, Rangareddy - 509216,
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58.PotharlaSai Srinivas Yadav, S/o Potharla Raju Yadav, Aged 29 Years, Occ
Government Employee R/o House No 18-8-444/1/101/A/B, Raghavendra
Swamy Nagar, Uppuguda, Hyderabad, 500053.

99.K. Abhinav Sreeven Reddy, S/o K. Sudarshan Reddy, Aged 25 Years Occ
Govt. Employee R/o Plot 744, Flat 2, Sneha Residency, Mayurinagar,
Miyapur, 500049

60.Chiti Saicharan, S/o Chiti Mohan Rao, Aged 29 Years, Occ. Government
Employee R/o House No 1-5-794/2, V/br Colony, Road No 4, Old Alwal,
Hyderabad, 500010.

61.Lakshamalla Tejaswi, D/o L. Srinivas, Aged 30 Years, Occ Government
g(r)%%lggee R/o House No 5-169/A, Krishna nagar, Munagala, Suryapet,

62.Asa Manish, S/o. Asa Kistaiah, Aged 28 Years, Occ Government Employee,
R/o House No 14-127/3b, Marutinagar, Siddipet, 502103

63.Mudavath Vinod Kumar, S/o. Shankar Aged 32 Years, Occ Unemployed, R/o.
H.No. 2-178, Peddagattu, PA Palli, Nalgonda - 508266 ‘

64.Vanga Akshay Kumar Reddy, S/o V. Janardhan, Aged 26 Years, Occ
Unemployed, R/o House No 4-6-137/22/B, Sainagar, Allwyn Colony,
Kukatpally, Hyderabad, 500072.

65. Pathi Sandeep kumar, ,S/o Venkatadri, Aged 24 Years, Oce Unemployed, R/o
6-58 Malipura, Tirumalagiri, Suryapet 508223, o

66.Haripriya Duggireddy, S/o Narayana Reddy D, Aged 31 Years, Occ
- Government Employee, R/o Bharath Nagar Colony, Near Water Tank,
Moosapet, Hyderabad.

67.Y. Rajyalakshmi, D/o Y. Mallikarjuna Rao, Aged 25 Years Oce Unemployed
R/o House No 12-209, Sri Sai Nagar Colony, Meerpet, 500097.

68. Shagufthalffath, D/o Mohd Munawaruddin, Aged 29 Years, Oce Gowt.
Employee, R/o House No 7-1-97/B, Ferozguda, Hyderabad, 500011

69. GopisettiSusmitha, S/o G. Venkateswarlu, Aged 28, Occ Govt Service, R/o 2-
34 Tallada, Khammam, Telangana, 507167. o

70.PramodSai T, S/o Ramachandra Rao T. (Late), Aged 33 Years, Occ
Unemployed, R/o Thatisubanagudam (Village), Moddulagudem (P.O.),
Dammapeta Mandal, Badradri Kothagudem, 507306

71.SangalaJeswanth Raj, S/o. Ravi, Aged 25 Years, Occ Unemployed, R/o H.no.
2-69, K C Colony, Hasanparthi, Warangal, 506015. : '

72.Shiva Shankara Vara Prasad T, S/o Narisimhulu T, Aged 24 Years, Occ
Unemployed R/o Flat No-301, JBR Residency, Near Reddy's Chicken Center,
Moosapet, Hyderabad, 500018

73.Alli Keerthana, D/o. Peddiraju, Aged 26 years, OCC Unemployed, R/o H.no.1-
149, Boyaguda, Anumula, Nalgonda - 508202.

74.Bandal Ramesh Abhinav Chander, S/o Subash B.R., Aged 27 Years, Occ
Government Employee, R/o 6-2-120, Subash Nagar, Nizamabad 503002.

75.AllepuMounika, D/o Allepu Sammaiah, Aged 24 Years, Occ Unemployed, R/o
1-75/A Mallampalle, Mulugu 506349.
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76.Bhukva Deepthim, D/d. BhukyaHarisingh, Aged 33 Years, Occ Unempbyed,
R/o H.No. 6-1-KA0010, CPI Party Office Road, Bank Colony, Mahabubabad -
506101.

77.BajojiSrilekha, D/o Bajoji Srinivas, Aged 30 Years, Occ Government
Emplcyee R/o House No 12-10-92/5/1, Bharath Nagar Colony, Moosapet,
Hyderabad, 500018.

78.Chattu Bhavani, , S/o Achaiah, Aged 28 Years Occ Government Employee
R/o House No 1-113, Voice Singevaram, Ananthagiri Mandal, Suryapet
District - 508206.

79.Enugu Manoj Reddy, S/o E. Ravinder, Aged 28 Years, Occ Government
Employee R/o 5-68/2 Govindraope Mulugu, Telangana, 506347.

80.Lakavath Divya Sree, D/o. Lakavath Pandya, Aged 32 Years, Occ
Unemployed R/o H.No .3-665/MIG, Road No.27, Opp. New water tank, HUDA
Mayuri Colony, Miyapur-500049. .

81.Mudavath Hanumanthu, S/o M. Hankya, Aged 28 YearsmOce Government
Employce, R/o House No 4-33, Chinthachettu Thanda, Molkacherla,
Nalgoncda, 508207

82.Rohita 5, S/oSekhar Babu S. E., Aged 38 Years, Oce Unemployed, R/o
House No 17-1-383N/1, Vyshalnagar Phase 1, Champapet, Hyderabad,
500079.

83.Veke Srinivas, S/o. Nageshwar, Aged 30 Years, Occ Unemployed, R/o H.No.
7-59/a, Vidyanagar Colony, Ichoda, Adilabad, 504 307.

84.Bikkumalla Pravalika, D/o B. Balraj, Aged 27 Years, Occ Unemployed, R/o
House No 6-53/1, Srinivasa Colony, Mahabubnagar, 509001.

85.Perapaka Deepak, S/oVenkateswarlu, Aged 33 Years, Occ Government
Employee R/o House No. 6-49/A kothalalapuram, Konijerla, Khammam -
507165.

86.Eslavath Sri Ram Harsha, S/o E Hanumanthu, Aged 23 Years, Occ
Unemployed R/o Hari harapuram Colony, Vanasthalipuram, 500070.

87.D.A Christina Evengileen, D/fo. D.Anand, aged 35 years, Occ: Government
employee, R/o. House No.18-486/9/1, Mallikarjuna Nagar, Malkajgiri-500047.

88. Gangavathi Pavan kalyan, S/o G. Lakman, Aged 23 Years, Occ Unemployed
R/o Peddzkistapuramgaria, Mahabubanagar 507210

89.Solipuram Shashi Kumar Reddy, S/o Malla reddy, Aged 25 Years OCC
unemployed R/o 3-3, Modiyupunta Atmakaur, Yadadri-Bhongiri-508111.

90.MaddiboinaPhaniGopal, S/o Maddiboina Venugopal, Aged 27 Years, Oce
Unemployed, R/o 13-1-4 72, Anasuya Nilayam, Manghalat 500006

91. Tatapudi Jacob Abhishek, S/o Vijayanand, Aged 26 Years, Occ Unemployed,
R/oPrapathiNagar, Kukatpally, 500090.

92.M. Balakrishna, S/o M. Shekar, Aged 24 Years, Occ Unemployed, R/o House
No 11-11-12, Road No 1, Telephone Colony, Kothapet, Hyderabad, 500035

93.Bejavadal.ingarao, S/o B. Ramachandraih, Aged 32 Years, Occ Government
Employee, R/o House No 3-15-19, Venkataramana Colony, Mallapur,
MedchalMakajgiri, 500076.
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94.Ch. Va-suhdara, D/o CH.Satyanarayana, Aged 30 Years, Occ Unemployed,
R/o 8-1-59/1 Shalipet, 500008

95.Muthyala Rajashekhar, S/o M. Mallaiah, Aged 25 Years, Occ Unemployed,
R/o House No 8-23, Sirsinagandta, Kondapaka, Siddipet, 502372.

96.Ayesha Anjum, D/oKhajaZakiuddin, Aged 40 Years, Occ Unemployed, R/o
House No 10-4-771/82/C/5, Fiat No 302, TaheraManzil, Green Street, Ahmed
Nagar, Masab Tank, 500028

97.Varthya Mahesh Nayak, S/o V. Panthya, Aged 24 Years, Occ Government
Employee, R/o 1-8-1/A1277/16, Baghlingampally, Hyderabad 500044.

98. Patildyothsna, D/o. Mallaiah, Age 26 Years Occ Private Service, R/o H.no, 2-
106/1, Girnoor, Adilabad - 504307.

99. Akshay Kumar Kola, S/o Srinivas K. Aged 30 Years, Occ Private Service, R/o
House No 4-11-8112, Road No 1, Tirumala Housing Colony, Hayat Nagar,
Rangareddy, 501505.

100. Sama Sathwika, D/o Sama Jayaram, Aged 2-5 Years, Occ Government
Employee R/o Plot 45, Road No 2, Sushma Sainagar, Vanasthalipuram,
Hyderabad, 500070.

101. VislavathSwarnalatha, D/o. Chandra Naik, Aged 26 Years, Occ
Government Employee, R/o. Kollur, Nawabpet, Mahabubnagar 509202

102. Kompalli Samuel Benedict Israel Paul, S/o. Ravi Kishore Babu, Aged
29 years, Occ Unemployed, R/o. H.No. 27-16/22/4/42, Siddartha Nagar,
safilguda, RK Puram - 500056

103. Yasam Lavanya, D/o Y. Pocham, Aged 33 years, Occ Unemployed R/o
Flat 302, GV Cast PanchsheelEnclave, Sainikpuri - 500094.

104.  M.D ThaheraBehum, Dio M.D Saleem, Aged 30 Years, Occ
Government Employee, R/o H.No 6-24/2 Kalladi, Aloor, Nizamabad, 503213

105. M. Benny Joseph, S/o M. Raj Kumar, Aged 31 Years, Occ Government
Employee, R/o Plot No. 69 Abhyudaya Nagar Colony, Bandlaguda Junction,
Kalimandir, Ranga Reddy, 500086.

166. Chittem Swarnalatha, D/o Chittem Nagaish, Aged 40 years Occ Private
Service R/o HIG-613 Flat 402, Sarojini Devi Nilayam, IV phase K.P.H.B
colony, Hyderabad - 500072

107. D Sandeep Kumar, S/o D Sarveshwar Rao, Aged 33 years, Occ Gowt.
Employee, R/o 5-62, Old Yerraboinapally, Khammam :

108. B Bharath Chandra, S/o Govindu, Aged 26 Years, Occ Unemployed,
R/o H.No 18-1-17/7 SRN Colony, Bhadrachalam-507111

109. SHIV RAJ PABBA, S/o Venu Gopal Pabba, Aged 27 years, Occ
Unemployed, R/o Flat no 305, D- Block, Nivriti homes, B.K. Enclave, Miyapur,
Telangana- 500090.

110. AKKENAPALLY RANJEETH Reddy, S/o Akkenapally Venkat Reddy,
Aged 27 years, Occ Unemployed, R/o Plot no B- 320, Papi Reddy Nagar,
Jagathgirigutta, Telangana- 500037

111. AYYAPAREDDYGARI VAMSHI Krishna, S/o A Venkata Reddy, Aged
24 years, Occ Inspector of Income Tax, R/o M.1.G-157, APHB Colony, Adoni
kurnool, Andhra Pradesh- 518302.
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1_12. YEARADLA NIKITHA, D/lo Y SudhakarﬁReddy, Aged 28 years, Occ
Unemployed, R/o House no 11-6-125/304, Balaiah Nivas, Cherukuthota
Colony, Hyderabad- 500035.

113. KUDIKALA BHAVYA, D/o Kudikala Venkateshwarlu, Aged 23 years,
Occ Unemployed, R/o House no 16-3-779/1, Warangal, Telangana- 500035.

114. POLIMERA SUDARSHAN Rec,l:g/y, S/o Polimera Nageshwara Rao,
Aged 32 years, Occ Unemployed, R/o House no1-34, Lingasamudram,
Neliore, Andhra Pradesh- 523114.

115. MANDLA PAVAN Kumar, S/o Mandla Venkatswamy, Aged 26 years,
Occ  Unemployed, R/o House no19-2/24c, Kothakota, Wanaparthy,
Telangana- 509381.

116. DANAM NAVEEN, S/o Danam Sammaiah, Aged 26 years, Occ
Unemployed, R/o House no 1-46, kondapur, Ghanpur ( Mulugu) Telangana-
506345.

117. BUSIREDDY SHANTAN KUMAR Reddy, S/o Busireddy Ravindra
Reddy, Aged 27 years, Occ Unemployed, R/o Flat no 202, SVS Nivas. Road
no.5, Kamalnagar, Chaitanyapuri, Hyderabad, Telangana- 500060

118. CONTHIREDDY ROHILA, D/o Donthireddy Shyam Sunder, Aged
27years, Occ Unemployed, R/o Flat no.3, Sree Suryakaa Apartment,
Gandhiragar, Hyderabad, Telangana- 50080.

119, PAILLA MAHESH Reddy, S/o Pailla Vittal Reddy, Aged 28 years. Occ
Sub Inspector of Police, R/o KSS Residency, Room no - 202, New hafeezpet,
Kondapur, Hyderabad, Telangana- 500049

120. VELDI GOPIKRISHNA, S/o Veldi Nageshwar Rao, Aged 27 years, Occ
Asst. Motor Vehicle Inspector, R/o 1-151, Gunturpally, Chityal, Jayashankar
Bhupalapally, Telangana- 506356. '

121. KISHAN PATEL, S/o Yugandhar Patel, Aged 25 years, Occ Jr.
Assistant (Commercial Tax Dept.,), R/o 2-12-190, Sai Ganesh Colony, Opp.
KU 2nd Cate, Vidyaranyapuri, Hanamkonda, Telangana- 506009.

122. RAVIRALA YASHASWINI, S/o Ravirala Veerendra Kumar. Aged 25
years, Occ Unemployed, R/o H. No. 20-24, Gandhi Nagar, Devarakonda,
Nalgonada, Telangana- 508248.

123. POORELLI NAGA SHIVANI Reddy, W/o Poorelli Aravind Reddy, Aged
28 years, Occ Government Employee, R/o Plot No. 60, Sainagar Colony,
Kukatpally, Telangana- 500071. :

124, S RAGHAVENDER Reddy, Slo S Bal Reddy, Aged 33 years. Occ
Employed, R/o H. No. 17-69/4, Srinagar Colony, Nagarkurnool, Telangana
509209.

125. NATHI YUVIKA MITHRA, S/o Nathi Srinivas Goud, Aged 27 years,
Occ Unemployed, R/o H.No.1-10-27/7/2 Ganga Apts, Prakash Nagar,
Begumpet, Telangana- 500016

126. KANAPARTHI SUKEERTHI, S/o Koteswara Rao Kanaparthi, Aged 29
years, Occ Unemployed, R/o Flat No 302, Sri Lakshmi Chakra Residency,
Gandhinagar, Hyderabad, Telangana- 500080.

127. MUDDAGONI KALYAN GOUD, S/o Muddagoni Krishna Goud, Aged
25 years, Occ Jr. Assistant ( Badangpet Muncipal Corporation ). Rlo H. No. 6-
24/257, Grezn Homes Colony, Nadargul, Rangareddy, Telangana- 501510.
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128. RAMAVATH LAKSHMI PRASANNA, S/o Prasad Naik, Aged 29 years,
Occ Unemployed, R/o Plot no.119, Vanasthalipuram, RangaReddy,
Telangana- 500070.

129. VELOOR MANI NIVEDITHA, S/o. V.N.MANI, Aged 25 years, Occ
Unemployed, R/o H. No. 1-7-4, Kamala Towers, Kamalanagar, ECIL,
Hyderabad, Telangana- 500062.

130. CHINTA RAHUL, S/o Chinta Raju, Aged 27 years, Occ Unemployed,
R/o H.No.5-45, Beside ZPHS, Tallada, Khammam, Telangana- 507167.

131. GOMASA JACINTH JOEL, S/o G.J. DANIEL, Aged 29 years, Occ
Unemployed, R/o H. No. 5-11-51/70/6, Priyadarshini Nagar, Nirmal |,
Telangana- 504106

132. P.VYSHNAVI, S/o P. Raghu Babu, Aged 25 years, Occ Employed, R/o
H. No. 10-13-32, Laxmipuram, Warangal, Telangana- 506001.

133. SANDANA NIKHIL KUMAR, Sandana Nikhil Kumar, S/o Sandana
Narsaiah, Aged 27 years, Occ Unemployed R/o H.No. 4-6-137/E/18, Sai
Nagar East, Allwyn colony Phase 1, Kukatpally, Medchal-Malkajgiri- 500072.

134. AKHIL PAPINENI, S/o Papineni Srinivasa Rao, Aged 28 years, Occ
Employed, R/o H. No. 5-21/A, Thutikuntla, Bonakal, Khammam, Telangana-
507208.

135. NAYABU SOUMYA SREE, Slo N Ramesh, Aged 28years, Occ
Unemployed, R/o H. No. 2-1-48/6, Venkateshwara Colony, Uppal, Telangana-
500039.

136. BURAGADDA NISHANTH, S/o B. Rambabu, Aged 26 years, Occ
Unemployed, R/o H. No. 31-3-1750, SVS homes opposite, Jawahar Colony,
Hasanparthy, Telangana 506370.

137. VARKALA VEDAVATHI, S/o Varkala Vijay Kumar, Aged 30 years, Occ
Unemployed, R/o Flat no 203, Sai imperial apartment, Tarnaka, Hyderabad,
Telangana- 500017.

138. SURNA ADARSH GOUD, S/o S Ramulu goud, Aged 27 years, Occ Jr.
Assistant (Commercial Tax), R/o H.No. 5-4-111/7/1, Malakunta, near care
hospitals, Nampally, Telangana- 500001.

139. GAJARE SANGEETHA,, D/o Gajare Prakash, Aged 26 years, Occ
Unemployed, R/o H. No. 8-4-370/69, Rajnagar, Borabonda, Telangana-
500018.

140. SIRIKONDA VENKATA SHIVANAND, S/o Srikonda Krishna, Aged 27
years, Occ Unemployed, R/o C9, KTTP Colony,

141. GOUROLLA NIKHILA, , D/o Gourolla Bhoom Reddy, Aged 29 years,
Occ Town planning and Building overseer, R/o H.No.4-61, Gupta, Aloor,
Nizamabad- 503213

142. KALUVALA UTTEJ, S/o K Ananad Kumar, Aged 32 years, Occ
Unemployed, R/o H.No.2-1-45, Flat 302, Indrakuteer, Nallakunta, Hyderabad,
Telangana- 503213.

143. KOPPAKA AVINASH, S/o K Srinivas Rao, Aged 29 years, Occ
Unemployed, R/o Flat no. 502, Sun Rays Platinum Residency, Nehru Nagar,
Khammam, Telangana- 507001.
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144 BOJANAPALLI LAVANYA, D/o B Somi Reddy, Aged 26 years, Occ
Unemployed, R/o H.No.28-147/4, Maruthinagar, near Gandhinagar, Medchal
District, Telangana- 500081

145. BATTILI YAWAN, S/o B Latchayya, Aged 32 years, Occ Unemployed,
R/o Flat no - 203, 1-1-716, Landmark Sudarshan Residency, street 9,
Gandhinagar- 500080. v

146. DR YELLU DINESH Reddy, S/o Laxma Reddy, Aged 32 years, Occ
Doctor (senior Resident), R/o Flat no-402, Balaji Homes, Adarsh Nagar, Opp.
New Bus stand, Siddipet- 502103.

147. Sai Prathyush Reddy, Aged 27 years, S/o Sri PVR Reddy occ
Unemployed, R/o Flat no 202, House no 4-49, Sri Sailaja Sharma suites Vikas
Nagar, Dilshuknagar, Hyderabad 500060

148. Saitheja Puli, S/o Kishan Kumar Puli, Aged 31 years, occ Unemployed,
R/o House no 5-11-90/1, Naimnagar, Hanmakonda, Warangal 506009

149. K.Lakshmi Deepika, D/o K Krishna, Aged 29 years, occ Unemployed,
R/o Plot 78-79, Venkateswara Nagar, Dr AS Rao Nagar, ECIL, Medchal-
Malkajgiri District- 500062

- 150. K Anusha, D/o K Yadava Reddy Aged 35 years, Occ government
employee, R/o House No 3-11-228, Road no 03, Sri Shankar colony, LB
Nagar, Hyderabad 500074

151. Seelam Megha, D/o Seelam Raghuveer, Aged 26 years, occ
Unemployed, R/o House no 32-4-77, Anandnagar colony, Bheemaram,
Hanmakonda 506015

152. Banavath Vanaja, aged 25 years, D/o Banavath Dhasharath Naik, Occ
government employee R/o House no 2-449, Lingapoor, Dandepally,
Mancher:al 504206

153. Gandra Naveen Reddy, aged 28 years Sfo Gandra Mallikarjuna Reddy
oc Unemployed R/o House no 10-6-183/15/7, Reparthu nagar, By Pass Road,
Khammam 5007002.

154. Mekala Surya Prakash Reddy, aged 30 years S/o Mekala Vasantha
Reddy occ Unemployed R/o House no 1-55, Erladinne village, Wanaparthy
509131.

155. Barira Fareed, aged 29 years D/fo Shaik Fareed Uddin occ
Unemployed R/o House no 8-3-229/E/63/A, Venkatagiri, Yousafguda,
Hyderabad 500045

156. Ellandula Rakesh, aged 26 years S/o Ellandula Narsaiah occ governm
employee R/o Bandanpadi, 3-84, Raiparthy, Warangal 506314
157. Palakurthy Sandeep, aged 28 years S/o Palakurthy Kashaiah occ

government employee R/o House no 9-3-235, Srinagar Colony, Karimnagar
505001.

158. Bootla Shravan, aged 27 years S/o Bootla Govardhan oce
Unemployed R/o House no 9-5-109, Sapthagiri colony, Karimnagar 50511
159. Mohammad Vilayath Ali, aged 26 years S/o Mohammad Mahaboob Ali,

O(;:ézg unemployed, R/o House no 1-47, Punnel, Innvole, Hanumakonda
506310
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160. Shaik Naziya Begam, aged 25 years dfo Shaik Zameer oce
Unemployed R/o House no B-1061, NGO's colony, Vanasthalipuram,

Rangareddy 500070

161. Dainampelly Praveen, aged 26 years S/o Dainampelly Sammaiah occ
Unemployed R/o House no 12-143," Akulavari, Ghanpur, Eturunagaram,
Mulugu 506165

162. S.Veena, aged 27 years d/o S. Srinivas occ government employee, R/o
House no 14-112, Civil line, Kurvageri, Narayanpet 509210

163. Dongari Prathibha, aged 28 years D/o Dongari Raju oce Unemployed
R/o House no 4-22/3, Arpapally, Sarangapur, Jagitial

164. Banoth Narendar, aged 30 years s/o Banoth Bhima occ government
employee R/o House no 3-119/4, Plot no131, Road no 6, ISCT colony,
Boduppal, Medchal-Malkajgiri 500092

165. Agumamidi Akhil Reddy, aged 29 years S/o Agumamidi Satyanarayana
Reddy occ Unemployed R/o House no 9-5-275/A/1, Markandeya Nagar,
Ramnagar, Karimnagar 505001

166. Durisheyty Vijay Kumar, aged 29 vyears S/o Durisheety
Sathyanarayana occ government employee R/o House no 4-1-159, Balaji
Road, Korutla, Jagital 505326

167. Thota Sony, aged 27 years D/o Thota Damodar Occ government
employee R/o House no 3-5-100, Tailors street, Hanmakonda 500601

168. Kadavath Rojabai, aged 31 years D/o Sabavat Jitender occ
government employee R/o House no 3-10-337/2, Opposite Radio Station,
Nyalkal Road, Nizamabad 503001

169. Mohammed Ahmed Pashé, aged 31 years S/o Mohammed Yakoob
Psha occ government employee R/o House no 1-1, Oorugonda,
Hanumakonda 506342 ’

170. Jatoth Vijay Kumar, aged 32 years S/o Jatoth Balaji occ Unemployed
R/o House no 6-2-25, Daknathanda Maripeda, Mahabubabad 506315
171. Pathlavath Rajesh, aged 27 years S/o Pathlavath Balram occ

government employee R/o House no 3-17, Mollonigadda Thanda,
Bheemaram, Faroocinagar, RangaReddy 500916

172. Vinod Reddy Ettam, aged 29 years S/o Jagath Reddy occ government
employee, R/o Plot no 115, Road NO-9A, Santoshi Mata Colony
Hasthinapuram-North, Hyderabad 500079 -

173. DVvikuntla Venkatesh, aged 27 years S/o Dwikuntla Venkatesh occ
government employee R/o House no 3-4-644, Indira Nagar, Hanamkonda
506001 '

174. Pochampalli Divya, aged 25 years D/o Pochampalli Ashok occ
government employee R/o House no 2-20, Nampally, Vemulawabada,
Rajanna Siricilla 505302

175. Neha purohit, aged 32 years D/o Rajeev Purohit Occ government
employee R/o flat no 303, Balaji apartments, Arora colony, Banjara hills,
Hyderabad-500034.

176. Koyyda Uday Kumar, aged 30 years S/o Koyyda Prabhakar oce
government employee Rio House no 7-27, Raghunathpally, Jangaon 506244




38

17"7. Sai Pavan Vavilala, aged 26 vyears S/o Vavilala Thirupathi occ
Unemployed R/o 5-57, Pillonipalli, Bhupalappally 506169

178. Bandari Anvesh, aged 32 years S/o Bandari Indraiah occ Unemployed
R/o House no 32-2-9, Palrepula, Hanmakonda 506009

179. Sapavath Dasharath, aged 25 years S/o Sapavath Swamy occ
Unemployed R/o House no 4-19, Polepally, Bandameethi Thanda, Nalgonda

180. Varikoti Laxman Anand, aged 34 years s/o Varikoti Mahendar oce
private employee R/o House no 2-8-309, NGO's colony, Hanamkonda 506370

181. Potharaju Pavan, aged 27 years S/o Potharaju Ramesh Babu occ
government employee R/o 13-229, Ambedkar Nagar, Hasanparthy,
Hanamkonda 506371

182. Menaka Poudel, aged 28 years S/o Mohan Kumar Poudel, occ
government employee R/o House no 1-57/511, A-Block, Sri Ram Nagar
Colony, Kothaguda 50084

183. Baindla Venkatesh, aged 28 years s/o Baindla Narayana occ
Government employee R/o House no 3-3-29/1, Dubbak, Siddipet 501208
184. Cali Rahul, aged 25 years S/o Gali Ravi Kumar occ government

employee R/o House no 40-6-112, SC colony, Mammor, Khila Warangal,
Warangal District-506166

185. Donupala Kiran, aged 30 years S/o Donupala Gangadhar occ
Unemplcyed R/o House no 2-69, Savel, Mendora, Nizamabad 503219

186. Jangam Jyothi Shirisha, aged 27 years Do Jangam Puli occ
government employee R/o House no 4-53, Mittapall, Thallada, Khammam
507167.

187. Madari Anand Kumar, aged 37 years S/o Anand Madari occ
government employee R/o House no 7-94, Uplorr village, Kammarpally
Mandal, Nizamabad 503308.

188. Advaitha Vanaparthy, aged 36 years D/o Vanaparthy Sadanand
occGovernment employee R/o House no 2-7-193/2, Excise colony, Subedari,
Hanmakonda 506001

189. Gaddala Arundhar Rao, aged 29 years s/fo Gaddala Amruthaiah occ
Unemployed R/o House no 1-2-248/3/A, opposite Government hospital,
Beside Pradeep Cricket Academy, Jangaon 506167

190. Yarabolu Deepika, aged 26 year D/o Yarabolu Surendar Reddy occ
Unemployed R/o House no 3-195/1, High School Road, Madhapuram (V)
Mudigonda(Mandal), Khammam 507170

191. Thallapally Rakshita, aged 28 years occ Unemployed R/o House no 3-
309, Gandhinagar, Bheemabevarapally, Hanumakonda 505497

192. Avirenola Venkat Ramana, aged 24 years occ Ward officer,
government employee R/o House no 18-365, Shantinagar, Miryalaguda,
Nalgonda £08207

193. Ganta Chamani, B.D.S aged 29 years D/o Ganta Bhoomaiahocc
Unemployed R/o House no 2-44/1, Seetharampur, Karimnagar 505001
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194. Anusha Boppana, aged 32 yéars D/o Sri B Chandrasekhara Rao occ.
Unemployed W/o 601, Anjanadri Residency, Gokul Plots, Kukatpally,
llyderabad, 500072

195. Ashok Tejavath, aged 28 years S/o Lakshaman Tejavath Oce
unemployed R/o dubba Thanda, kondrapole post., Damarcharla mandal,
Nalgonda district, 508355

196. Bandi Amarender, aged 32 years S/0 Bandi Ashok Occ government
employee R/o I-1 NO 12-281, saraswathi Nagar, mavala, Adilabad, 504001

197. Mamilla Omkar Yadav, aged 25 years S/fo M Shankarappa Oce
Unemployed, R/O Fiat no 101, Rajeshwari HUDA, Serilingampally, Telangana
500019

198. Patha Vishnunandan, aged 26 years, S/o Patha Ramesh Occ
Government employee H.No0.2-47, Near Hanuman Temple, Dandepally
504206

199. Bugga Pallavi, aged 27 years D/o Sri Parandhama occ unemployed
R/o plot no-21, road no-04, Abhyudaya Nagar, Vanastali Puram, Hyderabad

200. Pujari Sravani, aged 25 years D/0 Pujari Lingam Occ Government
employee, H.No.11-13-29/1, Prabhakar Reddy Nagar, Near Sanath Nagar
Railway station, Zinkalwada. 500018

201. D Shivaji, aged 32 years S/o D Pandarinath Occ Self employed R/o Flat
no -402, Sri Venkat Ramana Nilayam, Kavadiguda, Hyderabad 500080

202. Mandala Sumanth, aged 29 years S/fo M Murali Occ Government
Employee H.No. 1-1 13/38, Road number 2, Thimmapur, Mancherial -504209

203. Ullelgala Sridhar, aged 28 years S/o hanumaiah Occ government
employee R/o H NO 2-81, village Katkur, Akkannpet mandal, Siddipet district,
505466

204. Borra Sai Chandorkar, aged 25 years S/0 Borra Rambabu Oce
government employee H.No0.9-2-96, Shanti Nagar, Badrachalam, Badradri
Kothagudem District, 507111.

(Respondent No.4 to 204 herein were impleaded vide order dated
07.07.2025 in 1A No.4 of 2025, 1A No.2 of 2025 and IA No.3 of 2025 and IA
No.5 of 2025 in WP No 12206 of 2025)

205. The State of Telangana, Rep. by its Chief Secretary, General
Administration Department, Secretariat, Hyderabad.

..RESPONDENTS

IA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
suspend the operation of the order dated 09.09.2025 in W.P. No.12206 of 2025

pending disposal of writ appeal.
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Counsel for the Appellant: SRI A.SUDARSHAN REDDY,

ADVOCATE GENERAL &
SRI S.NIRANJAN REDDY, Sr. COUNSEL,
REP. SRI P.S.RAJASEKHAR, SC FOR TGPSC

Counsel for the Respondent Nos.1 to 3: SRI G.VIDYA SAGAR, Sr. counsel, rep.

SRI SAI PRASEN GUNDAVARAM

Counsel for the Respondent Nos.4 to 108: SRI SRIRAM POLELI

Counsel for the Respondent Nos.109 to 157: SRI P.AMARENDER

Counsel for the Respondent Nos.158 to 204: SRI Dr. K.LAKSHMI NARASIMHA

Counsel ‘foi' the Respondent No.205: THE ADVOCATE GENERAL

WRIT APPEAL NO: 1078 OF 2025

Writ Appeal under clause 15 of the Letters Patent preferred against the order

dated 09/09/2025 in W.P.No0.13221 of 2025 on the file of the High Court.

Between:

AND

Telangana Public Service Commission, Represented by its Secretary, M.J.
Road, Nampally, Hyderabad, Telangana State

...APPELLANT

Dasari Sravan Kumar, S/o Dasari Ramulu, Aged about 33 years, Occ.
Unemployee, R/o. 1-2-67/22. Old Street, Mahabubabad, Mahabubabad
District, Pin- 506101

Boinpally Pranay Sai, S/o. Vishnuvardhan. Aged 26 Years, Occ. Govt
Employee. R/o. H.No. 10-9, Sriram nagar Colony, Toopran, Medak - 502334.

B. Raviteja, S/o, B. Ramaiah Aged 28 Years, Occ. Unemployed R/o.House
No 12-74, S.C. Colony, Kosgi, Gundumal, 509337.

P.M. Nishanth, , S/o Prasad P. M. C. M. Aged 35 Years, Occ. Government
Employee, R/o. Aura B104, Rajapushpa Atria, Kokapet, 500035

Dadi Venkata Ramana, S/o Dadi Srinivasa Rao, Aged 29 Years, Occ.

Government Employee, R/o Plot No 75, Brundavan Colony, Nalgonda,

508001.

S. Krutika, D/o S. Beerappa, Aged 27 Years, Occ. Government Employee,
R/o House No 10-151, New Venkateshwara Colony, Jillelaguda, Rangareddy,
500097

Nannuri Manoj Kumar Reddy, S/o Venkatram Reddy, Aged 26 Years, Occ.

Unemployed, R/o 2-1/A, Gudapur, Munugode, Nalgonda, 508244,

Medam Stavya, D/o M. Venkanna, Aged 25 Years, Occ. Unemployed, Rio
House No 1-101, Madhavaram, Munagala, Suryapet, 508233
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9. Rohit Nethe; Thoutam, S/o Surender.T. Aged 25 Years, Oc-c. Unemployed,
R/o. House no.9-19, Beside MRO office, Kamalapur, Hanumakonda, 505102.

10.Vinjamuri Sri ram Praneeth, S/o V.V.P.A.K Murthy, Aged 28 Years, Occu.
Unemployed, R/o Flat 202, Pragathi Castle, Block B, Pragathi Nagar,

Hyderabad, 500090

11.Surya Teja Martha, S/oRajender, Aged 28 Years, Océ. Unemployed, R/o 6-7-
20/1, Brahmanawada, Hanamkonda, Chowrastha, 506001

12.K. Sravan Kumar, S/o K Yadagiri, Aged 27 years, Occ. Unemployed, R/o. 9-1-
13 and 14, Hasmathpet, Old Bowenpally, Secunderabad

13.Kappe Pooja Yadav, D/o Anjaiah, Aged 27 Years, Occ. Government
Employee, R/o. Plot No 68, Street No 5, AdarshaGemacs Colony,
. Sangareddy - 502295.

14.Bongu Madhav, S/o Mogili, Aged 31 Years, Occ. Government Employee, R/o.
2-263, SatyaSai Colony, Vidhyaranyapuri, Hanamkonda - 506009

15.Sailesh Puna, S/o Ravinder Puna, Aged 26 Years, Occ. Unemployed, R/o.
House No 1-9-3/D/A/2, Vasavinagar Colony, Medak, 502110

16.Pinjari Latheefa Asha, D/o Pinjari Dadasalam, Aged. 31 Years, Oce.
Unemployed, R/o. 11.No. 21-2-67/1/A, Markandeya Colony. Godavarikhani,
Peddapalli-505209

17.A. Nitheesh, S/o A Veresh, Aged 30 years, Occ. Governmenf Employee, R/o.
11-29-19 4/1, Flat 204, L.K. Towers, Bank Colony-2, Warangal, 506002

18.Kothuri Praneeth, S/o. Laxmaiah, Aged 30 Years. Occ. Government
Employee, R/o. H.No. 306, Sri Sainath Arcade, New V.T. Colony, Nalgonda-

508001

19.Bathula Shiva Kumar, S/o Ravinder B., Aged 27 Years, Occ. Government
Employee, R/o. House No. 2-35, Rajanna Sircilla, Ellanthakunta,

Kandikatkoor, 505401

20.Pendyala Chandrakiran, S/o. Bheesma, Aged 34 Years, Occ. Private Service,
R/o. 13-6-434/C/102/1, Maruthi Nagar, Mehadipatnam, Hyderabad, 500008

21.Karremolla Sampath Reddy, S/o Srinivas Reddy, Aged 25 Years, Occ.
Government Employee, R/0. 1-96/4, Wanalpahod, Bhainsa, Nirmal, 504109

22.AllalaVishnuvardhan, S/o. Laxma Reddy, Aged 26 Years, Occ. Unemployed,
R/o. H.No. 2-69, Venugumatla, Gollapalli, jagtial-505532

23.Kothapalli Kushil Vamshi, S/o Shivakumar K., Age. 24 years, Occ.
Unemployed, R/o. House no. 2-72A1, Kakaravailvil, Khammam, 507161.

24 Minde Raviteja, S/o Raju, Aged 25,0cc. Govt Employee, R/o. 4-115/81,
Raghavendra Nagar, Siddipet-502103.

25.Busa Uday Kiran, S/o BusaMurali, Aged 26 Years, Occ. Government
Employee, R/o House No 3-6-13, Umanagar, Medchal, 501401

26.Mattebham Padma Priya, D/o Mattebham Manga Raju, Aged 27 Years, Occ.
Government Employee, R/o House No 13-9-2, Fl, Teja Enclave, Panduranga
Nagar, Kukatpally, Hyderabad, 500018
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27._Efragari Prabath Reddy, S/o Erragari Shashendar Reddy, Aged 26 Years,
Occ. Government Employee, R/o Flat 301, Venkata Sai Apartment,
Mayurinagar, Miyapur, Hyderabad, 500049. ,

28.Maddineni Murali, S/o.Maddineni Laxminarayana, Aged 32 Years, Occ.
Government Employee, R/o. 8-4-164, Venugopal Nagar -2, Kahnapuram
Haveli, Khammam - 507002

29.Thogata Mohankumar Pranathi. D/o. Mohankumar, Aged 30 years. Occ.
Unemployed . R/o. 1-10-18, F.No.203, 3rd Floor, Lakshmi Sri Park View
- Apartments, Ashoknagar, Hyderabad, 500020.

30.Lavudya Srikanth, S/o. Soma, Aged 28 Years. Occ. Government Employee,
R/o. H.N03-104, Poolnayik Thanda, Husnabad, Siddipet - 505466

31.Mavuri. N. V. S. L. Hanisha, Dlo. M. S. N. Murthy, Aged 28 Years, Occ.
Unemployed, R/o Plot 49, Royal Palms, Balaji Layout, Gajularamaram,
MedchalMalkaigiri, 505055

32.Aditya R. SAS. FR. Ashok, Aged 34 Years, Occ. Govt. Employee R/o House
no. 2-1-286, Street 13, Old Nalla Route, Hyderabad, 500044.

33.M. Girish, S/o, Surya rao. Aged. 34 Years. Occ. Government Employee R/o.
H.No. 2-22-161/19. Surya  Lakshmi Nilayam. Madhavi Nagar Society,
Bhagyanagar Colony K.P.H.B. Hyderabad - 500072

34.Narige Swamy, S/o. Chandraiah, Aged 33 Years, Occ. Unemployed, R/o.
H.No. 1-39, Gangapur, Guuralagondi, ChinnakodurSiddipet - 502276

35.K. Varshitha, S/o K. Narendar Reddy, Aged 27 Years, Occ. Gowt. Employee,
R/o. Plot No 7, Road No 4, Hastinapuram East, Hyderabad, 500070.

36.Chaturvedula Sai Srikanth, S/o Chaturvedula Ganesh Prasad, Aged 30 Years,
Occ. Government Employee, R/o House No 2-7-1242, Vijayapal Colony,
Subedari, Hanamkonda, 506370.

37.Moharir Sahithi, D/o. Venkataramana, Aged 26 Years, Occ. Unemployed, R/o.
H.no.12-124, Tilak Nagar, Kalwakurthy, Nagarkurnoo!f - 509324

38.M. Bhargav, S/o Ram Narsaiah, Aged 32,0cc. Govt Service, R/o 4-107/1
Himmathnagar, Veenavanka, Karimnagar, Telangana, 505502.

39.P. PratibhaShekar, D/o P.R.Shekar, Aged 26 Years, Occ Government
Employee, R/o House No 1-23-331, Plot No 43, Rbi Colony, Bhudevi Nagar,
Lothukunta, Secunderabad, 500015.

40. SalveruSaicharan, S/o. Satyanarayana, Aged 30 Years, Occ Government
Emo%l%ge, R/o H.No. 11-3-362/9/B, Srinivasnagar, Panjagutta, Secunderabad
-5 .

41.Kanukuntla Aravind Reddy, S/o. Ravinder Reddy Aged 24 Years, Occ
Unemployed, R/o. H No, 6-8/4, Main Road, Asifabad, K.B. Asifabad - 504293.

42.jeripothula Anjaneyulu, S/o. Butchaiah Aged 29 years Occ Unemployed R/o.
1-36/2, Choudampally, Narkatpally, Nalgonda - 508114,

43.Muddadani Sri Ram Reddy, S/o M Srinivasa, Aged 27 years, Occ
Unemployed, R/o H.No = 5-5-163/8/A/B/1 Krishna Nagar, NTPC,
Ramagundam, Peddapalli District, Telangana 505215.
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44.V. Arun Chandra, S/o V. Venkateshwar Rao, Aged 35 vyears, Occ.
Unemployed, R/o. 8-2-101/6/1 Dr. V.V.Rao Hospital, Shivaji Nagar, Siddipet-
502103.

45.Dommati Praveen Kumar, S/o Ravinder, Aged 25 years, Occ. Government
Employee, R/o House No D-520, Mandamarri, Mancherial 504231.

46.Madupathi Tejaswi, Dfo. Sangaiah, Aged 28 Years, Occ. Government
Employee, 0. Plot No.79, Road No.8, BSR Colony, Beeramguda,
Hyderabad - 502319.

47.AynalaSahiti Reddy, 1./o A Janga Reddy, Aged 28 years, Oce. Unemployed,
Rio Flat No 302, CRK Lifestyle 2, Rd No 1, Durga Bhavani Nagar,
Champapet, 500059

48.Konduri Ravalee, D/o K. Rajender Nath, Aged 30 years Occ. Private Service
R/o villa 24, Janapriya silver crest villas, Kapra, Sanikpuri, 500062

49.ChitlaAkshita Reddy, D/o Ch. Rajender Reddy Aged 29 Years, Occ.
Unemployed. R/o Flat No 703, Block 15, Hill Ridge Springs, 13b Road,
Gachibowli, Hyderabad, 500032.

50. Chiranjeevi V., S/o. Kashanna, Aged 36. Occ. Private Service, R/o. H.No. 6-3-
609/161, Anandnagar Colony, Khairatabad, Hyderabad, 500004.

51.Kumar, S/o Ramalingam, Aged 42 Years. Occ. Junior Assistant, R/o Plot No
66, Vinayat Nagar, Hayath Nagar, Rangareddy, 501505

52.KasanagottuSatya Pranav, S/o K.Someshwar .Rao, Aged 26 Years, Occ.
Government Employee, R/o House No 7d/105, Road No 4, Satyanarayana
Puram Colony, Medipally, MedchalMalkajgiri, 500098

53.Palle Siri Vennela, S/o. Palle Shankar, Occ. Aged 22 Years, Occu.
Unemployed, R/o. 1-6-141/9/2/8, Sri Vidhyanagar, Road No. 3, Suryapet,
508213

54.Vanga Vishnuvardhan, S/o. Chandrasekhar, Aged 29 Years. Occ.
Unemployed R/o. H.no. 2-72/5, Thippapoor, RajannaSircilla - 505302

55.BoyaUjwala, S/o. Padmanabham Aged 25 Years. Occ. Unemployed, R/o.
H.no 18-434/A. Tirumala Colony, Shadnagar, Rangareddy - 509216 ‘

96.PotharlaSai Srinivas Yadav, S/o Potharla Raju Yadav, Aged 29 Years, Occ.
Government Employee R/o House No 18-8-444/1/101/A/B, Raghavendra
Swamy Nagar, Uppuguda, Hyderabad, 500053

57.K. Abhinav Sreeven Reddy, S/o K. Sudarshan Reddy, Aged 25 Years. Occ.
Govt. Employee R/o Plot 744, Flat 2, Sneha Residency, Mayurinagar,
Miyapur, 500049

58.ChitiSaicharan, , S/o Chiti Mohan Rao, Aged 29 Years, Occ. Government
Employee R/o House No 1-5-794/2. Vbr Colony, Road No 4, Oild Alwal,
Hyderabad, 500010

59.LakshamallaTejaswi, , D/o L. Srinivas, Aged 30 Years, Occ. Government
E(r)réplo%ee R/o House No 5-169/A, Krishna nagar, Munagala, Suryapet,
50823

60.Asa Manish, S/o. Asa Kistaiah, Aged 28 Years, Occ. Government Employee,
R/o House No 14-127/3b, Marutinagar, Siddipet, 502103.
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61.Mudavath Vinod Kumar, S/o. Shankar Aged 32 Years, Occ. Unemployed, R/o.
H.No. 2-178, Peddagattu, PA Palli, Nalgonda - 508266

62.Vanga Akshay Kumar Reddy, S/o V. Janardhan, Aged 26 Years, Occ.
Unemployed, R/o House No 4-6-137/22/B, Sainagar, Allwyn Colony,
Kukatpally, Hyderabad, 500072

63.Pathi Sandeep Kumar, S/o Venkatadri, Aged 24 Years, Occ. Unemployed,
R/o 6-58 Malipura, Tirumalagiri, Suryapet 508223

64.Haripriya Duggireddy, S/o Narayana Reddy D, Aged 31 Years, Occ.
Government Employee, R/o. Bharath Nagar Colony, Near Water Tank,
Moosapet, Hyderabad.

65.Y. Rajyalakshmi, D/o Y. Mallikarjuna Rao, Aged 25 Years. Occ. Unemployed
R/o House No. 12-209, Sri Sai Nagar Colony, Meerpet, 500097.

66. Shagufthalffath, D/o Mohd Munawaruddin, Aged 29 Years, Oce. Gowt.
Employee, R/o House No 7-1-97/B, Ferozguda, Hyderabad, 500011

67.GopisettiSusmitha, S/o G. Venkateswarlu, Aged 28, Occ. Govt Service, R/o 2-
34 Tallada, Khammam, Telangana, 507167.

68.PramodSai T., S/oRamachandra Rao T. (Late), Aged 33 Years, Occ.
Unemplcyed, R/o Thatisubanagudam (Village), Moddulagudem (P.O.),
Dammapeta Mandal, Badradri Kothagudem, 507306.

69.Sangala Jeswanth Raj, S/o. Ravi, Aged 25 Years, Occ. Unemployed, R/o.
H.no. 2-€9, K C Colony, Hasanparthi, Warangal, 506015.

70.Shiva Shankara Vara Prasad T, S/o Narisimhulu T, Aged 24 Years, Occ.
Unemployed. R/o. Flat No-301, JBR Residency, Near Reddy's Chicken
Center, Moosapet, Hyderabad, 500018.

71.Alli Keerthana, D/o. Peddiraju, Aged 26 years, OCC. Unemployed, R/o.
H.no.1-149, Boyaguda, Anumula, Nalgonda - 508202

72.Banda Ramesh Abhinav Chander, S/o Subash B.R., Aged 27 Years, Occ.
Governmant Employee, R/o. 6-2-120, Subash Nagar, Nizamabad 503002.

73.Allepu Mounika, D/o Allepu Sammaiah, Aged 24 Years, Occ. Unemployed,
R/o. 1-75/A Mallampalle, Mulugu 506349

74.Bhukya Deepthim, D/o. Bhukya Harisingh, Aged 33 Years, Occ. Unemployed,
R/o. H.Nc. 6-1-KA0010, CPI Party Office Road, Bank Colony, Mahabubabad -
506101.

75.BajojiSrilekha, D/o Bajoji Srinivas, Aged 30 Years, Occ. Government
Employee R/o House No 12-10-92/5/1. Bharath Nagar Colony, Moosapet,
Hyderabad, 500018

76.Chattu Bhavani, S/o Achaiah, Aged 28 Years. Occ. Government Employee
R/o. House No. 1-113, Voice Singevaram, Ananthagiri Mandal, Suryapet
District - 508206 -

77.Enugu Manoj Reddy, S/o E. Ravinder, Aged 28 Years, Occ. Government
Employee R/o 5-68/2 Govindraope Mulugu, Telangana, 506347.

78.Lakavath Divya Sree, D/o. LakavathPandya, Aged 32 Years, Occ.
Unemployed R/o. H.No .3-665/M1G, Road No.27, Opp. New water tank,
HUDA Mayuri Colony, Miyapur-500049.



45

79. Mudavath H;numanthu, S/o M. Hankya, Aged 28 Years Occ Government
Employee, R/o House No 4-33, Chinthachettu Thanda, Molkacheria,

Nalgonda, 508207

80.Rohita S, S/o Sekhar Babu S. E., Aged 38 Years, Oce. Unemployed, R/o.
House No. 17-1-383/V/1, Vyshalnagar Phase 1, Champapet, Hyderabad,

500079

81.Veke Srinivas, S/o. Nageshwar, Aged 30 Years, Occ. Unemployed, R/o.
H.No. 7-59/a, Vidyanagar Colony, Ichoda, Adilabad, 504 307

82.Bikkumalla Pravalika, D/o B. Balraj, Aged 27 Years, Occ. Unemployed, R/o
House No 6-53/1, Srinivasa Colony, Mahabubnagar, 509001

83.Perapaka Deepak, S/o Venkateswarlu, Aged 33 Years, Occ. Government
'Employee R/o House No. 6-49/A kothalalapuram, Konijerla, Khammam

507165

84.Eslavath Sri Ram Harsha, S/o E Hanumanthu, Aged 23 Years, Occ.
Unemployed R/o Hari harapuram Colony, Vanasthalipuram, 500070.

85.D. A. Christina Evengileen, D/o D. Anand, Aged 35 Years, Occ. Government
Employee, R/o House No 18-486/9/1, Mallikarjuna Nagar, Malkajgiri, 500047

86. Gangavathi Pavan Kalyan, S/o G. Lakman, Aged 23 Years, Occ. Unemployed
R/o Peddakistapuramgarla, Mahabubanagar 507210 ‘

87.Solipuram Shashi Kumar Reddy, S/o Malla reddy, Aged 25 Years OCC
unemployed R/o. 3-3, Modiyupunta Atmakur, Yadadri-Bhongiri-508111.

88.Maddiboina Phani Gopal, S/o Maddiboina Venugopal, Aged 27 Years, Oce.
Unemployed, R/o 13-1-4 72, Anasuya Nilayam, Manghalat 500006.

 89. Tatapudi Jacob Abhishek, S/o Vijayanand, Aged 26 Years, Occ. Unemployed,
'R/oPrapathiNagar, Kukatpally, 500090. -

90.M. Balakrishna, S/o M. Shekar, Aged 24 Years, Occ. Unemployed, R/o House
No 11-11-12, Road No 1, Telephone Colony, Kothapet, Hyderabad, 500035.

91.Bejavadal.ingarao, S/o B. Ramachandraih, Aged 32 Years, Occ. Government
Employee, R/o House No 3-15-19, Venkataramana . Colony, Mallapur,

MedchalMalkaijgiri, 500076.

92.Ch. Vasundara, D/o. CH.Satyanarayana, Aged 30 Years, Occ. Unemployed,
R/o 8-1-59/1 Shalipet, 500008.

- 93.Muthyala Rajashekhar, S/o M. Mallaiah, Aged 25 Years, Occ. Unemployed,
R/o House No 8-23, Sirsinagandla, Kondapaka, Siddipet, 502372. '

94.Ayesha Anjum, D/o Khaja Zakiuddin, Aged 40 Years, Occ. Unemployed, R/o
House No 10-4-771/82/C/5, Flat No 302, TaheraManzil, Green Street, Ahmed
Nagar, Masab Tank, 500028. '

95.Varthya Mahesh Nayak, S/o V. Panthya, Aged 24 Years, Occ. Government
Employee, R/o 1-8-1/A1277/16, Baghlingampally, Hyderabad 500044.

96. PatilJyothsna, D/o. Mallaiah, Age. 26 Years. Occ. Private Service, R/o. H.no,
2-106/1, Girnoor, Adilabad - 504307

97.Akshay Kumar Kola, S/o Srinivas K. Aged 30 Years, Occ. Private Service,
R/o. House No. 4-11-8112, Road No 1, Tirumala Housing Colony, Hayat
Nagar, Rangareddy, 501505.
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98.Sama Sathwika, D/o Sama Jayaram, Aged 25_ Years, Occ. Government
Employee. R/o. Plot 45 Road No 2, Sushma Sainagar, Vanasthalipuram,
Hyderabad, 500070.

99.Vislavath Swarnalatha, D/o. Chandra Naik, Aged 26 Years, Occ. Government
Employee, R/o. Kollur, Nawabpet, Mahabubnagar 509202

100. Kompalli Samuel Benedict Israel Paul, S/o. Ravi Kishore Babu, Aged
29 years, Occ. Unemployed, R/o. H.No. 27-16/22/4/42, Siddartha Nagar,
safilguda, RK Puram - 500056

101. Yasam Lavanya, D/o Y. Pocham, Aged 33 years, Occ. Unemployed
R/o. Flat 302, GV Cast Panchsheel Enclave, Sainikpuri - 500094
102. M.D Thahera Behum, D/o M.D Saleem, Aged 30 Years, Occ.

Government Employee, R/o H.No. 6-24/2 Kalladi, Aloor, Nizamabad, 503213.

103. M. Benny Joseph, S/o M. Raj Kumar, Aged 31 Years, Occ.
Governrnent Employee, R/o Plot No. 69 Abhyudaya Nagar Colony,
Bandlaguda Junction, Kalimandir, Ranga Reddy, 500086.

104. Chittem Swarnalatha, D/o ChittemNagaish, Aged 40 years. Occ.
Private Service R/o HIG-613 Flat 402, Sarojini Devi Nilayam, IV phase
K.P.H.B colony, Hyderabad - 500072.

105. D Sandeep Kumar, S/o D Sarveshwar Rao, Aged 33 years, Occ. Govt.
Employee, R/o 5-62, Old Yerraboinapally, Khammam

106. B Bharath Chandra, S/o Govindu, Aged 26 Years, Occ. Unemployed.
R/o H.No 18-1-17/7 SRN Colony, Bhadrachalam-507111

107. SHIV RAJ PABBA, S/o Venu Gopal Pabba, Aged 27 years, Occ.
Unemployed, R/o. Flat no 305, D- Block, Nivriti homes, B.K. Enclave,
Miyapur, Telangana- 500090.

108. AKKENAPALLY RANJEETH Reddy, S/o Akkenapally Venkat Reddy,
Aged 27 years, Occ. Unemployed, R/o. Plot no B- 320, Papi Reddy Nagar,
Jagathgirigutta, Telangana- 500037

109. AYYAPAREDDYGARI VAMSHI Krishna, S/o A Venkata Reddy, Aged
24 years, Occ. Inspector of Income Tax, R/o. M.1.G-157, APHB Colony, Adoni
kurnool, Andhra Pradesh- 518302.

110. YEARADLA NIKITHA, D/o Y Sudhakar Reddy, Aged 28 years, Occ.
Unemployed, R/o. House no. 11-6-125/304, Balaiah Nivas, Cherukuthota
Colony, Hyderabad- 500035.

111. KUDIKALA BHAVYA, D/o Kudikala Venkateshwarlu, Aged 23 years,
Occ. Unemployed, R/o. House no. 16-3-779/1, Warangal, Telangana-
500035.

112. POLIMERA SUDARSHAN Reddy, S/o Polimera Nageshwara Rao,
Aged 32 years, Occ . Unemployed, R/o. House no.1-34, Lingasamudram,
Nellore, Andhra Pradesh- 523114.

113. MANDLA PAVAN Kumar, S/o Mandla Venkatswamy, Aged 26 years,
Occ. Unemployed, R/o. House no.19-2/24c, Kothakota, Wanaparthy,
Telanganea- 509381.

114. DANAM NAVEEN, S/o Danam Sammaiah, Aged 26 years, Occ.
i|:)Jon6e:;rtlzployed, R/o. House no. 1-46, kondapur, Ghanpur ( Mulugu) Telangana-
5.
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115. BUSIREDDY SHANTAN KUMAR Reddy, S/o Busireddy Ravindra
Reddy, Aged 27 years, Occ. Unemployed, R/o. Flat no 202, SVS Nivas, Road
no.5, Kamalnagar, Chaitanyapuri, Hyderabad, Telangana- 500060.

116. DONTHIREDDY ROHILA, D/o Donthireddy Shyam Sunder, Aged
27years, Occ. Unemployed, R/o. Flat no.3, Sree Suryakaa Apartment,
.Gandhinagar, Hyderabad, Telangana- 50080.

117. PAILLA MAHESH Reddy, S/o Pailla Vittal Reddy, Aged 28 years, Occ.
Sub Inspector of Police, R/o. KSS Residency, Room no - 202, New hafeezpet,
Kondapur, Hyderabad, Telangana- 500049 '

118. . VELDI GOPIKRISHNA, S/o Veldi Nageshwar Rao, Aged 27 years,
Occ. ‘Asst. Motor Vehicle Inspector, R/o. 1-151, Gunturpally, Chityal,
Jayashankar Bhupalapally, Telangana- 506356. _ ’

119.  KISHAN PATEL, Slo Yugandhar Patel, Aged 25 years, Occ. Jr.
Assistant (Commercial Tax Dep R/o. 2-12-190, Sai Ganesh Colony, Opp. KU
2nd Gate, Vidyaranyapuri, Hanamkonda, Telangana- 506009. ‘

120.  RAVIRALA YASHASWINI, S/o Ravirala Veerendra Kumar, Aged 25
years, Occ. Unemployed, R/o H. No. 20-24, Gandhi Nagar, Devarakonda,
Nalgonada, Telangana- 508248. :

121. ~ POORELLI NAGA SHIVANI Reddy, W/o Poorelli Aravind Reddy, Aged
28 years, Occ. Government Employee, R/o. Plot no. 60, Sainagar Colony,
Kukatpally, Telangana- 500071.

122. S RAGHAVENDER Reddy, S/o S Bal Reddy, Aged 33 years, Occ.
Employed, R/o .H. No. 17-69/4, Srinagar Colony, Nagarkurnool, Telangana

509209.

123. NATHI YUVIKA MITHRA, S/o Nathi Srinivas Goud, Aged 27 years,
Occ. Unemployed, R/o. H.No.1-10-27/7/2 Ganga Apts, Prakash Nagar,
Begumpet, Telangana- 500016.

124. KANAPARTHI SUKEERTHI, S/o Koteswara Rao Kanaparthi, Aged 29
years, Occ. Unemployed, R/o Flat No 302, Sri Lakshmi Chakra Residency,
Gandhinagar, Hyderabad, Telangana- 500080. :

125. MUDDAGON1 KALYAN GOUD, S/o Muddagoni Krishna Goud, Aged
25 years, Occ. Jr. Assistant ( Badangpet Muncipal Corporation ), R/o. H. No.
6-24/257, Green Homes Colony, Nadargul, Rangareddy, Telangana- 501510.

126. RAMAVATH LAKSHM!I PRASANNA, S/o Prasad Naik, Aged 29 years,
Occ. Unemployed, R/o. Piot no.119, Vanasthalipuram, RangaReddy,
Telangana- 500070: :

127. VELOOR MANI NIVEDITHA, S/o V.N.MANI, Aged 25 years, Occ.
- Unemployed, R/o. H. No. 1-7-4, Kamala Towers, Kamalanagar, ECIL,

Hyderabad, Telangana- 500062

128. CHINTA RAHUL, S/o Chinta Raju, Aged 27 years, Occ. Unemployed,
R/o H.No.5-45, Beside ZPHS, Tallada, Khammam, Telangana- 507167.

129. GOMASA JACINTH JOEL, S/o G.J. DANIEL, Aged 29 years, Occ.
Unemployed, R/o. H. No. 5-11-51/70/6, Priyadarshini Nagar, Nirmal ,

Tetangana- 504106.

130. P.VYSHNAVI, S/o P. Raghu Babu, Aged 25 years, Occ. Employed,
R/o. H. No. 10-13-32, Laxmipuram, Warangal, Telangana- 506001.
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131. SANDANA NIKHIL KUMAR @Sandana Nikhil Kumar, S/o Sandaha
Narsaiah, Aged 27 years, Occ. Unemployed. R/o H.No. 4-6-137/E/18, Sai
Nagar East, Aliwyn colony Phase 1, Kukatpally, Medchal-Malkajgiri- 500072.

132. AKHIL PAPINENI, S/o Papineni Srinivasa Rao, Aged 28 years, Occ.
Employed, R/o H. No. 5-21/A, Thutikuntla, Bonakal, Khammam, Telangana-
507208.

133. NAYABU SOUMYA SREE, S/lo N Ramesh, Aged 28years, Occ.
Unemployed, R/o. H. No. 2-1-48/6, Venkateshwara Colony, Uppal,
Telangana- 500039.

134. BURAGADDA NISHANTH, S/o B. Rambabu, Aged 26 years, Occ.
Unemplcyed, R/o H. No. 31-3-1750, SVS homes opposite, Jawahar Colony,
Hasanparthy, Telangana 506370.

135. VARKALA VEDAVATHI, S/o Varkala Vijay Kumar, Aged 30 years, Occ.
Unemployed, R/o. Flat no 203, Sai imperial apartment, Tarnaka, Hyderabad,
Telangana- 500017. _

136. SURNA ADARSH GOUD, S/o S Ramulu goud, Aged 27 years, Occ. Jr.
Assistant (Commercial Tax), R/o. H.No. 5-4-111/7/1, Malakunta, near care
hospitals, Nampally, Telangana- 500001.

137. GAJARE SANGEETHA, D/o Gajare Prakash, Aged 26 years, Occ.
Unemployed, R/o H. No. 8-4-370/69, Rajnagar, Borabonda, Telangana-
500018.

138. SIRIKONDA VENKATA SHIVANAND, S/o Srikonda Krishna, Aged 27
years, Occ. Unemployed, R/o. C9, KTTP Colony, Chelpur, Bhupalpally,
Telangana- 506168.

139. GOUROLLA NIKHILA, D/o Gourolla Bhoom Reddy, Aged 29 years,
Occ. Town planning and Building overseer, R/o H.No.4-61, Gupta, Aloor,
Nizamabad- 503213. '

140 KALUVALA UTTEJ, Slo K Ananad Kumar, Aged 32 years, Occ.
Unemployed, R/o H.No.2-1-45, Flat 302, Indrakuteer, Nallakunta, Hyderabad,
Telangana- 503213.

141. KOPPAKA AVINASH, S/lo K Srinivas Rao, Aged 29 years, Occ.
Unemployed, R/o Flat no. 502, Sun Rays Platinum Residency, Nehru Nagar,
Khammarn, Telangana- 507001.

142. BCJANAPALLI LAVANYA, D/o B Somi Reddy, Aged 26 years, Occ.
Unemployed, R/o H.No0.28-147/4, Maruthinagar, near Gandhinagar, Medchal
District, Telangana- 500081.

143 BATTILI YAVWAN, Slo B Latchayya, Aged 32 years, Occ.
Unemployed, R/o Flat no - 203, 1-1-716, Landmark Sudarshan Residency,
street 9, Gandhinagar- 500080.

144. DR YELLU DINESH Reddy, S/o Laxma Reddy, Aged 32 years, Occ.
Doctor (senior Resident), R/o. Flat no-402, Balaji Homes, Adarsh Nagar, Opp.
New Bus stand, Siddipet- 502103.

145. Sai Prathyush Reddy, Aaged 27 years, S/o Sri PVR Reddy. occ.
Unemployed, R/o Flat no 202, House no. 4-49, Sri Sailaja Sharma suites.
Vikas Nagar, Dilshuknagar, Hyderabad 500060
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146.  Saitheja Puli, S/o Kishan Kumar Puli Aged 31 years, occ.
Unemployed, R/o House no. 5-11-90/1, Naimnagar, Hanmakonda, Warangal

506009

147. K.Lakshmi Deepika, D/o K.Krishna, Aged 29 years, occ. Unemployed,
R/o Plot 78-79, Venkateswara Nagar, Dr AS Rao Nagar, ECIL, Medchal-
Malkajgiri District- 500062

148. K Anusha, D/o K Yadava Reddy Aged 35 years, Occ. government
employee, R/o House No 3-11-228, Road no 03, Sri Shankar colony, LB
Nagar, Hyderabad 500074

149. Seelam Megha, D/o Seelam Raghuveer, Aged 26 years, occ.
Unemployed, R/o House no. 32-4-77, Anandnagar colony, Bheemaram,
Hanmakonda 506015

150. Banavath Vanaja, aged 25 years, , D/o Banavath Dhasharath,Naik,
Occ. government employee. R/o House no. 2-449, Lingapoor, Dandepally,
Mancherial 504206

161. Gandra Naveen Reddy, aged 28 years. S/o Gandra Mallikarjuna
Reddy. oc . Unemployed. R/o House no. 10-6-183/15/7, Reparthu nagar, By
Pass Road, Khammam 5007002.

162. Mekala Surya Prakash Reddy, aged 30 years. S/o Mekala Vasantha
Reddy occ. Unemployed. R/o House no. 1-55, Erladinne village, Wanaparthy
509131.

163. Barira Fareed, aged 29 years. d/lo Shaik Fareed Uddin. occ.
Unemployed R/o House no. 8-3-229/E/63/A, Venkatagiri, Yousafguda,

Hyderabad 500045

154. Ellandula Rakesh, aged 26 years. S/o Ellandula Narsaiah. occ.
governm employee. R/o Bandanpadi, 3-84, Raiparthy, Warangal 506314

155. Palakurthy Sandeep, aged 28 years. S/o Palakurthy Kashaiah. occ.
government employee. R/o House no. 9-3-235, Srinagar Colony, Karimnagar
505001.

156. Bootla Shravan, aged 27 years. S/o Bootla Govardhan. oce.
Unemployed R/o House no. 9-5-109, Sapthagiri colony, Karimnagar 50511

157. Mohammad Vilayath Ali, aged 26 years. S/o Mohammad Mahaboob
A(I)iéO%cc. unemployed, R/o House no. 1-47, Punnel, Innvole, Hanumakonda
50631

- 158. Shaik Naziya Begam, aged 25 years. d/o Shaik Zameer. oce.
Unemployed. R/o House no. B-1061, NGO's colony, Vanasthalipuram,
Rangareddy 500070

159. Dainampelly Praveen, aged 26 years. S/o Dainampelly Sammaiah.
ace. Unemployed. R/o House no. 12-143, Akulavari, Ghanpur, Eturunagaram,
Mulugu 506165

160. S.Veena, aged 27 years. d/o S. Srinivas. occ. government employee,
R/o. House no. 1-4-112, Cuvil line, Kurvageri, Narayanpet 509210
161. Dongari Prathibha, aged 28 vyears. D/o Dongari Raju. ace.

Unemployed. R/o House no. 4-22/3, Arpapally, Sarangapur, Jagitial
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162. Banoth Narendar, aged 30 years. s/o Banoih Bhima. occ. government
employee. R/o House no. 3-119/4, Plot no.131, Road no 6, ISCT colony,
Boduppal, Medchal-Malkajgiri 500092

163. Agumamidi  Akhil Reddy, aged 29 vyears. S/o Agumamidi
Satyanarayana Reddy. occ. Unemployed. R/o House no 9-5-275/A/1,
Markandeya Nagar, Ramnagar, Karimnagar 505001

164. Durisheyty Vijay Kumar, aged 29 vyears. S/o Durisheety
Sathyanarayana. occ . government employee. R/o House no. 4-1-159, Balaji
Road, Korutla, Jagital 50532.6

165. Thota Sony, aged 27 years. D/o Thota Damodar. Occ. government
employee. R/o House no. 3f5—1 00, Tailors street, Hanmakonda 500601

166. Kadavath Rojabai, éged' 31 years. D/o Sabavat Jitender. occ.
governmant employee. R/o House no. 3-10-337/2, Opposite Radio Station,
Nyalkal Road, Nizamabad 503001

167. Mohammed Ahmed Pasha, aged 31 years. S/o Mohammed
Yakoob.Psha. occ. government employee. R/o House no 1-1, Oorugonda,
Hanumakonda 506342 ; '

168. Jatoth  Vijay Kumar, aged 32 years. S/o Jatoth Balaji. occ.
Unemployed. R/o House no. 6-2-25, Daknathanda Maripeda, Mahabubabad
506315

169. Pathlavath Rajesh, aged 27 years. S/o Pathlavath Balram. occ.
government employee R/o. House no. 3-17, Mollonigadda Thanda,
Bheemaram, Faroognagar, RangaReddy 500916

170. Vinod Reddy Ettam, aged 29 years. S/o Jagath Reddy. occ.
government employee, R/o Plot no 115, Road NO-9A, Santoshi Mata Colony
Hasthinapuram-North, Hyderabad 500079

171. Dwikuntla Venkatesh, aged 27 years. S/o Dwikuntla Venkatesh. occ.
government employee. R/o House no. 3-4-644, Indira Nagar, Hanamkonda
506001

172. Pochampalli Divya, aged 25 years. D/o Pochampalli Ashok. occ.
government employee. R/o House no. 2-20, Nampally, Vemulawabada,
Rajanna Siricilla 505302

173. Neha purohit, aged 32 years. D/o Rajeev Purohit. Occ. government
employee. R/o flat no. 303, Balaji apartments, Arora colony, Banjara hills,
Hyderabad-500034.

174. Koyyda Uday Kumar, ag’éd 30 years. S/o Koyyda Prabhakar. oce.
government employee. R/o House no. 7-27, Raghunathpally, Jangaon
506244

175. Sai Pavan Vavilala, aged 26 years. S/o Vavilala Thirupathi. occ.
Unemployed. R/o 5-57, Pillonipalli, Bhupalappally 506169

176. Bandari Anvesh, aged 32 vyears. S/o Bandari Indraiah. occ.
Unemployed. R/o House no. 32-2-9, Palrepula, Hanmakonda 506009

177. Sapavath Dasharath, aged 25 years. . S/o Sapavath Swamy. occ.
Unemployed. R/o House no. 4-19, Polepally, Bandameethi Thanda, Nalgonda
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178. Varikoti Laxman Anand, aged 34 years. s/o Varikoti Mahendar. ace.
private employee. R/o House no. 2-8-309, NGO's colony, Hanamkonda
506370

179. Potharaju Pavan, aged 27 years. S/o Potharaju Ramesh Babu. occ.
government employee. R/o 13-229, Ambedkar Nagar, Hasanparthy,
Hanamkonda 506371

180. Menaka Poudel, aged 28 years. S/o Mohan Kumar Poudel. occ.
government employee. R/o House no. 1-57/511, A-Block, Sri Ram Nagar
Colony, Kothaguda 50084

181. Baindla Venkatesh, aged 28 years. s/o Baindla Narayana .occ.
Government employee. R/o House no. 3-3-29/1, Dubbak, Siddipet 501208
182. Gali Rahul, aged. 25 years. Slo Gali Ravi Kumar. occ. government

employee. R/o House no. 40-6-112, SC colony, Mammor, Khila Warangal,
Warangal District-506 166

183. Donupala Kiran, aged 30 years. S/o Donupala Gangadhar. occ.
Unemployed. R/o House no. 2-69, Savel, Mendora, Nizamabad 503219

184. Jangam Jyothi Shirisha, aged 27 years. D/o Jangam Puli. occ.
government employee R/o House no. 4-53, Mittapall, Thallada, Khammam
507167.

185. Madari Anand Kumar, aged 37 years. S/o Anand Madari. occ.
government employee. R/o House no. 7-94, Uplorr village, Kammarpally
Mandal, Nizamabad 503308.

186. Advaitha Vanaparthy, aged 36 years. D/o Vanaparthy Sadanand.
occ.Government employee. R/o House no. 2-7-193/2, Excise colony,
Subedari, Hanmakonda 506001 -

187. Gaddala Arundhar Rao, aged 29 years. s/o Gaddala Amruthaiah. occ.
Unemployed. R/o House no. 1-2-248/3/A, opposite Government hospital,
Beside Pradeep Cricket Academy, Jangaon 506167

188. Yarabolu Deepika, aged. 26 year D/o Yarabolu Surendar Reddy. occ
Unemployed. R/o House no. 3-195/1, High School Road, Madhapuram (V)
Mudigonda(Mandal), Khammam 507170

189. Thallapally Rakshita, aged 28 years. occ. Unemployed. R/o House no
3-309 , Gandhinagar, Bheemabevarapally, Hanumakonda 505497
190. Avirenola Venkat Ramana, aged 24 vyears. occ. Ward officer,

government employee. R/o House no. 18-365, Shantinagar, Miryalaguda,
Nalgonda 508207

191. Ganta Chamani, B.D.S, aged 29 years. D/o Ganta Bhoomaiah.occ.
Unemployed. R/o House no. 2-44/1, Seetharampur, Karimnagar 505001

192. Anusha Boppana, aged 32 years. D/o Sri B Chandrasekhara Rao. occ.
Unemployed. Wo 601, Anjanadri Residency, Gokul Plots, Kukatpally,
Hyderabad, 500072

193. Ashok Tejavath, aged 28 years. S/o Lakshaman Tejavath. Oce.
unemployed. R/o dubba Thanda, kondrapole post., Damarcharla mandal,
Nalgonda district, 508355

194. Bandi Amarender, aged 32 years. S/o. Bandi Ashok. Occ. government
employee. R/o 1-1 NO. 12-281, saraswathi Nagar, mavala, Adilabad, 504001
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195. Mamilla Omkar Ye;dav, aged 25 years. S/o M Shankarappa. Oce
Unemplcyed, R/O Flat no 101, Rajeshwari HUDA, Serilingampally, Telangana
500019

196. Patha Vishnunandan, aged 26 years, S/o Patha Ramesh Occ.
Government employee. H.No.2-47, Near Ilanuman Temple, Dandepally
504206

197. Bugga Pallavi, aged 27 years. D/o Sri Parandhama. occ. unemployed.
R/o plot no-21, road no-04, Abhyudaya Nagar, Vanastali Puram, Hyderabad

198. Pujari Sravani, aged 25 years. D/o. Pujari Lingam. Occ. Government
employee, H.No.11-13-29/1, Prabhakar Reddy Nagar, Near Sanath Nagar
Railway station, Zinkalwada. 500018

199. D Shivaji, aged 32 years. S/o D Pandarinath. Occ. Self employed. R/o
Flat no -402, Sri Venkat Ramana Nilayam, Kavadiguda, Hyderabad 500080

200. Mandala Sumanth, aged 29 years. S/o M Murali. Occ. Government
Employee. H.No. 1-1 13/38, Road number 2, Thimmapur, Mancherial -504209
201. Ullelgala Sridhar, aged 28 years. S/o hanumaiah. Occ. government

employee. R/o Il NO. 2-81, village Katkur, Akkannpet mandal, Siddipet
district, 505466

202. Borra Sai Chandorkar, aged 25 years. S/0 Borra Rambabu. Oce.
government employee. H.N0.9-2-96, Shanti Nagar, Badrachalam, Badradri
Kothagudem District, 507111.

(Respondent No.2 to 202 herein was impleaded vide order dated
07.07.2025 in IA No.2 of 2025, IA No.3 of 2025, IA No.4 of 2025 and IA
No.5 of 2025 in WP No 13221 of 2025)

203. The State of Telangana, Rep. by its Chief Secretary, General
Administration Department, Secretariat, Hyderabad.

...RESPONDENTS

IA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
suspend the operation of the order dated 09.09.2025 in W.P. No.13221 of 2025

pending dispoéal of writ appeal.

Counsel for the Appellant: SRI A.SSUDARSHAN REDDY,
ADVOCATE GENERAL &
SRI S.NIRANJAN REDDY, Sr. COUNSEL,
REP. SRI P.S.RAJASEKHAR, SC FOR TGPSC
Counsel for the Respondent No.1: Ms. A.ANITA
Counsel for the Respondent No.2 to 106: SRI SRIRAM POLELI

Counsel for the Respondent No.107 to 155: SRI P.AMARENDER
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Counsel for the Respondent No.156 to 202: SRI K.LAKSHMI NARASIMHA

Counsel for the Respondent No0.203: ADVOCATE GENERAL
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I

WRIT APPEAL NO: 1079 OF 2025

Writ Appoal under clause 15 of the Letters Patent Preferred Against Order
Dated 09/09/2045 in WP.No. 12819 of 2025 on the file of the High Court.

Betv'vee'n:_ L (v

Telan gana-Public Service Commission, L ~

. Represented ty its Secretary, M.]. Road, o Ty
“"Nampally;” Hyclerabad, Telangana State. ...Petitionler7A§p“§ﬂéﬁt“ '-‘7/ e

And o “ | | |

1.  PAdithya
S/o Sathyanarayana Age 28 Years, Occ Student,
R/o Ward No:13, Kanchanapally Village,
Raghunadhapally Mandal, Jangaon District.

2. M S Avinash Yadav, S/o M S Shiva Shankar,
Age 37 years, Occ: Government Employee,
'R/o H No: 3-41-355 (22 /2) Lakshminagar Colony,
- West Marredpally, Marredpally, Hyderabad.

3..  Rajsree Puma Pawar, D/o Vishlavath Lakshman,
Age 35 Years, Occ: Private Employee,
"R/o0. HIG 127, Above Avenuc Hospital,
3rd Floor, Phase -1 &amp; 2 KPHB Colony,
Kukatpally, Medchal-Malkajgiri District.

4. Kaleru Deepak, S/o Janardhan,
- Age 33 Years, Occ Government Employee, oo
- R/0.H No:1-6-225/1, Near Lakshmi Narasimha Swamy Temple
Phamgm Colony, Chaitanyapuri, Ranga Reddy District.

5. D Sal Raghunath Charan, S/o D Ramesh,
Age 37 years, Occ: Government Employee,
R/0:30-284/227, PB Colony,

Old Safilguda, Medchal-Malkajgiri District.



10.

11.

12.

13.

14.

Sumera Tarannum,D/o M Fazlur Rahman,

Age 26 years, Occ. Student, R/o. 3rd Floor,
Farhath Manzil, Plot No. 28, Road No. 9,
Kakateeya Hills, Madhapur, Hyderabad District.

B Rahul Raju, S/o B Satyanarayana jou,

Age 31 years, Occ: Government Employee,

R/o0. H No. 3-7-840, Bank Colony, Vavilalapally,
Karimnagar, Karimnagar District..

M Malleshwari

D / o M Nijalingappa, Age 30 years, Occ: Student,
R/05132/2/, Sainagar colony, Sangareddy,
Sangareddy District.

P Balaswamy, S/o Chandraiah,

Age 42 Years, Occ: Government Employee,
R/o0.6-2-V0002, Road No: 16, Srilaxmi Nagar,
Near Bandaru Gardens, Nalgon_da.

B Mayuri, D/o Laxma Reddy, Age 38 years,
Occ: Government Employee, R/0: 78/1,
Ganesh Nagar, Husnabad, Siddipet.

D Santhosh,S /o Madhunalah Age 37 Years
Occ: Government Employee, H.No. 1-2-269,
3rd Floor, Behind |B Apartment, Domalaguda,
Gaganmahal, Hyderabad. 4

K Sateesh Reddy, S/o Indra Reddy,

Age 36 Years, Occ: Government Employee
R/o0.H No: 11-23, Thlppalammagude
Thipparthi, Nalgonda District. -

K Mallikarjun, S/o Kishta Reddy,

Age 40 Years, Occ : Government Employee,

R/o. H No: 18-18-66/2E/1/1, Behind Siddipet Urban M R O Office,
Beside SV Enclave, Haripriya Nagar, Siddipet.

The State of Telangana,

Rep. by its Chief Secretary,

General Adminstration Department,
Secretariat, Hyderabad.




23.

24.

25.

26.

27.

28.

29. .

30.

Vinjamuri Sriram Praneeth, S/o V.V.P.AK Murthy,
Aged 28 Years, Occu: Unemployed,

R/o Flat 202, Pragathi Castle, Block B,

Pragathi Nagar, Hyderabad, 500090.

Surya Teja Martha, S/oRajender,
Aged 28 Years, Occ: Unemployed,
R/0 6-7-20/1, Brahmanawada,
Hanamkonda, Chowrastha, 506001.

K. Sravan Kumar, S/o K Yadagiri,

- Aged 27 years, Occ: Unemployed,

R/0:9-1-13&14, Hasmathpet,
0ld Bowenpally, Secunderabad

Kappe Pooja Yadav, D/o Anjaiah,

Aged 27 Years, Occ: Government Employee,
R/o:Plot No 68, Street No 5,

AdarshaGemacs Colory, Sangareddy - 502295,

Bongu Madhav, S/o Mogili,

Aged 31 Years, Occ: Government Employee,
R/0: 2-263, SatyaSai Colony,
Vidhyaranyapuri, Hanamkonda - 506009,

Sailesh Puna S/o0 Ravinder Puna,
Aged 26 Years, Occ: Unemployed,
R/o: House No 1-9-3/D/A/2,
Vasavinagar Colony, Medak, 502110

Pinjari Latheefa Asha, D/o Pinjari Dadasalam,
Aged: 31 Years, Oce: Unemployed,

R/0.11.No. 21-2-67/1/A, Markandeya Colony.
Godavarikhani, Peddapalli-505209.

A. Nitheesh, S/o A Veresh,

Aged 30 years, Occ: Government Employee,
R/0:11-29-19 4/1, Flat 204, L.K. Towers,
Bank Colony-2, Warangal, 506002.



40.

41.

42.

43.

44.

45.

46,

47.

ErragariPrabath Reddy, S/oErragariShashendar Reddy,
Aged 26 Years, Occ: Government Employee,

R/o Flat 301, Venkata Sai Apartment,

Mayurinagar, Miyapur, Hyderabad, 500049.

MaddineniMurali, S/o:Maddineni Laxminarayana,
Aged 32 Years, Occ: Government Employee,

R/o: 8-4-164, Venugopal Nagar -2,

Kahnapuram Haveli, Khammam - 507002.

Thogata Mohankumar Pranathi, D/o. Mohankumar,
Aged 30 years: Occ: Unemployed :

R/0.1-10-18, F.N0.203, 3rd Floor,

Lakshmi Sri Park View Apartments,

Ashoknagar, Hyderabad, 500020.

Lavudya Srikanth,S/o0. Soma,
Aged 28 Years: Occ: Government Employee,
R/o: H.N03-104, Poolnayik Thanda,

Husnabad, Siddipet - 505466.

Mavuri. N. V. S. L. Hanisha, D/o: M. S. N. Murthy,
Aged 28 Years, Occ: Unemployed,

R/o Plot 49, Royal Palms, Balaji Layout,
Gajularamaram, MedchalMalkajgiri, 500055.

Aditya R. SAS: FR. Ashok,

Aged 34 Years, Oce: Govt. Employee
R/o House no: 2-1-286, Street 13,
Old Nalla Route, Hyderabad 500044.

M. GlI‘lSh S/o, Surya rao:
Aged: 34 Years: Occ: Government Employee
Ro.H.No. 2-22-161/19. Surya Lakshmi Nilayam.

Madhavi Nagar Society, Bhagyanagar Colony
'K.P.H.B. Hyderabad - 500072.

Narige Swamy, S/o. Chandraiah,

Aged 33 Years, Occ: Unemployed,
R/0.H.No. 1-39, Gangapur, Guuralagondi,
ChinnakodurSiddipet - 502276




56.

57.

58.

59.

60.

61.

62.

63.

Muddzdani Sri Ram Reddy, S/o M Srinivasa,
Aged 27 years, Occ: Unemployed,

R/o H.No 5-5-163/8/A/B/1

Krishna Nagar, NTPC, Ramagundam,
Peddapalli District, Telangana 505215.

V. Arun Chandra: S/o V. Venkateshwar Rao,
Aged 35 years, Occ: Unemployed,
R/0:8-2-101/6/1 Dr. V.V.Rao Hospital,
Shivaji Nagar, Siddipet-502103.

Dommati Praveen Kumar, S/oRavinder,
Aged 25 years, Occ: Government Employee,
R/o House No D-520,

Mandamarri, Mancherial 504231.

Madupathi Tejaswi, D/o. Sangaiah,

Aged 28 Years, Occ: Government Employee,
R/o0.Plot No.79, Road No.8, BSR Colony,
Beeramguda, Hyderabad - 502319.

Aynalasahiti Reddy, 1/0 A Janga Reddy,
Aged 28 years, Oce: Unemployed,

Rio Flat No 302, CRK Lifestyle 2, Rd No 1,
Durga Bhavani Nagar, Champapet, 500059.

Konduri Ravalee. D/o K. Rajender Nath,
Aged 30 years Occ: Private Service
R/o villa 24, Janapriya silver crest villas,

~ Kapra Sanikpuri, 500062.

ChitlaAkshita Reddy,D/o Ch. Rajender Reddy
Aged 29 Years, Occ: Unemployed.

R/o Flat No 703, Block 15, Hill Ridge Springs,
13b Road, Gachibowli, Hyderabad, 500032.

Chiranjeevi V.,S/o. Kashanna,
Aged 36: Occ: Private Service,
R/0: H.No. 6-3-609/161,
Anandnagar Colony, Khairatabad,
Hyderabad, 500004.



71.

72.

73.

74.

75.

76.

T "‘Y‘Ra]yzﬂakshml D/o Y. Mallikarjuna Rao,”
. Aged 25 Years: Oce: Unemployed
R/oHouse No: 12-209, Sri Sai Nagar Colony,

78.

LakshamallaTejaswi, D/o L. Srinivas,

Aged 30 Years, Occ: Government Employee
R/o House No 5-169/A, Krishna nagar,
Munagala, Suryapet, 508233.

Asa Manish,S/o. Asa Kistaiah,

Aged 28 Years, Occ: Government Employee,
R/oHouse No 14-127/3b,

Marutinagar, Siddipet, 502103.

Mudavath Vinod Kumar, S/o. Shankar
Aged 32 Years, Occ: Unemployed,
R/o. H.No. 2-178, Peddagattu,

PA Palli, Nalgonda - 508266

"Vanga Akshay Kumar Reddy,

S/o V. Janardhan, Aged 26 Years, Occ: Unemployed,
R/o House No 4-6-137/22/B,
Sainagar, Allwyn Colony, Kukatpally, Hyderabad, 500072.

Pathi Sandeep kumar,S/o Venkatadri,
Aged 24 Years, Oce: Unemployed,
R/0 6-58 Malipura, Tirumalagiri,
Suryapet 508223,

Haripriya Duggireddy, S/oNarayana Reddy D,
Aged 31 Years, Occ: Government Employee,
R/o: Bharath Nagar Colony,

Near Water Tank, Moosapet, Hyderabad.

Meerpet, 500097.

‘Shaguft'ha‘lffath, D/o Mohd Munawaruddin,

Aged 29 Years, Oce: Govt. Employee,

R/o House No 7-1-97/B,

Ferozguda, Hyderabad, 500011




87.

88.

89.

90.

91.

92.

93.

94.

BajojiSrilekha, D/o Bajoji Srinivas,

Aged 30 Years, Occ: Government Employee
R/o Hcuse No 12-10-92/5/1,

Bharath Nagar Colony, Moosapet,
Hyderzbad, 500018.

Chattu Bhavani, S/o Achaiah,
Aged 23 Years: Occ: Government Employee
R/0: House No: 1-113, Voice Singevaram,

Ananthagiri Mandal, Suryapet District - 508206.

Enugu Manoj Reddy, S/o E. Ravinder,
Aged 28 Years, Occ: Government Employee
R/0 5-68/2 Govindraope

Mulugu, Telangana, 506347.

Lakavath Divya Sree D/o. LakavathPandya,
Aged 32 Years, Occ: Unemployed

- R/0: H.No .3-665/MIG, Road No.27,
Opp. New water tank, HUDA Mayuri Colony,

Miyapur-500049.

Mudavath Hanumanthu, S/o M. Hankya,
Aged 28 YearsmOce: Government Employee,
R/0 House No 4-33, Chinthachettu Thanda,
Molkacherla, Nalgonda, 508207.

Rohita ¢.,S/oSekhar Babu S. E.,

Aged 3€ Years, Oce: Unemployed,

R/o: House No: 17-1-383/V/1,
Vyshalnagar Phase 1, Champapet
Hyderabad, 500079~ -~ - B

Veke Srinivas, S/o. Nageshwar,

Aged 30 Years, Occ: Unemployed,

R/o: H.No. 7-59/a, Vidyanagar Colony,
Ichoda, Adilabad, 504 307.

Bikkumalla Pravalika, D/o B. Balraj,
Aged 27 Years, Occ: Unemployed,

R/o House No 6-53/1, Srinivasa Colony,
Mahabubnagar, 509001.



BejavadalLingarao, S/o B. Ramachandraih,
Aged 32 Years, Occ: Government Employee,
R/o House No 3-15-19, Venkataramana Colony,
Mallapur, MedchalMalkajgiri, 500076.

Ch. Vasundara, D/oCH.Satyanarayana,
Aged 30 Years, Occ: Unemployed,
R/08-1-59/1 Shalipet, 500008.

Muthyala Rajashekhar, S/o M. Mallaiah,
Aged 25 Years, Occ: Unemployed,
R/o House No 8-23, Sirsinagandla,

Ayesha Anjum,D/oKhajaZakiuddin,
Aged 40 Years, Occ: Unemployed,
R/oHouse No 10-4-771/82/C/5,

Flat No 302, TaheraManzil, Green Street,
Ahmed Nagar, Masab Tank, 500028.

‘Varthya Mahesh Nayak, S/o V. Panthya,

Aged 24 Years, Occ: Government Employee,

Baghlingampally, Hyderabad 500044.

Age: 26 Years: Occ: Private Service,

Akshay Kumar Kola, S/o Srinivas K.

Aged 30 Years, Occ: Private Service,

Road No 1, Tirumala Housing Colony,

‘Hayat Nagar, Rangareddy, 501505.

SamaSathwika, D/oSamajayaram,

103.

104.

105.

Kondapaka, Siddipet, 502372.

106.

107.

R/o1-8-1/A1277/16,

108. PatilJyothsna, D/o. Mallaiah,
R/o0: H.no, 2-106/1, Girnoor,
Adilabad - 504307.

1069.

R/o: House No: 4-11-8112,

110.

 Aged 25 Years, Occ: Government Employee:

R/o: Plot 45, Road No 2, Sushma Sainagar,
Vanasthalipuram, Hyderabad, 500070.




119.

120.

121.

122.

123.

124.

125.

126.

MANDLA PAVAN Kumar, S/o Mandla Venkatswamy,

SHIV RA] PABBA, S/o Venu Gopal Pabba,
Aged 27 years, Occ: Unemployed, -

R/o: Flat no 305, D- Block, Nivriti homes,
B.K. Enclave, Miyapur, Telangana- 500090.

AKKENAPALLY RANJEETH Reddy,

S/o Akkenapally Venkat Reddy,

Aged 27 years, Occ: Unemployed,

R/o: Plot no B- 320, Papi Reddy Nagar,
Jagathgirigutta, Telangana- 500037

AYYAPAREDDYGARI VAMSHI Krishna,
S/o0 A Venkata Reddy, Aged 24 years,
Occ: Inspector of Income Tax,

R/o0: M.1.G-157, APHB Colony,

Adoni kurnool, Andhra Pradesh- 518302.

YEARADLA NIKITHA, Dfo Y -Sudhakar Reddy,
Aged 28 years, Occ: Unemployed,

R/o: House no: 11-6-125/304, Balaiah Nivas,
Cherukuthota Colony, Hyderabad- 500035.

KUDIKALA BHAVYA, D/o Kudikala Venkateshwarlu,
Aged 2% years, Occ: Unemployed,
R/o: Heuse no: 16-3-779/1, Warangal, Telangana- 500035.

POLIMERA SUDARSHAN Reddy,

S/o Polimera Nageshwara Rao, Aged 32 years,

Occ : Unemployed, R/o: House no:1-34,
Lingasamudram, Nellore, Andhra Pradesh- 523114.

Aged 26 years, Occ: Unemployed,
R/o: House no:19-2/24c, Kothakota,
Wanaparthy, Telangana- 509381.

DANAM NAVEEN, S/o Danam Sammaiah,
Aged 26 years, Occ: Unemployed, -
R/o: House no: 1-46, kondapur,
Ghanpur ( Mulugu) Telangana- 506345.



134.

135.

136.

137.

138.

139.

S RAGHAVENDER Reddy, S/o S Bal Reddy,
Aged 33 years, Occ: Employed,

R/o:H. No.17-69/4, Srinagar Colony,
Nagarkurnool, Telangana 509209.

NATHI YUVIKA MITHRA, S/o Nathi Srinivas Goud,
Aged 27 years, Occ: Unemployed,

R/o0: H.No.1-10-27/7 /2 Ganga Apts, Prakash Nagar,
Begumpet, Telangana- 500016.

KANAPARTHI SUKEERTHI, S/o Koteswara Rao
Kanaparthi, Aged 29 years, Occ: Unemployed,
R/o Flat No 302, Sri Lakshmi Chakra Residency,
Gandhinagar, Hyderabad, Telangana- 500080.

MUDDAGONI KALYAN GOUD,

S/o Muddagoni Krishna Goud, Aged 25 years,

Occ: Jr. Assistant ( Badangpet Muncipal Corporation ),
R/o: H.No. 6-24/257, Green Homes Colony,
Nadargul, Rangareddy, Telangana- 501510.

RAMAVATH LAKSHMI PRASANNA, S/o Prasad Naik,
Aged 29 years, Occ: Unemployed,

R/o: Plot no.119, Vanasthalipuram,

RangaReddy, Telangana- 500070.

VELOOR MANI NIVEDITHA, S/o V.N.MANI,

Aged 25 years, Occ: Unemployed,

R/o: H. No. 1-7-4, Kamala Towers,

Kamalanagar, ECIL, Hyderabad, Telangana- 500062

140.

141.

CHINTA RAHUL, S/o Chinta Raju,
Aged 27 years, Occ: Unemployed,
R/o H.N0.5-45, Beside ZPHS, Tallada,
Khammam, Telangana- 507167.

GOMASA JACINTH JOEL, S/o G.J. DANIEL,

Aged 29 years, Occ: Unemployed,

R/o: H.No.5-11-51/70/6, Priyadarshini Nagar,
Nirmal, Telangana- 504106.




150.

151.

152.

153.

154.

155.

156.

157.

SIRIKCNDA VENKATA SHIVANAND,

S/o Srikonda Krishna, Aged 27 years,
Occ: Unemployed, R/o: C9, KTTP Colony,
Chelpur, Bhupalpally, Telangana- 506168.

GOURCLLA NIKHILA, D/o Gourolla Bhoom Reddy,
Aged 23 years, Occ: Town planning and

Building overseer, R/o H.N0.4-61,

Gupta, Aloor, Nizamabad- 503213.

KALUVALA UTTE]J, S/o K Ananad Kumar,
Aged 32 years, Occ: Unemployed,

R/o H.No.2-1-45, Flat 302, Indrakuteer,
Nallakunta, Hyderabad, Telangana- 503213.

KOPPAKA AVINASH, S/o K Srinivas Rao,

Aged 29 years, Occ: Unemployed,

R/o Fla: no. 502, Sun Rays Platinum Residency,
Nehru Nagar, Khammam, Telangana- 507001.

BOJANAPALLI LAVANYA, D/o B Somi Reddy,

Aged 2€ years, Occ: Unemployed,

R/o H.No0.28-147 /4, Maruthinagar, .-

near Gaadhinagar, Medchal District, Telangana- 500081.

BATTILI YAVVAN, S/o B Latchayya,
Aged 32 years, Occ: Unemployed,
R/oFlat no - 203, 1-1-716,
Landmark Sudarshan Residency, -
street 9, Gandhinagar- 500080.

DR YELLU DINESH Reddy, S/o Laxma Reddy,
Aged 32 years, Occ: Doctor (senior Resident),
R/o: Flat no-402, Balaji Homes, Adarsh Nagar,
Opp. New Bus stand, Siddipet- 502103.

Sai Prathyush Reddy, Aaged 27 years,
S/0 Sri PVR Reddy: occ: Unemployed,
R/o Flat no 202, House no: 4-49, -
Sri Sailaja Sharma suites: Vikas Nagar,
Dilshukriagar, Hyderabad 500060



166.

167.

168.

169.

170.

171.

172.

173.

174.

~ R/o: House no: 1-4-112, Civil line,

Ellandula Rakesh: aged 26 years: c
S/o Ellandula Narsaiah: occ: governm employee:
R /o Bandanpadi, 3-84, Raiparthy, Warangal 506314

Palakurthy Sandeep: aged 28 years:

§/o Palakurthy Kashaiah: occ: government employee:
R/o House no: 9-3-235, Srinagar Colony,

Karimnagar 505001.

Bootla Shravan: aged 27 years:

S/o Beotla Govardhan: oce: Unemployed

R/o House no: 9-5-109, Sapthagiri colony,
Karimnagar 50511

Mohammad Vilayath Ali: aged 26 years:

S/0 Mohammad Mahaboob Ali, Occc: unemployed
R/o House no: 1-47, Punnel, Innvole, -
Hanumakonda 506310

Shaik Naziva Begam: aged 25 years:
d/o Shaik Zameer: oce: Unemployed:
R/o House no: B-1061, NGO's colony,
Vanasthalipuram, Rangareddy 500070

Dainampelly Praveen: aged 26 years:

S/o Dainampelly Sammaiah: occ: Unemployed:
R/o House no: 12-143, Akulavari, Ghanpur
Eturunagaram, Mulugu 506165 :

S.Veena: aged 27 years: d/o S. Srinivas:
occ: government employee,

Kurvageri, Narayanpet 509210

Dongari Prathibha: aged 28 years:
D/o Dongari Raju: oce: Unemployed
R/o House no: 4-22/3, Arpapally,
Sarangapur, Jagitial

Banoth Narendar aged 30 years:

s/o Banoth Bhima: occ: government employee

R/0 House no: 3-119/4, Plot no:131, Road no 6,
ISCT colony, Boduppal, Medchal-Malkajgiri 500092




184.

185.

186.

187.

188.

189.

190.

191.

192.

‘Hanamkonda 506370

Pochampalli Divya: aged 25 years:

D /o Pochampalli Ashok: occ: government employee:
R/o0 House no: 2-20, Nampally, Vemulawabada,
Rajanna Siricilla 505302 ‘

Neha purohit: aged 32 years:

D /o Rajeev Purohit: Occ: government
employee: R/o flat no: 303, Balaji apartments,
Arora colony, Banjara hills, Hyderabad-500034.

Koyyda Uday Kumar, aged 30 years:

S/o0 Kcyyda Prabhakar: oce: government
employee: Rio House no: 7-27,
Raghunathpally, Jangaon 506244

Sai Pavan Vavilala: aged 26 years:
S/o Vavilala Thirupathi: occ: Unemployed:
R/0 5-57, Pillonipalli, Bhupalappally 506169

Bandari Anvesh: aged 32 years:

S/o Bandari Indraiah: occ: Unemployed:
R/o House no: 32-2-9, Palrepula,
Hanmzkonda 506009

Sapavath Dasharath :aged 25 years:
S/o Sapavath Swamy: occ: Unemployed:
R/o Hcuse no: 4-19, Polepally,
Bandameethi Thanda, Nalgonda

Varikoti Laxman Anand: aged 34 years:
s/o Varikoti Mahendar: oce: private employee:
R/o House no: 2-8-309, NGO's colony,

Potharaju Pavan: aged 27 years:

S/o Potharaju Ramesh Babu: occ: government
employee: R/o 13-229, Ambedkar Nagar,
Hasanparthy, Hanamkonda 506371

Menaka Poudel: aged 28 years:

S/o Mohan Kumar Poudel:

occ: government employee:

R/o House no: 1-57/511, A-Block,
SriRam Nagar Colony, Kothaguda 50084



201.

202.

203.

204.

207.

208.

Thallapally Rakshita: aged 28 years:
occ: Unemployed: R/o House no 3-309 ,
Gandhinagar, Bheemabevarapally,
Hanumakonda 505497

Avirenola Venkat Ramana, aged 24 years:
occ: Ward officer, government employee:.
R/o House no: 18-365, Shantinagar,
Miryalaguda, Nalgonda 508207

Ganta Chamani, B.D.S: aged 29 years:
D/o Ganta Bhoomaiah:occ: Unemployed:
R/o House no: 2-44/1, Seetharampur
Karimnagar 505001

Anusha Boppana: aged 32 years:
D/o Sri B Chandrasekhara Rao:
occ. Unemployed: Wo 601,
Anjanadri Residency, Gokul Plots
Kukatpally, {lyderabad, 500072

. Ashok Tejavath: aged 28 years:

S/o0 Lakshaman Tejavath: Oce: unemployed:
R/o dubba Thanda, kondrapole post,,
Damarcharla mandal, Nalgonda district, 508355

. Bandi Amarender: aged 32 years:

S/0 Bandi Ashok: Occ: government employee:
R/o1-1 NO: 12-281, saraswathi Nagar
mavala, Adilabad, 504001 '

Mamilla Omkar Yadav—:—aged—ZJS—years;————n-- e
S/o M Shankarappa: Oce: Unemployed,

R/0 Flat no 101, Rajeshwari HUDA,
Serilingampally, Telangana 500019

Patha Vishnunandan aged 26 years,

S/o Patha Ramesh Occ: Government employee:
H.No0.2-47, Near llanuman Temple,

Dandepally 504206




209. Bugga Pallavi: aged 27 years:
| D/o Sri Parandhama: occ: unemployed:
R/o plot no-21, road no-04,
Abhyudaya Nagar, Vanastali Puram, Hyderabad

210. Pujari Sravani: aged 25 years:
D/O Pujari Lingam: Occ: Government employee,
"~ H.No.11- 13-29/1 Prabhakar Reddy Nagar,
~ Near Sanath. Nagar Railway station, Zinkalwada. 500018 .

211. D Shwa]l aged 32 years: S/o D Pandarinath:
Occ: Self employed: R/o Flat no -402,
 Sri Venkat Ramana Nilayam, Kavadiguda,

‘ ,Hyderabad 500080

212. Mandala Sumanth: aged 29 years:
S/oM Murali: Occ: Government Employee:
H.No. 1-1 13/38, Road number 2,
Thimmapur, Mancherial -504209

- 213.. Ullelgala Sridhar: aged 28 years:
- S/o0 hanumaiah: Occ: government employee:
R/o II NO: 2-81, village Katkur,
Akkannpet mandal, Siddipet district, 505466

~ 214. BorraSai Chandorkar: aged 25 years:
S/0 Borra Rambabu: Oce: government employee:
'H.N0.9-2-96, Shanti Nagar, Badrachalam,

Badradri Kothagudem District, 507111. o
- ﬁ..Respondents/RespOndents-

i | der dated
Res| ondent No 15 to 214 herein was impleaded wde or o /
87 07')2025 in 1.A.NO.12 of 2025, I.A.No.13 of 2025 & lANo 14 of 2025 .

in w P. No. 12819 of 2025)

e
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IA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
suspend the operation of the order dated 09/09/2025 in W.P. No.12819 of 2025

pending disposal of writ appeal.

Counsel for the Appellants: SRI A.SUDARSHAN REDDY,
ADVOCATE GENERAL &
'SRI S.NIRANJAN REDDY, Sr. COUNSEL,
REP. SRI P.S.RAJASEKHAR, SC FOR TGPSC

Counsel for the Respondent No.1 to 13: SRI M.SURENDER RAO, Sr. COUNSEL,
REP. SRI SRINIVASA RAO MADIRAJU

Counsel for the Respondent No.14: ADVOCATE GENERAL
Counsel for the Respondent No.15 to 118: SRI SRIRAM POLALI
Counsel for the Respondent No.119 to 167: SRI Dr. K.LAKSHMI NARASIMHA

Counsel for the Respondent No.168 to 214: SRI P.AMARENDER

WRIT APPEAL NO: 1080 OF 2025

Writ Appeal under clause 15 of the Letters Patent filed against the order
Dated 09/09/2025 in writ petition No.12206 of 2025 on the file of the High Court.

Between: :

1. SHIV RAJ PABBA, S/lo Venu Gopal Pabba, Aged 27 years. Occ-

Unemployed, R/o- Flat no 305. D- Block. Nivriti homes, B.K.Enclave. Miyapur,
Telangana- 500090.

2. AKKENAPALLY RANJEETH Reddy, S/o Akkenapally Venkat Reddy, Aged 27
years, Occ- Unemployed. R/o- Plot no B- 320, Papi Reddy Nagar.
jagathgirigutta, Telangana- 500037

3. AYYAPAREDDYGARI VAMSHI| Krishna, S/o A Venkata Reddy. Aged 24
years, Occ- Inspector of Income Tax. R/o- M.1.G-157. APHB Colony. Adoni
kurnool. Andhra Pradesh- 518302.

4. YEARADLA NIKITHA, D/o Y Sudhakar Reddy, Aged 28 years, Occ-
Unemployed, R/o- House no- 11-6-125/304, Balaiah Nivas, Cherukuthota

Colony, Hyderabad- 500035.

5. KUDIKALA BHAVYA, D/o Kudikala Venkateshwarlu, Aged 23 years, Occ-
Unemployed, R/o- House no- 16-3-779/1. Warangal, Telangana- 500035.

6. POLIMERA SUDARSHAN Reddy, S/o Polimera Nageshwara Rao, Aged 32
years, Occ - Unemployed, R/o- House no-1-34, Lingasamudram, Nellore,
Andhra Pradesh- 523114.
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7. MANDLA PAVAN Kumar, S/o Mandla Venkatswamy, Aged 26 years, Occ-
Unemployed. R/o- House no-19-2/24c, Kothakota, Wanaparthy, Telangana-
509381.

8. DANAM NAVEEN, S/o Danam Sammaiah, Aged 26 years, Occ- Unemployed,
R/o- Hotise no- 1-46, kondapur. Ghanpur ( Mulugu) Telangana- 506345.

9. BUSIREDDY SHANTAN KUMAR Reddy., S/o Busireddy Ravindra Reddy.
Aged 27 years. Occ- Unemployed, R/o- Flat no 202, SVS Nivas, Road no.5,
Kamalnagar, Chaitanyapuri, Hyderabad, Telangana- 500060.

10.DONTHIREDDY ROHILA, D/o Donthireddy Shyam Sunder, Aged 27years,
Occ- Unemployed, R/o- Flat no.3, Sree Suryakaa Apartment. Gandhinagar,
Hyderabad, Telangana- 50080. co

11.PAILLA MAHESH Reddy, S/o Pailla Vittal Reddy, Aged 28 years, Occ- Sub
Inspector of Police. R/o- KSS Residency. Room no - 202, New hafeezpet.
Kondapur. Hyderabad, Telangana- 500049 SV

12.VELDI GOPIKRISHNA, S/o Veldi Nageshwar Rao, Aged 27 years,'Océ.- Asst.
Motor Vehicle Inspector. R/o- 1-151, Gunturpally, Chityal, Jayashankar
Bhupalapally. Telangana- 506356. '

13.KISHAN PATEL, S/o Yugandhar Patel, Aged 25 years. Occ- Jr. Assistant
(Commercial Tax Dept..). R/o- 2-12-190. Sai Ganesh Colony, Opp. KU 2nd
Gate, Vidyaranyapuri. Hanamkonda, Telangana- 506009.

14.RAVIRALA YASHASWINI, S/o Ravirala Veerendra Kumar. Aged 25 years,
Occ- Unemployed. R/o H. No. 20-24, Gandhi Nagar, Devarakonda,
Nalgonada, Telangana- 508248.

15.POORELLI NAGA SHIVAN! Reddy, W/o Poorelli Aravind Reddy. Aged 28
ears, Occ-_Government Employee, R/o- Plot no. 60, Sainagar Colony,
ukatpally , Telangana- 500071.

16.S RAGHAVENDER Reddy, S/o S Bal Reddy, Aged 33 years, Occ- Employed,
R/o -H. No. 17-69/4, Srinagar Colony, Nagarkurnool, Telangana 509209.

17.NATHI YUVIKA MITHRA, S/o Nathi Srinivas Goud, Aged 27 years, Occ-
Unemployed. R/o- H.No.1-10-27/7/2 Ganga Apts, Prakash Nagar, Begumpet,
‘Telangana- 500016.

18.KANAPARTHI SUKEERTHI, S/o Koteswara Rao Kanaparthi, Aged 29 years.
Occ- Unemployed. R/o Flat No 302, Sri Lakshmi Chakra Residency,
Gandhinagar, Hyderabad, Telangana- 500080.

19.MUDDAGONI KALYAN GOUD, S/o Muddagoni Krishna Goud, Aged 25
years, Occ- Jr. Assistant ( Badangpet Muncipal Corporation ), R/o- H. No. 6-
24/257, Green Homes Colony. Nadargul. Rangareddy. Telangana- 501510.

20.RAMAVATH LAKSHMI PRASANNA, S/o Prasad Naik. Aged 29 years, Occ-
ggg(??ployed, R/o- Plot no.119, Vanasthalipuram. RangaReddy, Telangana-
0.

21.VELOOR MANI NIVEDITHA, S/o V.N.MANI, Aged 25 years, Occ-
Unemployed, R/o- H. No. 1-7-4, Kamala Towers, Kamalanagar, ECIL,
Hyderabad, Telangana- 500062

22.CHINTA RAHUL, S/o Chinta Raju, Aged 27 years. Occ- Unemployed, R/o
H.No.5-4%, Beside ZPHS, Tallada, Khammam, Telangana- 507167.

23.GOMASA JACINTH JOEL, S/o G.J. DANIEL, Aged 29 years, Occ-
Unemployed, R/o- H. No. 5-11-51/70/6, Priyadarshini Nagar. Nimal
Telangana- 504106.

24.P.VYSHNAVI, S/o P. Raghu Babu, Aged 25 years, Occ- Employed, R/o- H.
No. 10-13-32, Laxmipuram, Warangal, Telangana- 506001.
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25. SANDANA NIKHIL KUMA{?, Sandana Nikhil Kumar, S/o Sandana Narsaiaﬁ;
Aged 27 years. Occ- Unemployed- R/o H.No. 4-6-137/E/18, Sai Nagar East.
Allwyn colony Phase 1, Kukatpally . Medchal-Malkajgiri- 500072.

26.AKHIL PAPINENI, S/o Papineni Srinivasa Rao. Aged 28 years. Occ-
Employed, R/o H. No. 5-21/A, Thutikuntla, Bonakal, Khammam, Telangana-

507208.

27.NAYABU SOUMYA SREE, S/o N Ramesh, Aged 28years, Occ- Unemployed,
R/o- H. No. 2-1-48/6, Venkateshwara Colony, Uppal, Telangana- 500039.

28. BURAGADDA NISHANTH, S/o B. Rambabu, Aged 26 vyears, Occ-
Unemployed, R/o H. No. 31-3-1750, SVS homes opposite, Jawahar Colony,
Hasanparthy, Telangana 506370.

29.VARKALA VEDAVATHI, S/o Varkala Vijay Kumar, Aged 30 years, Occ-
Unemployed, R/o- Flat no 203, Sai imperial apartment. Tarnaka, Hyderabad,
Telangana- 500017.

30.SURNA ADARSH GOUD, S/o S Ramulu goud. Aged 27 years. Occ- Jr.
Assistant (Commercial Tax), R/o- H.No. 5-4-111/7/1, Malakunta, near care

hospitals, Nampally, Telangana- 500001

31.GAJARE SANGEETHA, D/o Gajare Prakash, Aged 26 years, Occ-
Unemployed, R/o H. No. 8-4-370/69, Rajnagar, Borabonda. Telangana-

500018.

32.SIRIKONDA VENKATA SHIVANAND, S/o Srikonda Krishna, Aged 27 years,
Oé:é:isl.énemployed, R/o- C9, KTTP Colony, Chelpur, Bhupalpally, Telangana-
5 .

33.GOUROLLA NIKHILA, D/o Gourolla Bhoom Reddy, Aged 29 years, Occ-
Town planning and Building overseer, R/o H.No.4-61, Gupta, Aloor,

Nizamabad- 503213.

34. KALUVALA UTTEJ, S/o K Ananad Kumar, Aged 32 years, Occ- Unemployed,
R/o H.No.2-1-45, Flat 302, indrakuteer, Nallakunta, Hyderabad, Telangana-

503213. v

35.KOPPAKA AVINASH, S/o K Srinivas Rao, Aged 29 years, Occ- Unemployed,
R/o Flat no. 502, Sun Rays Platinum Residency, Nehru Nagar, Khammam,
Telangana- 507001.

36.BOJANAPALLI LAVANYA, D/o B Somi Reddy, Aged 26 years, Occ-
Unemployed, R/o H.No0.28-147/4, Maruthinagar, near Gandhinagar, Medchal

District, Telangana- 500081.

37.BATTILI YAVWAN, S/o B Latchayya, Aged 32 years, Occ- Unemployed, R/o
Flat no - 203, 1-1-716, Landmark Sudarshan Residency, street 9,

Gandhinagar- 500080. _

38.DR YELLU DINESH Reddy, S/o Laxma Reddy, Aged 32 years, Occ- Doctor
(senior Resident), R/o- Flat no-402, Balaji Homes, Adarsh Nagar, Opp. New
Bus stand, Siddipet- 502103.

...APPELLANTS

AND
1. Eshwara Prasad Kandula, S/o. K. Maisaiah, Aged about 40 years, Occ- ITO in
Income Tax Department, R/o. H.No. 5-51, Wangapally, Yadagirigutta, Yadadri
Bhuvanagiri District - 508286

2. Survi Bowan Goud, S/o. Survi Yadagiri Goud, Aged about 28 years, Occ-
Unemployed, R/o. H.No. 8-64, Vikas Nagar Colony, Nagaram, Keesara
Mandal, Medchal-Malkajgiri District - 500083
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3. T. Felix, S/o. T. Samson, Aged about 32 years, Occ- Unemployed, R/o. H.No.
1-2-38, Beside Area Hospital, Jangaon - 506167

4. The Statz of Telangana, Rep., by its Chief Secretary, General Administration
Department, Secretariat Buildings, Secretariat, Hyderabad.

5. The Telangana State Public Service Commission, Rep. by its Secretary.
Nampally, Hyderabad

...RESPONDENTS

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
suspend the operation of the orders dt- 09.09.2025, in WP.No. 12206 of 2025
and batch pending disposal of the main Writ Appeal.

Counsel for the Appellants: SRI POODATTU AMARENDER

Counsel for the Respondent No.1 to 3: SRI G.VIDYA SAGAR, Sr. counsel, rep.
SRI SAIl PRASEN GUNDAVARAM
Counsel for the Respondent No.4: ADVOCATE GENERAL

Counsel for the Respondent No.5: SRI A SUDARSHAN REDDY,
ADVOCATE GENERAL &
SRI S.NIRANJAN REDDY, Sr. COUNSEL,
REP. SRI P.S.RAJASEKHAR, SC FOR TGPSC

WRIT APPEAL NO: 1086 OF 2025

Writ Appeal under clause 15 of the Letters Patent filed against the order dated
09/09/2025 in wirit petition No.11439 of 2025 on the file of the High Court.

Between:

1. Boinpally Pranay Sai, S/o. Vishnuvardhan. Aged 26 Years, Occ- Govt
Employee. R/o- H.No. 10-9, Sriram nagar Colony, Toopran, Medak - 502334.

2. B. Raviteja, S/o, B. Ramaiah Aged 28 Years, Occ- Unemployed R/o-House
No 12-74, S.C. Colony, Kosgi, Gundumal, 509337.

3. Dadi Venkata Ramana, S/o Dadi Srinivasa Rao, Aged 29 Years, Occ-
Government Employee, R/o Plot No 75, Brundavan Colony, Nalgonda,
508001.

4. S. Krutika, D/o S. Beerappa, Aged 27 Years, Occ- Government Employee,
R/o I-sl;o7use No 10-151, New Venkateshwara Colony, Jillelaguda, Rangareddy,
500097.

5. Rohit NethaThoutam, S/o Surender.T. Aged 25 Years, Occ- Unemployed,
R/o- House no-9-19, Beside MRO office, Kamalapur, Hanumakonda, 505102.
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6. Vir_\jéﬁuri Sriram Praneeth, S/o V.V.P.AK Muﬂhy; Aged 28 Years, Occu-
Unemployed, R/o Flat 202, Pragathi Castle, Block B, Pragathi Nagar,
Hyderabad, 500090.

7. Surya Teja Martha, S/o Rajender, Aged 28 Years, Occ- Unemployed, R/o 6-7-
20/1, Brahmanawada, Hanamkonda, Chowrastha, 506001.

8. K. Sravan Kumar, S/o K Yadagiri, Aged 27 years, Occ- Unemployed, R/o- 9-
1-13 AND 14, Hasmathpet, Old Bowenpally, Secunderabad

9. Kappe Pooja Yadav, D/o Anjaiah, Aged 27 Years, Occ- Government
Empldyee, R/o- Plot No 68, Street No 5, AdarshaGemacs Colony,

Sangareddy - 502295. .
10.Pinjari Latheefa Asha, D/o PinjariDadasalam, Aged- 31 Years, Oce-
Unemployed, R/o. 11.No. 21-2-67/1/A, Markandeya Colony. Godavarikhani,
Peddapalli-505209. c

11.A N'itheesh, S/o A Veresh, Aged 30 years, Occ- Government Employee, R/
11-29-19 4/1, Flat 204, L. K. Towers, Bank Colony-2, Warangal, 506002.

12.Kothuri Praneeth, S/o. Laxmaiah, Aged 30 Years- OcC- Government
Employee, Rfo- H.No. 306, Sri Sainath Arcade, New V.T. Colony, Nalgonda-

508001. :

13.Bathula Shiva Kumar, S/o Ravinder B., Aged 27 Years, Occ- Govemirient
Employee, R/o- House No- 2-35, RajannaSircilla, Ellanthakunta,

Kandikatkoor, 505401.

14.Pendyala Chandrakiran, S/o. Bheesma, Aged 34 Years, Occ- Private Service,
R/o. 13-6-434/C/102/1, Maruthi Nagar, Mehadipatnam, Hyderabad, 500008.

15.Karremolla Sampath Reddy, S/o Srinivas Reddy, Aged 25 Years, Occ-
Government Employee, R/o- 1-96/4, Wanalpahod, Bhainsa, Nirmal, 504109.

16.Kothapalli Kushil Vamshi, S/o Shivakumar K., Age- 24 years, Occ-
- Unemployed, R/o- House no- 2-72A1, Kakaravailvil, Khammam, 507161.

17.Minde Raviteja, S/o Raju, Aged 25,0cc- Govt Employee, R/o- 4-115/B1,
Raghavendra Nagar, Siddipet-502103.

18.Mattebham Padma Priya, D/o Mattebham Manga Raju, Aged 27 Years, Occ-
Government Employee, R/o House No 13-9-2, Fl, Teja Enclave, Panduranga
Nagar, Kukatpally, Hyderabad, 500018.

19.Maddineni Murali, S/o-Maddineni Laxminarayana, Aged 32 Years, Occ-
Government Employee, R/o- 8-4-164, Venugopal Nagar -2, Kahnapuram
Haveli, Khammam - 507002.

20.Thogata Mohan Kumar Pranathi, D/o. Mohan Kumar, Aged 30 years- Occ-
Unemployed - R/o. 1-10-18, F.N0.203, 3rd Floor, Lakshmi Sri Park View
Apartmekts, Ashoknagar, Hyderabad, 500020.

21.Lavudya Srikanth, S/o. Soma, Aged 28 Years- Occ- Government Employee,
R/o- H.No3-104, PoolnayikThanda, Husnabad, Siddipet - 505466.

22.Mavuri. N. V. S. L. Hanisha, D/o- M. S. N. Murthy, Aged 28 Years, Occ-
Unemployed, R/o Plot 49, Royal Palms, Balaji Layout, Gajularamaram,
MedchalMalkajgiri, 500055.

23.Aditya R. SAS- FR. Ashok, Aged 34 Years, OcC- Govt. Employee R/o House
no- 2-1-286, Street 13, Old Nalla Route, Hyderabad, 500044.

24.M. Girish, S/o, Surya rao- Aged- 34 Years- Occ- Government Employee Ro.
H.No. 2-22-161/19. Surya Lakshmi Nilayam. Madhavi Nagar Society,
Bhagyanagar Colony K.P.H.B. Hyderabad - 500072.
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25.Narige Swamy, S/o. Chandraiah, Age('i“ 33 Years, Oco- Unemployed, R/o.
H.No. 1-39, Gangapur, Guuralagondi, Chinnakodur Siddipet - 502276

26.K. Varshitha, S/o K. Narendar Reddy, Aged 27 Years, Occ- Gout.
Employee,71.R/o- Plot No 7, Road No 4, Hastinapuram East, Hyderabad,
500070.

27.Chaturvedula Sai Srikanth, S/o Chaturvedula Ganesh Prasad, Aged 30 Years,
Occ- Government Employee, R/o House No 2-7-1242, Vijayapal Colony,
Subedari, Hanamkonda, 506370.

28.Moharir Sahithi, D/o. Venkataramana, Aged 26 Years, Occ- Unemployed,
R/o- H.n0.12-124, Tilak Nagar, Kalwakurthy, Nagarkurnool - 509324.

29.M. Bhargav, S/o Ram Narsaiah, Aged 32,0cc- Govt Service, R/o- 4-107/1
Himmathnagar, Veenavanka, Karimnagar, Telangana, 505502.

30.P. PratibhaShekar, D/o P.R.Shekar, Aged 26 Years, Occ- Government
Employee, R/o- House No- 1-23-331, Plot No 43, Rbi Colony, Bhudevi Nagar,
Lothukunta, Secunderabad, 500015.

31.SalveruSaicharan, ‘S/o. Satyanarayana, Aged 30 Years, Occ- Government
Employee, R/o- HNo. 11-3-362/9/B, Srinivasnagar,  Panjagutta,
Secunderabad - 500020.

32.Kanukuntla Aravind Reddy, S/o. Ravinder Reddy Aged 24 Years, Occ-
Unemployed, R/o. H No, 6-8/4, Main Road, Asifabad, K.B. Asifabad - 504293.

33.Jeripothula Anjaneyulu, S/o. Butchaiah Aged 29 years- Occ- Unemployed
R/o. 1-36/2, Choudampally, Narkatpally, Nalgonda - 508114.

34.Muddadani Sri Ram Reddy, S/lo M Srinivasa, Aged 27 years, Occ-
Unemployed, R/o H.No 5-5-163/8/A/B/1 Krishna Nagar, NTPC,
Ramagundam, Peddapalli District, Telangana 505215.

35.V. Arun Chandra-, S/o V. Venkateshwar Rao, Aged 35 years, Occ-
Unemployed, R/o- 8-2-101/6/1 Dr. V.V.Rao Hospital, Shivaji Nagar, Siddipet-
502103.

36.Dommati Praveen Kumar, S/o Ravinder, Aged 25 years, Occ- Government
Employee:, R/o House No D-520, Mandamarri, Mancherial 504231

37.Madupathi Tejaswi, D/o. Sangaiah, Aged 28 Years, Occ- Government
Employee, R/o. Plot No.79, Road No.8, BSR Colony, Beeramguda,
Hyderabad - 502319.

38.Aynala Sahiti Reddy, I/o A Janga Reddy, Aged 28 years, Oce- Unemployed,
Rio Flat No 302, CRK. Lifestyle 2,"Rd No 1, Durga Bhavani Nagar,
Champapet, 500059

39.Konduri Ravalee., D/o K. Rajender Nath, Aged 30 years Occ- Private Service
R/o villa 24, Janapriya silver crest villas, Kapra, Sanikpuri, 500062.

40.Chitla Akshita Reddy, D/o Ch. Rajender Reddy Aged 29 Years, Occ-
Unemployed. R/o Flat No 703, Block 15, Hill Ridge Springs, 13b Road,
Gachibowli, Hyderabad, 500032.

41.Chiranjeevi V., S/o. Kashanna, Aged 36- Occ- Private Service, R/o- H.No. 6-
3-609/161, Anandnagar Colony, Khairatabad, Hyderabad, 500004.

42.Kannkanti Sai Kumar, S/o Ramalingam, Aged 42 Years- Occ- Junior
Assistant, R/o Plot No 66, Vinayat Nagar, Hayath Nagar, Rangareddy,
501505.

43.Kasanagottu Satya Pranav, S/o K.Someshwar Rao, Aged 26 Years, Occ-
Government Employee, R/o House No 7d/105, Road No 4, Satyanarayana
Puram Colony, Medipally, Medchal Malkajgiri, 500098.
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44.Palle Siri Vennela, S/o- “Palle Shankar, Occ- Aged 22 Years, Occu:
Unemployed, R/o- 1-6-141/9/2/8, Sri Vidhyanagar, Road No. 3, Suryapet,
508213.

45.Vanga Vishnuvardhan, S/o. Chandrasekhar, Aged 29 Years- Occ-
Unemployed R/o. H.no. 2-72/5, Thippapoor, RajannaSircilla - 505302.

46.Boya Ujwala, S/o. Padmanabham Aged 25 Years- Occ. Unemployed, R/o-
- H.no 18-434/A. Tirumala Colony, Shadnagar, Rangareddy - 509216

47.Potharla Sai Srinivas Yadav, S/o Potharla Raju Yadav, Aged 29 Years, Occ-
Government Employee R/o House No 18-8-444/1/101/A/B, Raghavendra
- Swamy Nagar, Uppuguda, Hyderabad, 500053.

48.K. Abhinav Sreeven Reddy, S/o K. Sudarshan Reddy, Aged 25 Years- Occ-

.- Gowvt. .Employee R/o Plot 744, Flat 2, Sneha Residency, Mayurinagar,

.- Miyapur, 500049 '

49.Chitib Saicharan, S/o Chiti Mohan Rao, Aged 29 Years, Occ- Government
Employee R/o House No 1-5-794/2, Vbr Colony, Road No 4, Oild Alwal,
Hyderabad, 500010.

50. LakshamatlaTejaswi, D/o L. Srinivas, Aged 30 Years, Occ- Government
E&%Iggee R/o House No 5-169/A, Krishna nagar, Munagala, Suryapet,

51.Asa Manish, S/o. Asa Kistaiah, Aged 28 Years, Occ- Government Employee,
R/o House No 14-127/3b, Marutinagar, Siddipet, 502103. :

52.Mudavath Vinod Kumar, S/o. Shankdr Aged 32 Years, Occ- Unemployed,
R/o. H.No. 2-178, Peddagattu, PA Palli, Nalgonda - 508266 .

53.Vanga Akshay Kumar Reddy, S/o V. Janardhan, Aged 26 Years, Occ-
Unemployed, R/o House No 4-6-137/22/B, Sainagar, Aliwyn Colony,
Kukatpally, Hyderabad, 500072.

54.Pathi Sandeep kumar, S/o Venkatadri, Aged 24 Years, Oce- Unemployed,
R/o 6-58 Malipura, Tirumalagiri, Suryapet 508223,

55.Haripriya Duggireddy, S/o Narayana Reddy D, Aged 31 Years, Occ-
Government Employee, R/o- Bharath Nagar Colony, Near Water Tank,

- Moosapet, Hyderabad.

56.Y. Rajyalakshmi, D/o Y. Mallikarjuna Rao, Aged 25 Years- Oce- Unemployed
R/o House No- 12-209, Sri Sai Nagar Colony, Meerpet, 500097.

57.Shagufthalffath, D/o MohdMunawaruddin, Aged 29 Years, Occ- Govt
Employee, R/o House No 7-1-97/B, Ferozguda, Hyderabad, 500011

58. GopisettiSusmitha, S/o G. Venkateswarlu, Aged 28, Occ- Govt Service, R/o 2-
34 TaIIad_a, Khammam, Telangana, 507167.

59.Sanga|aJ'éswant—h Raj, S/o. Ravi, Aged 25 Years, Occ- Unemp!oyed, R/o-
H.no. 2-69, K C Colony, Hasanparthi, Warangal, 506015. '
60.Shiva Shankara Vara Prasad T, S/o Narisimhulu T, Aged 24 Years, Occ-
Unemployed- R/o- Flat No-301, JBR Residency, Near Reddys Chicken

Center, Moosapet, Hyderabad, 500018.

61.AlliKeerthana, D/o. Peddiraju, Aged 26 years, OCC- Unemployed, R/o-
H.no.1-149, Boyaguda, Anumula, Nalgonda - 508202.

62.Bandal Ramesh Abhinav Chander, S/o Subash B.R., Aged 27 Years, Occ-
Government Employee, R/o- 6-2-120, Subash Nagar, Nizamabad 503002.

63.Allepu Mounika, D/o Allepu Sammaiah, Aged 24 Years, Occ- Unemployed,
R/o- 1-75/A Mallampalle, Mulugu 506349.
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64.Bhukya ()eeptﬁim, D/o. Bhukya Harisingh, Aged 33 Years, Occ- Unemployed,
R/o- H.No. 6-1-KA0010, CPI Party Office Road, Bank Colony, Mahabubabad -
506101.

65.Bajoy Srilekha, D/o Bajoji Srinivas, Aged 30 Years, Occ- Government
Employds R/o House No 12-10-92/5/1, Bharath Nagar Colony, Moosapet,
Hyderabad, 500018.

66.Enugu Manoj Reddy, S/o E. Ravinder, Aged 28 Years, Occ- Government
Employeec R/o 5-68/2 Govindraope, Mulugu, Telangana, 506347

67.Lakavath Divya Sree, D/o. Lakavath Pandya, Aged 32 Years, Occ-
Unemployed R/o- H.No .3-665/MIG, Road No.27, Opp. New water tank,
HUDA Mayuri Colony, Miyapur-500049.

68. Mudavath Hanumanthu, S/o M. Han’kya;Aged 28 Years Occ- Government
Employee, R/o House No 4-33, Chinthachettu Thanda, Molkacherla,
Nalgonda, 508207. I

69.Bikkumalla Pravalika, D/o B. Balraj, Agéd 27 Years, Occ- Unemployed, R/o
House No 6-53/1, Srinivasa Colony, Mahabubnagar, 509001.

70.Perapaka Deepak, S/o Venkateswarly, Agéd 33 Years, Occ- Government
Employee: R/o House No. 6-49/A Kothalalapuram, Konijerla, Khammam -
507165. ’

71.Eslavath Sri Ram Harsha, S/o E Hanumanthu, Aged 23 Years, Occ-
Unemploved R/o Hari Harapuram Colony, Vanasthalipuram, 500070.

72.D. A. Christina Evengileen, D/o D. Anand, Aged 35 Years, Occ- Government
Employee, R/o House No 18-486/9/1, Mallikarjuna Nagar, Malkajgiri, 500047

73. Gangavathi Pavan kalyan, S/o G. Lakman, Aged 23 Years, Occ- Unemployed
R/o Peddakistapuramgarla, Mahabubanagar 507210.

74 _Solipuram Shashi Kumar Reddy, S/o Malla reddy, Aged 25 Years OCC
unemployed R/o- 3-3, Modiyupunta Atmakur, Yadadri-Bhongiri-508111.

75.Maddiboina Phani Gopal, S/o Maddiboina Venugopal, Aged 27 Years, Occ-
Unemployed, R/o 13-1-4 72, Anasuya Nilayam, Manghalat 500006 .

76._Tatapudi Jacob Abhishek, S/o Vijayanand, Aged 26 Years, Occ- Unemployed,
R/oPrapathiNagar, Kukatpally, 500090

77.M. Balakrishna, S/o M. Shekar, Aged 24 Years, Occ- Unemployed, R/o House
No 11-11-12, Road No 1, Telephone Colony, Kothapet, Hyderabad, 500035.

78.Bejavada Lingarao, S/o B. Ramachandraih, Aged 32 Years, Occ- Government
Employee, R/o House No 3-15-19, Venkataramana Colony, Mallapur,
MedchalMalkajgiri, 500076.

79.Ch. Vasundara, D/o CH.Satyanarayana, Aged. 30 Years, Occ- Unemployed,
R/o 8-1-59/1 Shalipet, 500008. '

80. MuthyalaRajashekhar, S/o M. Mallaiah, Aged 25 Years, Occ- Unemployed,
R/o House No 8-23, Sirsinagandla, Kondapaka, Siddipet, 502372.

81 Ayesha Anjum, D/o Khaja Zakiuddin, Aged 40 Years, Occ- Unemployed, R/o
House No 10-4-771/82/C/5, Flat No 302, TaheraManzil, Green Street, Ahmed
Nagar, Masab Tank, 500028.

82 Varthya Mahesh Nayak, S/o V. Panthya, Aged 24 Years, Occ- Government
Employee R/o 1-8-1/A1277/16, Baghlingampally, Hyderabad 500044.

83.Patildyothsna, D/o. Mallaiah, Age- 26 Years- Occ- Private Service, R/o- H.no,
2-106/1, Cirnoor, Adilabad - 504307.
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84.Ak§hay Kumar Kola, S/o Srinivas K. Aged 30 Year_s, Occ- Private Service,
R/o- House No- 4-11-8112, Road No 1, Tirumala Housing Colony, Hayat
Nagar, Rangareddy, 501505.

85.Sama Sathwika, D/o Sama Jayaram, Aged 25 Years, Occ- Government
Employee- R/o- Plot 45, Road No 2, Sushma Sainagar, Vanasthalipuram,
Hyderabad, 500070.

86.Vislavath Swarnalatha, D/o. Chandra Naik, Aged 26 Years, Occ- Government
Employee, R/o. Kollur, Nawabpet, Mahabubnagar 509202

87.Kompalli Samuel Benedict Israel Paul, S/o. Ravi Kishore Babu, Aged 29
years, Occ- Unemployed, R/o. H.No. 27-16/22/4/42, Siddartha Nagar,
safilguda, RK Puram - 500056

88.M.D Thahera Behum, D/o M.D Saleem, Aged 30 Years, Occ- Government
Employee, R/o H.No- 6-24/2 Kalladi, Aloor, Nizamabad, 503213.

89.M. Benny Joseph, S/o M. Raj Kumar, Aged 31 Years, Occ- Government
Employee, R/o Plot No. 69 Abhyudaya Nagar Colony, Bandlaguda Junction,
Kalimandir, Ranga Reddy, 500086.

90.Chittem Swarnalatha, D/o Chittem Nagaish, Aged 40 years- Occ- Private
Service R/o HIG-613 Flat 402, Sarojini Devi Nilayam, IV phase KP.H.B
colony, Hyderabad - 500072.

91.D Sandeep Kumar, S/o D Sarveshwar Rao, Aged 33 years, Occ- Govt.
Employee, R/o 5-62, Old Yerraboinapally, Khammam

92.B Bharath Chandra, S/o Govindu, Aged 26 Years, Occ- Unemployed, R/o
H.No 18-1-17/7 SRN Colony, Bhadrachalam-507111 :

...APPELLANTS

AND

1. Paramesh Matta, S/fo Pandu Matta, Aged 33 years, Occ- Business R/o
H.No.2-86, Nandanam Village, Bhongir Mandal, YadadriBhongir District.

2. K Parsharamulu, S/o Kistaiah, Aged 37 years, Occ- Government Service, R/o
H.No.4-67, Shiva Nagar, Siddipet 502372

3. Kota Nagarjuna, S/o Kota Laxmaiah, Aged 34v Years, Occ- Government
Service, R/o H No 4-192, Anjanapally Village, Thripuraram Mandal, Nalgonda
District 508207.

4. Anil Cheripally, Sfo Venkatesham, Aged 30 Years, Occ- Government Service,
R/o H No 2-8, Ganesh Nagar, Ghattuppal Nalgonda 508253.

5. Teddu Prem, S/o Balaksishan, Aged 34 years, Occ Government Service, R/o
H No 2-138, Bandalingapoor, Metpalli, Jagitial 505325.

6. Pothani Divya Bharathi, S/o Ganesh, Aged 33 Years, Occ Government
Service, R/o H No 5-23 ltikyal, Jagitial 505460.

7. Kethavath Srikanth, S/o Jamla, Aged 29 years, Occ Government Service, R/o
H No 5-87 Pallethanda, Arkapally, Madgul, Rangareddy 509327.

8. Kethavath Suguna, S/o Jemla, Aged 33 Years, Occ Ayush Medical Officer,
R/o H No 5-87, Pallethanda, Arkapally, Madgul, Rangareddy 509327.

9. Gurram Prudhvi Raj, S/o Lakshamaiah, Aged 32 years, Occ Government
Service, R/o H No 4-9-776/AR/8 Road No Anjali Residency, Hayatnagar,
Rangareddy District 501505.
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10.Bichhala Veerababu, S/o Guravaiah, --Aged 32 years, Occ Government
Service, R/o 5-212, Bethavole, Chilukur, Suryapet District 508204.

11.P Kiran Kumar, S/o Late P Narsing Rao, Aged 42 years, Occ Government
Service, R/o H No 1-5-877/1, Plot No 66, Om Sri Sainagar Colony, Old Alwal
500010

12.Bhukya Jail Singh, S/o Balu, Aged 35 years, Occ Government Service, R/o
ThummalaThanda, Gaigollapalli, Kusumanchi, Khammam 507161.

13. Lakkireddy Shivateja, S/o Sanjeeva Reddy, Aged 33 years, Occ Government
Service, R/o H No 23-6-75/104, Srirama Hills Road No 4, Kamakshi
Residency, Hanmakonda 506009.

14 Vallupu Pradeep, S/o Rangaiah, Aged 33 years, Occ Government Service,
R/o H Nc'2-30, Bandalemoor, Rangareddy 501508.

15. Amarsing Mudavath, S/o Hankya, Aged 38 years, Occ Government Service,
R/o H No 4-33, Chinta ChettuThanda, Molkacherla, Adavidevulapalli,
MiryalgudaNalgonda 508207.

16.Sabbani Shiva Krishna, S/o Venkatesham, Aged 27 years, Occ Government
Service, R/o H No 2-2, Potlapally, Husnabad, Siddipet 505467.

17.Kiran Kumar Kare, S/o Janaiah, Aged 39 years, Occ Government Service,
R/o H No 1-47 Thanedharpally, Thipparthy, Nalgonda508001.

18. PulijalaSrinaiah, S/o Venkataiah, Aged 34 years, Occ Government Service,
R/o H No 1-108, Devdnipadakal, Talakondapally, Rangareddy 509408.

19.Pasula Swamy, S/o Poshaiah, Aged 38 years, Occ Government Service, R/o
H No 3-46/2, Nerella, Thangallapally, RajannSircilla District 505405.

20.Nayeka Nagaraju, S/o Muneppa, Aged 34 years, Occ Government Service,
R/o Housing board colony, Near Hanuman Temple, Siddipet 502103.

21.The State of Telangana, Represented by its Chief Secretary, General
Administration Department, Secretariat Buildings, Secretariat, Saifabad,
Hyderabad.

22.Telangana Public Service Commission, Represented by its Secretary, M.J.
Road, Nampally, Hyderabad, Telangana State.

23.Bommu Fujitha Reddy, D/o Sammi Reddy, R/0.Ho.No0.4-7-31/4/301, Friends
Residency, Street No.4-A, Bapuji Nagar, Nacharam, Uppal, Medchel
Malkajgiri District.

(Respondent 23 herein was impleaded vide order dated 07.07.202S5 in IA
No.2 of 2025 in WP No 11439 of 2025)

24.Shiv Raj Pabba, S/o Venu Gopal Pabba, Aged 27 years, Occ- Unemployed,
R/o- Flat no 305, D- Block, Nivriti homes, B.K. Enclave, Miyapur, Telangana-
500090.

25. Akkenapally Ranjeeth Reddy, S/o Akkenapally Venkat Reddy, Aged 27 years,
Occ- Unemployed, R/o- Plot no B- 320, Papi ReddyiNagar,
Jagathgirigutta, Telangana- 500037

26. Ayyapareddygari Vamshi Krishna, S/o A Venkata Reddy, Aged 24 years, Occ-
Inspector of Income Tax, R/o- M.I.G-157, APHB Colony, Adoni kurnool,
Andhra Pradesh- 518302.
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27.Yearadla Nikitha, D/o Y Sucﬁmakar Reddy, Aged 28 years, Occ- Unemployed,r
R/o- House no- 11-6-125/304, Balaiah Nivas, Cherukuthota Colony,

Hyderabad- 500035.

28.Kudikala Bhavya, D/o Kudikala Venkateshwarlu, Aged 23 years, Occ-
Unemployed, R/o- House no- 16-3-779/1, Warangal, Telangana- 500035

29 Polimera Sudarshan Reddy, S/o Polimera Nageshwara Rao, Aged 32 years,
Occ - Unemployed, R/o- House no-1-34, Lingasamudram, Nellore, Andhra
Pradesh- 523114

30.Mandla Pavan Kumar, S/o Mandla Venkatswamy, Aged 26 years, Occ-
Unemployed, R/o- House no-19-2/24c, Kothakota,. Wanaparthy, Telangana-
509381

31.Danam Naveen, S/o DanamSammaiah, Aged 26 years, Occ- Unemployed,
R/o- House no- 1-46, kondapur, Ghanpur ( Mulugu) Telangana- 506345.

32.Busireddyshantan Kumar Reddy, S/o Busireddy Ravindra Reddy, Aged 27
years, Occ- Unemployed, R/o- Flat no 202, SVS Nivas, Road no.5,
Kamalnagar, Chaitanyapuri, Hyderabad, Telangana- 500060.

33.Donthireddy Rohila, D/o Donthireddy Shyam Sunder, Aged 27years, Occ-
Unemployed, R/o- Flat no.3, Sree Suryakaa Apartment, Gandhinagar,
Hyderabad, Telangana- 50080.

34 Pailla Mahesh Reddy, S/o Pailla Vittal Reddy, Aged 28 years, Occ- Sub
Inspector of Police, R/o- KSS Residency, Room no - 202, New hafeezpet,
Kondapur, Hyderabad, Telangana- 500049

35.Veldi Gopikrishna, S/o Veldi Nageshwar Rao, Aged 27 years, Occ- Asst.
Motor  Vehicle Inspector, R/o- 1-151, Gunturpally, Chityal,
JayashankarBhupalapally, Telangana- 506356.

36.Kishan Patel, S/o Yugandhar Patel, Aged 25 years, Occ- Jr. Assistant
(Commercial Tax Dept.,), R/o- 2-12-190, Sai Ganesh Colony, Opp. KU 2nd
Gate, Vidyaranyapuri, Hanamkonda, Telangana- 506009.

37.Raviralayashaswini, S/o Ravirala Veerendra Kumar, Aged 25 years, Occ-
Unemployed, R/o H. No. 20-24, Gandhi Nagar, Devarakonda, Nalgonada,
Telangana- 508248.

38.Poorelli Naga Shivani Reddy, W/o Poorelli Aravind Reddy, Aged 28 years,
Occ- Government Employee, R/o- Plot no. 60, Sainagar Colony, Kukatpally,
Telangana- 500071.

39.S Raghavender Reddy, S/o S Bal Reddy, Aged 33 years, Occ- Employed, R/o
-H. No. 17-69/4, Srinagar Colony, Nagarkurmool, Telangana 509209.

40.Nathi Yuvika Mithra, S/o Nathi Srinivas Goud, Aged 27 years, Occ-
Unemployed, R/o- H.No.1-10-27/7/2 Ganga Apts, Prakash Nagar, Begumpet,
Telangana- 500016.

41_Kanaparthisukeerthi, S/o Koteswara Rao Kanaparthi, Aged 29 years, Occ-
Unemployed, R/o Flat No 302, Sri Lakshmi Chakra Residency, Gandhinagar,
Hyderabad, Telangana- 500080.

42 Muddagoni Kalyan Goud, S/o Muddagoni Krishna Goud, Aged 25 years, Occ-
Jr. Assistant (Badangpet Muncipal Corporation ), R/o- H. No. 6-24/257, Green
Homes Colony, Nadargul, Rangareddy, Telangana- 501510.
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43.Ramavath Lak;hmi Prasanna, S/o Prasad Naik, Aged 29 years, Occ-
Unemplcyed, R/o- Plot no.119, Vanasthalipuram, RangaReddy, - 500070.

44 Veloor Mani Niveditha, S/o V.N.Mani, Aged 25 years, Occ- Unemployed, R/o-
H. No. 1-7-4, Kamala Towers, Kamalanagar, ECIL, Hyderabad, Telangana-
500062

45.Chinta Rahul, S/o Chinta Raju, Aged 27 years, Occ- Unemployed, R/o
H.No.5-45, Beside ZPHS, Tallada, Khammam, Telangana- 507167

46.Gomasa Jacinth Joel, S/o G.J. Daniel, Aged 29 years, Occ- Unemployed,
R/o- H. No. 5-11-51/70/6, Priyadarshini Nagar, Nirmal , Telangana- 504106

47.P.Vlyshnavi, S/o P. Raghu Babu, Aged 25 years, Occ- Employed, R/o- H. No.
10-13-32, Laxmipuram, Warangal, Telangana- 506001.

48.Sandana Nikhil Kumar, Sandana Nikhil Kumar, S/o SandanaNarsaiah, Aged
27 years, Occ- Unemployed- R/o H.No. 4-6-137/E/18, Sai Nagar East, Allwyn
colony Phase 1, Kukatpally, Medchal-Malkajgiri- 500072.

49. Akhil Papineni, S/o Papineni Srinivasa Rao, Aged 28 years, Occ- Employed,
R/o H. No. 5-21/A, Thutikuritla, Bonakal, Khammam, Telangana- 507208.

50.Nayabu Soumya Sree, S/o N Ramesh, Aged 28years, Occ- Unemployed, R/o-
H. No. 2-1-48/6, Venkateshwara Colony, Uppal, Telangana- 500039.

51.Buragaddanishanth, S/o B. Rambabu, Aged 26 years, Occ- Unemployed, R/o
H. No. 31-3-1750, SVS homes opposite, Jawahar Colony, Hasanparthy,
Telangana 506370

52.Varkalavedavathi, S/o Varkala Vijay Kumar, Aged 30 years, Occ-
Unemployed, R/o- Flat no 203, Sai imperial apartment, Tarnaka, Hyderabad,
Telangana- 500017.

53.Suma Adarsh Goud, S/o S Ramulugoud, Aged 27 years, Occ- Jr. Assistant
(Commercial Tax), R/o- H.No. 5-4-111/7/1, Malakunta, near care hospitals,
Nampally, Telangana- 500001.

94.Gajare Sangeetha, D/o Gajare Prakash, Aged 26 years, Occ- Unemployed,
R/o H. No. 8-4-370/69, Rajnagar, Borabonda, Telangana-500018.

55.Sirikonda Venkata Shivanand, S/o Srikonda Krishna, Aged 27 years, Occ-
Unemployed, R/o- C9, KTTP Colony, Chelpur, Bhupalpally, Telangana-
506168.

56.Gourollanikhila, D/o GourollaBhoom Reddy, Aged 29 years, Occ- Town
planning and Building overseer, R/o H.No.4-61, Gupta, Aloor, Nizamabad-
503213.

57.Kaluvala Uttej, S/o K Ananad Kumar, Aged 32 years, Occ- Unemployed, R/o
H.No.2-1-45, Flat 302, Indrakuteer, Nallakunta, Hyderabad, Telangan-
503213.

58.Koppaka Avinash, S/o K Srinivas Rao, Aged 29 years, Occ- Unemployed, R/o
Flat no. 502, Sun Rays Platinum Residency, Nehru Nagar, Khammam,
Telangana- 507001.

59.Bojanapalli Lavanya, D/o B Somi Reddy, Aged 26 years, Occ- Unemployed,
R/o H.No.28-147/4, Maruthinagar, near Gandhinagar, Medchal District,
Telangana- 500081.
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60.Battili Yavvan, S/o B Latchayya, Aged 32 years, Occ- Unemployed, R/o Flat
no - 203, 1-1-716, Landmark Sudarshan Residency, street 9, Gandhinagar-
500080.

61.Dr Yellu Dinesh Reddy, S/o Laxma Reddy, Aged 32 years, Occ- Doctor
(senior Resident), R/o- Flat no-402, Balaji Homes, Adarsh Nagar, Opp. New
Bus stand, Siddipet- 502103.

(Respondent No.24 to 61 herein was impleaded vide order Dtd.
07.07.2025 in IA No.5 of 2025 in' WP No 11439 of 2025)

62.P.M. Nishanth, S/o Prasad P. M. C, M. Aged 35 Years, Occ- Government
Employee, R/o- Aura B104, Rajapushpa Atria, Kokapet, 500035.

63.Nannuri Manoj Kumar Reddy, Slo Venkatram Reddy, Aged 26 Years, Occ-
Unemployed, R/o 2-1/A, Gudapur, Munugode, Nalgonda, 508244.

64.MedamSravya, D/o M. Venkair_iﬁé’;-AQed 25 Years, Occ- Unemployed, Rio
House No 1-101, Madhavaram,f.ML:l'pggala, Suryapet, 508233.

65.Bongu Madhav, S/o Mogili, Aged31Years Occ- Government Employee, R/o-
2-263, SatyaSai Colony, Vidhyaranyapuri, Hanamkonda - 506009

66.Sailesh Puna, S/o Ravinder Pl’j'na,‘,'Aged 26 Years, Occ- Unemployed, R/o-
House No 1-9-3/D/A/2, Vasavinagar Colony, Medak, 502110

67.Allala Vishnuvardhan, S/o. Laxma Reddy, Aged 26 Years, Occ- Unemployed,
R/o- H.No. 2-69, Venugumatla, Gollapalli, Jagtial-505532.

68.Busa Uday Kiran, S/o Busa Murali, Aged 26 Years, Occ- Government
Employee, R/o House No 3-6-13, Umanagar, Medchal, 501401

69.Erragari Prabath Reddy, S/o Erragari Shashendar Reddy, Aged 26 Years,
Occ- Government Employee, R/o Flat 301, Venkata Sai Apartment,
Mayurinagar, Miyapur, Hyderabad, 500049,

70.PramodSai T, Slo Ramachandra Rao T. (Late), Aged 33 Years, Occ-
Unemployed, R/o Thatisubanagudam (Village), Moddulagudem (P.O.),
Dammapeta Mandal, BadradriKothagudem, 507306.

71.ChattuBhavani, S/fo Achaiah, Aged 28 Years- Occ- Government Employee
R/o- House No- 1-113, Voice Singevaram, Ananthagiri Mandal, Suryapet
District - 508206. '

72.Rohita S., S/o Sekhar Babu S. E., Aged 38 Years, Oce- Unemployed, R/o-
House No- 17-1-383N/1, Vyshalnagar Phase 1, Champapet, Hyderabad,
500079. -

73.Veke Srinivas, S/o. Nageshwar, Aged 30 Years, Occ- Unemployed, R/o-
H.No. 7-59/a, Vidyanagar Colony, lchoda, Adilabad, 504 307.

74.Yasam Lavanya, D/o Y. Pocham, Aged 33 years, Occ- Unemployed R/o- Flat
302, GV Cast PanchsheelEnclave, Sainikpuri - 500094.

(Respondent No. 62 to 74 were impleaded as Respondent Nos. 5, 8, 9,
15, 16, 23, 26, 28, 69. 77, 81, 82,102 vide order dated 07.07.2025 in |A

No.8 of 2025 in WP No 11439 of 2025)

75.SaiPrathyush Reddy, aged 27 years, S/o Sri PVR Reddy- occ- Unemployed,
R/o Flat no 202, House no- 4-49, Sri Sailaja Sharma suites- Vikas Nagar,
Dilshuknagar, Hyderabad 500060
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76.Saitheja Puli, S/o Kishan Kumar Puli, Agéd 31 years, occ- Unemployed, R/o
House no- 5-11-90/1, Naimnagar Hanmakonda, Warangal 506009

77.K.Lakshmi Deepika, D/o K Krishna, Aged 29 years, occ- Unemployed, R/o
Plot 78-79, Venkateswara Nagar, Dr AS Rao Nagar, ECIL, Medchal-Malkajgiri
District- 500062

78.K Anusha, D/o K Yadava Reddy Aged 35 years, Occ- government employee,
R/o House No 3-11-228, Road no 03, Sri Shankar colony, LB Nagar,
Hyderabad 500074

79.Seelam Megha, D/o Seelam Raghuveer, Aged 26 years, occ- Unemployed,
R/o House no- 32-4-77, Anandnagar colony, Bheemaram, Hanmakonda
506015

80.BanavathVanaja, aged 25 years, D/o Banavath Dhasharath Naik, Occ-
government employee- R/o House no- 2-449, Lingapoor, Dandepally,
Mancherial 504206

81.Gandra Naveen Reddy, aged 28 years- S/o Gandra Mallikarjuna Reddy- oc -
Unemployed- R/o House no- 10-6-183/15/7, Reparthu nagar, By Pass Road,
Khammam 5007002.

82.Mekala Surya Prakash Reddy, aged 30 years- S/o Mekala Vasantha Reddy
occ- Unemployed- R/o House no- 1-55, Erladinne village, Wanaparthy 509131

83.Barira Fareed-, aged 29 years- D/o Shaik Fareed Uddin- occ- Unemployed
R/o House no- 8-3-229/C/63/A, Venkatagiri, Yousafguda, Hyderabad 500045

84 . Ellandula Rakesh, - aged 26 years- S/o Ellandula Narsaiah- occ- governm
employee- R/o Bandanpadi, 3-84, Raiparthy, Warangal 506314

85.Palakurthy Sandeep, - aged 28 years- S/o Palakurthy Kashaiah- occ-
government employee- R/o House no- 9-3-235, Srinagar Colony, Karimnagar
505001.

86.Bootla Shravan-, aged 27 years- S/o Bootla Govardhan- oce- Unemployed
R/o House no- 9-5-109, Sapthagiri colony, Karimnagar 50511

87.Mohammad Vilayath Ali-, aged 26 years- S/o Mohammad Mahaboob Ali,
Océ::;c:I unemployed, R/o House no- 1-47, Punnel, Innvole, Hanumakonda -
506310

88.Shaik Naziya Begam-, aged 25 years- D/o Shaik Zameer- oce- Unemployed-
R/o House no- B-1061, NGO's colony, Vanasthalipuram, Rangareddy 500070

89.DainampellyPraveen, - aged 26 years- S/o Dainampelly Sammaiah-.met
Unemployed- R/o House no- 12-143, Akulavari, Ghanpur, Eturunagaram,
Mulugu 506165

90.S.Veena-, aged 27 years- d/o S. Srinivas- occ- government employee, R/o-
House no- 1-4-112, Civil line, Kurvageri, Narayanpet 509210

91.Dongari Prathibha, - aged 28 years- D/o Dongari Raju- oce- Unemployed- R/o
House no- 4-22/3, Arpapally, Sarangapur, Jagitial

92.Banoth Narendar, aged 30 years- s/o Banoth Bhima- occ- government
employee- R/o House no- 3-119/4, Plot no-131, Road no 6, ISCT colony,
Boduppal, Medchal-Malkajgiri 500092
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93.Agumamidi Akhil Reddy-, aged 29 years- S/o Agumamidi Satyanarayana |
Reddy- occ- Unemployed- R/o House no 9-5-275/A/1, Markandeya Nagar,
Ramnagar, Karimnagar 505001

94 Durisheyty Vijay Kumar, aged 29 years- S/o Durisheety Sathyanarayana- occ
- government employee- R/o House no- 4-1-159, Balaji Road, Korutla, Jagital

5056326

95.Thota Sony, - aged 27 years- D/o Thota Damodar- Occ- government
employee- R/o House no- 3-5-100, Tailors street, Hanmakonda 500601

96.KadavathRojabai, - aged 31 years- D/o SabavatJitender- occ- government
employee- R/o House no- 3-10-337/2, Opposite Radio Station, Nyalkal Road,
Nizamabad 503001

97.Mohammed Ahmed Pasha-, aged 31 years- S/o Mohammed YakoobPsha-
occ- government employee- R/o House no 1-1, Oorugonda, Hanumakonda
506342

98.Jatoth Vijay Kumar-, aged 32 years- S/o Jatoth Balaji- occ- Unemployed- R/o
House no- 6-2-25, Diaknathanda Maripeda, Mahabubabad 506315 -

99. Pathlavath Rajesh-, aged 27 years- S/o Pathlavath Balram- occ- government
employee R/o- House no- 3-17, MollonigaddaThanda, Bheemaram,
Faroocinagar, RangaReddy 500916

100. Vinod Reddy Ettam, aged 29 years- S/o Jagath Reddy- occ-
government employee, R/o Plot no 115, Road NO-9A, SantoshiMata Colony
Hasthinapuram-North, Hyderabad 500079

101. DwikuntlaVenkatesh-, aged 27 years- S/o Dwikuntla Venkatesh- occ-
government employee- R/o House no- 3-4-644, Indira Nagar, Hanamkonda

506001

102. Pochampalli Divya-, aged 25 years- D/o Pochampalli Ashok- occ-
government employee- R/o House no- 2-20, Nampally, Vemulawabada,
RajannaSiricilla 505302

103. Neha purohit, aged 32 years- D/o Rajeev Purohit- Occ- government
employee- R/o flat no- 303, Balaji apartments, Arora colony, Banjara hills,
Hyderabad-500034

104. Koyyda Uday Kumar, aged 30 years- S/o Koyyda Prabhakar- oce-
government employee- Rio House no- 7-27, Raghunathpally, Jangaon
506244

105. Sai Pavan Vavilala, - aged 26 years- S/o VavilalaThirupathi- occ-
Unemployed- R/o 5-57, Pillonipalli, Bhupalappally 506169

106. BandariAnvesh-, aged 32 years- S/o Bandarilndraiah- occ-
Unemployed- R/o House no- 32-2-9, Palrepulaz Hanmakonda 506009

107. Sapavath Dasharath, -aged 25 years- S/o Sapavath Swamy- occ-
Unemployed- R/o House no- 4-19, Polepally, Bandameethi Thanda, Nalgonda

108. Varikoti Laxman Anand, - aged 34 years- s/o Varikoti Mahendar- oce-

private employee- R/o House no- 2-8-309, NGO's colony, Hanamkonda
506370

109. Potharaju Pavan, - aged 27 years- S/o Potharaju Ramesh Babu- occ-
government employee- R/o 13-229, Ambedkar Nagar, Hasanparthy,
Hanamkonda 506371
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110. Menaka I—°oudel, aged 28 years- S/o Mohan Kumar Pou&el— occ-
government employee- R/o House no- 1-57/511, A-Block, Sri Ram Nagar
Colony, Kothaguda 50084

111. Baindla Venkatesh, aged 28 years- s/o BaindlaNarayana -occ-
Government employee- R/o House no- 3-3-29/1, Dubbak, Siddipet 501208
112. Gali Rahul, aged- 25 years- S/o Gali Ravi Kumar- occ- government

employee- R/o House no- 40-6-112, SC colony, Mammor, Khila Warangal,
Warangal District-506166

- 113, Dcnupala Kiran, aged 30 years- S/o Donupala Gangadhar- occ-
"-Unemployed- R/o House no- 2-69, Savel, Mendora, Nizamabad 503219

114. - JangamJyothi Shirisha-, aged 27 years- Dlo Jangam Puli- occ-
~ggv'ernment employee R/o House no- 4-53, Mittapall, Thallada, Khammam
507167.

115. Madari Anand Kumar, aged 37 years- S/o Anand Madari-}'o,c_:e-
. government employee- R/o House no- 7-94, Uplorr village, Kammarpally
Mandal, Nizamabad 503308.

116. Advaitha Vanaparthy-, aged 36 years- D/o Vanaparthy Sadanand- occ-
Government employee- R/o House no- 2-7-193/2, Excise colony, Subedari,
Hanmakonda 506001

117. Gaddala Arundhar Rao, -aged 29 years- s/o Gaddala Amruthaiah- occ-.
Unemployed- R/o House no- 1-2-248/3/A, opposite Government hospital,
Beside Pradeep Cricket Academy, Jangaon 506167

118. Yarabolu Deepika, aged- 26 year- D/o YaraboluSurendar Reddy- occ
Unemployed- R/o House no- 3-195/1, High School Road, Madhapuram (V)
Mudigonda (Mandal), Khammam 507170

119. Thallapally Rakshita-, aged 28 years- occ- Unemployed- R/o House no
3-309 , Gandhinagar, Bheemabevarapally, Hanumakonda 505497

120. Avirenola Venkat Ramana, aged 24 years- occ- Ward officer,
. government employee- R/o House no- 18-365, Shantinagar, Miryalaguda,
Nalgonda 508207 ,

121. Ganta Chamani, B.D.S-, aged 29 years- D/o Ganta Bhoomaiah-occ-
Unemployed- R/o House no- 2-44/1, Seetharampur, Karimnagar 505001

(Respondent No.75 to 121 herein was impleaded vide order dated .
07.07.2025 in IA No.9 of 2025 in WP No 11439 of 2025) '

122.  Anusha Boppana, - aged 32 years- D/o Sri B Chandrasekhara Rao-
occ. Unernployed- Wo 601, Anjanadri Residency, Gokul Plots, Kukatpally,
llyderabad, 500072

123.  Ashok Tejavath, - aged 28 years- S/o LakshamanTejavath- Oce-
unbmployed- R/o dubbaThanda, kondrapole post., Damarcharla mandal,
Nalgonda district, 508355

124. Bandi Amarender, - aged 32 years- S/0 Bandi Ashok- Occ- government
employee- R/o H.NO- 12-281, saraswathi Nagar, mavala, Adilabad, 504001

125. ~ Mamilla Omkar Yadav, - aged 25 years- S/o M Shankarappa- Oce-
Unemployed, R/O Flat no 101, Raj eshwari HUDA, Serilingampally,
Telangana 500019
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126. Patha Vishnunandan, aged 26 years, S/o ~Patha Ramesh Occ-
Government employee- H.No0.2-47, Near llanuman Temple, Dandepally
504206

127. Bugga Pallavi-, aged 27 years- D/o Sri Parandhama- occ- unemployed-
R/o plot no-21, road no-04, Abhyudaya Nagar, VanastaliPuram, Hyderabad

128. Pujari Sravani-, aged 25 years- D/0 Pujari Lingam- Occ- Government
employee, H.No.11-13-29/1, Prabhakar Reddy Nagar, Near Sanath Nagar
Railway station, Zinkalwada. 500018

129. D Shivaji, - aged 32 years- S/o D Pandarinath- Occ- Self employed-
?/o gbat no -402, Sri Venkat RamanaNilayam, Kavadiguda, Hyderabad
000

130. Mandala Sumanth-, aged 29 years- S/o M Murali- Occ- Government
Employee- H.No. 1-1 13/38, Road number 2, Thimmapur, Mancherial -504209

131. Ullelgala Sridhar-, aged 28 years- S/o hanumaiah- Occ- government
employee- R/o Il NO- 2-81, village Katkur, Akkannpet mandal, Siddipet

district, 505466

132. Borra Sai Chandorkar-, aged 25 years- S/o. Borra Rambabu- Oce-
government employee- H.N0.9-2-96, Shanti Nagar, Badrachalam,
BadradriKothagudem District, 507111.

(Respondent No.122 to 132 herein was impleaded vide order dated
07.07.2025 in IA No.10 of 2025 in WP No 11439 of 2025)

...RESPONDENTS

IA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
suspend the operation of the order dt. 09/09/2025 in W.P. No. 11439 of 2025,

- pending disposal of the writ appeal.

Counsel for the Appellants: SRI D.PRAKASH REDDY, Sr. COUNSEL, REP.
SRI SRIRAM POLALI ,

Counsel for the Respondent No.1 to 11, 13 to 20 & 23: Ms. B.RACHNA REDDY,
Sr. COUNSEL, REP. MOHD BASEER RIYAZ

Counsel for the Respondent No.12: SRI DAMA SESHADRI NAIDU, Sr.
COUNSEL, REP. SRI K.KIRAN MAYEE

Counsel for the Respondent No.21: THE ADVOCATE GENERAL

Counsel for the Respondent No.22: SRI A.SUDARSHAN REDDY,
ADVOCATE GENERAL &
SRI S.NIRANJAN REDDY, Sr. COUNSEL,
REP. SRI P.S.RAJASEKHAR, SC FOR TGPSC
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Counsel for the Respondent No.24 to 61: SRI P.AMARENDER

Counsel for the Respondent No.75 to 121: SRI Dr. K.LAKSHMI NARASIMHA

WRIT APPEAL NO: 1470 OF 2025

Wirit Appeal under clause 15 of the Letters Patent Preferred Against the order

dated 09-09-2025, in WP.N0.12206 of 2025 on the file of the High Court.

Between:

1.

AND

Eshwara Prasad Kandula, S/o. K.Maisaiah Aged about 40 years, Occ. ITO in
Income Tax Department, Rio. H. No. 5-51, Wangapally, Yadagirigutta Yadadri
Bhuvangiri District - 508 286

Survi Bowan Goud, S/o. Survi Yadagiri Goud Aged about 28 years, Occ.
Unemployed, R/o. H. No. 8-64, Vikas Nagar Colony, Nagaram, Keesara
Mandal, Medchal-Malkajgiri District- 500 083 :

T.Felix, S/o. T. Samson, Aged about 32 years, Occ. Unemployed, R/o. H. No.
1-2-38, Beside Area Hospital, Jangaon - 506 167

...APPELLANTS

. State of Telangana, General Administration Department, Telangana

Secretariat, Hyderabad, Rep. by its Chief Secretary

Telangana State Public Service Commission, Nampally, Hyderabad, Rep. by
its Secretary

Boinpally Pranay Sai, S/o.Vishnuvardhan Aged 26 Years Occ Govt Employee
R/0.H.No.10-9 Sriram nagar Colony Toopran Medak 502334,

B Raviteja, S/o.B Ramaiah Aged 28 Years Occ Unemployed R/o.House No
1274 S C Colony Kosgi Gundumal 509337.

PM Nishanth, S/o.Prasad P M C M Aged 35 Years Occ.Government
Employee R/o.Aura B104 Rajapushpa Atria Kokapet 500035.

Dadi Venkata Ramana, S/o.Dadi Srinivasa Rao Aged 29 Years Occ
Governme:nt Employee R/o Piot No 75 Brundavan Colony Nalgonda 508001.

S Krutika, D/0.S Beerappa Aged 27 Years, Occ Government Employee .R/o
House No 10-151 New Venkateshwara Colony Jillelaguda Rangareddy
500097.

Nannuri Manoj Kumar Reddy, S/o Venkatram Reddy Aged 26 Years Occ
Unemployed Rio 2-1/A Gudapur Munugode Nalgonda 508244,

Medam Sravya, D/o M Venkanna Aged 25 Years Occ Unemployed R/o House
No 1-101 Madhavaram Muiiagala Suryapet 508233.

10.Rohit Netha Thoutam, S/O Surender T Aged 25 Years Occ Unemployed R/o

House no9-19 Beside MRO office Kamalapur Hanumakonda 505102.

11.Vinjamuri Sriram Praneeth, S/lo V V P A K Murthy Aged 28 Years Occu

Unemployed R/o Flat 202 Pragat en Castle Block B Pragathi Nagar
Hyderabad 500090.
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12.Surya Teja Martha, S/o Rajeﬁder Aged 28 Years Occ Unemployed R/o 6-7-
20/1 Brahmanawada Hanamkonda Chowrastha 506001.

13.K Sravan Kumar, S/o K Yadagiri Aged 27 years Occ Unemployed R/o 9-1-13
and14 Hasmathpet Old Bowenpally Secunderabad.

14.Kappe Pooja Yadav, D/o Anjaiah Aged 27 Years, Occ Government Employee
R/o Plot No 68 Street No 5 AdarshaGemacs Colony Sangareddy 502295.

15.Bongu Madhav, S/o Mogili Aged 31 Years Occ Government Employee R/o 2-
263 SatyaSai Colony Vidhyaranyapuri Hanamkonda 506009.

16.Sailesh Puna, S/o Ravinder Puna Aged 26 Years Occ Unemployed R/o
quse No 1-9-3/D/A/2 Vasavinagar Colony Medak 502110.

17.Pinjaﬁ Latheefa Asha, D/o Pinjari Dadasalam Aged 31 Years Occ
Unemployed R/o H. No 21-2-67/1/A Markandeya Colony Godavarikhani

Peddapalli505209.

18.A Nitheesh, S/o A Veresh Aged 30 years Occ Government Employeev R/o. 11-
'29-19.4/1 Flat 204 L K Towers Bank Colony 2 Warangal 506002. '

19. Kothuri Praneeth, S/o Laxmaiah Aged 30 Years Occ. Government Employee
R/o H No 306 Sri Sainath Arcade New V T Colony Nalgonda508001.

20.Bathula Shiva Kumar, S/o Ravinder B Aged 27 Years Occ Government
Employee R/o House No 2-35 Rajanna Sircilla Ellanthakunta Kandikatkoor

505401.

21.Pendyala Chandrakiran, S/o Bheesma Aged 34 Years Occ Private Service
R/o 13-6-434/C/102/1 Maruthi Nagar Mehadipatnam Hyderabad 500008.

22.Karremolla Sampath Reddy, S/o Srinivas Reddy Aged 25 Years Occ
Government Employee R/o 1-96/4 Wanalpahod Bhainsa Nirmal 504109.

23.Allala Vishnuvardhan, S/o Laxma Reddy Aged 26 Years Occ Unemployed R/o
H No 2-69 Venugurnatla Gollapalli Jagtial-505532.

24.Kothapalli Kushil Vamshi, S/oShivakumar K Age 24 years Occ Unemployed
R/o House no 2-72A1 Kakaravailvil Khammam 507161 .

25.Minde Raviteja, S/o Raju Aged 25 Occ Govt Employee Rlo 4-115/B1
Raghavendra Nagar Siddipet502103.

26.Busa Uday Kiran, S/o BusaMurali Aged 26 Years Occ Government Employee
R/o House No 3-6-13 Umanagar Medchal 501401. '

27.Mattebham:Padma Priya, D/o. Mattebham Manga Raju Aged 27 Years Occ
Government Employee R/o House No 13-9-2 FI Teja Enclave. Panduranga

" Nagar Kukatpally Hyderab id 500018.

28.Erragari Prabath Reddy, S/o. ErragariShashendar Reddy Aged 26 Years Occ
Government Employee R/o Flat 301 Venkata Sai Apartment Mayurinagar
Miyapur Hyderabad 500049.

29.Maddineni Murali, S/o. Maddineni Laxxninarayana Aged 32 Years Occ
Government Employee R/o 8-4-164 Venugopal Nagar 2 Kahnapuram Haveli
Khammam 507002.

30.Thogata Mohankumar Pranathi, D/o Mihanlaimar Aged 30 years Occ
Unemployed R/o 1-10-18 F No 203 3rd Floor Lakshmi Sri Park View

Apartments Ashoknagar Hyderabad 500020.
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31.Lavudya Srikanth_; S/o Soma Aged 28 Years Occ Government Employee R/o
H No.3-104 Poolnayik Thanda Husnabad Siddipet 505466.

32.Mavuri N V S L Hanisha, D/o M S N Murthy Aged 28 Years Occ Unemployed
R/o Plot 49 Royal Palms Balaji Layout Gajularamaram Medchal-Malkajgiri
500055.

33.Aditya R SAS FR Ashok, Aged 34 Years Occ.Govt Employee R/o House no
2-1-286 Street 13 Old Nalla Route Hyderabad 500044.

34.M Girish, S/o Surya Rao Aged 34 Years Occ Government Employee R/o H
No 2-22-161/19 Surya Lakshmi Nilayam Madhavi Nagar Society Bhagyanagar
Colony KPHB Hyderabad 500072.

35.Narige Swamy, S/o Chandraiah Aged 33 Years Occ Unemployed R/o H.No.1-
39 Gangapur Guuralagondi Chinnakodur Siddipet 502276.

36.K.Varshitha, S/o K Narendar Reddy Aged 27 Years Occ Govt Employee R/o
Plot No 7 Road No 4 Hastinapuram East Hyderabad 500070.

37.Chaturvedula Sai Srikanth, S/o Chaturvedula Ganesh Prasad, Aged 30 Years
Occ.Government Employee R/o House No 2-7-1242 Vijayapal Colony
Subedari Hanamkonda 506370. ‘

38.Moharir Sahithi, D/o Venkataramana Aged 26 Years Occ Unemployed R/o H
no 12-124 Tilak Nagar Kalwakurthy Nagarkurnool 509324.

39.M Bhargav, S/o Ram Narsaiah Aged 32 Occ Govt Service R/io 4-107/1
Himmathnagar Veenavanka Karimnagar Telangana 505502.

40.P Pratibha Shekar, D/o P R Shekar Aged 26 Years Occ Government
Employee R/o House No 1-23-331 Plot No 43 Rbi Colony Bhudevi Nagar
Lothukunta Secunderabad 500015.

41.Salveru SGaicharan, S/o Satyanarayana Aged 30 Years Occ Government
Employee R/o H No 11-3-362/9/B Srinivasnagar Panjagutta Secunderabad
500020.

42.Kanukuntia Aravind Reddy, S/o Ravinder Reddy Aged 24 Years Occ
Unemployed R/o H No 6-8/4 Main Road Asifabad K B Asifabad 504293.

43. Jeripothula Anjaneyulu, S/o Butchaiah Aged 29 years Occ Unemployed R/o 1-
36/2 Choudampally Narkatpally Nalgonda 508114.

44.Muddadani Sri Ram Reddy, S/o M Srinivasa Aged 27 years Occ Unemployed
R/o H No 5-5-163/8/A/B/1 Krishna Nagar NTPC Ramagundam Peddapalli
District Telan.gana 505215. _

45.V Arun Chandra, S/o V Venkateshwar Rao Aged 35 years Occ Unemployed
R/o 8-2-101/6/1 Dr V V Rao Hospital Shivaji Nagar Siddipet-502103.

46.Dommati Praveen Kumar, S/o.Ravinde, Aged 25 years Occ Government
Employee R/o House No D-520 Mandamarri Mancherial 504231.

47.Madupathi Tejaswi, D/o Sangaiah Aged 28 Years Occ Government Employee
R/o Plot No 79 Road No 8 BSR Colony Beeramguda Hyderabad 502319.

48.AynalaSahiti Reddy, D/o A Janga Reddy Aged 28 years Occ Unemployed R/o
Flat No 302 CRK Lifestyle 2 Rd No 1 Durga Bhavani Nagar Champapet
500059
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49.Konduri Ravalee, D/o K Rajender Nath Aged 30 year-é Occ Private Service
R/o villa 24 Janapriya silver crest villa Kapra Sanikpuri 500062.

50.Chitla Akshita Reddy, D/o Ch Rajender Reddy Aged 29 Years Occ
Unemployed R/o Flat No 703 Block 15 Hil Ridge Springs 13b Road
Gachibowli Hyderabad 500032.

51.Chiranjeevi V, S/o Kashanna Aged 36 Occ Private Service R/o H No 6-3-
609/161 Anandnagar Colony Khairatabad Hyderabad 500004.

52.Kumar, S/o.Ramalingam Aged 42 Years Occ Junior Assistant R/o Plot No 66
Vinayat Nagar Hayath Nagar Rangareddy 501505. :

53.Kasanagottu Satya Pranav, S/o K Someshwar Rao Aged 26 Years Occ
Government Employee R/o House Na 7d/105 Road No 4 Satyanarayana -
Puram Colony Medipally Medchal-Malkajgiri 500098. :

54.Palle Siri Vennela, S/o Palle Shankar Aged 22 Years Occu Unemployed R/o
1-6-141/9/2/8 Sri Vidhyanagar Road No 3 Suryapet 508213. o

55.Vanga Vishnuvardhan, S/o Chandrasekhar Aged 29 Years Occ Unemployed
R/o H no 2-72/5 Thippapoor RajannaSircilla 505302.

56.Boya Ujwala, S/o Padmanabham Aged 25 Years Occ Unemployed R/o H no
18-434/A Tirumala Colony Shadnagar Rangareddy 509216.

57.Potharla Sai Srinivas Yadav, S/o Potharla Raju Yadav Aged 29 Years Occ
Government Employee R/o House No 18-8-444/1/101/A/B Raghavendr
Swamy Nagar Uppuguda Hyderabad 500053. :

-58.K Abhinav Sreeven Reddy, S/o K Sudarshan Reddy Aged 25 Years Occ Govt
E&ployee R/o Plot 744 Flat 2 Sneha Residency Mayurinagar Miyapur
500049. :

59.Chiti Saicharan, S/o Chiti Mohan Rao Aged 29 Years Occ Government
Employee R/o House No 1-5-794/2 Vbr Colony Road No 4 Old Alwal
Hyderabad 500010

60.LakshamallaTejaswi, D/o L Srinivas Aged 30 Years Occ Government
Employee R/o House No 5-169/A Krishna nagar Munagala Suryapet 508233.

61.Asa Manish, S/o Asa Kistaiah Aged 28 Years Occ Government Employee R/o
House No 14-127/3b Marutinagar Siddipet 502103.

62.Mudavath Vinod Kumar, S/o Shankar Aged 32 Years Occ Unemployed R/o H
No 2-178 Peddagattu PA Palli Nalgonda 508266.

63.Vanga Akshay Kumar Reddy, S/o V Janardhan Aged 26 Years Occ
‘Unemployed R/o House No 4-6-137/22/B Sainagar Aliwyn Colony Kukatpally

Hyderabad 500072.

64.Pathi Sandeep Kumar, S/o Venkatadri Aged 24 Years Oce Unemployed R/o
6-58 Malipura Tirumalagiri Suryapet 508223.

65.Haripriya Duggireddy, S/oNarayana Reddy D Aged 31 Years Occ
Government Employee R/o Bharat i Nagar Colony Near Water Tank

Moosapet Hyderabad.

66.Y Rajyalakshmi, D/o Y Mallikarjuna Rao Aged 25 Years Occ Unemployed R/o
House No 12-209 Sri Sai Nagar Cclony Meerpet 500097.
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67.Shagufthalffath, D/o Mohd Munawaruddin Agéd 29 Years Oce Govt Employee
R/o House No 7-1-97/B Ferozguda Hyderabad 500011.

68. Gopisetti Susmitha, S/O G Venkateswarlu Aged 28 Occ.Govt Service R/o 2-
34 Tallada Khammam Telangana 507167.

69.Pramod Sai T, S/o.Ramachandra Rao T Late Aged 33 Years Occ
Unemployed R/o Thatisubanagudam Village Moddulagudem P O Dammapeta
Mandal Badradri Kothagudem 507306.

70.Sangala Jeswanth Raj, S/o Ravi Aged 25 Years Occ Unemployed R/o H no 2-
69 K C Colony Hasanparthi Warangal 506015.

71.Shiva Shankara Vara Prasad T, S/o Narisimhulu T Aged 24 Years Occ
Unemployed R/o Flat No.301 JBR Residency Near Reddys Chicken Center
Moosapet Hyderabad 500018. :

72.Alli Keerthana, D/o Peddiraju Aged 26 years OCC Unemployed R/o H no 1-
149 Boyaguda Anumula Nalgonda 508202.

73.Bandal Ramesh Abhinav Chander, S/o Subash B R Aged 27 Years Occ
Government Employee R/o. 6-2-120 Subash Nagar Nizamabad 503002

74.Allepu Mounika, D/o. Allepu Sammaiah Aged 24 Years Occ Unemployed R/o
1-75/A Mallampalle Mulugu 506349.

75.Bhukya Deepthim, D/o Bhukya Harisingh Aged 33 Years Occ Unemployed
R/o H No 6-1-KA0010 CPI Party Office Road Bank Colony Mahabubabad
506101. '

76.Bajoji Srilekha, D/o Bajoji Srinivas Aged 30 Years Occ Government Employee
R/o House No 12-10-92/5/1 Bharath Nagar Colony Moosapet Hyderabad
500018.

77 Chattu Bhavani, S/o Achaiah Aged 28 Years Occ Government Employee R/o
House No 1-113 Voice Singevaram Ananthagiri Mandal Suryapet District
508206.

78.Enugu Manoj Reddy, S/o E Ravinder Aged 28 Years Occ Government
Employee R/o 5-68/2 Govindraope Mulugu Telangana 506347.

79.Lakavath Divya Sree, D/o Lakavath Pandya Aged 32 Years Occ Unemployed
R/o H No 3-665/MIG Road No 27 Opp New water tank HUDA Mayuri Colony
Miyapur-500049.

80.Mudavath Hanumanthu, S/o M Hankya Aged 28 Years, Occ.Government
Employee R/o House No 4-33 Chinthachettu Thanda Molkacherla Nalgonda
508207. ‘

81.Rohita S, S/o. Sekhar Babu S E Aged 38 Years Oce Unemployed R/o House
No 17-1-383N/1 Vyshalnagar Phase 1 Champapet Hyderabad 500079.

82.Veke Srinivas, S/o Nageshwar Aged 30 Years Occ Unemployed R/o H No 7-
59/a Vidyanagar Colony Ichoda Adilabad 504 307.

83.Bikkumalla Pravalika, D/o B Balraj Aged 27 Years Occ Unem2loyed R/o
House No 6-53/1 Srinivasa Colony Mahabubnagar 509001.

84.Perapaka Deepak, S/o Venkateswarlu Aged 33 Years Occ Government
Emplcyee R/o House No 6-49/A kothalalapuram Konijerla Khammam 507 165.
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85.Eslavath Sri Ram Harsha,‘S/o E Hanun-anthu Aged 23 Years Occ
Unemployed R/o Hari harapuram Colony Vanasthathuram 500070.

86.D A Christina Evengileen, D/o D Anand Aged 35 Years Occ Government
Employee R/o House No 18-486/9/1 Mallikarjuna Nagar Malkajgiri 500047.

87.Gangavathi Pavan kalyan, S/o G Lakman Aged 23 Years Occ Unemployed
R/o Peddakistapuramgarla Mahabubanagar 607210

88.Solipuram Shashi Kumar Reddy, S/o Malla reddy Aged 25 Years OCC
unemployed R/o 3-3 Modiyupunta Atmakur YadadriBhongiri508111.

89.Maddiboina Phani Gopal, S/o Maddiboina Venugopal Aged 27 Years Occ
Unemployed R/o 13-1-4 72 Anasuya Nilayam Manghalat 500006.

90. Tatapudi Jacob Abhishek, S/o Vijayanand Aged 26 Years Occ Unemployed
R/oPrapathiNagar Kukatpally 500090.

91.M Balakrishna, S/o M Shekar Aged 24 Years Occ Unemployed R/o House No
11-11-12 Road No 1 Telephone Colony Kothapet Hyderabad 500035.

92.Bejavada Lingarao, S/o B Ramachandraih Aged 32 Years, Occ Government
Employee R/o House No 3-15-19 Venkataramana Colony Mallapur

MedchalMalkajgiri 500076.

93.Ch Vasundara, D/o.CH Satyanarayana Aged 30 Years Occ Unemployed R/o
8-1-59/1 Shalipet 500008.

94 Muthyala Rajashekhar, S/o M Mallaiah Aged 25 Years Occ Unemployed R/o
House No 823 Sirsinagandla Kondapaka Siddipet 502372.

95.Ayesha Anjum, D/o. Khaja Zakiuddin Aged 40 Years 0 cc Unémployed R/o
House No 10-4-771/82/C/5 Flat No 302 TaheraManzil Green Street Ahmed
Nagar Masab Tank 500028.

96.Varthya Mahesh Nayak, S/O V Panthya Aged 24 Years, Occ Government
Employee R/o 1-8-1/A1277/16 Baghlingampally Hyderabad 500044.

97.Patil Jyothsna, D/o Mallaiah Age 26 Years Occ Private Service R/o H no 2-
106/1 Girnoor Adilabad 504307. '

98. Akshay Kumar Kdla, S/o Srinivas K Aged 30 Years Occ Private Service R/o
House No 4-11-8112 Road No 1 Tirumala Housing Colony Hayat Nagar
Rangareddy 501505.

99.Sama Sathwika, D/oSama Jayaram Aged 25 Years Occ Government
Employee R/o Plot 45 Road No 2 Sushma Sainagar Vanasthalipuram
Hyderabad 500070.

100. Vislavath Swamalafha, D/o Chandra Nai Aged 26 Years Occ
Government Employee R/o Kollur Nawabpet Mahabubnagar 51.9202.

101. Kompalli Samuel Benedict Israel Paul, S/o Ravi Kishore Babu Aged 29
years Occ Unemployed R/o H No 27-16/22/4/42 Siddartha Nagar safilguda

RK Puram 5C0056.

102. Yasam Lavanya, D/o Y Pocham Aged 33 years Occ Unemployed R/o
Flat 302 GV Cast PanchsheelEnclave Sainikpuri 500094.
103. M D Thahera Behum, D/o M D Saleem Aged 30 Years Occ G

Dvernment Employee R/o H No 6-24/2 Kalladi Aloor Nizama Dad 503213.
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104. V Benny Jaseph, S/lo M Réj Kumar Aged 31 Years Occ GdVernment
Employee R/o Plot No 69 Abhyudaya Nagar Colo zy Bandlaguda Junction
Kalimandir Ranga Reddy 500086.

105. Chittem Swarnalatha, D/o ChittemNagish Aged 40 years Occ.Private
Service R/o HIG613 Flat 402 Sarojini Devi Nilayam IV phase KPH B colony
Hyderabad 500072.

106. D Sandeep Kumar, S/o D Sarveshwar Rao Aged 33 years Occ Govt
Employee R/o 5-62 Old Yerraboinapally Khammam.

107. B Bharath Chandra, S/0O Govindu Aged 26 Years Occ Unemployed R/o
H No 18-1-17/7 SRN Colony Bhadrachalam-507111.

108. Shiv Raj Pabba, S/o Venu Gopal Pabba Aged 27 years Occ
Unemplcyed R/o Flat no 305 D Block Nivriti homes B K Enclave Miyapur
Telangana 500090. '

109. Akkenapally Ranjeeth Reddy, S/o Akkenapally Venkat Reddy Aged 27
years Occ Unemployed R/o Plot no B-320 Papi Reddy Nagar Jagathgirigutta
Telangana 500037.

110. Ayyapareddygari VamshiKrishna, S/o A Venkata Reddy Aged 24 years
Occ Inspector of Income Tax R/o MIG 157 APHB Colony Adoni Kurnool
Andhra Fradesh 518302. ’

111. Yearadla Nikitha, D/o Y Sudhakar Reddy Aged 28 years Occ
Unemployed R/o House no 11-6-125/304 Balaiah Nivas Cherukuthota Colony
Hyderabad 500035.

112. Kudikala Bhavya, D/fo Kudikala Venkateshwarlu Aged 23 years Occ
Unemployed R/o House no 16-3-779/1 Warangal Telangana 500035.

113. Polimera Sudarshan Reddy, Sfo Polimera Nageshwara Rao Aged 32
years Occ Unemployed R/o House not-34 Lingasamudram Nellore Andhra
Pradesh 523114.

114. Mandla Pavan Kumar, S/o Mandla Venkatswamy Aged 26 years Occ
Unemployed R/o House no19-2/24c Kothakota Wanaparthy Telangana
509381. '

115. Danam Naveen, S/o Danam Sammaiah Aged 26 years Occ
Unemployed R/o House no 1-46 kondapur Ghanpur Mulugu Telangana
506345.

116. Busireddy Shantan Kumar Reddy, S/o Busireddy Ravindra Reddy
Aged 27 years Occ Unemployed R/o Flat no 202 SVS Nivas Road no 5
Kamalnagar Chaitanyapuri Hyderabad Telangana 500060.

117. Donthireddy Rohila, D/o Donthireddy Shyam Sunder Aged 27years
Occ Unemployed R/o Flat no 3 Sree Suryakaa Apartment Gandhinagar
Hyderabad Telangana 50080.

118. Pailla Mahesh Reddy, S/o Pailla Vittal Reddy Aged 28 years Occ Sub
Inspector of Police R/o KSS Residency Room no 202 New hafeezpet
Kondapur Hyderabad Telangana 500049.

119. Veldi Gopikrishna, S/o Veldi Nageshwar Rao Aged 27 years Occ Asst
Motor Vehicle Inspector R/o 1-151 Gunturpally Chityal Jayashankar
Bhupalapally Telangana 506356
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120. ' Kishan Patel, S/o Yugandhar Patel Aged 25 yéars Occ Jr Assistant
Commercial Tax Dept R/o 2-12-190 Sai Ganesh Colony Opp K J 2nd Gate
Vidyaranyapuri Hanamkonda Telangana 506009.

121. Ravirala Yashaswini,, S/o Ravirala Veerendra Kumar Aged 25 years
Occ Unemployed R/o H No 20-24 Gandhi Nagar Devarakonda Nalgonada
Telangana 508248.

122. Poorelli Naga Shivani Reddy, W/o Poomlli Aravind Reddy Aged 28
years Occ Government Employ ee R/o Plot no 60 Sainagar Colony Kukatpally
Telangana 500071.

123. S. Raghavender Reddy, S/0.S Bal Reddy Aged 33 years Occ
Employed R/o.H No 17-69/4 Srinagar Colony aprkurnool Telangana 509209.

124. Nathi Yuvika Mithra, S/o Nathi Sriniva Goud Aged 27 years Occ
Unemployed R/o H No 1- 10-27/7/2 Ganga Apts Pralush Nagar Begumpet
Telangana 500016

125. Kanaparthi Sukeerthi, S/o Koteswara Rao Kanaparthi Aged 29 years
Occ Unemployed R/o FlI it No 302 Sri Lakshmi Chakra Residency
Gandhinagar Hyderabad Telangana 500080.

126. Muddagoni Kalyan Goud, S/o Muddagoni Krishna Goud Aged 25 years
Occ Jr Assistant Badangpet Muncnpal Corporation R/o H No 6-24/257 Green
Homes Colony Nadargul Rangareddy Telangana 501510.

127. Ramavath Lakshmi Prasanna, S/O Prasai Naik Aged 29 years Occ
Unemployed R/o Plot no 119 Vanasthalipuram RangaReddy Telangana

500070.

128. Veloor Mani Niveditha, S/O V N Mani, Aged 25 years Occ Unemployed
R/o H No 1-7-4, Kariala Towers Kamalanagar ECIL Hyderabad, Telangana

500062.

129. Chinta Rahul, S/o Chinta Raju Aged 27 years Occ Unemployed R/o H
No 5-45 Beside ZPHS Tallada Khammam Telangana 507167.

130. Gomasa Jacinth Joel, S/o. G J Daniel Aged 29 years Occ Unemployed
R/o H No 5-11-51/70/6 Priyadarshini Nagar Nirmal Telangana 504106.

131. P Vyshnavi, S/o P Raghu Babu Aged 25 years Occ Employed R/o H
No 10-13-32 Laxmipuram Warangal Telangana 506001.

132. Sandana Nikhil Kumar, S/o Sandana Narsaiah Aged 27 years Occ

Unemployed R/o H No 4-6-137/E/18 Sai Nagar East Allwyn colony Phase 1
Kukatpally MedchalMalkajgiri 500072 -

133. Akhil Papineni, S/o Papineni Srinivasa Rao Aged 28 years Occ
Employed R/o H No 5-21/A Thutikuntla Bonakal Khammam Telangana

507208.

134. NAYABU SOUMYA SREE, S/o N Ramesh Aged 28years Occ
Unemployed R/o H No 2-1-4816 Venkateshwara Colony Uppal Telangana

500039.

135. BURAGADDA NISHANTH, S/o B Rambabu Aged 26 years Occ
Unemployed R/o H No 31-3-1750 SVS homes opposite Jawahar Colony
Hasanparthy Telangana 506370.
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136. VARKALA VEDAVATHI, S/o Varkalé Vijay Kumar Aged 30 years Occ
Unemployed R/o Flat no 203 Sai imperial apartment Tarnaka Hyderabad
Telangana 500017.

137. SURNA ADARSH GOUD, S/o S Ramulu goud Aged 27 years Occ Jr
Assistant Commercial Tax R/o H No 5-4-111/7/1 Malakunta near care

hospitals Nampally Telangana 500001.

138. GAJARE SANGEETHA, D/o Gajare Prakash Aged 26 years Occ
Unemployed R/o H No 8-4-370/69 Rajnagar Borabonda Telangana-500018.

139. SIRIKONDA VENKATA SHIVANAND, S/o Srikonda Krishna Aged 27
years Occ Unemployed R/o C9 KTTP Colony.

140. GOUROLLA NIKHILA, D/o Gourolla 13hoom Reddy Aged 29 years Occ
Town planning and Building overseer, R/o H No 4-61 Gupta Aloor Nizamabad

503213.

141. KALUVALA UTTEJ, S/lo K Ananad Kumar Aged 32 years Occ
Unemployed R/o H No 2-1-45 Flat 302 Indrakuteer Nallakunta Hyderabad

Telangana 503213.

142. KOPPAKA AVINASH, S/o K Srinivas Rao, Aged 29 years Occ
Unemployed R/o Flat no 502 Sun Rays Platinum Residency Nehru Nagar
Khammam Telangana507001.

143. BOJANAPALLI LAVANYA, D/o B Semi Reddy Aged 26 years Occ
Unemploved R/o H No 28-147/4 Maruthinagar near Gandhinagar Medchal
District Telangar a 500081.

144. BATTILI YAVWAN, S/o B Latchayya Aged 32 years Occ Unemployed
R/o Flat no 203, 1-1-716 Landmark Sudarshan Residency street 9

Gandhinagar 500080.

145. DK YELLU DINESH Reddy, S/o Laxma Reddy Aged 32 years Occ
Doctor senior Resident R/o Flat no.402 Balaji Homes Adarsh Nagar Opp New
Bus stand Siddipet 502103.

146. Sai Prathyush Reddy, S/o Sri PVR Redly Aged 27 years, Occ
Unemployed R/o Flat no 202 House no 4-49 Sri Sailaja Sharma suites Vikas
Nagar Dilshuknagar Hyderabad 500060.

147. Saitheja Puli, S/o Kishan Kumar Puli Aged 31 years Occ Unemployed
R/o House no 5-11-90/1 Naimnagar Hanmakonda Warangal 506009.

148. K Lakshmi Deepika, D/o K Krishna Aged 29 years Occ Unemployed
R/o Plot 78-79 Venkiteswara Nagar Dr AS Rao Nagar ECIL MedchalMalkajgiri
District 500062.

149. K Anusha, D/o K Yadava Reddy Aged 35 years Occ government
employee R/o House 140, 3-11-228 Road no 03 Sri Shankar colony LB Naar

Hyderabad 500074.

150. Seelam Megha, D/o Seelam Raghuveer Aged 26 years Occ
Unemployed R/o House no 32-4-77 Anandnagar colony Bheemaram
Hanmakonda 506015.

151. Banavath Vanaja, D/o Banavath Dhasharath Naik Aged 25 years Occ
goveBnme 1t employee R/o House no 2-449 Lingapoor Dandepally Mancherial
504206.
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152. Gandra Naveen Reddy, é/o Gandra Mallikarjuna Reddy aged 28 years
occ Unemployed R/o House no 10-6-183/15/7 Reparthu nagar By Pass Road
Khammam 5007002.

153. Mekala Surya Prakash Reddy, S/o Mekala Vasantha Reddy aged 30
years occ Unemployed R/o House no 1-55 Erladinne village Wanaparthy
509131.

154. Barira Fareed, D/o Shaik Fareed Uddin aged 29 years Occ
Unemployed R/o House no 8-3-229/E/63/A Venkatagiri Yousafguda

Hyderabad 500045. -

155. Ellandula Rakesh, S/o Ellandula Narsaiah aged 26 vyears,
ch.government employee R/o Bandanpadi 3-84 Raiparthy Warangal
506314.

156. Palakurthy Sandeep, S/o Palakurthy Kashaiah aged 28 years
occ.government employee R/o House no 9-3-235 Srinagar Colony
Karimnagar 505001.

157. Bootla Shravan, S/o Bootla Govardhan aged 27 years, Occ
Unemployed R/o House no 9-5-109 Sapthagiri colony Karimnagar 50511.
158. Mohammad Vilayath Ali, S/o Mohammad Mahaboob Ali aged 26

yearsOccc unemployed R/o House no 1-47 Punnel Innvole Hanumakonda
506310.

159. Shaik Naziya Begam, DJ/o Shaik Zameer aged 25 years,
Occ.Unemployed R/o House no B-1061 NGOs colony Vanasthalipuram
Rangareddy 500070.

160. Dainampelly Praveen, S/o Dainampelly Sammaiah aged 26 years occ
Unemployed R/o House no 12-143 Akulavari Ghanpur Eturunagaram Mulugu
506165.

161. S Veena, D/o S Srinivas aged 27 years Occ government employee R/o
House no 1-4-112 Civil line Kurvageri Narayanpet 509210

162. Dongari Prathibha, D/o Dongari Raju aged 28 years, Occ.Unemployed
R/o House no 4-22/3 Arpapally Sarangapur Jagitial.

163. Banoth Narendar, S/O Banoth Bhima aged 30 years occ government
employee R/o House no 3-119/4 Plot no131 Road no 6 ISCT colony Boduppal

MedchalMalkajgiri 500092. .

164. Agumamidi Akhil Reddy, S/o Agumamiii Satyanarayana Reddy aged
29 years occ Unemployed R/o House no 9-5-275/A/1 Markandeya Nagar

Ramnagar Karimnagar 505001.

165. Durisheyty Vijay Kumar, S/o Durisheety Sathyanarayana aged 29
years occ.Government employe. R/o House no 4-1-159 Balaji Road Korutia
Jagital 505326. o

166. Thota Sony, D/o Thota Damodar aged 27 years Occ government
employee R/o House no 3-5-100 Tailors street Hanmakonda 500601.
167. Kadavath Rojabai, D/o Sabavat Jitender, aged 31 years occ

government employee, R/o House no 3-10-337/2 Opposite Radio Station
Nyalkal Road Nizamabad 503001.
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168. Mohammed_Ahmed Pasha, S/o Moham ned Yakoob Pasha aged 31
years occ government employee R/o House no 1-1 Oorugonda
Hanumakonda 506342.

169. Jatoth Vijay Kumar, S/o Jatoth Balaji aged 32 years occ Unemployed
R/o Ho ise no 6-2-25 Daknathanda Maripeda Mahabubabad 506315.
170. Pathlavath Rajesh, S/o Pathlavath Balrm aged 27 vyears occ

government employee R/o House no 3-17 Mollonigadda Thanda Bheemaram
Faroognagar Ranga Reddy 500916.

171. Vinod Reddy Ettam, aged 29 years S/o Jagath Reddy occ government
employee R/o Plot no 115 Road NO. 9A Santoshi Mata Colony
HasthinapuramNorth Hyderabad 500079.

172. Dwikuntla Venkatesh, aged 27 years S/o Dwikuntla Venkatesh occ
government employee R/o House no 3-4-644 Indira Nagar Hanamkonda
506001

173. Pochampalli Divya, aged 25 years D/o Pochampalli Ashok occ
government employee R/o House no.2-20 Nampally Vemulawabada Rajanna
Siricilla 505302.

174, Neha purohit, aged 32 years D/o Rajeev Purohit Occ government
employee R/o flat no 303 MAP apartments Arora colony Banjara hills
Hyderabad500034.

175. Koyyda Uday Kumar, aged 30 years S/o Koyyda Prabhakar
Oé:é:égovemment employee R/o House no 7-27 Raghunathpally Jangaon
506244.

176. Sai Pavan Vavilala, aged 26 years S/o Vavilala Thirupathi occ
Unemployed R/o 5-57 Pillonipalli Bhupalappally 506169.

177. Bandari Anvesh, aged 32 years S/o Bandari Indraiah occ Unemployed |
R/o House no 32-2-9 Palrepula Hanmakonda 506009.

178. Sapavath Dasharath, aged 25 years S/o Sapavath Swamy occ
Unemployed, R/o House no 4-19 Polepally Bandameethi Thanda Nalgonda.

179. Varikoti Laxman Anand, aged 34 years s/o Varikoti Mahendar occ
private employee R/o House no 2-8-309 NGOs colony Hanamkonda 506370.

180. Potharaju Pavan, aged 27 years S/o Potharaju Ramesh Babu occ
government employee R/o 13-229 Ambedkar Nagar Hasanparthy
Hanamlconda-506371.

181. Menaka Poudel, aged 28 years S/o Mohan Kumar Poudel occ
government employee R/o House no 1-57/511 A Block Sri Ram Nagar Colony
Kothaguda 50084.

182. Baindla Venkatesh, aged 28 years S/o Baindla Narayana occ
Government employee R/o House no 3-3-29/1 Dubbak Siddipet 501208.
183. Gali Rahul, aged 25 years S/o Gali Ravi Kumar Occ government

employee R/o House no 40-6-112 SC colony Mammor Khila Warangal
Warangal District506166.

184. Dorupala Kiran, aged 30 years S/o Donupala Gangadhar occ
Unemployed R/o.House no 2-69 Savel Mendora Nizamabad 503219.
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185. Jangam Jyothi Shirisha, aged 27 years D/o Jangam Puli occ
government employee R/o House no 4-53 Mittapall Thallada Khammam
507167.

186. Madari Anand Kumar, aged 37 years S/o Anand Madari, occ
government employee R/o House no 794 Uplorr village Kammarpally Mandal
Nizamabad 503308.

187. Advaitha Vanaparthy, aged 36 years D/o Vanaparthy Sadanand
Occ.Government employee R/o House no 2-7-193/2 Excise colony Subedari
Hanmakonda 506001. B ,

188. Gaddala Arundhar R'ao‘ aged 29 years s/o Gaddala Amruthaiah occ
Unemployed R/o House no 1-2-248/3/A opposite Government hospital Beside
Pradeep Cricket Academy Jangaon 506167

189. Yarabolu Deepika, aged 26 year D/o Yarabolu Surendar Reddy occ
Unemployed R/o House no 3-195/1 High School Road Madhapuram V
Mudigonda Mandal Khammam 507170.

190. Thallapally Rakshita, aged 28 yeérs occ Unemployed R/o House no 3-
309 Gandhinagar Bheemabevarapally Hanumakonda 505497.
191. Avirenola Venkat Ramana, aged 24 years Occ Ward officer

government employee R/o House no 18-365 Shantinagar Miryalaguda
Nalgonda 508207.

192. Ganta Chamani, BDS aged 29 years D/o Ganta Bhoomaiah, occ
Unemployed R/o House no 2-44/1 Seetharampur Karimnagar 505001.

(Note. Notice is not required to Respondents 3 to 192 as they are
Respondents in WA No0.1077/2025) (The Respondents No's.3-192 in the
prE sent Writ Appeal are arrayed as Respondents No's.4 to 193 in WA
No0.1077/2025) '

...RESPONDENTS

IA NO: 3 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
direct the Respondents to re-conduct the Group-lI Mains Examination pursuant to
the Notification No.02/2024, dated.19.02.2024 from among the candidates who

succeeded in the preliminary examination as per the Notification, pending

disposal of the writ appeal.
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Counsel for the Appellants: SRl G.VIDYA SAGAR, Sr. COUNSEL, REP.
SRI SAI PRASEN GUNDAVARAM

Counsel for the Respondent No.1: GP FOR GENERAL ADMINISTRATION

Counsel for the Respondent No.2: SRI A.SUDARSHAN REDDY,
ADVOCATE GENERAL & '
SRI S.NIRANJAN REDDY, Sr. COUNSEL,
REP. SRI P.S.RAJASEKHAR, SC FOR TGPSC

Counsel for the Respondent No.15, 42, 81, 123, 130: SRI AVINASH DESALI, Sr.
COUNSEL, REP. Ms. B.N.PRAVALIKA GOUD

The Court delivered the following: COMMON JUDGMENT



IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THE HON’BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND
THE HON’BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT APPEAL Nos.1066, 1054, 1067, 1068, 1069, 1070, 1071, 1072,
1073, 1074, 1075, 1076, 1077, 1078, 1079, 1080, 1086 and 1470 of 2025

Dated:05.02.2026

WRIT APPEAL No.1066 of 2025

Between:
Telangana Public Service Commission, rep. by its Secretary,
M.J.Road, Nampally, Hyderabad, Telangana State

...Appellant
And
Paramesh Matta and 221 others
...Respondents
WRIT APPEAL No.1054 of 2025
Between:
Mrs. Shagufta Firdouse, D/o Sri Syed Habeeb Ur Raheman,
W/0 Sri Shaik Parwez
...Appellant
And
The State of Telangana, rep. by its Chief Secretary, General
Administration Department, Secretariat Buildings, Secretariat,
Saifabad, Hyderabad and 6 others
...Respondents

WRIT APPEAL No.1067 of 2025

Between:
Telangana Public Service Commission, rep. by its Secretary,
M.J.Road, Nampally, Hyderabad, Telangana State
...Appellant
And

Kandlakunta Srujan Mourya and 2 others
...Respondents




WRIT APPEAL No.1068 of 2025

Between:
Telangana Public Service Commission, rep. by its Secretary,
M.J.Road, Nampally, Hyderabad, Telangana State
...Appellant
. And

K.Hanmi Reddy and 2 others

...Respondents

WRIT APPEAL No.1069 of 2025

Between:

Telangaria Public Service Commission, rep. by its Secretary,

M.J.Road, Nampally, Hyderabad, Telangana State

...Appellant

: And
Bommera Sravan Kumar and another
...Respondents
‘ WRIT APPEAL No.1070 of 2025
Between:
Telangana Public Service Commission, rep. by its Secretary,
M.J.Road, Nampally, Hyderabad, Telangana State
...Appellant
And
Sale Prithivi and 2 others
: ...Respondents
WRIT APPEAL No.1071 of 2025
Between:
- Telangana Public Service Commission, rep. by its Secretary,
M.J.Road, Nampally, Hyderabad, Telangana State
...Appellant
And
A. E Fritzie Niraja .
' ...Respondents
WRIT APPEAL No.1072 of 2025
Between:
Telangana Public Service Commission, rep. by its Secretary,
M.J.Road. Nampally, Hyderabad, Telangana State
...Appellant

And
Dharma Vennela and 14 others
...Respondents



WRIT APPEAL No.1073 of 2025

Between:
Telangana Public Service Commission, rep. by its Secretary,
M.J.Road, Nampally, Hyderabad, Telangana State

...Appellant
And
S.Naresh and 24 others
...Respondents
WRIT APPEAL No.1074 of 2025
Between:
Telangana Public Service Commission, rep. by its Secretary,
M.J.Road, Nampally, Hyderabad, Telangana State
...Appellant
And
Chinthalapati Upender and 5 others
...Respondents
WRIT APPEAL No.1075 of 2025
Between:
Telangana Public Service Commission, rep. by its Secretary,
M.J.Road, Nampally, Hyderabad, Telangana State
...Appellant
And
V.Pavan and another
...Respondents
WRIT APPEAL No.1076 of 2025
Between:
Telangana Public Service Commission, rep. by its Secretary,
M.J.Road, Nampally, Hyderabad, Telangana State
- ...Appellant

And

Guguloth Suresh and 4 others
...Respondents

WRIT APPEAL No.1077 of 2025

Between:
Telangana Public Service Commission, rep. by its Secretary,
M.J.Road, Nampally, Hyderabad, Telangana State
...Appellant
And

Eshwara Prasad Kandula and 204 others
...Respondents



WRIT APPEAL No.1078 of 2025

Between:
Telangana Public Service Commission, rep. by its Secretary,
M.J.Road, Nampally, Hyderabad, Telangana State

...Appellant
And
Dasarn Sravan Kumar and 202 others
...Respondents
WRIT APPEAL No.1079 of 2025

Between:
Telangana Public Service Commission, rep. by its Secretary,
M.J.Road, Nampally, Hyderabad, Telangana State

...Appellant

And
P.Adithya and 213 others
...Respondents
WRIT APPEAL No.1080 of 2025

Between:
Shiv Raj Pabba, S/o Venu Gopal Pabba and 37 others
...Appellants
And
Eshwara Prasad Kandula and 4 others
... Respondents
WRIT APPEAL No.1086 of 2025
Between:
Boinpally Pranay Sai, S/o0 Vishnuvardhan and 91 others
...Appellants
And
Paramesh Matta and 131 others
... Respondents
) WRIT APPEAL No.1470 of 2025
Between:
Eshwara Prasad Kandula, S/o K.Maisaiah and 2 others
...Appellants

And
State of Telangana, General Administration Department,
Telangana Secretariat, Hyderabad, rep. by its Chief Secretary
and 191 others
... Respondents



COMMON JUDGMENT (Aparesh Kumar Singh, CJ):

Mr. A.Sudarshan Reddy, leammed Advocate General and
Mr. S.Niranjan Reddy, leamed Senior Counsel appear fQI_'
Mr. P.S.Rajasekhar, leamed Standing Counsel for Telangana Public
Service Commission, appellant in W.A Nos.1066, 1067, 1068, 1069, 1070,
1071, 1072, 1073, 1074, 1075, 1076, 1077, 1078 and 1079 of 2025.

Mr. D.Prakash Reddy, learned Senior Counsel appears for
Mr. Sriram Polali, learned counsel for the appellants in W.A.No.1086 of
2025 and respondent Nos.60, 61, 63, 64, 67 to 71, 74 to 79, 81, 82, 84, 86
to 125, 127 to 133, 135 to 137, 140 to 158 and 160 to 164 in W.A No.1066
of 2025.

Mr. G. Vidya Sagar, leamed Senior Counsel appears for
Mr. Sai Prasen Gundavaram, leammed counsel for appellants in
W.ANo0.1470 of 2025 and respondents in W.A.Nos.1077 and 1080 of
2025.

Dr. K.Lakshmi Narasimha, learned counsel appears for the ‘
éppellant in W.ANo0.1054 of 2025 and respondent No.158 in
W.ANo.1077 of .‘2025.

Mr. Poodattu Amarender, learned counsel appears for appellants in

W.A.No.1080 of 2025 and respondent Nos.23 to 39 in W.A.No.1066 of
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2025, respondent No.109 in W.A No.1077 of 2025 and respondent No.24
in W.ANo.1086 of 2025.

Mr. Gopal Sankaranarayanan, learned Senior Counsel appears for
Mr. Aditya Vyas, learned counsel for respondent Nos.62, 66, 72 and 80 in
W_.A No 1066 of 2025.

Dr. S.Muralidhar, learned Senior Counsel representing Mr. Aditya
Vyas, learned counsel appears for respondent Nos.65, 73, 85, 126 and 138
in W.A.No.1066 of 2025.

Mr. Avinash Desai, learned Senior Counsel for respondents No .81,
123 and 130 in W.ANo.1470 of 2025 and also for Ms. B.N.Pravalika
Goud, learned counsel for respondents No.'15 and 42 in W.A.No.1470 of
2025.

Mr. P.Vishnu Vardhan Reddy, lédrﬁéﬁ';seni'br:Counsel appears for
Mr. C.Janardhan, learned ;:ounsel for respondent Nos.83, 159 and 134 in
W.A No.1 066 of 2025.

M:. B.Rachna Reddy, leamed Senior Counsel appears for
Mr. Mohd. Baseer Riyaz, learned counsel for respondents/writ petitioners
in W.ANo.1066 and 1086 of 2025.

Mr. B.Adinarayana Rao, learned Senior Counsel appears for
Mr.Madas Bharath Chandra, learned counsel for respondent No.2 in

W.A No.1076 of 2025.
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Mr. Shadan Farasat, learned Senior Counsel, duly assisted by
Mr. Kaustubh Chaturvedi, leamed counsel appears for Mr. Abhishek
Sagar, leamed counsel for respondent No.6 in W.A.No.1054 of 2025,
virtually. |

Mk K.Sai Teja, learned counsel appears for
Mr. T.R.V.S.S.S.V.Prasad, learned counsel for respondent No.l in
W.A.No.1075 of 2025.

M. Aravindu Maturi, learned counsel appears for respondent No.1
in W.A.No.1067 of 2025.

Mr. J.Prabhakar, learned Senior Counsel appears for
Mr. Gummalla Bhasker Reddy, learmned counsel for respondent Nos.1 to 5
in W.A.No.1074 of 2025.

Mr. Shreyas Reddy Yalagiri, leamed counsel appears for
respondent No.1 in W.A.No.1069 of 2025.

Ms. Nisha Tiwari, learned counsel appears for Mr. Abhishek Sagar,
learned counsel for respondent No.l in W.A.No.1070 of 2025.

Mr. K.S.Murthy, leamned Senior Counsel appears for Mr. S.Rama
Mohan Rao, leammed counsel appears for respondent Nos.l, 3 and 4 in

W.A.No.1076 of 2025.
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Mr. M. Surender Rao, leamned Senior Counsel represents

Mr. Srinivasa Rao Madiraju,, .counsel  for  unofficial

rlearned

respondents/writ petitioners in. W \

Mr. Dama Seshadri Naidu ~Senior Counsel appears for

Ms. K. Kiran Mayee, leamcd.i:,ﬂqgcl-,;;‘for respondent No.12 in

W.A No.1086 of 2025.

2. The present writ appeals, except W.A.No.1470 of 2025, have been
preferred by the Telangana Pubhc Serv1ce Commission (hereinafter

referred 1o as ‘the Commission’) and: uccessful candidates aggrieved

petitioners in the nature
learned writ court to the Comml.’s‘sio‘i‘;l’ to g:dnduct re-evaluation by
following the method of moderati.or»lias: prescnbed in the case of Sanjay
Singh vs. U.P.Public Service Comniissibn? Al]ahabad'. Instead, it has
been prayed that the learned writ‘cou‘rt should -have confined the relief to
re-conduct the Mains examination»ﬁ‘ndér‘thev fecruitment Notification

No0.02/2024, dated 19.02.2024.

'(2007) 3 SCC 720
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4. The present challenge is regard the conduct of the Mains
examinations by the Telangana Public Service Commission vide
Notification No.02/2024,>dated 19.02.2024 for recruitment to Group-I
services (General Recruitment) for 563 posts. On 09.06.2024, preliminary
examination was conducted, the results of which were declared on
07.07.2024. The Mains examination was conducted from 21.10.2024 to
27.10.2024 in 46 centres. Evaluation of the said examination was done
from 01.11.2024 to 31.01.2025. The results of the said examination were
declared on 30.03.2025. Alleging that there are inconsistencies in
conducting the Mains examination and in the method of evaluation, the
writ petitioners, who are unsuccessful candidates, filed the W.P.No.11439
of 2025 and batch. The leamed writ court by a common order dated
09.09.2025 disposed of the said writ petitions with the directions referred
to hereinunder. It is appropriate to indicate the alternative directions which
the learned writ court has granted by allowing the writ petitions at paras

369 to 372 which are as under:

“Conclusion:

369.  After analysing the submissions of all the counsels, case laws,
and the material available on record, this Court feels that the
Commission, while conducting the Group-I Mains Examination had
not maintained transparency, integrity, acted in biased manner and
deviated their own Rules.

370. Due to the Commission’s negligence and inefficiency, the
affected individuals are the unemployee youth of Telangana State.
The candidates have spent a substantial amount on coaching classes,
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studying 10 to 12 hours a day and some candidates had resigned their
Jobs for the sake of preparation for this exam. The Commission failed
in both procedural aspects and evaluation method, which is
impermissible.

371.  Although, there have been two instances of cancellation of
Group-1 examination, the Commission has not learnt from its
previous experience.

372, In view of the foregoing discussions and also taking into
consideration the facts and circumstances mentioned above, these writ
petitions are disposed of with the following directions:-

(a;, The Final Marks List dated 10.03.2025 as well as General
Ranking List (GRL) dated 30.03.2025 are hereby set aside.

(b} The respondent authorities are directed to re-evaluate all the
answer scripts of the Group-1 Mains examination by applying the
moderation method in terms of Sanjay Singh and Anr. Vs. U.P.Public
Seivice Commission, Allahabad ((2007) 3 SCC 720), manually and
amounce the results. Based upon such results, the respondents
authonities are directed to take steps for filling up of said 563 posts.

(OTHERWISE)

(c) This Court is inclined to cancel the Group-I Mains examination.
The respondent authorities are directed to re-conduct the Group-l
Mains examination in Notification No0.02/2024 dated 19.02.2024, for
those who have succeeded in the prelims examination.

d) The above said exercise should be completed within a period of
eigat (08) months from the date of receipt of a copy of this common
order.”

5. For the convenience sake, the learned counsels for the parties have
broadly relied upon the pleadings and annexures of W.A .No.1066 of 2025.
The entire pleadings have been compiled in seven volumes. Therefore, this
Court wculd rely upon the pleadings and supporting documents in

W.A No.1066 of 2025.
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Impugned Judgment:

6. The writ petitioners assailed the results of the Group-1 examination
on a number of grounds. The learned writ court divided the entire issues
into two parts, they are 1 — Procedural Aspects and II — Method of

evaluation. The issues identified under these heads are as under:

“1) PROCEDURAL ASPECTS:-

a) Issuing of two hall tickets for the Group-I Examination.

b) Allocation of examination centresin a biased manner.

c) Inconsistency about the total number of candidates, who
appeared for the main examination.

d) Multiple evaluation of answer scripts.

e) Publication of provisional/total marks list.

f) Disclosing of un-qualified candidaté’s hall ticket numbers
in the Mains final marks list.

g) Increasing vacancies by adding'new vacancies.

2) METHOD OF EVALUATION:-

a) The selection of the evaluators.
b) The procedure of evaluation.
c) Telugu medium candidates were neglected.
d) Highest qualified candidates in specific centres.
e) Commission awarded the same marks to certain candidates.”
7. Be it indicated here that the learned writ court answered issues

(a) to (f) under the head ‘Procedural Aspects’ in favour of the wnt
petitioners, whereas issue (g) relates to increasi;g vacancies by adding
new vacancies was answered in favour of the Commission. The learned
writ court answered the issues (a) to (e) under the head ‘Method of
Evaluation’ against the Commission. Based on these findings, the learned

writ court in its conclusion at paras 369 to 372 held that the Commission
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had not maintained transparency, integrity, acted in biased manner and
deviated from their own rules. The learned writ court set aside the Final
Marks List dated 10.03.2025 as well as General Ranking List dated
30.03.2025. The learned writ court proceeded to issue alternative
directions, i.e., the respondent authorities were directed to re-evaluate a.ll
the answer scripts of the Group-I Mains examination by applying the
moderation method in terms of Sanjay Singh (supra), manually and
announce the results. Based upon such results, the respondent authorities
are directed to take steps for filling up of said 563 posts. (OTHERWISE)
This Court was inclined to cancel the Group-I Mains examination. The
respondent authorities were directed to re-conduct the Group-I' Mains
examination in Notification No.02/2024 dated 19.02.2024, 'fqrf those who
have succeeded in the prelims examination. These directions are under
challenge by the Commission and the successful candidates by ﬁling these
appeals except W.A.No.1470 of 2025. Be it indicated here that the writ
petitioners had not impleaded any of the successful candidates. The
successful candidates were impleaded at their instance during the course of

the proceedings of the case.
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Submissions of Mr. A.Sudarshan Reddy, learned Advocate General on

behalf of the Telangana Public  Service Commission/

Appellants/Successful Candidates:

(1) Procedural Aspects:

(a) Issuing of two hall tickets for the Group-I Examination:

8. Mr. A Sudarshan Reddy, learned Advocate General has submitted
that after the Prelims examination results were declared on 07.07.2024, a
Web Note was issued on 16.08.2024 giving instructions to the candidates
selected for the Mains examination to be held from 21.10.2024 to
27.10.2024. It is clearly stated therein that a néw hall ticket number would
be issued to the candidates appearing for the Mains examination. The hall
ticket for the Mains examination (Conventional Type) reflected the
Prelims examination hall ticket number. Therefore, no prejudice was
caused to the candidates. He has further pointed out that the High Court for
the State of Telangana also issued two separate hall tickets in conducting
the examination for appointment to the posts of Civil Judge (Junior
Division) for Screening Test (Computer Based Test) and Hall Ticket for
the Written Examination. Therefore, there was nothing wrong in issuing
two hall tickets for administrative convenience. Two hall tickets were
given for providing a continuous sequence for hall tickets which would be

convenient for printing OMR sheets accompanying the answer scripts,
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distributing them across examination centres and also in the examination
halls. The writ petitioners failed to demonstrate any prejudice caused to
them in issuance of two hall tickets for prelims examination and Mains
examination. The procedure followed by the Commission was transparent

and not arbitrary.

(b) Allocation of examination centres in a biased manner:

8.1. It is submitted that initially 45 centres were found to be sufficient
for the Mains examination. However, upon physical verification during the
first week of October, 2024, it was noticed that at Centre No.19, the
ground floor is at an elevation making it inaccessible to Persons with
Disability (PwD) candidates. 87 such PwD candidates originally allotted to
Centre No.19 were relocated to Centre No.21 (40 candidates), Centre
No.39 (43 candidates) and Centre No.36 (4 candidates). Since additional
space was allocated in Test Centres for PwD candidates (appearing with
scribes), there was a requirement to constitute a new Test Centre to
accommodate the candidates. Therefore, one Test Centre was added,

making the Test Centres to 46.

8.2. Leamed Advocate General has pointed out that there are no
separate toilets for men in Koti Women’s College. When the Union Public
Service Commission (UPSC) conducted examination at that particular

centre accommodating both men and women, there was a lot of
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inconvenience for the men. The candidates had to queue up outside the
toilets. It was reported in newspapers. Taking this into consideration, the
Commission after deliberation, allocated only women for the Test Centre
Nos.18 and 19 situated in Koti Women’s College. He has submitted that
all this process was conducted before issuing the hall tickets and no
prejudice is caused to the candidates appearing for the Mains examination
for increasing the test centres from 45 to 46.

(c) Inconsistency about the total number of candidates, who appeared

for the main examination:

8.3. Leamned Advocate General has drawn the attention of this Court to
the Web Note of “Statistical Summary of Attendance Pertaining to Mains
Examinations held from 21.10.2024 AN to 27.10.2024 AN’ dated
27.10.2024 issued by the Secretary of the Commission. He has submitted
that in column (iv) in the Note below the Table specifically mentioned that
‘the figures pertaining to the number of candidates who appeared for the
Mains Exams are collected from the Chief Superintendents of the exam
centres on the go when the examination was in proéress and are subject to

minor variation, if any.’ He further submitted that on 27.10.2024, the last

day of the Mains examination, it was tentatively arrived at 21,093. After
reconciliation, the said figure was revised to 21,110 as 17 candidates who

were present in the examination were erroneously marked as absent by the
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examination superintendents. This Court directed not to publish the result
of 25 candidates under the Sports Quota. After deducting this 25 from
21,110, the Commission had drawn up a list of 21,085 candid@;gs;?w;éfdf
appeared for all the seven papers in the Mains examination and: whose
results were declared including the 924 candidates who did not qualify in
the English Paper. Thus, in the Press Note dated 13.03.2025, it was statcd
that total number of candidates appeared is 20,161 and in the said figure,
924 can(hdates who did not qualify in the English examination lS not
mcluded Therefore, there i1s no discrepancy in the total number ;zf
candldates declared from time to time by the Commission. Therefore, the
ﬁndmgs of the learned writ court that the Commission declared multlple

ﬁgures at 'm_ultiple times are illegal.

B Y

8.4. Learned Advocate General has submitted that all the answer scripts
in the Mains examination were evaluated by two different evaluators.
However, in case there was a difference of more than 15% marks awarded
by two evaiuators, a third evaluation was carried out. The process of
evaluation of each evaluator was closely monitored by the Chief Examiner
to ensure that the evaluation is strictly implemented in terms of uniformity
and fainess. A system of scrutiny was undertaken after each evaluation to

verify whether marks are awarded to cach question answered by the
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candidate and whether the totals are correctly done. For all the languages,
adequate number of teaching faculty had been engaged for evaluation. The
Commission thoroughly identified and accommodated the subject experts
across the country and did not compromise with the quality of expertise.
All the evéluators engaged in the assessment of answer scripts were duly

trained by the Commission.

8.5. Leamed Advocate General has further submitted that the allegation
that there is no separate bar code for the third evaluation slip, while the
first and second evaluation (on the first page of the Answer Booklet) carry
unique bar codes, which render the third evaluation subject to
manipulation is not acceptable. He has submitted that since all the papers
are evaluated twice, provisions have been made on the first page itself for
the two evaluations. However, the third evaluation, which is necessary
only in a few cases, is provided for on the third page of the Answer -
Booklet. He has drawn the attention of this Court to the Sample Answer
Booklet, which contains three parts — (1) details of the candidates, (ii) a
table for first evaluation (which is signed by valuer, chief examiner and
scrutinizer) and (iii) a similar table for the second evaluation. The first part
of the Answer Booklet, i.e., details of the candidate, is removed prior to
sending for first evaluation. After obtaining the first evaluation and its

scrutiny, and prior to sending the paper for second evaluation, the portion
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containing the reference to the first evaluation is removed. This is done to
ensure that the second evaluation is independent and uninfluenced by the
first evaluation. Third evaluation, when the difference of more than 15%
marks between the first two evaluations, is conducted by removing all
three parts. Therefore, there was absolutely no scope for any manipulation

at any stage of evaluation.

8.6. Leamed Advocate General has further pointed out that the writ
petitioners have filed the list of evaluators by abusing their office in the
government service. They havé filed the letters addressed by the
Commissioner of Collegiate Education to the Commissioners of Police. He
has submitted that the list of evaluators is highly confidential to ensure
faimess and anonymity. As such, the Commission reserves its right to
initiate legal action against the writ petitioners for illegally procuring the
highly confidential documents. He has further pointed out that the writ
petitioners have levelled allegation against one of the evaluators i.e., Dr.
M.A.Malik, that he worked as a private tutor at RC Reddy IAS Study
Circle and he favoured his own students. It is submitted that the said Dr.
M.A Malik had not taken a single class in the said institution since 2010.
That he used to take classes around 14 years ago. In this connection,
learned Advocate General has drawn the attention of this Court to the letter

addressed by Dr. M.AMalik to the Secretary of the Commission,
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Hyderabad that he is taking legal action against the writ petitioners in

W.P.No.11439 of 2025 for making false allegations against him.
(e) Publication of provisional/total marks list:

8.7. Leamed Advocate General has referred to Para 15.2 under
‘Memorandum of Marks’ in the Notification No.02/2024, dated
19.02.2024 issued by the Commission for Group-lI Services (General
Recruitment), which specifically stated that the marks list of Mains
examination‘ (total marks) of all the candidates will be displayed on the
Commiséion’s website. However, paper-wise Memorandum of Marks of
all candidates could be accessed in their respective Logins for a period of
one week. That as per the said para, the Commission had provided the
paper-wise Memorandum of Marks of all candidates in their respective
logins. Therefore, the finding of the learned wrnt court that the
Coinmission ought to have published the total marks of all the candidates
along with provisional subject-wise marks, cannot be accepted. There is no
pleéding that the writ petitioners intended to compare their paper-wise
Ir;arks with that of the other candidates for recounting. He has submitt;:d

that the Commission has not deviated from its Rules of Procedure.
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(D Disclosing of un-qualified candidate’s hall ticket numbers in the

Mains final marks list:

8.8.  Learned Advocate General has submitted that while evaluating the
General English papers, it is not possible't'o;”lé'cﬁx;(f);' the céfegory of the
candidate. Therefore, it is imperative to evaluate all the seven papers of all
the candidates. Further, as per para 15 (Memorandum of Marks), there is
an option for recounting in all the papers. If all the papers were not
evaluated simultaneously, there was no provision for recounting at a later
stage, if a candidate chooses to seek recounting. The writ petitioners had
not shown any prejudice caused to them by publication of the marks of the
candidates who did not qualify in General English. All the marks of all the
candidates were declared. That does not réflect the ranking of the

candidates.

PRI R TR -2

2) Method of Evaluation and it\swim:?)’écf;

a) The selection of the evaluators:

8.9. The leammed Advocate General has submitted that the selection of
evaluators is entirely within the domain of the Commission. The writ
petitioners have not pleaded any prejudice with respect to any of the
evaluators. In respect of the finding of the learned writ court that one

Dr. M.A.Malik is alleged to have been associated with RC Reddy IAS



25

Study Circle, it has been submitted that Dr. M.A.Malik, after joining as
Associate Professor of Government Degree College, Chevella, in 2010,
had not taken even a single class in the said institution. In respect of the
finding of the learned writ court based on Press Note dated 13.03.2025 that
the Commission is taking renowned subject experts for the purpose of
evaluation, who are currently in service. Leaned Advocate General
submitted that the Commission had taken the ‘regular faculty’, which
means that even the retired faculty also inclgded in that definition. He
further stated that even the UPSC also uses the services of the retired
subject experts as evaluators. The breakup of the evaluators was placed at

pg.448, vol Il of the compilation.

(b) The procedure of evaluation:

8.10. The submissions on this issue have been referred to in the
later part of this judgment in order to avoid repetition with the submissions

of the learned Senior Counsel for the Commission.
(c) Telugu Medium candidates were neglected:

8.11. Learned Advocate General has submitted that the degree
college faculty teaches both English and Telugu Medium graduation
students. As such, they are competent enough to evaluate Group-I Mains

examination papers. He further submitted that on comparison with
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neighbouring State of Andhra Pradesh, it would reveal that the percentage
of successful candidates from both the States is more or less equal. The
entire exercise of evaluation was carried out with best possible practices
available. No injustice has been caused to any candidate irrespective of
medium. He has stated that out of the total vacancies, 10% vacancies were

occupied by Telugu Medium candidates.
(d) The highest qualified candidates in specific centres:

8.12. On the observation of the. learned writ court that from Centre
Nos.18 and 19, the highest female candidates, i.e., 71 female candidates
were selected, whereas in the remaining 26 centres, only 139 female
candidates were selected, learned Advocate General submitted that there is
no allegation of malpractice in those centres more so the writ petitioners

have not appeared from Centre Nos.18 and 19.

(e) Commission awarded the same marks to certain candidates:

8.13. Learned Advocate General has submitted that it is quite
natural that same number of marks will be secured by so many candidates
in a highly competitive examination.l He has referred to instance of a
candidate having the hall ticket N0.240902470 who got 253 marks and the
candidate having the hall ticket No0.240902471 also got 253 marks.
However, it did not mean that they got the same marks in all the subjects.

He has also referred to the table provided at pg.926, vol.V showing that so
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many candidates got the similar marks. On the question of similar marks
secured by number of candidates, the selection procedure mentioned in
para 12.3 of recruitment Notification No0.02/2024 has been adverted to
which provides tie breaker principles at various levels. If the total marks of
two or more candidates are equal, then the local status of the candidates is
constdered for ranking i.e., candidates lacal to Telangana are given first
positions. If the total marks and local status of more than two candidates
are equal, then the date of birth of the candidates is taken for ranking i.e.,
the elder candidate is given prior rank. If total marks, local status and date
of birth of two or more candidates are equal, then the ranks are awarded
based on the marks obtained by the candidates in Paper-I. If tie continues,
then highest marks in Paper-II would be given priority, even then if tie
continues then highest marks in Paper-III would be given priority, even
then if tie continues then highest marks in Paper-IV would be given
priority, even then if tie continues then highest marks in Paper-V would be
given priority. If then also two or more candidates are equal in all aspects,
the date of passing of the required qualifying examination will be taken
into account for consideration for ranking. If then also two or more
candidates are equal in all aspects as indicated above, the percentage of
marks in the required qualifying examination will be taken for awarding

the rank i.e., the candidate having higher percentage in the required
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qualifying examination is given prior rank. If then also two or more

candidates are equal in. all aspects;;their higher qualification will be taken

into account. If then alsogyg;;@if' candidates are equal in all aspects,

the date of passing of the higher qualification will be taken into account
for consideration for ranking:-and..even if the ranking is same, the
percentage of marks in higher qualification will be taken as criteria for

awarding the rank. Commission’s decision will be final in all other

exceptional cases other than the cases mentioned above.

8.14. Learned Advocate General has submitted that in the present
recruitment re-evaluation is not permitted. He has placed reliance on the
apex court judgments in Pramod Kumar Srivastava vs. Chairman,
Bihar Public Service Commission? (paras 7 and 8); Ran Vijay Singh vs.
State of Uttar Pradesh’ (paras 29°to 32) and Dr. NTR University of
Health Sciences vs. Dr. Yerra Trinadh®. He has placed reliance on the
case of Sanjay Singh (supra) (paras 17 and 23) and Sunil Kumar vs.
Bihar Public Service Commission’® (paras 2, 3, 18, 20 and 21) on the issue
of moderation. It is submitted that the Commission has the freedom to choose its

own method of evaluation.

2(2004) 6 SCC 714
3(2018) 2 SCC 357
*(2022) 18 SCC 716
’(2016) 2 SCC 495
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Submissions of Mr. D.Prakash Reddy, learned Senior Counsel for the

appellants in W.A.No.1086 of 2025 (Successful Candidates):

8.15. Mr. D.Prakash Reddy, learned Senio;' Counsel has adopted
the submissions of learned Advocate General on all the above aspects. He
has further submitted that the learned writ court should not have set aside
the examination since there is no case of systemic failure. He has
submitted that the observations on procedural aspects cannot justify re-
evaluation or to re-conduct the Mains examination. That the observation of
the learned writ court that the first and second evaluators did not put their
marks on the answer scripts does not reflect proper consideration of the
matter since the evaluators had put their marks on the answer scripts, the

third evaluator would come to know the marks awarded by the earlier

evaluators.

8.16. Learned Senior Counsel also submitted that the entire
approach of the learned writ court on procedural aspects of the conduct of
Mains examination is not correct as they are administrative measures by
the Commission for the fair fconduct of the examination. No prejudice has
been caused to the candidates. There is no allegation of mass copying or
leakage of paper. Learned Senior Counsel has referred to paras 48 to 64 of
the common additional counter affidavit on the method of moderation

adopted by the Commission. He has relied on the case of Institute of
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Chartered Accountants of India vs. Shaunak H.Satya® (paras 30 and
31) and Sunil "Ku'ma"r (supra) (para 20). It is submitted that the
recruitment a’g‘ency‘hgs;,’the freedom to decide what sort of evaluation has
to be followed. It is.vbe;yond scope of the writ court to decide the method of

evaluation.

8.17. He has also submitted that multiple evaluation of answer
scripts itself is moderation. That the Commission has the power to appoint
the subject experts for evaluation, even if they retired. The reasons for

coming to the conclusion by the learned writ court are therefore arbitrary.

8.18. Under Rule 3(xi) of the Telangana State Public Service
Commission Rules of Procedure (Rules of Procedure), the Commission
has the power to prescribe the procedure for evaluation. As such, the
finding of the learned writ court that no specific rule has been prescribed

for evaluation is without any basis.

8.19. On the issue of candidates selected from Centre Nos.18 and
19, it was submitted that the learned writ court did not take into account
the percentage of the selected candidates with the other centres. It has
strangely concluded that more number of female candidates were selected
from Centre Nos.18 and 19. The Commission had followed randomisation

while accommodating candidates at different centres. Learned Senior

(2011) 8 SCC 781
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Counsel has placed reliance on the decisions of the Hon’ble Supreme
Court in Ashok Kumar Yadav vs. State of Haryana’ (para 21); Ran
Vijay Singh (supra) (para 32), Tajvir Singh Sodhi vs. State of Jammu &
Kashmir ® (paras 31 to 36, 37 and 39) and Dee_pendra Yadav vs. State of

Madhya Pradesh® in support of his submissions.

Submissions of Mr. Gopal Sankaranarayanan, learned Senior Counsel

for the Successful Candidates:

8.20. Mr. Gopal Sankaranarayanan, learned Senior Counsel for the
successful candidates/respondent Nos.62, 66, 72 and 80 in W.A No.1066
of 2025 has sought to dislodge the findings of the learned writ court by

referning to data from the pleadings on record, which are as under:

NOTE ON DATA

CANDIDATES

. Appeared in preliminary exam - 3,02,172 (Ref. @8 of Commission WS)
. Qualified for mains exam - 31,403 (Ref. @8 of Commission WS)

. Sat for mains exam and wrote all 7 papers - 21,110(Ref. @912 of WA)

. Women candidates who sat for mains - 6,396

. Whose marks included in total marks list - 21,085 (Ref.@912 of WA)

. Got qualifying marks - 12,622 (Ref. @927 of WA)

7. Selected pursuant to mains exam - 563 (Ref. @ 316 of WA)

8. English medium candidates - 12,381 (Ref. @ 316 of WA)

9. Telugu medium candidates - 8,694 (Ref. @316 of WA)

10. Urdu medium candidates — 10 (Ref. @ 316 of WA)

QN bW N —

I1. SUBJECTS

11. Subjects in exam - English (qualifying) + 6 others(Ref. @383 of WA)
12. Marks - 900 (150 per subject) (Ref. @383 of WA)

13. Highest mark scored - 550 (Ref. @ 927 of WA)

14. Median mark scored - 369

15. Cut off marks for those qualified - 360

(for open category, EWS), 315 (OBC), 270 (SC/ST) (Ref. @. 927 of WA)

7(1985)4 SCC 417
$(2023) 17 SCC 147
%2024 SCC OnLine SC 724
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1. EXAMINATION
16. Number of centres - 46 [3 women centres] [Ref. (@ 917 of WA)
17..Average number of candidates in each centre - 459
18. Number of candidates in Cenwre 18 and 19 (women centre)
et R e - 7121 & 776
19; - Nuibér of evaluators — 351 [Ref. @ 152 of WA]

8.21. o By .A adopting the submissions of the learmed Advocate
General and Mr. D.Prakash Reddy, learmed Senior Counsel, he has
forcefully contended that neither on the issueg of procedural aspects nor on
the methods of evaluation, the writ petitioners have been able to show any
prejudiéé whlch necessitated the learned writ court to issue the impugned
dlrectlonThe 'lear\ﬁed Senior Counsel has made pointwise submissions on
the ﬁndiitgs'ré;idefed on different issues framed by leamed writ court and

R TS Y S S )
the response thereto by the successful candidates.

Fhé-I&tned Senior Counsel has coined the folldWi'ifl‘_'g’?‘fl'é:é ]

o ".A.ll’.‘?&!,a»

. ,ﬁough his written submissions referred to multiple
authorities on these issues but during course of submissions he has cited
some of the leading judgments which have been referred to in the latter

part of this judgment. Some of these decisions have also been cited by

other counsels during their submissions.

L. As a constitutional authority, the discretion of the Public Service
Commission ought not to be lightly interfered with, especially when
the Commission has evolved a non-discriminatory procedure.

*  Sanjay Singh v. U.P. Public Service Commission,
(2007) 3 SCC 720 (Para 50)

*  Sunil Kumar v. Bihar Public Service Commission,
(2016) 2 SCC 495 (Para 20)
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*  Tajvir$ gh Sodhi v. State of J & K,
(2023) 17 SCC 147 (para 31-36)

* Binod Kumar v. The State of Jharkhand,
(2022: JHHC : 25635-DB) (Para 14)

(Note: Binod Kumar (supra) was carried to SC vide SLP (C) No.21941-
21943/2022 and was dismissed on 14.12.2022)

II. The existence of a grave irregularity must not only be alleged
but also must have been proved.

* Vanshika Yadav v. Union of India,
(2024) 9 SCC 743 (Para 68-71, 86)

* State of West Bengal v. Baishakhi Bhattacharyya
(Chatterjee), 2025 SCC OnLine SC 719 (Para 12, 18-19)

IIL After such grave irregularity is proven, it must pervade the
entirety of the process so as to vitiate the entirety of the selection

* Tajvir Singh Sodhi v. State of J & K,
(2023) 17 SCC 147 (Para 43, 51)
* Vanshika Yadav v. Union of India,

(2024) 9 SCC 743 (Para 10, 62-63, 67)

Iv. Any allegation regarding the procedure or the evaluation
ought not to be entertained unless a prejudlce is shown to
have been caused to the Writ Petitioner.

* Sadananda Halo v. Momtaz Ali Sheikh,
(2008) 4 SCC 619 (Para 24, 35)
* Ashok Kumar v. State of Bihar,

(2017) 4 SCC 357 (Para 19)

8.23. He has also relied upon the observations of the Supreme
Court in Sunil Kumar (supra) (para 20) on the proposition that the
recruitment agency has the freedom to decide the method of moderation to
be followed in an examination. It has been submitted that a three-fold test
has been laid down in Vanshika Yadav vs. Union of India'® for the writ

court to interfere in the examination.

19(2024) 9 SCC 743
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8.24. He has also relied on cases of Vanshika Yadav (supra)
(paras 638 to 71 and 86) and Tajvir Singh Sodhi (supra) (paras 43 and 51),
that the existence of grave irregularity must not only be alleged, but must

be proved.

8.25. He has submitted that there is complete absence of mala fide
in the conduct of examination. The writ petitioners have not made any
allegations of mass cheating or mass copying or leakage of question
papers. Moreover, the methods of evaluation adopted by the Commission
are uniformly applicable to all the candidates including those who are
unsuccessful. Therefore, as per three-fold test in the case of Vanshika
Yadav (:§upra), unless there is a case of systemic failure or where the
integrity of the entire examination process is affected, the Court in exercise
of judicial review would not order re-conduct of the examination. That the
courts should not sit in judgment over the wisdom of the policy or the
procedure: adopted unless proven mala fides are present. He has placed
reliance on the judgment of Maharashtra State Board of Secondary and
Higher Secondary Education vs. Paritosh Bhupesh Kumar Sheth'!
(para 29). The writ petitioners had participated in the examination without
objection. They are estopped from challenging the process as an

afterthought after having been declared unsuccessful in the examination.

'1(1984) 4 SCC 27
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He has referred to Tajvir Singh Sodhi (supra) and submitted that when
the rules of the game are silent on evaluation, the Commission can device
its own mechanism which is non-discriminatory and uniform to all
candidates. He has relied on the judgment of the High Court of Jharkhand
at Ranchi in the case of Binod Kumar vs. the State of Jharkhand (dated
28.07.2022 in L.P.A.No.198 of 2019 and batch). The Special Leave
Petitions filed against the said order, bearing SLP (C) Nos.21941-21943 of

2022, were dismissed on 14.12.2022.

8.26. The learned Senior Counsel has submitted that mere
suspicion of manipulation or mala fide in third evaluation cannot be a
ground for mass cancellation of examination or re-evaluation of answer
scripts. He has relied on the judgment of the Hon’ble Supreme Court in

Vanshika Yadav (supra) (paras 62, 79, 86 and 87).

8.27. It is further submitted that every Commission has its own
standardg of evaluation. The method of evaluation adopted by the
Commission is in accordance with the settled law. It is further submitted
that the scheme ;6f evaluation (rules of the game) has not been cﬁanged
during or after the conduct of the examination. The procedure for
evaluation should be left to the expert committee. It is submitted that the
bane of the entire exercise for recruitment by the Commission has been the

unnecessary eagerness to show transparency, by issuing Web Notes and
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Press Notes from time to time. The finding of the leamned writ court
deserve o set aside since they fail to adhere to the three-fold test laid down
in Vanshika Yadav’s case (supra). The direction to conduct re-evaluation
by moderation on the lines of Sanjay Singh (supra) is also unsustainable.
Submissions of Dr. S.Muralidhar, learned Senior Counsel appearing
for the Successful Candidates:

8.28. Dr. S.Muralidhar, learned Senior Counsel for the successful
candidates/respondent Nos.65, 73, 85, 126 and 138 in W.A.No.1066 of
2025 has adopted the submissions made by previous counsels. According
to him, the conclusion at para 369 of the impugned Judgment regarding
lack of transparency, integrity and having acted in a biased. manper and

{dev1ated from, the rules as against the Commission. are:. un;fqunded4 Ej{g

éubmxts that the Rule 3(1x) of the Rules of Procedure, whlgh‘h‘g_‘o‘x}r g
under any circumstances, revaluation of answer sheets shall not be
entertained, is not under challenge. He has also referred to the Web Notes
dated 10.03.2025 and 13.03.2025 in that regard. He has also pointed out
that the observations made at para 307 of the impugned judgment
regarding the procedure followed by the higher body like the UPSC is
fundamentally incorrect. Under Article 320 of the Constitution of India,
the State Commission or the UPSC stand on the same footing. The finding

of the learned writ court that the candidates who intended to apply for a re-
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count in terms of para 15.2 of the recruitment Notification, need to know
both their own marks and the total marks of other candidates for
compaﬁson is completely incorrect. Any candidate seeking recount does
:gof have right to see the marks of other candidates for comparison and
T’;e‘ek a recount. He has referred to a judgment of a Division Bench of this
Court Mogﬂi Kinnera vs. the State of Telangana (W.A.No.195 of 2025,
dated 27.02.2025), where the same issue of evaluation by third evaluator
was in question. The learned Division Bench found that the allegations
were" A;:(.)mpletely bald. The apex court has opined that some procedure
shquld be adbpted to reduce ‘examiner subjectivity’ or “‘examiner
variabiiity’. The learned Division Bench opined that no fault could be
found on the method of evaluation by the third evaluator.

8.29. He has submitted that the last selection to Group-I Services
‘was made in the year 2011. The recruitment to Group-I Services after 14
years have been annulled on untenable grounds. It would have catastrophic
effect upon the State administrative set up. The aspirations of whole
generation of aspiring candidates would get shattered. In conclusion, he
submits that in the absence of any systemic irregularity, such as malice or
fraud that undermines the integrity of the entire selection process, the
results of the examination should not be cancelled nor can any re-

evaluation be conducted in any manner directed by the learned writ court.
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Submissions of Mr. K.Lakshmi Narasimha, learned counsel:

8.30. Dr. K.Lakshmi Narasimha "learhed coﬁnéél appearing for the
appellant in W.A.No0.1054 of 2025 submlts ihétngthe appellant, Mrs.
Shagffta Firdouse qualified through Urdu‘r;l‘le’diu‘m, having secured 512.5
marks, out of 900 marks, she was placed at général rank No.18. In the writ
petition, i.e. W.P.No.11439 of 2025, filed by Paramesh Matta, at para 24,
an allegation was made that Urdu medium candidates had been unduly
favoured. The learned writ court held the }allegation in favour of the Urdu
mcdium candidatc was frivolous. The appcllant’s wiarks, rank and
particulars were specifically discussed, tlaiéugh she was not impleaded as

R

party respondent. The 1mpugned Judgment has thus 'prejudncxally affected

her rights behind her back

8.31. Learned couﬁsel has, ’rc ying:on i:,‘-e"'d't:c:ision of State of
West Bengal vs. Baishakhi Bhattacharyya (Chatterjee)'?, submitted
that the findings of the learned writ court on the issues of English
qualifying marks, moderation in evalu_ation, hall-ticket renumbering,
exclusive centres for women, evaluation inconsistencies and statistical

irregularities are all misplaced. There is no proof of bias or any taint in re-

numbering or allotment of women centres, which are based on standard

22025 SCC OnLine SC 719
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logistics. The direction for re-evaluation or re-conduct of the examination
without any proven systemic irregularity is contrary to the principles of
proportionality as held in Baishakhi Bhattacharyya (Chatterjee).
Therefore, a blanket direction passed by the learned writ court for re-
evaluation by undertaking moderation in line with Sanjay Singh (supra)
or in the alternative, for cancellation of the entire examination, is wholly

unsustainable.

Submissions of Mr. S.Niranjan Reddy, learned Senior Counsel on
behalf of the Telangana Public Service Commission:

8.32. Mr. S.Niranjan Reddy, learned Senior Counsel appearing for
the Commission has, in continuity with the submissions made by other
counsels for the appellants stated the fact that only 3.76% of the candidates
amongst all candidates had a variance of 15% or more, which required
evaluation by a third evaluator. He has presented a comparative chart of
the centres with the percentage of the candidates who have qualified in the
ultimate result. The figures show that the success percentage of candidates
appearing from s;me' centres were higher i.e., 8.7% and 6.25%, corﬁpared
to centre Nos.lS and 19, where only female candidates were appearing.
Centre Nos.18 and 19 had 5.41% and 4.12% success rate. He has
explained the method of evaluation carried out by the Commission and

submitted that it is also a method of moderation. All the candidates
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appeared in the same subjects. In scaling down method, candidates have an

option to appear in variety of subjects;. . - .. -

RS

8.33. It is submitted thati ﬁoh‘_é of jlt‘i;tes complained about
the issuance of different hall tick’et‘s)‘:?or Mams ‘e);éﬁﬁnation though it was
notified by the Commission througﬂ aWeb Note before the Mains
examination. Such complaints were made after one month of the
examinations. Learned Senior Counsel has also clarified that during the
nitial hearing, though it was conveyed on behalf of the Commission that
there were no answer keys, but at the stage of final hearing, it was clcarly

brought to the notice of the learned writ court that each paper had clear key

answers. All the evaluators were instructed: to follow the key answers. The

learned writ court’s finding at para, 345, .as -regards variation in oral

submissions on the question of keyanswcrslscrroneous The additional
atfidavits filed by the Commission clanfy the existence of key answers,
based on which all the evaluators were instructed and trained to carry out
the evaluation. It is submitted that none of the petitioners could establish
that any of successful candidate had indulged in cheating, or that he was
the beneficiary of a favourable evaluation in his papers. He submitted that
therefore the impugned directions are fit to set aside by upholding the

sanctity of the Mains examination to Group-I services.
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Submissions of Mr. P.Vishnuvardhan Reddy, learned Counsel:

8.34. Mr. P.Vishnuvardhan Reddy, learned Counsel appearing for
the respondent Nos.83, 159 and 134 in W.A.No.1066 Qf 2025 submits that
the petitioners have made bald allegations in the writ petitions. It is
submitted that the Rules of Procedure permit the Commission to take
decision in respect of all selections and matters incidental to the selection,
which includes the basis on which the marks should be awarded, the
manner in which the evaluation is to be done. If the evaluation process has
been applied uniformly to all the candidates, petitioners cannot allege any
prejudice which may call for interference by the court in judicial review.
The Court is not an expert body for conduct of recruitment examination. It
1s further submitted that the petitioners have challenged the results after
participating in the Mains examination which has been held after 14 years.

The conclusions drawn by the learned writ court are patently incorrect.

8.35. Learned Counsel has also submitted a brief analysis of the
findings of the learned writ court on each of the aspects relating to
procedure and method of evaluation in line with his submissions made by
the earlier counsels representing the appellants. He referred to Rule 22 of

the Rules of Procedure that where no specific provision is made in the




42

Rules, the Commission may regulate its proceedings in such manner as it
decides. The allocation of examination centres was made by computer
software without any manual intervention. He has strongly denied the
allegations about inconsistency about the total number of candidates who
appeared for the Mains examination. It is submitted that the Commission

has elaborately explained it in their common additional counter affidavit.

8.36. On the issue of multiple evaluation of answer scripts, he has
also relied upon Rule 3(xi) of the Rules of Procedure and submitted that
the wnt petitioners failed to provid¢ any documentary evidence to any
manipulation in the third evaluatiqp whlch vitiated the sanctity of the

A RN

examination.

8.37. It is further submitted that ‘paras 12.1(D) and 15 of the
recruitment Notification should not be read together as both pertain to
different contexts i.e., Procedure of Selection and Memorandum of Marks
respectively. He has also refuted the observation that Telugu medium
candidates were neglected. The Commissiq_n provided separate answer
keys for English and Telugu medium, which were produced before the
learned writ court in a sealed cover. Therefore, the conclusion that English
was given primacy is factually and legally incorrect. Evaluation was

conducted fairly across all there mediums ensuring equal treatment to all
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candidates of all mediums. Finally, he submitted that if the impugned
judgment of the learned writ court is sustained, it would incentivize failed
candidates to file speculative challenges, endlessly delaying recruitment
and exacerbate the governance deficit.

8.38. Based on the above submissions, learned counsels for the
appellant Commission and successful cahdidates have prayed that the
impugned judgment being wholly unsustainable in law and on facts, be set

aside. The writ appeals may be allowed.

Writ petitioners/Unsuccessful Candidates:

Submissions of Mr. M.Surender Rao, learned Senior Counsel for the

writ petitioners (unsuccessful candidates):

9. Mr. M.Surender Rao, learned Senior Counsel appearing for the writ
petitioners/unsuccessful candidates has supported the impugned judgment

inter alia on the basis of the following submissions:

9.1.  After cancellation of the prelimiﬁary examination under recruitment
notification No0.04/2022 for 503 Gfoup-I posts, the Commission
committed serious illegality “in issuing recruitment  Notification
No0.02/2024 for holding examination to 563 Group-I posts by adding 60
posts on instructions of State Government vide G.0.Ms.No.16, dated
03.02.2024. The Commission failed to follow the directions passed by the

learned writ court in W.P.No.15811 of 2023, dated 23.09.2023 as upheld
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in W.A.No0.942 of 2023 by judgment dated 27.09.2023. The Commission
withdrew the challenge before the Hon’ble Supreme Court and on the
same day, i.e., 19.02.2024 issued the recruitment Notification No.02/2024.
The Commission acted in teeth of proviso to Article 320(3) of the
Constitution by framing Rules which can at best be called as executive

instructions not having any statutory flavour.

9.2.  However, it has been pointed out by the learned Senior Counsel for
the Commission, during the course of submissions, that the learned writ
court had answered this issue under procedural aspect (g) in favour of the

Commission.

9.3. Further, Mr. Rao submitted that the Commissioﬁ had failed to
follow the scheme of examination as prescribed under para 9 of the
recruitment notification. The procedure for selection prescribéd under para
12.5 perritted evaluation through digital mode or conventional mode. It
did not prescribe any such method of moderation which the Commission
adopted by evaluation through third evaluator in case of difference of more
than 15% in the evaluation of first two evaluators. The notification only

provided for criteria for normalisation and not moderation.
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9.4. Learned Senior Counsel has referred to the case of Ajith G. Das vs.
the State of Kerala'®, paras 8, 15, 27 and 28, wherein it was held that
PSC’s autonomy must be exercised within the confines of its role as a

facilitator of recruitment and not as an arbiter of administrative policy.

9.5. In the case of Mandeep Singh vs. State of Punjab'* paras 2, 8, 12
and 13, are referred to on the same proposition. The Commission has a
duty to make selection on the basis of requirement of the State
Government. It is contended that anything dome in undue haste also
smacks mala fide. The decision of the Commission to issue recruitment

notification on 19.02.2024 after withdrawal of the S.L.P., smacks of mala

fide.

9.6. He has also relied upon the decision in the case of Partha Das vs.
the State of Tripura'®, para 42, and contendéd that the apex court held
that State having failed to prove that the decision to apply NRP to the
ongoing recruitment process was in the larger Apublic interest, the
legitimate expectation of faimess in the recruitment process must be
upheld. The legitimate expectation of the candidates for :conduct of the
examinations under the Notification N0.02/2024 finds support from the

above decision.

132024 [N SC 1037
'*2025 SCC OnLine SC 1420
52025 IN SC 1049
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9.7. It is further submitted that in Ramjit Singh Kardam vs. Sanjeev

Kj-ur,_xingpmz,&the-apcx court held that the candidates who had participated in o

the selection: are not estopped from challenging the selection. The apex .

court atpara68 also held that the malice in law has been dealt. as

‘something done without lawful excuse’. Malice in law is also mala fide

exercise of statutory power for purposes foreign to those for which it is in

law intepded.

9.8.  However, this Court is of the view that the decisions cited on the
question. ,of . Commission’s autonomy vis-a-vis the Government’s
prerogatigqton,the role in making of the requisitions do not have a bearing

in the present case as the issue of addition of vacancies to the Notification

No0.02/2024 has faced an unsuccessful challenge before this court in earlier =~ . -

s. At the same time, the leamed writ court has answi

this issue in favour of the Commission.

9.9. Mr. Surender Rao, leamed Senior Counsel has questioned the
actions of the Commission after issuance of the Notification No.02/2024 at
length. According to him, despite specific provisions in the recruitment
notification prescribing the manner and procedure for conduct of the
examination through digital mode or conventional mode evalu}atio;ﬁ;\,

issuance of separate hall ticket for the Mains examination was without any

16(2020) 20 SCC 209
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information or basis to help particular candidates. He has explained the
pattern of the nine-digit hall ticket number. The first four numbers are
indicative of Group-I examination. The second two numbers are indicative
of the centre and the last three numbers are the indicative of the seat
number of the candidate. By referring to one of the sample answer sheets,
he has tried to show that the controlling bundle in the first page contains
the serial number of the answer booklet in the bundle. This information is
available with the evaluator while filling the marks in the table provided
therein. Therefore, it depicts lack of confidentiality in the evaluation. The

evaluator can know as to which candidate’s paper he is evaluating.

9.10. It is contended that as per the list of domain expert
evaluators published through Press Note by the Commission, the
evaluators covered only six subjects though each paper have more than
one subject which should have been examined by an expert of the said
subject. He has referred to the scheme and syllabus for recruitment to
Group-1. It comprises English as qualifying paper with 150 marks and the
remaining six papers, including one General Essay paper, each with 150
marks. He submits that leaving aside the General Essay paper, the other
five papers comprised three subjects, which should have been examined by

the domain experts.
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9.11. In the case of President, Board of Secondary Education,
Orissa vs. D.Suvankar'’, paras 6, 7, 8, 9 and 15, it was held that different
subject experts of subject should be appointed as examiners msteadqf
getting the papers with more than one subject evaluated by an examige;t
who is an expert of only one subject. He has also referred to Ceﬁtral
Board of Secondary Education vs. Aditya Bandopadhyay'® (paras 46,
47 and 151); Dr P.Kishore Kumar vs. the State of Andhra Pradesh®
(para 46(d)), wherein it was held that a student has legitimate expectation
for his answer sheets to be evaluated properly. If safeguards have not been
followed in evaluation, the entire process of evaluation was wrong and

defective. There was no proper evaluation in the eye of law.

9.12. - Based on these submissions, he has defended the impugned
Judgment passed by the learned writ court. He has inter alia also
questioned the conduct of the examination on the following points:
Allocation of centres by pick and choose method: Answer Scripts were not
anonymized/randomized; Lack of OMR Barcode for third evaluation;
Press Note is silent on multi-evaluation. No indication of evaluation is
contrary to law; Unauthorised evaluation work; Arbitrariness and lack of

moderation in the Commission’s average method of valuation.

'7(2007) 1 SCC 603
'® (2011) 8 SCC 497
2016 SCC OnLine Hyd 364
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9.13. He asserted that para 15.2 read with 15.3 of Notification
No0.02/2024 were violated in the publication of Total marks of all

candidates.

9.14. It is submitted that subsequent affidavits by the Commission

cannot cure the reasons omitted in the original counter affidavit.

9.15. Based on elaborate arguments, the learned Senior Counsel
Mr.Rao submitted that the learned writ court’s findings do not suffer from

any errors or illegality.
Submissions of Mr. B.Adinarayana, learned Senior Counsel:

9.16. Mr. B.Adinarayana, learned Senior Counsel appearing for
the respondent No.2 in W.A.No0.1076 of 2025 has in addition to the

submissions made by Mr. Rao, learned Senior Counsel, further contended

that:

9.17. The recruitment notification is silent on moderation. The
recruitment notification only provide for normalisation that is applicable to
Prelims éxamination. He has referred to paras 1.8 and 1.9 which are
relating to Mains examinations. He has also referred to para 12.5 of the
Notification and 6.7 of the Instructions to Candidates regarding written
examination (Mains) (Annexure-VI appended to the Notification) tﬁat the

notification did not provide for any moderation. Evaluation by two
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evaluators is not akin to moderation. The Commission has not been able to

demonstrate that it is not arbitrary.

9.18. That the Commission has not shown any conscidﬁs'déﬂc’i‘sidn
for undertaking moderation. No rationale is forthcoming to support the

action of the Commission for moderation.

9.19. The Commission has acted in a non-transparent manner in
violation of Rules of Procedure. Paras 15.2 and 15.3 of the recruitment
notification has been violated by not allowing opportunity to the
candidates to compare their marks with others and seek recognting. The
conduct of the Commission shows that it wanted to suppress the

information regarding marks obtained by other candidates.

9.20. It is contended that out of 46 centres, aboqt 85% _oﬁf. Jthe
selection is from 24 centres, whereas 15% from the rest of the centres. If
the process of randomisation had taken place, then such lopsided results

from soms centres may not be possible.

9.21. Any such decision regarding randomisation or moderation
etc., were not taken before commencement of the examination. It 1S
contended that the rules of the game cannot be changed in between. He has

referred tc the judgment of the apex court in the case of Vanshika Yaday

(supra).
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Submissions of Mr. Shadan Farasat, learned Senior Counsel:

9.22. Mr. Shadan Farasat, learned Senior Counsel appearing for
the writ petitioners/respondents in W.A .No.1045 of 2025 has focussed his

submissions on the issue of moderation.

(@) According to him, a candidate cannot be penalised for
defective evaluation process in which he has committed no mistake.
The method of moderation applied by the Commission could result
in three scenarios. Two liberal examiners examining the same
paper, two strict examiners examining the same paper or one liberal
and one strict examiner evaluating the same paper. Such kind of an
evaluetion exercise leads to systemic errors. If this unmethodical
| system of evaluation is not disapproved, it may lead to such en"ors
repeated every year. He has further stated that there was no clear -
quahty answer key prepared for the majority of the subjects. They
were often restricted only to sub- headings, not containing details of
“possible answers or permitting widely divergent marking ranges as
evident from the observations of the learned writ court at para 355

- of the impugned judgment.

(b)  Secondly, rather than having a Head Examiner assess each
evaluator’s independent style — a hawk or a dove, and then
accordingly moderate the final scores granted by that evaluator the
Head Exaniiner admittedly examined only a few sample answer
keys for each evaluator to give guidance in implementation of the
scheme of evaluation. He has referred to para 49 of the common

additional counter affidavit, dated 25.06.2025, of the Commission.
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(¢)  Thirdly, a number of evaluators were not regular faculty
from Universities, but rather retired individuals as stated by the
Commission in para 57 of its common additional counter affidavit,
dated 25.06.2025. Some, allegedly, also had relationships with

commercial coaching entities.

(d)  Fourthly, a simple mathematical calculation revealed that
evaluators have as many as over 2000 answer scripts to evaluate on
average for the subjects, where there were only 18 data
interpretation or 21 science and technology evaluators. This kind of
extreme workload is likely to affect errors and arbitrariness in the
evaluation process. The moderation as per Sanjay Singh (supra)

lirnits each evaluator to approximately 300 answer scripts.

(e)  Fifthly, there is nothing on record to indicate answer keys

were prepared in Telugu at all.

(H Sixthly, the Commission did not mix answer scripts from
different centres together, shuffle them out and then send out for
evaluation as is done in UPSC examination. Instead, as per
Commission’s own admission in para 29 of its common additional
counter affidavit dated 25.06.2025, it divided answer booklets from
one centre for each paper into smaller bundles, and then distributed
those bundles to evaluators. Consequently, large bunches of answer
scripts from each centre went to the same evaluators, significantly
increasing the chances of large bunches of students from each
centre doing well or poor depending upon the approach of the

eveluator.

(g)  Seventhly, it is contended that double and triple evaluation

are obviously not a solution to the problem of evaluator
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subjectivity. The system adopted by the Commission still leaves the
fate of each candidate to chance. Therefore, there is lack of proper
moderation in the present case which leads to adverse

consequences. According to the learmmed Senior Counsel Mr.

Farasat, moderation as per Sanjay Singh (supra) is only solution.

Therefore, the learned writ court rightly directed the Commission to
undertake re-evaluation in the manner prescribed in Sanjay Singh

(supra) as prescribed at para 232 of the said judgment.

Learned Senior Counsel for the writ petitioners has relied on

the decisions of the apex court in Sujasha Mukherjee vs. High Court of

Calcutta through Registrar’®, U.P.Public Service Commission vs.

Manoj Kumar Yadav’'; Disha Panchal vs. Union of India?; and

Pranav Verma vs. Registrar General of the High Court of Punjab and

Haryana at Chandigarh®, to support his submissions on the absence of

any proper method of moderation by the Commission in the present case.

Therefore, the operative direction of the leamed writ court to conduct re-

evaluation by following the method prescribed in Sanjay Singh (supra)

requires no interference.

2(2015) 11 SCC 395
21 (2018) 3 SCC 706

22(2018) 17 SCC 278
3 (2020) 15 SCC 377
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Submissions of Mr. G.Vidya Sagar, learned Senior Counsel:

9.24. Mr. G.Vidya Sagar,leamcd Sénior Counsel for the

appellants, by way of cross.-app A:No0.1470 of 2025 and
respondents in W.A No.1077 and 1080()? 2025, has inter alia made the

following submissions:

9.25. Any deviation from the tefnisf and conditions of recruitment
Notification No.02/2024 is arbitrary. He Has referred to paras 1.6, 1.7, 1.8
and 1.9 which provide for digital or convertiori mode of evaluation. There
is no mention of moderation. He has’ alsb_'référ}ed to paras 12, 12.5 and
13.6 of the recruitment notification. Therewas non-compliance of paras
15.2 and 15.3, which relate to Memorandum of Marks. He has also drawn
the attention of this Court to other cdnditions of the recruitment

Notification, such as paras 17 and 18, &« "

9.26. He submitted that the recruitment Notification No.02/2024
contained detail process to be adopted in the recruit process, but the Web
Note issued thereafter makes a coniplete departure. The Web Note dated
16.08.2024 had for the first time displayéd sample answer booklets and
hall tickers on the Commission’s web site, that there were two evaluators.
Later, by Web Note dated 27.09.2024, change in the answer booklet and
hall tickst number were communicated. This Web Note reflects

introduction of third evaluator. In the case of the third evaluation, there is
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no darkening of any bubbles like the two evaluations on the first page of
the answer sheet. The Mains examinations were held from 21.10.2024 to
27.10.2024. Later by Web Note dated 05.03.2025 after the examinations
are over, the candidates were cautioned against social media. The
Commission also communicated that paper-wise marks and provisional
marks sheet would be released shortly. By Web Note dated 10.03.2025, it
was communicated that after the publication of marks, a candidate may
apply for re-counting. By clause 3 of Press Note dated 13.03.2025, it was
communicated that double valuation is mandatory. This had no reference

in the recruitment Notification No.02/2024.

9.27. Learned Senior Counsel has then referred to the first counter
affidavit of thevCommission, specifically to paras 14, 16, 25 and 26. He
has also referred to paras 48 to 54 and 62 and 64 of the second counter
affidavit of the Commission, which contains answer to the allegations
regarding evaluation method. It is submitted that a statement was made
that no such moderation is required in Group-I examination because all
papers were mandatory. However, later in the additional affidavit dated
08.07.2025 filed by the Commission, it is stated that third evaluation was
made for more than 700 candidates. At that stage, arguments were
concluded and judgment was reserved. Only written submissions were to

be filed. Therefore, the learned writ court at paras 344 and 345 of the
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impugned judgment observed that the stand of the Commission on

evaluation and key answers were inconsistent. In one of the affidavits, the

Commission had referred: to: bot nd.moderation/ normalisation.
There was no clarity as tohowthé valuation of answer sheets or
moderation was to be undertakeﬁ by the Commission. In this regard,
reliance is placed upon Babu Verghese vs. Bar Council of Kerala®

(paras 31 and 32), State of Jharkhand vs. Ambay Cements?’ (para 26)

and State of Tamil Nadu vs. G,Hemalatb3326. :

9.28. Learned Senior ComSeliégéténds that the Commission could
not have evaluated answer sheets by ‘more than one evaluator as it
amounted to re-evaluation, which is in teeth of Rule 3(ix) of the Rules of
Procedure framed by the Commission itself. Therefore, thé learned writ
court held that if re-evaluation is not proper, fresh examination is the only
option. The cross-appeal, i.e., W.A No.1470 of 2025 is directed against the

direction of the learned writ court for re-evaluation by moderation.

9.29. Based on these submissions, learned Senior Counsel for the
appellants in W.A.No.1470 of 2025 has supﬁorted the findings of the

learned writ court and sought re-conduct of the examination.

 (1999) 3 SCC 422
%5 (2005) 1 SCC 368
26(2020) 19 SCC 430
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Submissions of Mr. D.Seshadri Naidu, learned Senior Counsel:

9.30. Mr. D.Seshadri Naidu, learned Senior Counsel for the
respondent No.12 in W.A.No.1086 of 2025, has taken this Court to the
finding of the learned writ court on the procedural aspects, like issuance of
two hall tickets, allocation of centres, discrepancy in the number of total
candidates appearing, multiple evaluations and non-publication of
provisional marks sheet, evaluation of papers of candidates disqualified in
English paper, and lastly, the lack of consultation with the government.
The last point was answered in favour of the Commission, against which

no challenge has been made.

9.31. Mr. Naidu, learned Senior Counsel, has pointed that the
Commission violated its own professed standards by employing retired
persons for evaluation. He emphasized that evaluation was not undertaken
by subject experts of the six papers, apart from English. He has also
reiterated the submission of the previous counsels appearing for the writ
petitioners on the pattern of identical marks obtained by about 719
candidates. According to him, on aécbﬁnt of ‘n'on-observance: of a proper
biometric system, the checks and balances in screening the candidates and
ruling out chances of impersonation were compromised. Mr. Naidu also
submitted that the learned writ court found serious discrepancy in the

answer keys and grading of marks for different papers. According to him,
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there are no experts for evaluation of papers in Telugu medium. He

supportzd the ﬁndings_qf the learned writ court.
Submissions of Mr;igl;?:l?_.,ljabhakar, learned Senior Counsel:

9.32. Mr. J.Prabhakar, learned Senior Counsel, for respondent
Nos.1 tc 5 in W.A.No.1074 of 2025 submitted that the candidate appearing
in Telugu medium had also complained against the manner of evaluation

by the Commission.
Submissions of MrKSMurthy, learned Senior Counsel:

9.33. Mr. K.S.Murthy, learned Senior Counsel for respondent
Nos.1, 3 and 4 in W.A.No.1076 of 2025, also submitted that the Telugu
medium candidates suffered since their answer scripts were not properly

evaluated in the abs of expert examiners of Telugu medium. In those

centres, the pefcentage of Telugu medium candidates qualified was

abysmally low.
Submissions of Ms. B.Rachna Reddy, learned Senior Counsel:

9.34. Ms. B.Rachna Reddy, learmed Senior Counsel for
respondents in W.A.No.1066 and 1086 of 2025, has questioned the entire
method of evaluation by a third evaluator. She submits that the first Web
Note dated 16.08.2024 made no mention about third evaluator. It was

introduced in the later Web Note. Moreover, the third evaluator did not
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have any OMR sheet for marking, which gave scope of manipulation. She
has also reiterated the submissions on the issues concerning total number
of candidates appeared, non-observange of biometrics in screening the
candidates and in the publication of final marks. The Commission gave
different numbers of candidates 'who_tappcared at different stages till the
final marks were published. The common additional counter affidavit of
the Commission showed changes in nilmbelf of candidates from time to
time. All this taken together point to a well thought out conspiracy to
manipulate the results of the Commission. Based on these submissions, it
is prayed that the findings of the learned writ court are just and proper,
recorded after detail analysis of the materials placed by rival parties.
Therefore, there is no scope for interference in the matter. She has relied
upon the decisions rendered in Baishakhi Bhatt:icharyya (Chatterjee)
(supra), Veerendra Kumar Gautam vs. Karuna Nidhan Upadhyay”’
and the decision of the apex court in Anoop M. vs. Gireeshkumar T.M.

(S.L.P. (C) Nos.5077-78 of 2024, decided on 04.11.2024).

9.35. Ms. Nisha Tiwari, learned” counsel for respondent No.l in
W.A.No.1070 of 2025 has submitted written submissions in support of the

findings of the learned writ court on more or less same lines.

27(2016) 14 SCC 18 : 2016 SCC OnLine SC 704
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Reply submissions by the learned Advocate General:

10.  Leamed Advocate Genéral has submitted that during the course of
the lengthy hearings, almost every issue has been canvassed on behalf of
either parties and as such, any detailed reply is avoidable. He, however,
has countered the pointed allegations by learned Senior Counsel,
Mr. Surender Rao on the issue of addition of 60 posts to the earlier
advertisement of 503 posts under Notification No.04/2022. It is submitted
that this was the subject matter of challenge in W.P.Nos.21239 and 22320
of 2024, which were dismissed by the learned writ court vide common
judgment.dated 15.10.2024. He has referred to paras 7 and 10 of the
aforésaiﬂf judgment. It is also pointed out that the writ appeal Nos.1188
and 1190 of 2024 preferred by the unsuccessful writ petitioners was
dismissed on 18.10.2024. He has drawn the attention to para 20 of the said
Judgment. The Special Leave Petition (Civil) No.22790 of 2024 was also
disrrﬁssed on 06.12.2024. He has also brought to the notice of this court
that some of the candidates challenged the Notification No.02/2024 in
* W.P.No0s.26038 of 2024 and batch, which were dismissed on 06.12.2024.
“He has also referred to the findings of the learned writ court at para 23.
The Special Leave Petition (Civil) No.2410 of 2025 preferred by the
unsuccessful writ petitioners was also dismissed on 03.02.2025. Tﬁe

contention made on behalf of the writ petitioners on the issuance of
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Notification No0.02/2024 after withdrawal of the Special Leave Petition
preferred by the Commission is therefore misplaced. The petitioners
cannot rake up the issue again. The Telangana State Public Service
Commission Regulations, 2014 provides for conduct of examinations by
the Commission. Para 3(ix)(d) of the Rules of Procedure clearly provide
that no case of revaluation would be permissible. Further, Rule 3(x1)(v) of
the Rules of Procedure gives enough flexibility to Commission to
prescribe the procedures which are incidental to the selection. The entire
thrust of the petitioners’ case relates to the procedural aspects framed by
the learned writ court, which are within the domain of the Commission in
the conduct of the examination. They are non-discriminatory and have
been applied uniformly throughout the selection process. It has not

resulted in any prejudice to any of the candidates.

10.1. Learned Advocate General has explained that each paper
having different subjects was examined by different examiners. By way of
illustration, he referred to the paper, which contains History and Culture of
India, History and Cultural Heritage of Telangana and Geography of India
and Telangana i.%., Paper —II. It is also stated that the entire evaluation
process was centralised. In the scheme of things employed by the
Commission, each candidate’s papers were evaluated by almost fourteen

evaluators. Therefore, there could not be any scope of favouring any




candidate by any examiner, more so when the identity of every such
_candidate was kept confidential by removing the relevant part of the-first

: wer script where the details of the candidates are recorded.. The

answerJaeets were identified by the barcode. Therefore, no allegatioti's".‘cif." |
blas, lack of transparency or any systemic irregularity affecting  the
mtegntyof the examination could be established for the learned writ court ‘

to mt;:;{fere 4n the matter. Learned Advocate General has placed speaﬁc

1 g t}\;‘at.rthé presence of the third evaluator was well known tQ:t}}i_'e
can@idate,s”thmugh the Web Note published in September, 2024 much
before the ’examinations started from 21.10.2024. In fact, the uploaded
sample ansWer booklet reflected on the second page the presence of the:
third evaluator. The allegation that the rules of the game were changed by
conducting the evaluation through the third evaluator is wholly unfounded.

It is further submitted that paras 15.2 allowed individual candidates to see

% (2010) 5 SCC 349




their own marks paper-wise and seek recounting if they were dissatisfied
with their marks. The total marks of the Mains examinations of all the
candidates were uploaded after such recounting. Allegations to the
contrary by reading paras 15.2 and 15.3 are wholly misplaced. He has
demonstrated the manner in which the individual examiners fill the answer
blocks in the first page of the answer sheet during his. evaluation.
Thereafter, they are scrutinized and the bubbles are filled. Similarly, in the
second evaluation, the same exercise was done by the examiners and the
scrutinizer in the presence of the Chief Examiner. Leamed Senior Counsel
has also refuted allegations relating to the sealed cover containing the
answer sheet provided to the writ court. It is submitted that the learned writ
court committed an error at para 355 of the impugned judgment by
recording that the grading of marks for each paper had different patterns. It
is submitted that the answer keys for English, Essay Paper and other
papers had different grading patterns, whereas the leamed writ court went
wrong by mixing up all the papers with one yardstick. It is submitted that
‘the materials placed in sealed cover ought not to have been revealed by the
learned writ court. He contends that the writ petitioners have in improper
manner obtained the details of evaluators and disclosed their identity from
the concerned government colleges or other sources. Leamed Senior

Counsel further added that in the absence of any allegations of mala fides
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against anyone or any paper leakage or the examination at any centre being

.comprormised, there was no justification for the learned writ court to order

'égndllct of the examination. It is submitted that the pctitiong:r"sgfdidzsnot
: 1mplead the selected candidates. They got themselves. implé,adéd :during
the proceedings before the learned writ court. The details of the
moderation exercise undertaken by the Commission as explained in their
counter affidavit have been adverted to, to submit that the Commission had
made a conscious effort to ensure that the evaluation process did not suffer
from ‘examiner variability’ or ‘hawk - dove effect’. He has refuted that

evaluation was lopsided to favour few people. He has referred to the

decision of this Court in W.A.No0.195 of 2025, dated 27.02.2025, -where

,&, thlSCourt The‘retfo,re;;‘if&

par icular method of evaluation as it lies inithe

the Commission.

10.3. Mr. Gopal Sankaranarayanan, learned Senior Counsel, in
_reply, submitted that the petitioners have expanded their submissions on
many technical aspects or procedural aspects, which were not argued
before the learned writ court. This Court at the appellate stage should not
entertain rhose submissions made beyond the grounds urged before the

learned writ court. He submits that the Commission has been more than
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transparent in the conduct of examination which has become a reason for
the attack. He has also rebutted the submission of Mr. Shadan Farasat,
learned Senior Counsel on the question of moderation employed by the
Commission by referring to the decisions rendered by the High Courts of
Telangaﬁa and Madras in Mogili Kinnera (supra) and E.Ranjith (supra)
respecﬁf/ely.' ‘He has distinguished the judgments relied upon by the
petitioner_s. He has also submitted that the diagrams submitted by the
petiti-oners‘ are faulty. The method of moderation adopted by the
Commié_sion ‘had nothing to do with the success rate at different centres.
Based on these submissions, learned Senior Counsel for the Commission
and the successﬁll candidates have prayed for that the writ appeals be

allowed by setting aside the impugned judgment.

ANALYSIS AND DISCUSSION:

11. We have considered the submissions of learned counsel for the
parties. We have also taken note of the copious materials placed on the
records of writ appeal No.1066 of 2025, which is the lead matter. We have -
also taken note of the decisions relied upon by learned counsel for the
parties. Some of them by both sides. The learned writ court in its
concluding para 369 onwards felt that the Commission had not maintained

transparency, integrity, acted in biased manner and deviated from their
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own rules in conduct of Group-I examination. Based upon the discussions
made and taking into account facts and circumstances referred to therein,
Final Marks List dated 10.03.2025 and the A.General Ranking List dated
30.03.2005 were set aside. The learned writ court:directed re-evaluation of
the answer scripts of Group-I Mains examination by applying moderation
method in terms of Sanjay Singh (supra) manually and announce the
results. Based upon such results, respondents were directed to take steps to
fill up the said 563 posts. The learned writ court went on to issue
alternative direction that it is inclined to cancel the Group-I Mains
examination and direct for re-conduct under Notification No.02/2024,

dated 19.02.2024 for those who succeeded in the Prelims examination.

12. The chronology of dates and events inCluding the cancellation of
the recruitment Notification No0.04/2022 and the initiation of the instant
recruitment to Group-I- services under Notiﬁcatioﬁ No.02/2024, as are
borne from the pleadings of thé record contained in W.A.No.1066 of 2025

are being narrated hereunder:

Chronology of Dates a‘ﬁd Events:

26.04.2022: The Telangana State Public Service Commission/Appellant
issued notification No.04/2022 for recruitment for 503 vacancies in Group-I
Services. This was the first notification issued for Group-I service after
formation of the State of Telangana in the year 2014. Earlier notification
was in 2011.

23.09.2023: W.P. No.15811 of 2023 was filed challenging the preliminary
exam held pursuant to the notification. The writ petition was allowed by
cancellation of the examination.
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27.09.2023: W.A. No0.942 of 2023 filed assailing the above was dismissed.

03.02.2024: The State Government issued G.O. Ms.No.16 (Finance Dept.)
whereby 60 additional vacancies in Group 1 services were added.

19.02.2024: SLP (C) Diary No0.44500 of 2023 filed by the Commission
. against order dated 27.09.2023 in W.A. No.942 of 2023 was dismissed as
withdrawn. The Notification No.04/2022 dated 26.04.2022 was withdrawn.

, ,19.02.2024: A fresh Notification vide No0.02/2024 for Group-I Services
was issued by the Commission, the subject matter of the present writ
appeals.

09.06.2024: Preliminary examination was conducted in 897 test centres.

12.06.2024: A Web Note on Day Wise schedule for the Group-I (Mains)
Examination was uploaded by the Commission.

21.06.2024: A Web Note was issued on display of scanned copy OMR
sheets in candidate’s login. The district wise details of candidates who have
appeared for the Group-I preliminary examinations were shown.

| 07.07.2024: Results of the preliminary exam were declared.

16.08.2024: A Web Note was issued by the Commission announcing the
date of Mains Exam as 21.10.2024 to 27.10.2024 to be held in Hyderabad. It
was indicated that separate hall ticket will be issued for the Mains Exam.
Sample answer booklet was issued with this Web Note. The Preliminary &
Mains exam hall ticket numbers were indicated therein. The Web Note
informed that sample answer booklets along with instructions printed on
Hall Ticket would be available on the commission’s website from
17.08.2024.

- 27.09.2024: A Web Note was issued for display of Revised Answer Booklet
for Paper on General English, Paper V on Science and Technology and Data
Interpretation and latest Hall Ticket Instructions. :

09.10.2024: A Web Note was issued by the Commission instructing the
candidates to download Main Hall tickets. Sample Mains Hall ticket were

shown.

15.10.2024: W.P. Nos21239 and 22320 of 2024 filed inter alia
challenging notification No.02/2024 were dismissed by the Court.

18.10.2024: W.A. Nos.1188 and 1190 of 2024 challenging the order dated
15.10.2024 in W.P. No0.21239 of 2024 were dismissed by the learned

Division Bench.
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21.10.2024 to 27.10.2024: Mains Examination was conducted by the
Commission in 46 Centres in Hyderabad.

27.10.2024: Web Note on statistical summary of attendance pertaining to
Mains Examination held from 21.10.2024 to 27.10.2024 was issued.

01.11.2024 - 31.01.2025: The period during which answer scripts were
evzluated in a Centralised manner. B

06.12.2024: SLP (C) No.27790 of 2024 challenging the order dated
18.10.2024 in W.A. No.1190 of 2024 was dismissed by the Hon'ble
Supreme Court. '

26.12.2024: W.P. No. 26038 of 2024 & batch, where G.0.Ms.No.29, dated
08.02.2024, whereby G.0.Ms.No.55, dated 25.04.2022 was amended and
G.0.Ms.No.96, dated 22.07.2019 as well as the Notification were
challenged, were dismissed. S O P

03.02.2025: SLP (C) No.2410 of 2025 against order dated 26.12.2024 in
W.P'. No.26038 of 2024 was dismissed, , ..,

10.03.2025: Web Note issued about;the display of Paper-wise Marks in
Candidates’ Login and Provision for Recounting 'of marks. Candidates were
instructed to download memorandum:of -marks sheet of the Mains
exarninations. ‘ . o

12.03.2025 to 02.04.2025: Writ Petitioners: made representations to the
Chairman and Secretary of Telangana Public Service Commission on
vanous issues after final results were released, dated: 12.03.2025,
15.03.2025, 16.03.2025, 21 .03.2025, 02.04.2025.

13.03.2025: Press Note was issued by the Commission in the nature of
clari‘ication regarding the doubts and misinformation with respect to the
Mains Examinations.

15.03.2025 - 02.04.2025: RTI Applications were submitted by petitioners
to the Public Information Officer on 15.03.2025, 28.03.2025, 01.04.2025,
02.04.2025. '

30.03.2025: General Ranking List was published by the Commission.

09.04.2025: The Commission notified the list of candidates picked for
certificate verification to be held between 16" — 21 April, 2025.

16.04.2025 to 21.04.2025: Verification of certificates of candidates were
undertaken.
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16.04.2025: In W.P. No.11439 of 2025, the learned Single Judge passed an
order permitting the Commission to carry out certificate verification, but
restraining it from issuing appointment orders.

21.04.2025: Secretary of the Commission sent letter regarding accusations
made by Bommu Poojitha Reddy.

22.04.2025: FIR registered against Bommu Poojitha Reddy.

25.04.2025: W.P. No.12431 of 2025 challenging the evaluation and result
publication process of the Mains exam was dismissed.

30.04.2025: W.A. No.487 of 2025 filed challenging order dated 16.04.2025
in W.P. No.11439 of 2025 was dismissed with a request to the learned
Single Judge to decide question of interim relief before ensuing summer
vacation.

09.09.2025: The learned Single Judge allowed the writ petitions. The
impugned order is under challenge in the present Writ Appeals.

13.  The above chronology of events starts from earlier Notification
No0.04/2022. The results of preliminary examination held thereunder on
11.06.2023 were challenged in W.P.No.15811 of 2023. The writ petition
was allowed vide order dated 23.09.2023. W.A.No0.942 of 2023 preferred
against it was dismissed on 27.09.2023. The special leave petition i.e., SLP
(C) Diary No.44500 of 2023 preferred by the Commission was withdrawn
on 19.02.2024. The instant recruitment Notification N0.02/2024 was
issued on the samé day i.e., 19.02.2024. Prior to that by G.0.Ms.No.l16,
dated 03.02.2024, the government had asked the Commission to fill up 60
posts in Group-I examination. The addition of 60 posts in the fresh
recruitment notification No0.02/2024 issued by the Commission was

challenged in W.P.No0s.21239 and 22320 of 2024. The learned writ court
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vide jucgment dated 15.10.2024 refused to entertain the challenge to the
imtiation of fresh recruitment to Group—l posts under the impugned
Notification No.02/2024. The writ appeal Nos.1188 and 1190 of 2024 by
the aggrieved petitioners w‘ere.ldis_missec.l on 18.10.2024. The Special
Leave Petition No.27790 of 2024 was also dismissed on 06.12.2024. The
legality of G.O.Ms.No.29, dated 08.02.2024, whereby G.O.Ms.No.S5,
dated 25.04.2022 was amended and G.0.Ms.No.96, dated 22.07.2019,
were called in question in W.P.‘No.26038 of 2024 and analogous writ
peutions. The vires of Rule 22(2)(a) énd (b) of the Telangana State and
Subordirate Service Rules, 1996 (ihe Rules of 1996) were also called in
question. The writ petitioners had urged before the Court that since the
directions contained in order of the learned writ court in W.P.No.15811 of
2023 were affirmed in W.A.N0.942 of 2023, the only option left with the
Commission was to re-conduct the .eXamination. The petitioners took a
plea that in the teeth of such directions, issuance of new recruitment
Notification No.02/2024, dated 19.02.2024 was bad in law. Secondly, in
the event of re-conduct of examinatign, the respondents were required to
adhere to the same number of vacancies. By the Notification No0.02/2024,
the Government enhanced the vacancies from 503 to 563 enlarging the
zone of consideration, which was impérmissible; The learned Division

Bench vide judgment dated 26.12.2024 dismissed the writ petitions
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without granting any relief to the petitioners with liberty to file separate
proceedings in relation to that aspect based on subsequent events. The
Special Leave Petition (Civil) No.2410 of 2005 preferred by the aggrieved
petitioners was dismissed on 03.02.2025. It would also be relevant to
mention here that in the impugned judgment, the leammed writ court
rendered a finding on the issue of increase in vacancies in favour of the
Commission, against which no appeal has been filed by the writ

petitioners.

14.  The present writ petitions were filed challenging the results of
Group-I Mains examinations under Notification No0.02/2024 inter alia on a
number of grounds both on the manner of the conduct of the examinations
and also the method of evaluation adopted by the Commission. The
leamed writ court framed two broad propositions, as extracted hereunder
to answer the contentions raised by the rival parties. Its findings start from

para 301 of the impugned judgment.

“1) PROCEDURAL ASPECTS:-

a) Issuing of two hall tickets for the Group-I Examination.

b) Allocation of examination centres in a biased manner.

c) Inconsistency about the total number of candidates, who
appeared for the main examination.

d) Multiple evaluation of answer scripts.

e) Pubtication of provisional/total marks list.

f) Disclosing of un-qualified candidate’s hall ticket numbers

in the Mains final marks list.
g) Increasing vacancies by adding new vacancies.




2) METHOD OF EVALUATION :-

a) The selection of the evaluators.

b) The procedure of evaluation.

c) Telugu medium candidates were neglected.

d) Highest qualified candidates in specific centres.

e) Commission awarded the same marks to certain candidates.”

15. The ﬁndiﬁf:;s’ on these issues have been assailed in the present
appeals by the Corﬂmission and the successful candidates. One cross-
appeal has been filed by the writ petitioner, i.e., W.A.No.l470 of 2025
questioning the alternative direction for re-evaluation by following
moderation on the lines of Sanjay Singh (supra). We proceed to examine
the correctness of the findings of the learmed writ court hereinafter. It is
also important to examine whether the alternative directions issued by the
learned writ court were proper or mutually irreconcilable. Rival parties

have placed reliance on a number of decisions on the direction of re-

ions. It is proper to refer to the recent judgment in

conduct of the examin

Baishakhi Bhavftvzichaii;ﬂ;aA(Ch;tterjee) by which the entire recruitment
of Teachers and non-teaching staff in the State of West Bengal numbering
12,946 were cancelled on account of systemic irregularities in the selection
process. The principles culled outAfrom the precedents on the subject in the
case of Baishakhi Bhattacharyya (Chatterjee) (supra), at paras 18 and
19, are extracted as under as they illuminate the course which the courts in

Judicial Feeview have to follow.
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“18. In Vanshika Yadav v. Union of India [(2024) 9 SCC 743].
this Court observed that a holistic view must be adopted by assessine
the extent of unfair means used and whether it is possible to separate
the tainted candidates from the untainted ones. The court must ensure
that allegations of malpractice are substantiated and that the material
on record, including investigative reports, supports this conclusion.
There must be at least some evidence for the court to reach such a
conclusion. However, the standard of evidence need not be unduly
stnict. Specifically, the material on record need not point to a single.
defimtive conclusion that malpractice occurred at a systemic level.
Nevertheless, there must be a real possibility of systemic malaise, as
reflected in the material before the court.

19. The following principles emerge from the aforesaid

discussion:

* When an _in-depth factual inquiry reveals systemic
irregulanties, such as malaise or fraud, that undermine the integrity
of the entire selection process, the result should be cancelled in its
entirety. However, if and when possible, segregation of tainted and
untainted candidates should be done in consonance with fairness and

equity.
+ The decision to cancel the selection en masse must be based on

the satisfaction derived from sufficient material collected through a

fair and thorough investigation. It is not necessary for the material
collected to conclusively prove malpractice beyond a reasonable
doubt. The standard of evidence should be reasonable certainty of
systemic malaise. The probability test is applicable.

+_Despite the inconvenience caused to untainted candidates,
when broad and deep manipulation in the selection process is proven,
due weightage has to be given to maintaining the purity of the
selection process. :

* Individual notice and hearing may not be necessary in all cases
for practical reasons when the facts establish that the entire selection
process is vitiated with illegalities at a large scale.”

16.  The principles summarised above require the Court to test whether
the conduct of the Group-I examination revealéd systemic irregularities,
such as malaise or fraud that undermine integﬁty of the entire selection
process leading to the inevitable cancellation of the result in its entirety?

Whether tainted and untainted candidates could be segregated in
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consonance with fairness and equity? It lays down that such decision to
cancel the selection en masse must be based on the satisfaction derived
from sufficient material collected through a fair and thorough
investigation. It may not be necessary to conclusively prove malpractice
beyond a reasonable doubt, but the standard of evidence should be
reasonable certainty of systemic malaise. The probability test would apply.
The court also has to keep in mind that when broad and deep manipulation
in the selection process is proven, due weightage has to be given to
maintaining the purity of the selection process, despite inconvenience to
the untainted candidates. Individual notice and hearing may not be
necessary in all cases for practical reasons when the fact establishes that
the entire: selection process is vitiated with illegalities at a large scale. The
learmed writ court directed cancellation of entire Mains examination and
re-conduct under the same notification if the first direction for re-
evaluation through moderationr on the lines of Sanjay Singh (supra) could
not be undertaken. In view of the above directions of the learned writ
court, it is to be examined whether the Commission had adopted a method
of moderation which eschewed arbitraﬁngss in evaluation and whether the
moderation conformed to the yardsticks laid down by the apex court in a
series of decisions starting from Sanjay Singh (supra), on which parties

have placed reliance.
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17. In order to examine the issues as above, it is now pertinent to
extract the relevant clauses of the Notification No0.02/2024, dated

19.02.2024, under which Group-I examinations were conducted as under:

“1.6. The Preliminary Test (Objective type) will be held in OMR Based
offline mode/Computer Based Recruitment Test (CBRT) mode. The
Commission reserves the right to conduct the Preliminary Test either
in OMR based Offline mode or in CBRT mode.

1.7. The Commission will normalize the scores of candidates for the
Computer Based Tests which are conducted in Multi-sessions to take
into account of any variation in the question papers across different
sessions. The criteria of normalization is given in Annexure-VII.

1.8.  Main Examination would be in Descriptive type. The Commission
reserves the right to conduct the Main Examination either through
Digital mode of question paper display or Conventional hard copy
based question paper.

1.9. The Commission may evaluate the answer scripts of the Main
examination on Digital / Online mode in addition to or instead of
conventional evaluation.

PARA-12 PROCEDURE OF SELECTION:

12.1. Procedure of selection will be as per G.O. Ms. No. 55 General
Administration (Ser.A) Department, Dt.25/04/2022 and as amended
vide G.O. Ms. No. 29 General Administration (Ser.A) Department,
Dt. 08/02/2024.

(A) There will be a Preliminary Test (Objective type) comprising
General Studies and Mental Ability. This Test is meant for
short listing the number of candidates to be admitted to the
Written (Main) Examination. The Preliminary Test will be
conducted in English, Telugu & Urdu.

(B) The number of candidates to be admitted to the Written (Main)
Examination (Conventional Type) would be Fifty (50) times to
the total number of vacancies available in each Multi-Zone.

Provided that, in case of any shortfall in respect of
candidates in reserved categories as laid down in Rules 22 and
22 (A) of Telangana State and Subordinate Service Rules-
1996, action shall be taken to include such number of
candidates from the merit list beyond 1:50 ratio as required to
meet the shortfall in the respective categories.
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(C) The Main Examination will be conducted in English, Telugu
& Urdu. The papers, except General English, in the Main
Examinations shall be answered in English or Telugu or Urdu
only as chosen by the candidates. A candidate is not permitted
to write part of the paper in English and Part of it in Telugu or
Urdu. :

(D) The Paper on General English is a qualifying one and the
standard of this paper is that of Secondary School Certificate.
The minimum qualifying marks in this paper are: For the
candidates belonging to OCs, Sports men & EWS — should not
be less than 40%;BCs - not less than 35%; SCs, STs and PH —
not less than 30%. The Marks obtained in this paper are not
counted for ranking.

12.4. Once medium is chosen, the candidate has 10 write answers in the
medium chosen by him/her only. If there is any deviation from paper
to paper or part of the paper, the candidature would become invalid.
All 06 (Six) papers have 1o be written in the chosen medium only
completely.

12.5. In respect of evaluation of the Mains Examination Answer scripts,
the Commission will resort 1o Digital Evaluation mode or
Conventional mode depending upon administrative and operational
-convenience.

"12.8. Qualifying Marks in Main Examination:- The minimum marks to

qualify for selection shall be: not less than 40% of the aggregate

marks in all papers for the candidates belonging to OC, EWS &
ritorious Sportsperson; not less than 35% for BC and not less: than» i
for SCs, STs and PH. o
‘the event of SC and ST candidates not coming up for selectlon‘;"
h the minimum marks prescribed above for selection, .th,eer o
~gelection shall be considered on the basis of rank with reference to
- their performance in the written examination urespective of the

marks secured.

N.B.: Mere securing minimum qualifying marks does not vest any
right in a candidate for being considered for selection.

13.6 Constitutional Provisions:-The Commission is empowered under
the provisions of Article 315 and 320 of the Constitution of India
read with relevant laws, rules, regulations and executive instructions
and all other enabling legal provisions in this regard to conduct
examination for appointment to the posts notified herein, duly
following the principle of order of merit as per Rule 3 of the TSPSC
Rules of Procedure read with reference to relevant statutory
provisions _and ensuring that the whole recruitment and selection
process is carmied out with utmost regard to maintain secrecy and
confidentiality so as to ensure that the principle of merit is followed.
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PARA-15 MEMORANDUM OF MARKS:

15.1.

15.2

15.3

154

15.5

The marks secured in the Preliminary Test will not be counted for
Ranking. The marks of the Preliminary Test will not be notified as it
is a Screening Test.

The marks list of Main Examination (total marks) of all the
candidates will be displayed on the Commission’s website. However.
Paper wise Memorandum of Marks of all candidates can be accessed
in their respective Logins for a period of one week.

Request for recounting of marks will be considered for Conventional
Type (Written) Test only within 15 days after publication of
Provisional Marks List on payment of Rs. 1000/- (Rupees One
Thousand only) for each paper through online payment only.

The request for recounting shall be submitted only through online.

Rejected, Invalid, disqualified, ineligible candidates will not be
issued any Memorandum of Marks and fees paid by such candidates
if any, will be forfeited to Government account, without entertaining
any correspondence in this regard. Request for revaluation will not
be entertained under any circumstances as per Rule-3 (ix) (d) of
Commission’s Rules of Procedure.

PARA 17: SPECIAL INSTRUCTIONS TO CANDIDATES:

17.1

17.2

Candidates are directed to follow the Commission’s website
(https://www.tspsc.gov.in) regularly to know the latest developments
of this Recruitment and any changes/ Modifications /Addendum /
Corrigendum, dates of Examination, calling of candidates for
verification of Certificates / Results etc. Candidates may note that no
individual communication will be sent. Hence, they must regularly
visit the TSPSC website for updates such as Edit option, Merit List,
List of candidates shortlisted for Certificate Verification, schedule of
certificate verification /Medical board, etc.

Candidates are advised to go through the Instructions to
Candidates enclosed to this Notification at Annexure-VI

PARA-‘ 18: COMMISSION’S DECISION TO BE FINAL:

18.1

The decision of the Commission in all aspects and in all respects
pertaining to the application and its acceptance or rejection as the
case may be, conduct of examination, and at all consequent stages
culminating in the selection or otherwise of any candidate shall be
final in all respects and binding on all concerned, under the powers
vested with it under Article 315 and 320 of the Constitution of India,
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Commission also reserves its right to alter or modify conditions laid
down in the Notification during the entire process of recruitment and
selection or withdraw/ cancel the Notification at any time, duly
intimating details thereof to all concerned, as warranted by any
unforeseen circumstances arising during the course of this process, or
as deemed necessary by the Commission at any stage.”

17.1. As noted earlier, Notification N0.02/2024, dated 19.02.2024,
for the present recruitment exercise was issued inviting applications from
qualified applicants for the posts of Group-I Services in the State of
Telangana notifying 563 vacancies in different categories. It provided that
a Preliminary Test (Objective Type) would be held. The Commission
reserved the right to conduct the Preliminary Test either in OMR based
Offline mode or in CBRT mode. The Commission would normalize the
scores of candidates for the Computer Based Tests if it were conducted in
Multi-sessions to take into account of any variation in the question papers
across different sessions.

17.2. As per the Notification, the Mains Examination was to be in
descriptive type. The Commission reserved the right to conduct the Main
Examination either through Digital mode of question paper display or
Conventional hard copy based question paper. It was made clear that the
Commission may evaluate the answer scripts of the Main Examination on

Digital/Cnline mode in addition to or instead of conventional evaluation.



79

17.3. Para 12 thereof deals with the procedure of selection. As per
Sub-para (C) of para 12.1, the Mains Examination would be conducted in

English, Telugu and Urdu. The papers, except General English, in the

Main Examinations should be answered in English or Telugu or Urdu only.
as chosen by the candidates. The candidates were not permitted to write

part of the paper in English and part of it in Telugu or Urdu. Sub-para (D)

of para 12.1 is significant as it explains the qualifying paper and the

qualifying marks. The Paper on General English is a qualifying one. The

standard of this paper was that of Secondary School Certificate Grade. The

minimum qualifying marks in this paper for each category of community

are explained in the sub-paras:

17.4. The mode of evaluation of the Mains Examination Answer

scripts is described at para 12.5. The Commission would resort to Digital
Evaluation mode or Conventional mode depending upon administrative
and operational convenience.

17.5. It was made clear under para 13.6 that the Commission
would duly follow the order of merit as per Rule 3 of the Rules of
Procedure. The whole recruitment and selection process would be carried
out with utmost secrecy and confidentiality and the principle of merit

would be assured.
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17.6. It is necessary to deal with para-15 of the Notification which
describes the Memorandum of Marks. As per para 15.2, the marks list of
Mains Examination (total marks) of all the candidates would be displayed
on the Commission’s website. At the same time, it was clarified that
paper-wise memorandum of marks of all candidates could be accessed in
their respective logins for a period of one week. The request for recounting
was to be online and would be considered for Conventional Type (written)
Test only within 15 days after publication of Provisional Marks List on
payment of Rs.1000/- for each paper online.

17.7. Para 18 provided that the Commission’s decision would be
final. The Commission reserved its right to alter or modify the conditions
laid down in the Notification during the entire process of recruitment and
selection or withdra@/cancel the Notification at any time, duly intimating
the details thereof to all concerned at any stage.

17.8. In the chronology of dates and events mentioned in the
foregoing paragraphs of this judgment, it is also pertinent to refer to the
gist of the Web Notes or Press Notes published'frofn time to time by the

Commission.

Web Notz, dated 16.08.2024:

It stated that the Mains Examinations (Conventional/
Diescniptive type) would be held in Hyderabad from 21.10.2024 to
27.10.2024 from 2.00 pm to 5.00 pm. The candidates were informed
that they would be provided Personalized Answer Booklet with Pre-
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printed details and their photo. The Sample Answer Booklets for all
seven papers was to be made available {rom 17.08.2024 onwards on
the Commission’s website. The candidates were instructed to read all
the instructions printed on it and practice writing before appearing
for the examination, so as to avoid rejection/invalidation of their
candidature.

Web Note, dated 27.09.2024:

In partial modification of the Web Note dated 16.08.2024, the
instant Web Note informed the candidates that for General English
(Qualifying Test) paper, Answer Booklet shall not have preprinted
questions. A separate question paper shall be given to the candidates.
That there were minor changes in the pattern of examination and the
instructions to be printed on the Hall Ticket for Group-I Mains. It
was clarified that the instructions issued in case of other papers i.e.,
Papers I to IV and VI would remain unaltered. The candidates were
instructed to download the revised latest Sample Answer Paper
Booklet for the paper on General English (Qualifying Test), Science
& Technology and Data Interpretation, Paper-V and the Latest Hall
Ticket Instructions from the Commission’s website.

Web Note, dated 05.03.2025:

This was issued to counter some false propaganda and
misleading news being spread in some social media platforms with
regard to Group-I Services Recruitment Notification No.02/2024.
The Group-l aspirants were advised not to believe such false
propaganda. It assured the candidates that no injustice would be done
to any candidate. That the results were being processed in a fair and
transparent manner as per merit. The Commission was contemplating

“to release paper-wise marks in the candidate login and to publish
provisional marks list on its website.

Web Note, dated 10.03.2025:

After the valuation process of all the seven papers was
completed, the Commission issued this Web Note informing that the
paper-wise marks secured by the candidates who have attended
seven papers of Mains Examinations were placed in the respective

- candidate’s login from 10.03.2025 to 16.03.2025 up to 5.00 pm for a
period of one week. The candidates could view their paper-wise
marks by entering their TGPSCID, Mains Hall Ticket Number, Date
of Birth and OTP received on their registered Mobile Number online
on the Commission’s website. Candidates were also advised to
download the Mains Memorandum of marks sheet and preserve it till
the completion of recruitment. Candidates were also informed the
dates for recounting as already specified in the Notification
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N0.02/2024. It stated that after conclusion of recounting process, the
Commission would be hosting the total marks of all the candidates in
the Commission’s website. Once the peqod of recounting requests
was over, after resolving such requests, final GRL would be
published. Based on it, the reqmredvm'xm r of candidates would be
picked up for certificate verifica uch - candidates would be
informed individually and also throug ht ommlssxon s website.

Press Note, dated 13.03.2025:

This Press Note sought to convey the steps taken for fair and
transparent valuation of Group-I Services Mains Answer Scripts.

As per this Press Note, the Mains Answer Script contains
three parts i) the pre-printed candidates’ details, ii) the 2* and 3™
part contains the part where marks are awarded by the examiner. It
was stated that before the valuation’ rocess started, the OMR
Barcode Sheet which contained the candidates’ details part were
cetached so that it cannot be seen by the examiner or any other
person at any point of time. The de Dggl,e uation of all Answer
Scripts was mandatory. It was clari valuation of Mains
Answer Paper Booklet was done t “two different valuators/
examiners and after completion of first valuatlon, the part containing
tne marks awarded by the first valuator -is* detached. The answer
script is handed over for second valuation. The utilization of services
cf the number of evaluators for différent papers for different subjects
was also mentioned in the said Press Note.

It was stated in the said Press Note that the Chief Examincrs
Committee was formed for each subject with minimum of two
subject experts based on the specialization-of the subject area. Senior
professors from reputed universities across the country were
identified as the members of the Chief Examiners Committee. These
chief examiners/evaluators are also involved in several UPSC
examinations and evaluations. The evaluators have been identified
for all the subjects from reputed universities/institutions across the
country. All the evaluators are the regular faculty from the
Universities/ Government colleges/institutions. The assignment was
kept strictly confidential.

In order to dispel false news in the social media and clear the
unnecessary confusion and unrest among the candidates,
Commussion released the statistics of Group-I Mains examination.
That the candidates would be picked up from merit list based on the
vacancies notified as per the Reservation Rosters (communities).
Every category of posts like RDO, DSP, CTO etc., would have
unreserved and reserved categories and recruitment category
candidates as per the Notification.
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18.  In this background, we propose to deal with the findings of the
learned writ court on both aspects — Procedural Aspects and Method of

Evaluation, sequentially hereinafter.

19.  The learned writ court held that the issuance of two hall tickets for
Group-I examination is suspect in view of the illegalities and irregularities
that have followed. Rules of Procedure did not require issuance of two hall
tickets. That UPSC issues only one hall ticket. There was no material
placed regarding the selection to Group-I examination conducted in the
year 2011, more over it was before bifurcation of the State. In this regard,
it is pertinent to mention that the Rules of Procedure and the Notification
No0.02/2024 do not bar issuance of two hall tickets. The candidates were
informed of the need to download a separate hall ticket for the Mains
examination through the Web Notes dated 16.08.2024 and 09.10.2024, i.e.,
before conduct of the Mains examination starting from 21.10.2024 to
27.10.2024. Both the Prelims and Mains examination hall tickets
contained the respective examination centre codes. The Mains hall ticket
had reference to the Prelimsl‘ hall ticket number as well. The issuance of
two hall tickets were followed in Group-I examination also under
Notification Nos.15/2011 and 18/2011 as is evident from para 304 of the
impugned judgment. The appellants have also stated that for other

examination, such as for Civil Judges (Junior Division) examination,
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Police Sub Inspector examination | and Police Constable examination,
different hall tickets were issued. In this background facts, it is to be seen
as to how does the issuance of two h@!L,Q?]?ﬁ“ prejudiced the case of the
writ petitioners? Whether 1ssuanceof two hall tickets was conclusively
shown to benefit any candidate or agroup ’of candidates in the final result?
The learned writ court has not recorded ;cmy such finding to that effect. The
writ petitioners have strongly urged that the issuance of separate hall ticket
for Mains examinations affected the integrity of the examinations. They
have however failed to demonstrate as to in what manner it affected the
purity of the examinations. Mere issuaﬁce lof two hall tickets may have
caused suspicion in the minds of the candidate, but unless any prejudice is
shown or proved by the probapilﬁty ggst that lclza‘mdidates have specifically

been favoured on account of th

IS L F
5t

dmwn by the learned writ

court were not justified.

20.  On the second issue of allocation of examination centres in a biased
manner, the learned writ court has referred to centre Nos.18 and 19 where
female candidates were allocated. According to the learned writ court
proper randomisation was not followed in the allotment of female
candidates to those centres. The Commission also did not give preference
to the physically challenged candidates, who were accommodated in the

second and third floor buildings. From the stand of the Commission, it is
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apparent that allocation of test centres was done through computer
software in a random manner. Due ta lack of toilets for men in centre
Nos.18 and 19, these centres are allocated only for females. In any case,
mere allotment of female candidates to centre Nos.18 and 19 for logistical
reasons could not lead to any inference of unféirness or arbitrariness or
favouritism in conduct of the Group-I examination. Such allocation of two
centres to female candidates by the Commission cannot be a basis for
alleging a deliberate strategy which undermines the purity of the
examination process. No prejudice has been caused to any candidate
including the writ petitioners. The Commission has contended that no
disabled candidate had filed a complaint for their accommodation in the
second and third floor buildings. Only the unsuccessful candidates, who
were non-PwD candidates, had raked up this issue. It has also been stated
by the Commission that the test centres were increased from 45 to 46 to
accommodate candidates who were transferred after accommodating PwD
candidates from inaccessible centres. The increase in the number of test
centres again is purely in the domain of the Commission, a constitutional
body empowered to arrange the manner necessary for smooth conduct of
examinations. The petitioners cannot complain any prejudice on account of
allocation of examination centres nor have they been able to establish any

bias or mala fide on facts in doing so.
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21.  The learned writ court has rendered a finding on the inconsistency
in the toral number of candidates who appeared for the Mains examination
by observing that the Commission was negligent in finding out correct
number of candidates who appeared. The Final Marks List had 21,085
candidates which had increased from 20,161 published in Press Note dated
13.03.2025. The Commission in its common additional counter affidavit at
para 14 at page 912 explained .the difference in the figures given in the
statistical summary dated 27.10.2024, Press Note dated 13.03.2025 and the
Total Marks List dated 30.03.2025. It states that the figures were collected
from Chief Superintendents and were subject to minor vanations as they
were released ‘on the go’. A total of 21,110 candidates had written the
examination. The figure in the Press Note dated 13.03.2025, i.e., 20161
excluded 924 candidates who did not qualify in English and 25 whose
results were withheld due to High Court orders. The Total Marks List on
30.03.2025 reflected 21085 candidates which did not include 25
candidates, whose results were withheld. The variation in the summary
released on 27.10.2024 and the final count of candidates was only 17.
Learned writ court observed that the Commission had used biometrics,
however biometrics were not used for real time attendance, but for
authentication of the identity of the candidate. The writ petitioners have

questioned the inconsistency in the figures of appearing candidates by the
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Commission as a serious irregularity, which undermines the sanctity of the
examinations. The variation in these figures does not lead to irresistible
conclusion that ghost candidates appeared and were declared successful,
neither are such instances shown by the petitioners. Therefore, the instant
issue (c) under ‘Procedural Aspects’ does not lead to. any inference of
systemic irregutarity in the conduct of the examination and that too in the
absence of proof of fabrication of results in favour of any candidate. Such
finding based on statistical assumption cannot take the place of proof to

annul the examination itself.

22, On the fourth issue of multiple e?aluation of answer scripts, the
learned writ court has commented that the Commission conducted a triple
evaluation method in which the third evaluation did not have barcodes and
bubbling, which increases the scope for manipulation. The Commission in
its affidavits stated that the third evaluation was conducted on a difference
of more than 15% in the evaluation of first and second evaluations. The
sample booklet was uploaded through Web Note, dated 16.08.2024, more
than one month before conduct of the examination, also bore reference to
the third evaluation. It was contended that such procedure was valid in
2008 and 2011 Group-I examinations in the united State of Andhra
Pradesh. The Commission also explained that due to barcode on stitched

part of the answer script, the third evaluation could be identified by the
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same barcode given on the answer script. The evaluation and marking by
the two cvaluators by bubbling of marks on the OMRs was done manually,
but that does not necessarily lead to manipulation. The adoption of the
me,thp(;l} t;bgggf;ﬁé;pggion by more than one examiner in every paper was in
fact a ;safpggé:d to ensure that hawk-dove effect between liberal and
conservative examiner is minimised to the maximum possible extent. In
any case, such a method was applied uniformly for evaluation of all the
papers of all candidates as explained by the Commission. The petitioners
have on the other hand strenuously argued that the procedure of evaluation
gave ample ségpg to ’identify the candidate by the examiner. Moreover the

third evaluator did not have any barcode which could lead to manipulation

SWer sheets. The contention of the parties examined in the light of
RN ....,,,;.;_;.;ﬁ; VL SR Iy ,v::f,‘;vf s

one hand were applied uniformly thereby obviating
i S SR ‘ B :’A;.‘. PR

scope of disparity in marking, on the other hand, did not result in any
particular candidate being favoured. No such specific instance had either

been shown by the petitioners.

23. " After the evaluation by the first examiner and bubbling of marks
‘explained in detail by the Commission, the relevant part of the answer
sheet was torn off from the remaining part at the perforation. The second

evaluator had no clue as to the first evaluation. Both strips containing the
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marks by the evaluators were matched with the barcode on the answer
sheet later on. If there was a difference of more than 15% between the first
and second evaluation, then such papers were given to the third evaluator.
The marks were given by the third evaluator on second page of the answer
sheet. They were matched with the barcode available on the first page.
Thus entire process has been graphically explained by the Commission in
its note referred to in the latter part of the judgment under the head
‘Method of Evaluation’.

24.  Any such procedure uniformly applied is in the 1arger public
interest and introduces an element of fairness. Moreover, Rule 3(xi)(v) of
the Rules of Procedure confers a discretion upon the Commission to
evolve procedure for conducting the selection exercise. It supplements the
constitutional powers of the Commission for proper conduct of such an
examination. Writ petitioners have not been able to show that this
supplemental power in specific language or by necessary implication is in
conflict with the constitutional powers of the Commission to ensure a fair
conduct of the examination. Such provisions vesting discretion should not
be interpreted in a manner which would take away the discretion
contemplated under the Rule, rather it would be proper to interpret it in a

manner which furthers the object of such Rule.
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25.  The learned writ court has referred to paras 15.2 and 15.3 of the
Naotification, on the issue of publication of provisional/total marks list. It

tgthe .Commission ought to have published the total ma;lg%gf

X .

long with provisional paper-wise marks. Provisional marks

A

eased, could have enabled the candidates to compare their own

niarksm*i_th the marks of other candidates before seeking re-count. The
Commission had wrongly sent individual subject marks to individual
logins. According to the leamed writ court, the Commission failed to
follo.yv tblc Rules of Procedure. Para 15.2 has been repeatedly referred to by
learned counsel for the writ petitioners also. It states that the total marks

-will-be displayed on website and paper-wise marks of all candidates can be

together. A candidate is supposed to seek recounting of marks if, on his

assessment, thef marks allotted in a particular paper is less than his
est.ilm_ation.' It is neither conceivable nor permissible for a candidate to
’know about the marks allotted to another candidate for seeking recounting
of his own marks. It is to be noted that the Commission after recounting

published the provisional marks list. The final marks list of every
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candidate was duly published on 30.03.2025. Though much arguments
have been addressed on the non-compliance of para 152 of the
Notification, but the petitioners have not been shown any prejudice or
suffered. Every candidate could access their paper-wise marks with the
respective logins for seeking recounting. It is not the case of the
petitione;s, nor any material has been brought on record that the marks list
finally published on 30.03.2025, where fabricated in respect of few

candidates.

26. Paras 15.2 and 15.3 of the Notification construed harmoniously
means that candidates could access their paper-wise marks through their
respective logins. Any candidate could seek recounting of marks within 15
days after publication of the provisional marks list. Thereafter, the marks
list of the Mains examination (total marks) of all the candidates would be
displayed on the Commission’s website. Thus read together it clearly
indicates that after recounting of marks, the marks list of Mains
examination (total marks) of all the candidates would be displayed on the
Commission’s website. It cannot be intended to mean that the Commission
was obliged to publish provisional marks list of all candidates for an
individual candidate to compare before seeking recounting of his own
marks. In this case, candidates have accessed their paper-wise

memorandum of marks through their respective logins and if dissatisfied,




have sought recounting. After the recounting process, the marks lists of the
Mains examination have been displayed on the Commission’s website on
30.03.2025. The findings of the leamed writ court on the alleged non-
compliance of para 15.2 of the recruitment notification is, therefore,
misplaced.

27.  The leamed writ court has commented upon disclosure of the hall
ticket numbers of the unqualified candidates in the Mains Final Marks List
i.e., those who did not secure qualifying marks in English, still the other
papers were evaluated. It has observed that the Commission issued
Memorandum of Marks in other six subjects despite those candidates not
qualifying in English examination. As a matter of fact, no negative
inference: can be drawn if all the papers of those candidates who later
turned out to have not secured qualifying marks in English were evaluated
si;;lultént:ously with other candidates. The Commission ’h'as sought. to
justify such act on the ground that if on recounting such disqualified
candidates secured qualifying marks in English, then the results could be
declared along with the other successful candidates without undertaking
the evaluation of the remaining six papers of those candidates by a later
exercise. All the papers of all candidates were evaluated in the centralised

evaluation to ensure that evaluation of all such candidates took place by

same set of examiners in a centralised manner avoiding chances of
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variability in evaluation if done later. In any case, the evaluation of all the
papers of all candidates together does not lead to any conclusion that such

candidates scored a march over more meritorious candidates.

28.  The discussion made hereinabove, therefore, does not reveal any
systemic irregularity or fraud that undermines the integrity of the entire
selectictm.meess for its results to be cancelled in its entirety as per the
principle laid in Baishakhi Bhattacharyya (Chatterjee) (supra). It is to
be taken note of that there are no allegations of leakage of question papers,
mass cheating or mass copying in the examination or answer keys being
available to the candidates before the examination. Learned counsels for
both parties have relied on a number of decisions on this issue including
that of Baishakhi Bhattacharyya (Chatterjee) (supra).

29. The i)ﬁnciples, on the basis of which the cancellation of the
examiﬁation en masse can be allowed, have been summarnised in the case
of Baishakhi Bhattacharyya (Chatterjee) (supra) relying upon several
precedents. Based on those principles, we are of the considered opinion
t.hat:ni")nt_z of the findings of the learned writ court on the procedural aspects |
establish any systemic irregularity, such as malice or fraud, which
undermines the integrity of the entire selection process calling for
cancellation of the Mains examination. Not a single candidate is shown to

have unduly benefitted by any acts of cheating or copying or on any count
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formulated under procedural aspects by the leamed writ court. The writ
petitioners have not been able to conclusively establish that the purity of
the selection process was affected on account of any of these alleged
infirmities in the procedure followed by the Commission for conduct of
the examination as held by the learned writ court.

30.  Ir the absence of any prejudice shown by the writ petitioners in the
entire procedure for conduct of the examination, the writ petitioners cannot

be allowed to assail the conduct of the Mains examination.

31.  As regards the increase of vacancies by adding new vacancies, the
learned writ court has answered it in favour of the:Commission. Such plea
was rejected. It has been brought to the notice of this court that challenge
to addition of 60 vacancies from the earlier notification dated 26.04.2022

had failed. The matter was upheld till the apex court.

32.  The decisions cited by the parties on these issues are being dealt
with hereinafter.

33.  In the case of Ashok Kumar Yadav (supra), it was held that the
suspicion cannot take place of proof. The observations of the apex court, at

para 21, ere as under:

S e e But suspicion cannot take the place of proof and we
cannot strike down the selections made on the ground that the
evaluation of the merits of the candidates in the viva voce
examination might be arbitrary. It is necessary to point out that the
Court cannot sit in judgment over the marks awarded by the
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interviewing bodies unless it is proved or obvious that the marking is
plainly and indubitably arbitrary or affected by oblique motives”.

34. In the case of Tajvir Singh Sodhi (supra), at para 31 of the
judgment, the apex court laid down the principles of interference by courts

in the selection process for public employment.

- “31.Before proceeding further, it is necessary to preface our
judgment with the view that courts in India generally avoid
interfering in the selection process of public employment,
recognising the importance of maintaining the autonomy and
~ integrity of the selection process. The courts recognise that the
process of selection involves a high degree of expertise and
discretion and that it is not approprate for courts to substitute their
judgment for that of a Selection Committee. It would be indeed,
treading on thin ice for us if we were to venture into reviewing the
decision of experts who form a part of a Sclection Board. The law on
the scope and extent of judicial review of a selection process and
results thereof, may be understood on consideration of the following
case law.”

35. It lays down that in respect of selection process of public
employment, the courts generally avoid interference, recognising the
importance of maintaining the autonomy and integrity of the selection
process. That the process of selection involves a high degree of expertise
and discrction. It is not appropriate for courts to substitute their judgment
for that of selection committee. It is not within the domain of the courts,
exercising the power of judicial review, to enter into the merits of a
selection procéss, a task which is the prerogative of and is within the
expert domain of a selection committee, unless there are proven
allegations of malfeasance or violations of statutory rules or inherent

arbitrariness where courts can intervene.
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36.  In the case of Deependra Yadav (supra), the apex court referred to
the cases of State of U.P. vs. Atul Kumar Dwivedi?® and Tajvir Singh
Sodhi (supra) on the application of rr;qderefion/scaling of marks in a
recruitment process and as to when suel‘,lfanile‘)_c;erci‘sb,e would be permissible.
While upholding the exercise undertaken in adopting the process of
normalization was consistent with the requirement of law, the observations

of the apzx court at para 27 are as under:

T the decisions made by expert bodies, including the
Fubhic Service Commissions, should not be lightly interfered with,
unless instances of arbitrary and malafide exercise of power are
made out™. :

37.  We now proceed to deal with the finding of the learned writ court
on five issues under the heading ‘Method of Evaluation’. The writ court
directed the Commission to undertake revaluation by adopting moderation

on the lines of Sanjay Singh (supra):

a) The selection of the evaluators.

b) The procedure of evaluation.

¢) Telugu medium candidates were neglected.

d) Highest qualified candidates in specific centres.

e) Commission awarded the same marks to certain candidates.”

38.  The leamed writ court has, on the eelecﬁon of evaluators, referred
to the Press Note dated 13.03.2025 and observed that two retired faculty
members were appointed as evaluators contrary to the assertion of the

Commission. Dr. M.A Malik was a private tutor, who also evaluated the

(2022) 11 SCC 578
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answer scripts. He had written a book on Indian Economy for Mains
examination in the year 2024 and had guided students from R.C.Reddy
IAS Study Circle. The learned writ court, therefore, observed that the
Commission had not acted as per its proclamation in the Web Note that it
had engaged regular faculty from the University/Government Colleges.
The petitioners have supported the findings and alleged that the
Commission acted contrary to its own professed standards and thereby
failed to maintain integrity of the evaluation process. In this context, it is
to be noted that out of 351 evaluators engaged by the Commission, even
Dr. M.A.Malik against whom allegations have been made, was working in
Government Degree College since 2010. He had written a book on Indian
Economy for the Mains examination. He has on affidavit rebutted the
allegation that he took classes in R.C.Reddy IAS Study Circle for the last
fourteen years. In the scheme of evaluation, where the identity of the
candidate is totally anonymous and the marks are awarded by bubbling by
more than one set of e,yaluators, the process of evaluation of more than
20,000. candidates could not be tainted on the basis of such an allegation
without any proof of a single instance, where the evaluation had resulted in

a particular candidate being favoured.

39. Mr. M.Surender Rao, learned Senior Counsel for the writ

petitioners had relied upon the case of D.Suvankar (supra) and submitted
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that the selection of examiners or chief examiners should have been such
who are experts in the subject and really equipped for the job, otherwise
the evaluation would suffer. Onth}smsue,thls Court finds substance in the
reply of the Commission that meach ound of evaluation process, a total
set of 14 subject experts were i‘nvqh‘/fe‘cil,v in.evaluation of answer scripts of
seven papers of each candidate. Thus, in all 28 different subject experts
evaluated answer booklets of seven papers of each candidate in two
evaluations together making the process robust and foolproof. In such a

case, the aforesaid contention of the writ petitioners is not correct.
40. Petitioners have relied on-Aditya Bandopadhyay (supra). This
decision was rendered on the right of an‘examinee to examine his answer

book or to obtain a certified-copy: thereof. The issue involves rnight to

obtain ‘information’ vis-a-) rivacy or secrecy of the

examiner, who had evaliiat‘e”& the A ifihe-i)resent cae, while
there is lack of material on any' such information obtained by the
petitioners by inspection or obtained certiﬁed copy of his answer books,
on the other hand, the production of the list of examiners by obtaining the
correspondence between the Commissioner of Collegiate Education and

the Comunissioner of Police shows breach of confidentiality and privacy of

the identity of the examiners.
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41.  The decision in Dr. P.Kishore Kumar (supra) has also been relied
upon by the writ petitioners on the plea of legitimate expectation of a
student that the answers written are at least looked at and appreciated for
evaluation. However, no materials have been placed to satisfy that during
the process of evaluation, the answers written by any of the writ petitioners
were not looked at or appreciated. The legal plea sans material basis
cannot stand in the facts and circumstances of the case exhaustively dealt

with by this court in this discussion.

42.  The above decisions relied upon by the petitioners do not lend
assistance to their challenge to the selection and procedure for evaluation

adopted by the Commission.

43.  The learned writ court has also commented that due to double
evaluation, the evaluators were burdened. Samé persons evaluated English
and Telugu answer scripts. The Commission’s stand on the preparation of
answer key smacked of lack of transparency in the evaluation process. The
Commission has taken a contrafy stand on the moderation method adopted
in the evaluation. The learned wrlt court gave example of a candidate that
he had spent 10 to 12 hours a day after quitting a corporate job, but had
suffered due to lack of transparency and fairmess in evaluation. This
observation of the learned writ court however is not based on any factual

assertion. Learned writ court also observed that the Commission had




100

produced the answer keys on being asked, but there was no proper

explanation in that regard.

44.  The Commission has sought to explain the process of evaluation by
producing the answer keys in a sealed cover. It had also explained that the
evaluaticn by two evaluators if resulted in a difference of more than 15%
marks, then a third evaluation was carried out. The third evaluation was
necessary only in a very miniscule number of candidates i.e., 579, ie.,
only 3.76% of the candidates. The Commission has in its note explained
the manner in which evaluation was conducted by the two-evaluators and
in case of difference of more than 15% of marks between the two

evaluations, by the third evaluator, in the following manner:

Step by Step Process of Evaluation of Answer Scripts in
Group-I Mains Examination

A Step |
The Group I Mains Examination was held between 21.10.2024 and

27.10.2024. All the answer scripts of all the candidates who have
appeared on each date of the examination are immediately sent to the
central processing lab from the examination centers, where all the
answer scripts each paper-wise are made into bundles comprising of
40 answer scripts in each bundle. Thereafter, the entire processing of
evaluation work takes place paper-wise/bundle wise.

E. Step 2

In each bundle, the first perforated portion in each of the answer
script containing the personal particulars of the candidates viz., part 1
of the answer script is torn off and preserved in sealed covers and
kept under lock and key till the completion of the entire evaluation
process. Then the entire answer booklet is scanned and control
bundle numbers are assigned. Thereafter all the bundles of the
answer scripts of each paper are sent physically to the centralized
spot evaluation center where each answer script is subjected to
evaluation.
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C. Step 3 :
At the Centralized Spot Evaluation Centre, paper-wise answer script

bundles of each paper are thereafter distributed subject wise among
subject experts one after another in the 1* evaluation process. Each
subject expert is required to evaluate the answers with respect to
his/her subject and award marks in the second perforated portion in
the section column against the question number. The first evaluator
writes the serial number of the answer booklet in the bundle in the
space provided for the same in the answer booklet. The valuer ID
and valuer signature is affixed in the place meant for it. After
completion of evaluation of the answer scripts in the bundle by the
first subject expert, the Chief Examiner randomly review by
checking of three answer scripts from each bundle of 40 answer
scripts and countersigns on then concerned answer scripts.

The answer script bundle is then distributed to the next subject expert
who would evaluate the questions related to his / her subject
followed by review check by concerned Chief Examiner and so on
an so forth.

The last subject expert would evaluate the answer scripts relevant to
his/her subject and then enters marks awarded by him/her and
thereafter enter the grand total in figures and words in the space
provided for the same and also bubble the same in the space provided
therein. The last subject expert would also bubble the serial number
of the answer booklet in the bundle at the space provided.

D. Step 4 :
Finally, the answer script bundle of the concerned paper at the end

of first evaluation would be sent to the scrutinizer who in turn would
verify whether all answers are evaluated or not, whether the sub
totals and grand total are accurate and whether bubbling is done
accurately and affix his/her signature and in case of any discrepancy
in the data, the same is brought to the notice of the Chief
Examiner/Examiner who would rectify the same. Thereafter the
second perforated portion of the answer script is torn off and
preserved. The answer script is ready for second evaluation.

E.Step 5 :
The entire process as stated in Steps 3 and 4 is repeated for the

second evaluation by assigning the answer scripts for different set of
subject experts. After the completion of the second evaluation of
answer scripts in each bundle, the 3™ perforated poition is also torn
off and further process is undertaken.

F. Step 6
Both the perforated slips of first and second evaluations so separated

from the answer scripts are then scanned and computerized. The
totals of valuations 1 and 2 are tabulated against the barcodes of the
respective answer booklets.




(3. Step 7

"Wherever there is a difference of 15% or more between the total
marks of answer booklets in each paper in the 1* and 2™ evaluations,
such answer booklets are sent for 3" evaluation to be evaluated by
different set of relevant subject experts by repeating the same process
1ollowed in the first and second round of evaluations including the
process of affixing the signature of the subject experts, Chief
anmmer and scrutinizer.

H. Step 8
After the completion of third evaluation of answer scripts as stated

above, third evaluation sheets are also scanned and the third
evaluation data is computerized for further processing of the results.

The space/sheet provided for the tabulation of marks of the third
_tvaluatlon continues to remain attached to the concerned answer
booklet along with the bar code in the vertical portion of the answer
booklet in the first page.

1. Step 9: Award of Marks

'J"he vet;age of total marks in the 1* and 2™ evaluation of each
u;booklet of each paper in cases where there is no 34
isc calculaled and then the ﬁgure is arrived at as the marks

there lS a 3""evaluanon the average of two nearest total marks of
three evaluations is calculated and the figure arrived at is the marks
set;ured_by the said candidate in that particular paper.

t
N
ngg\ xpexts are mvolved in evaluation of answer scnpts

ers..of each candidate. Thus, in all 28 different sul ) St
, 1t evaluate answer booklets of seven papers of each candidate
in two evaluations together making the process robust and foolproof.

J. Step 10: Result Processing

After completion of the evaluation process, the marks secured by all
candidates paper-wise are tabulated by mapping the bar codes of the
Answer Booklets with the concerned Hall Ticket Numbers before
publishing the results.

K. Possibility of Decimals:

Though the marks awarded by each subject expert in each paper
don’t contain any fractions, the averaging of total marks secured in
two evaluations in each paper of a candidate may result in fractional
values in the marks secured by each candidate in that particular

paper.
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The following examples can be taken into consideration:
Example—-A: Suppose a candidate secures 100 marks in first
evaluation and 97 marks in second evaluation, then the marks
secured by that candidate would be the average of both evaluations
i.e., 98.5 marks (100 + 97 divided by 2).

Example-B: Suppose a candidate secures 100 marks in first
evaluation and 74 marks in second evaluation, since the difference
between the first and the second evaluation is more than 15%, the
paper of the said candidate will be sent for third evaluation. Suppose
if the candidate secures 87 marks in the third evaluation, then the
average of nearest marks in two evaluations will be taken. In this
example, the nearest marks are in first evaluation (100) and third
evaluation (87). Hence, the marks secured by that candidate would
be the average of first and third evaluation i.e., 93.5 marks (100 + 87
divided by 2).

45.  The Commission has in this respect referred to its Press Note dated
13.03.2025 and clarified that the chief examiﬁem committee consisted of
two subject experts and senior professors. A total of 351 evaluators were
identified and trained by the Committee of Chief Examiners. They
evaluated around 21,110 papers over a period of 90 days from 01.11.2024
to 31.01.2025. The evaluators had 20 days between 10.03.2024 to
30.03.2024 to correct the re-evaluation papers. The Commission stated that
along with its affidavit filed on 08.07.2025, produced the answer keys in a
sealed cover. It had also explained that where there was a difference of
more than 15% marks awarded between two evaluators, the third
evaluation was carried out. According to thé Commission, the third

evaluation is in the form of moderation, which was accepted by the High
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Courts of Telangana and Madras in Mogili Kinnera (supra) and
E.Ranjith (supra) respectively.

46. The Web Note or the Press Note, published by the Commission,
intended to show transparency in the manner of conduct of the
examination. It indicated the method of moderation employed by the
Commission by third evaluation in case of difference of more than 15%
marks between first and second evaluators. These were wholly within the
domain of the Commission with an objective 10 minimise ‘examiner
variability’ or ‘hawk-dove effect’. The sample answer booklets were
uploaded through Web Notes dated 16.08.2024 and 27.09.2024 before the
conduct of the written examination. On the question of adoption of the
method of evaluation, it cannot be said that the method of moderation
employed by the Commission amounted to change in the rules of the game
midway.

47. Rcljring upon the case of Ran Vijay Singh (supra), Sunil Kumar
(supra) and Tajvir Singh Sodhi (supra) and other decisions, the
Commission submitted that it has autonomy in the manner in which the
evaluation has to be made. Therefore contention of the writ petitioners
based on which the learned writ court has rendered its finding that the
procedure of evaluation suffered on account of arbitrariness, does not

merit acceptance.
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48. In this regard, it is appropriate to refer to decisions in Sanchit
Bansal (supra); Sunil Kumar (supra) and Tajvir Singh Sodhi (supra).
The apex court has consistently held that the court cannot sit as an expert
body over the decision of the Commission unless it is shown to be
arbitrary, suffering from mala fide or any violation of statutory rules.
Under Rule 3(xi)(v) of the Rules of Procedure, the Commission has the
power to take decisions in respect of the selections made and to evolve the
procedure in any other matter incidental to the selection. The contention of
the writ petitioners that the introduction of the third evaluator was an
afterthought, thereby changing the rules of the game midway is also not
correct on the facts. The sample answer booklet uploaded through Web
Note dated 16.08.2024 more than one month before the conduct of the
Majns examination also bears reference to the third evaluation. The
process of evaluation, in case of difference of more than 15% marks
awarded by the first and second evaluators, by the third evaluator, was
earlier also followed in 2011 Group-I examination in the State of Andhra
Pradesh.. The entire argument of the writ petitioners for the method of
moderation is based on the decisions rendered in the case of Sénjay Singh
(supra), Sujasha Mukherjee (supra), Manoj Kumar (supra), Disha

Panchal (supra) and Pranav Verma (supra).
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49. The apex court in the case of Sanjay Singh (supra) laid down that
in order to avoid subjectivity of respective examiner in a large scale
examinaiion where more than one examiner is involved to (?Y?!gg};@:‘;tbe
answer scripts relating to a subject, resulting in hawk—dqu,}}fggfég‘it,,gr
‘examiner variability’, a procedure is needed to be evolved.to ensure
uniformity inter se the examiners so that the effect of .‘examiner
subjectivity’ or ‘examiner variability’ i1s minimised. This procedure is
known @s moderation. The apex court also observed that only certain
situations warrant adoption of scaling techniques. Scaling is employed
when candidates take examination in different subjects. Statistical experts
have evolved the scaling method, which places the scores from different
tests or test forms on to a common scale. The writ petitioners contended
that the rnethod of moderation in the case of Sanjay Singh (supra) was not
followed by the Commission. The petitioners also submitted that the
Commission had contradicted itself by stating that no moderation or
scaling was required. In this regard, it is pertinent to deal with the decision
relied on this point by the rival parties.

50. In the case of Sujasha Mukherjee (supra) relied on by the
learned Senior Counsel for the petitioners Mr. Farasat, the apex court
agreed with the finding of the learned writ court that the ratio of

Sanjay Singh (supra) was not comprehensively followed, which had
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observed that instead of moderation, in fact a reassessment of the
answer book of the writ petitioners of Paper-II was carried out. It held
that the cornerstone in Sanjay Singh (supra) postulates the existence

of a Head Examiner. The purpose behind moderation is to achieve
uniformity and to eradicate the hawk-dove effect as much as possible.
The petitioners contended that the method of moderation laid down in
the case of Samjay Singh (supra) is the only method to adopt
uniformity. Therefore, the learned writ court had directed moderation
’method to be followed as in Sanjay Singh (supra).

51. In the case of Manoj Kumar Yadav (supra) also relied upon by
him, the apex court partly agreed with the decision of the Allahabad High
Court that the Commission erred by applying scaling to compulsory
subjects, contrary to the principles in Sanjay Singh (supra). The apex.
court, however, set aside the High Court’s order to re-declare results
because the selected candidates had been working under interim orders for
about ten years and disturbing their appointments would cause gra?e.
prejudice. It observed that the exercise of declaring fresh results would
result in displacement of a number of selected candidates not before the
court and alt¢ration of the merit list causing serious prejudice to those
appointed and working for the last ten years. The apex court, therefore,

upheld the finding of illegality in using scaling for all papers but moulded
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the relief to preserve the appointments and set aside the direction to
declare the results afresh.

52.  The case of Disha Panchal (supra) ;gl{i'c;;t:iﬁygo;:gg}b%.;t}}gzipgtitioner’s
counsel, Mr. Shadan Farasat, relates to fti;c conductfofCommon Law
Admission Test (CLAT), 2018 entrance examination. The apex court was
considering whether the entire examination should be cancelled due to
certain irregularities, and if ﬁot, what remedy could fairly compensate the
affected candidates without prejudicing the rest of the candidates. The
apex court observed that any outright cancellation would cause
tremendous inconvenience on the rest of the candidates. It stated that if
those candidates who suffered loss of time could be compensated, then
there 1s ro reason that the entire examination be annulled. The apex court
directed thc authorities to compensate affected candidates by applying a
statistical normalization formula to adjust scores based on the measured
loss of examination time caused by the disruptions. In the present case,
there are no such allegations of loss of examination time.

53.  In the case of Pranav Verma (supra), the apex court directed
addition of grace marks since the extremely low pass rate suggested undue

strictness. It was held to be constitutionally permissible tool to correct

strict marking, consistent with established jurisprudence. The writ
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petitioners, however, have not been able to show any undue strictness in
the evaluation of the answer sheets.

54.  In this regard, the appellants had placed reliance upon the decision
of the apex court in Sunil Kumar (supra). In the said case, it was observed
that the requirement of adoption of moderation to a particular kind of
examination and scaling to others, are at best, opinions, exercise of which
requires an in-depth consideration of questions that are more suitable for
the experts in the field. An adoption of any singular process or by a
str’éitjacket formula cannot be ideal. The apex court further held that
Sanjay Singh (supra) did not decide that to an examination where the
papers are common, the system of moderation must be applied and to an
examination where the papers/subjects are different, scaling is the only
available option. Holding of public examinations involving wide and
varied subjects/disciplines is a complex task which defies an instant
solution by adof)tion of any singular process or by a straitjacket formula.
Not only examiner variations and variation in award of marks in different
subjects are issues to be answered, there are several other questions that
also may require to be dealt with. Variation in the strictness of the
questions set in a multi-disciplinary examination format is one such fine
issue which was coincidentally noticed in Sanjay Singh (supra). It was

further held that a conscious choice of a discipline or a subject by a
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candidatz at the time of his entry to the University thereby restricting his
choice of papers in a public examination; the standards of inter-subject

evaluation of answer papers and issuance, of appropriate directions to

evaluators in different subjects are all relevan

RS SR eEs

eas of consideration. All
such questions and, may be, several others not identified therein are
required to be considered, which questions, by their very nature should be
left to the expert bodies in the ﬁeld, /including the Public Service

Commissions. The fact that such bodlesmcludmg the Commissions had

ner in the past cannot be a

AA N

erred or acted in less than a responsi}gLCLQ,
reason for a free exercise of the JudchalpowerWhlch by its very nature
will have to be understood to be, normally,lnmted to instances of arbitrary
or mala fide exercise of power. It wasfm;ﬂ;;erheldthat the absence of any

plea of mala fides and the uniform appli ‘ he principles adopted by

the Commission, in the facts of thecase to the conclusion that
the present case would not be an appropriate ..cas“e‘for exercise of power of
judicial review. The absence of reasons in the aforesaid resolution, on
which much stress has been laid, by itself, cannot justify such interference
when the decision, on scrutiny, does not disclose any gross or palpable
unreasonableness.

55.  The Commission in its reply through the common additional

counter affidavit, have explained that the Commission had followed the
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moderation method for evaluation of the answer scripts as suggested by
the Hon’ble Supreme Court in Sanjay Singh (supra). The answer scripts
of the candidates were evaluated by two evaluators and further by another
evaluator (detailed in paras 48-64 of common additional counter affidavit).
The learned writ court misconstrued para 70 of Commission’s common
additional counter affidavit where the Commission wrote
“scaling/moderation was not required” to be an admission on part of the
Commission that moderation was not applied by the Commission. The
Commission has submitted that the writ petitioners had loosely
interchanged scaling/moderation as one and the same term, and had
alleged that the Commission did not use scaling/moderation, to which the
Commission replied in the same terminology stating that scaling/
moderation was not required. All the candidates have written the same
subjects i.e., same seven papers and hence, when there was uniformity in
syllabus, moderation as a mode of evaluation and not scaling is applied.
Learned writ court, therefore, came to a flawed conclusion that the
Commission did not follow moderation method of evaluation and violated
the principles prescribed in Sanjay Singh (supra). Therefore the entire
results be declared invalid and re-evaluation be conducted by applying
moderation method in terms of Sanjay Singh (supra). Upon the survey of

the above decisions, this court is of the opinion that though the method of
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moderation was approved in the case of Sanjay Singh (supra) with the
object to ensure uniformity in the evaluation, to avoid ‘examiner
subjectivity’ or ‘hawk-dove effect’, but as held in the case of Sunil
Kumar (supra), it cannot be understood to lay down as an absolute
proposition that it isgovemed by adoption of any such singular process or
by straitacket formula. Holding of public examinations involving wide
and varied subjects/disciplines is a complex task. The standards of inter-
subject evaluation of answer papers and issuance of appropriate directions
to evaluators in different subjects are all relevant areas of consideration.
All such questions and several others should be left to the expert bodies in
the field, including the Public Service Commissions. Even if such bodies
have erred or have acted in less than a responsible manner in the past
cannot be a reason for a free exercise of the judicial power, which by its
very nature is limited to instances of arbitrary or mala fide exercise of
power. The opinion of the apex court in Sunil Kumar (supra), at para 20,

1s as under:

“20. We cannot understand the law to be imposing the
requirement of adoption of moderation to'a particular kind of
examination and scaling to others. Both are, at best, opinions,
exercise of which requires an in-depth consideration of questions that
are more suitable for the experts in the field. Holding of public
examinations involving wide and varied subjects/disciplines is a
complex task which defies an instant solution by adoption of any
singular process or by a straitjacket formula. Not only examiner
variations and variation in award of marks in different subjects are
issues to be answered, there are several other questions that also may
require to be dealt with. Variation in the strictness of the questions
set in a multi-disciplinary examination format is one such fine issue
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that  was coincidentally noticed inSanjay  Singh [Sanjay
Singh v. U.P. Public Service Commission, (2007) 3 SCC 720 :
(2007) 1 SCC (L&S) 870] . A conscious choice of a discipline or a
subject by a candidate at the time of his entry to the University
thereby restricting his choice of papers in a public examination; the
standards of inter-subject evaluation of answer papers and issuance
of appropriate directions to evaluators in different subjects are all
relevant areas of consideration. All such questions and, may be,
several others not identified herein are required to be considered,
which questions, by their very nature should be left to the expert
bodies in the field, including, the Public Service Commissions. The
fact that such bodies including the Commissions have erred or have
acted in less than a responsible manner in the past cannot be a reason
for a free exercise of the judicial power which by its very nature will
have to be understood to be, normally, limited to instances of
arbitrary or mala fide exercise of power.”

56.  The method adopted by the Commission to avoid hawk-dove effect
or examiner variability, as explained in their note, and the affidavits,
therefore, rule out any instance of arbitrariness or mala fide or violation of
statutory rules. The method of evaluation employed by the Commission
through subject experts in each paper in the first and second evaluation,
and then the award of marks on average of total marks in the first and
second evaluation of each answer booklet in itself is to ensure that
‘examiner vanability’ or ‘hawk-dove effect’ is minimised. Moreover,
when there is a difference of 15% or more between the total marks of
answer booklets of each paper in the first and second evaluation, such
answer booklets are sent for third evaluation to be evaluated by different
set of relevant subject experts by repeating the same process followed in
the first and second round of evaiuations including affixing the signature

of the subject experts, Chief Examiner and Scrutinizer. The ultimate effect
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of adopting this method is to minimise the ‘examiner variability’. It

applies uniformly to all candidates. Holding of public examinations

involving wide andv ed subjects/disciplines i1s a complex task. The

method adopt‘edr.: y - Commlsswn being an expert body in the field
should not be madeopen jto speculative challenges. In Sunil Kumar
(supra), the apex court observed that the decision in Sanjay Singh (supra)
cannot be unders>toocli to lay down as absolute proposition that it is
governed by adoptioh of any singular process or by a straitjacket formula.
The writ petitionyerswb have in their submissions suggested alternative
methods, which thé C‘ol’nmissio‘n should have adopted by for conducting
moderation. The Court in Judicial Review, however, cannot sit as an
expert body over thc g’ezéiisiqp gf | the Commission on the manner and
methoq ‘n whxchevgluanoq 1s to‘.,:.r_\be‘ made, unless it suffers from patent
arbitrariness, malaﬁ ﬁde orany viélé’tion of statutory rules.

57.  We are, therefore, unable to agree with the findings of the learned
writ court that the procedure of evaluation suffered warranting
re-evaluation by following the method laid down in the case of Sanjay
Singh (supra).

58.  Rule 3(xi)(v) of the Rules of Procedures confers wide discretion to

prescribe procedure in matters incidental to selection. Rule 3(xi)(v) is

quoted hereunder:
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“3(x1) A decision as to the following shall be taken by the
Commission in respect of all selections made by them.

(1) to (1v) XXX

(v) any other matter incidental to the selection.”

59.  The examining body like the Public Service Commission has wide
powers under Article 320(3) to take d@gisions on the manner and method
in which the evaluation has to be macﬂlc.l_lf such procedure or method of
evaluation has been uniformly applied, the court should be loathe to sit as
an expert body over the decision of the Commission unless it is shown to
be arbitrary, suffering from mala fide or in violation of statutory rules. The
learned writ court, however, failed to take info account the salutary
principles governing exercise of judicial reviev? in such matters.

60.  During the course of submissioné, learned Senior Counsel for the
writ petitioners, Mr. G.Vidya Sagar has drawn the attention of the Court to
terms and conditions of the recruitment notiﬁcation and contended that any
deviation therefrom by the Commiséion@as arbitrary. He relied upon the
case of Babu Verghese (supra) and Ambay Cements (supra) to submit
that if the manner of doing a particular act is prescribed under any statute
or for that matter the recruitment not:iﬁcaﬁon, the Commission could only
undertake the evaluation process prescribed therein or not at all. Where a
power is given to do a certain thing in a certain way, the thing must be

done in that way or not at all.
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61. It is important to refer to Article 320 of the Constitution,

whereunder the Union and the State Public Service Commissions are

du "'t'y»to conduct examinations for appointments to the
ion andthe States respectively. Article 320(3) provides
that the Pub ic Serv1ée édmmission shall be consulted on the principles to
be followed mmakmg appointments to civil services and posts and in
making promotions and transfers from one service to another,

62. The Commission has framed Rules of Procedure for conduct of
examinations. The Commission, under the extant rules, is empowered to
take decisions in respect of selections made by them enumerated under

Rule 3(xi) and also any other matter incidental to the selection. Therefore,

P AR IRt S
the contention t

t'the Commission deviated from its professed terms and

% prescribe the ‘manti¢r and method of evaluation, which is incide’ﬁtzif to
the selection and if such method does not suffer from arbitrariness or mala
fides and is applied uniformly to all candidates, no irregularity in the
manner and method of evaluation process can be alleged.

63. The case of Veerendra Kumar Gautam (supra) relied upon by
learned Senior Counsel, Ms. B.Rachna Reddy is on the proposition that if

the process of selection is found to be tainted, whatever had flowed
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consequent thereto must also fall along with the process of selection. The
appointment of selected candidates being subject to outcome of these
appeals will have to go once the findings of the learned writ court both on
Procedural Aspects and the Method of Evaluation are upheld on the basis
of the materials placed by the rival parties.

64. However, in the considered opinion of this court, such a result
would follow only if the conduct of the Group-I examination by the
Commission is found to be suffering from the systemic irregularity or
malice or fraud that undermines the integrity of the entire selection
process. We are afraid that no such conclusion can be arrived at on the
basis of the allegations made by the writ petitioners without any material
to prove any such malpractice in the conduct of the examination, even
standards of probability'test. The writ petitioners have failed to show any
instance of mass cheating or mass copying or leakage of question papers or
tutoring of candidate during the examination to substantiate such
allegation.

65.  The learned writ court in its finding on the issue of Telugu medium
candidates, has observed that there was no separate evaluatofs for English
and Telugu answer scripts. That nearly 110 Telugu medium candidates had
represented for revaluation of Telugu scripts, indicating lack of

transparency and fairness in evaluation. Compared to English candidates,




118

few Telugu medium candidates were selection. In this regard, it is
noteworthy that the findings of the learned writ court are not supported by
any;data;or-concrete facts proving discrimination against Telugu medium

451§'§£§_qdegree college faculty in the State of Telangana teach both .'

in Enghshand Telugu medium to the students of graduation course. T h.e
eval!iatb§f;8. were, therefore, competent to evaluate Group-I Mains
examination in both languages. The Commission in its reply has
categorically refuted any such widespread neglect of the candidates
writing. in Telugu medium. Such a finding of the learned writ court,
therefore, appears to be more on assumption than on any factual basis
supported by any specific instances.

66. The learned writ court has also gone to observe that for some

s centres, number of qualified candidates were higher. Therqg@sﬁ -

varlg_gf.pn,thepropomon of female candidates selected in centre Nosl8 .‘
and 1'9 versus the remaining centres. This finding 1s not reflective of actual
success rate of other centres. Centre Nos.18 and 19 which accommodated
721 and 776 female candidates, had the success rate of 5.41% and 4.12%
respectively. Fourteen other centres had a success rate of 4% and six
centres had a success rate of 5%. Centre No.9 had a success rate of 8.70%.

Centre No.8 had a success rate of 6.25% and Centre No.12 had success

rate of 6.10%. As such, the inference based on statistics cannot be the
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basi.s to suspect any malfeasance in those centres specifically when none
from those centres ever made any complaint of cheating, mass copying or
tutoring of any particular candidate or female candidates of those centres
having been favoured. It is quite statistically possible that certain centres
may have higher proportion of well performing candidates. It was also
pointed out to the learned writ court, relying upon a press release of UPSC
dated 28.07.2023 that in open competition, more candidates getting
qualified from some centres is usual. The purity of the examination
process cannot be doubted on the basis of such statistics which even if
taken on face value do not show any stark or exceptional results compared
to other centres.

67. The learned writ court, therefore, fell in error in holding that the
presence of successful candidates from specific centres had any basis to
affect the integrity of the examination process. It is worth reiterating that
there was no complaint of allegation of cheating, mass copying, leak of
question papers or tutoring of any candidates in any centre in the conduct
of the examination spread over 46 centres. It is important to once again
remind ourselves that any interference in the conduct of examination of
such a nature by the constitutional body, like the Public Service

Commission should not be made in the absence of proven mala fides,




arbitrariness or systemic irregularity as has been held in the case of
Baishakhi Bhattacharyya (Chatterjee) (supra).

68.  Lastly, on the issue of award of same marks to certain candidates,
the leamed writ court has opined that several candidates were awarded
same marks, i.e., 719 in number and especially those who had adjacent hall
ticket numbers. In this regard, it is important to take note that in the Mains
examination, 21,110 candidates had appeared and 12,622 candidates had
obtained qualifying marks. The marks ranged between 270 for
SC/ST/PwD candidates to 550. Therefore, it is not improbable for multiple
candidates securing the same total marks, when the range of marks is
narrower. Further, the Commission had demonstrated that even though the
candidates having adjacent hall tickets had secured same total marks, their
marks in individual subjects were different. The examinations were
conducted under CC TV Surveillance, wherein no cheating or irregularities
were alleged or noticed. Even in the case of UPSC Examinations, 2024,
out of 1009 candidates, 969 candidates shared a total with at least one
. other candidate. The recruitment notification in a case of same marks
between several candidates has under para 12.3 provided multi-levelled tie
breaker system based on status of local status, date of birth, higher marks
in papers I to V and marks in English, date of passing of required

qualifying examination and marks in higher qualification. The ranking
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even amongst the candidates having the same marks is dependent upon a
number of factors including securing the marks in different papers. As
such, the assumption made by the learned writ court at best could be a case
of suspicion, but in the absence of any proven malfeasance or
demonstrable acts of wrong doing it could not be the basis to undermine
the entire récmitmerii process. The findings of the learned writ court,
therefore, on both the procedural aspects and method of evaluation that the
Commission failed to maintain transparency, integrity and violated the -
rules do not appear to be based on sound reasoning and established from
the materials on record. The petitioners did not allege mala fides or fraud. n
The materials on record could not lead to any conclusion that recruitment
process suffered from grave and systemic irregulanty.

69. In Maharashtra State Board of Secondary and Higher
Secondary Education (supra), the apex court has held that the court
should be extremely reluctant to substitute its own views in relation to
academic matters in preference to those formulated by professional men
possessing technical expertise and rich experience. Para 29 of the -

aforesaid judgment is extracted as under:

“29. Far from advancing public interest and fair play to the other
candidates in general, any such interpretation of the legal position
would be wholly defeasive of the same. As has been repeatedly
pointed out by this Court, the Court should be extremely reluctant to
substitute its own views as to what is wise, prudent and proper in
relation to academic matters in preference to those formulated by
professional men possessing technical expertise and rich experience




of actual day-to-day working of educational institutions and the
departments controlling them. It will be wholly wrong for the Court
10 make a pedantic and purely idealistic approach to the problems of
this nature, isolated from the actual realities and grass root problems
involved in the working of the system and unmindful of the
consequences which would emanate if a purely idealistic view as
opposed to a pragmatic one were to be propounded. It is equally
important that the Court should also, as far as possible, avoid any
decision or interpretation of a statutory provision, rule or bye-law
which would bring about the result of rendering the system
unworkable in practice. It is unfortunate that this principle has not
been adequately kept in mind by the High Court while deciding the
instant case.”

70. In the absence of mala fides, proven systemic irregularity or
violation of any statutory rule, therefore the direction to undertake
re-evaluation with moderation in the lines of Sanjay Singh (supra) or to
re-conduct Mains examination does not sustain on scrutiny of the materials
placed on record.

71.  In a case where the method of evaluation has been uniformly
applied in larger public interest, no candidate can be prejudicially affected.
The direction of the learned writ court to re-evaluate the Mains
examination papers with moderation in the lines of Sanjay Singh (supra)
alsp does not sustain on account of the reasons recorded hereinabove based
on a detailed analysis of the method of evaluation employed by the
Commission and after due consideration of the submissions of the parties
on this issue.

72.  The integrity of the examination conducted by a constitutional

body, like the Public Service Commission, cannot be made suspect on the
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basis of surmises and unsubstantiated allegations. The direction of the

learned writ court for re-conduct of the examination as an alternative is .

therefore unsustainable.

73.  Therefore, the impugned common judgment passed in

W.P.Nos.11439 of 2025 and batch, dated 09.09.2025 is set aside and the

writ appeal Nos.1066, 1054, 1067, 1068, 1069, 1070, 1071, 1072, 1073,

1074, 10.7»54, 1076, 1077, 1078, 1079, 1080 and 1086 of 2025 are allowed.

74.

ZOn the basis of the elaborate reasons recorded hereinabove, writ

appeal No.1470 of 2025 preferred by the petitioners in W.P.No.12206 of

2025 insisting upon re-conduct of the Mains examinations, is fit to be

dismissed. Accordingly, the writ appeal No.1470 of 2025 is dismissed.

‘Miscellancous applications pending, if any. shall stand closed.

- T SD/- K.SRINIVASA RAO
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